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 LOK  SABHA

 Monday,  August  $i,  959/Bhadra  9,
 1881  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mar.  Speaker  in  the  Char}

 ORAL  ANSWERS  TO  QUESTIONS

 Suhitya  Akademi  Literary  Conferences
 गांड,  Shri  Radha  Raman:  W4l)  the

 Minister  of  Scientéc  Research  and  Cul-
 tural  Affairs  be  pleased  to  state:

 (a)  whether  Sahitya  Akadem:  has
 decided  or  has  under  consideration
 any  scheme  to  hold  literary  confer-
 ences  in  different  parts  of  the  country,

 (b)  if  so,  the  objectives  of  such  a
 proposal;  and

 (c)  what  is  the  precise  nature  of
 plan  and  programme  drawn  up?

 The  Deputy  Minister  of  Sclentific
 Mesearch  and  Cultural  Affairs  (Dr
 mM  M.  Das):  (a)  The  Sahitya  Akademi
 has  accepted  in  principle  the  idea  of
 holding  literary  conferences  in  differ-
 ent  parts  of  the  country.

 (b)  To  develop  genera)  all-India
 consciousness.

 (e)  No  definite  scheme
 evolved  so  far.

 e
 Shri  Radha  Raman:  The  hon.  Minis-

 ter  has  just  said  that  the  idea  has
 been  accepted.  When  will  the  first
 conference  be  held,  what  will  be  the
 principle  on  which  litterateurs  or
 literary  men  of  different  languages  in
 the  country  will  be  invited  and  on
 what  terms?

 १99  (Al)  LSD—I

 has  been
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 Dr.  M.  M.  Das:  I  think  the  question
 is  premature  as  no  detailed  scheme
 has  been  drawn  up  by  the  Sahitya
 Akademi  yet

 Shri  Radha  Raman:  Will  this  con-
 ference  be  confined  to  literary  men
 of  one  language  only  or  will  it  include
 literary  men  of  different  languages  in
 the  country?

 Dr.  M.  M.  Das:  I  thutk  the  answer
 that  I  have  already  given  applies  to
 this  question  als6.

 हो  Ho  ला०  दिवेदी  में  यह  जानना

 चाहता  ह्  कि  यह  योजना  सबसे  पहले  कब
 तैयार  की  गई  थी  ?  कितने  दिन  हो  गये
 उसको  सोचे  हुए  भौर  इतनी  देर  तक  यह
 कार्यान्वित  नही  हुई  इसका  क्या  कारण  है

 *

 Dr  M.M  Das:  At  the  last  meeting
 of  the  Executive  Board  of  the  Sahitya
 Akadem:  which  was  held  last  Janu-
 धाड़,  @  suggestion  was  made  by  the
 Munister  of  Scientific  Researh  and
 Cultural  Affairs  for  arranging  tours  af
 small  parties  of  writers  representing
 different  age  groups  to  different  parts
 of  India  in  order  to  encourage  the
 development  of  a  general  all-India
 consciousness  The  Executive  Board
 approved  this  suggestion  and  authoris-
 ed  the  Secretary  to  prepare  a  plan  in
 those  terms  after  inviting  the  sugges-
 tions  of  the  members  of  the  Executive
 Boart.  It  was  also  suggested  that
 while  preparing  the  above  plan,  the
 Secretary  might  also  consider  organis-
 ing  literary  conferences  in  different
 parts  of  the  country.  The  Sahitya
 Akademi  has  accepted  in  principle  the
 idea  of  holding  literary  conferences  in
 different  parts  of  the  country,  but  no
 detailed  plan  has  yet  been  drawn  up.
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 is  aware  that  the  Sahitya  Akademi  is
 am  autonomous  organisation  and  when
 they  have  not  yet  formulated  any
 detailed  scheme,  it  is  not  possible  for
 us  to  give  the  details  which  he  wants.

 aft  रघुनाथ  सिंह  इस  बात  को  देखते

 हद  कि  काशी  जो  है  वह  भारतीय  साहित्य  का

 हृदय  स्थान  है  भोर  सस्कृत  भौर  हिन्दी  सभी
 भआाषाझो  के  लोग  वहा  बसते  है,  क्या  इस  प्रकार
 के  सम्मेलन  का  ायोजन  वहां  पर  किया
 जायगा  ?

 Dr.  M.  M.  Das:  There  35  no  doubt
 that  Banaras  is  a  great  seat  of  learn-
 ing  so  far  as  eur  country  ४३  concerned,
 but  the  detailed  scheme  ७3  yet  to
 come.

 Shri  Radha  Raman:  May  I  know
 whether  Government  are  contemplat-
 tng  some  other  steps  than  the  holding
 of  literary  conferences  to  invite  the
 littereteurs  of  the  country  and  enlist
 their  ce-operation  in  the  production  of
 literature  apprdpriate  to  the  present
 times?

 Dr.  मी.  M.  Das:  So  far  as  my  infor-
 mation  goes,  the  Sahitya  Akademi
 heve  not  before  them  any  such  pro-

 Will  the  Minister  of  Steel,  Mines
 and  Pnel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 987  on  the  2ist  April,  959  and  state’

 {a)  whether  the  tenders  received
 im  response  to  the  global  enquiry
 fasued  by  the  Neyveli  Lignite  Corpo-
 retion  for  a  fertiliser  plant  have  been
 serutinised  and  final  decision  taken:

 AUGUST  83,  986  ०... ! ६  Anowers  $226

 हु
 whether  orders  for  the

 supp)  machinery  and  equipment
 have  been  placed;  and

 (c)  what  is  the  estimated  cost  of
 machinery  and  equipment?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  The  Neyveli  Lignite  Corporation
 are  examining  the  tenders  and  it  will
 take  some  weeks  before  a  final
 decision  on  these  tenders  is  taken.

 (c)  Does  not  arise.
 Shri  है.  C.  Samanta:  May  I  know

 how  many  tenders  were  received,  and
 whether  it  would  be  possible  to  take
 up  the  lowest  tender  for  acceptance?

 Sardar  Swaran  Singh:  Severai
 tenders  were  received—I  do  not  know
 the  exact

 ih  is  toe
 I  am  sure  the

 tender  which  is  t  cally  acceptable
 and  where  the  delivery  period  is
 eppropriate  would  be  recommended
 for  acceptance  by  the  Corporation.

 Shri  S.  C.  Samanta:  Investigations
 were  also  carried  on  about  water  treet-
 ment,  corrosion  and  storage  of  urea
 May  I  know  how  fer  they  have  pro-
 ceeded?

 Sardar  Swaran  Singh:  It  is  still  in
 the  process  of  investigation.

 थी  me  हियेदी  में  यह  जनिना

 चाहता  हूं  कि  इस  कारखाने  के  सिरे
 लिगनाइट  कहां  कहां  से  भायेगा  भर  क्या
 काइमीर  से  भी  लिगनाइट  कुछ  सश्या  में  मंगाया

 गया है
 ?

 यदि  हाँ,  तो  वहा  से  कितना  मिलेगा
 ?

 शरदार  स्वर्ण  सिह.  तेवेंली  का  फासला
 तो  काइमीर  से  हजारो  मील  है

 ah  we  me  feat  :  कल  रेडियो  में

 ष्कहा  गया  था |

 शरदार  ह्यजी  तिह  हतनी  टूर  काष्मीर
 से  नेत्ली  तक  पहुचने  में  बहुत  ज्यादा  खर्चा
 होगा  भौर  नेवेली  में  खुश  नच्छे  किस्म  का

 लिगनाइट  मौजुद  है  ौर  एसलिये  वहीं  का
 लिगनाइट  उसमें  इस्तेमाल  होगा  ।
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 Ghri  Tangamani:  In  reply  to  the
 previous  question,  it  was  stated  that
 the  provisional  estimate  of  the  cost
 would  be  about  Rs,  2]  crores  ang  the
 project  was  to  be  completed  by  1961.
 May  I  know  how  much  of  the  equip-
 ment  and  machinery  will  be  delivered
 or  will  be  taken  delivery  of  this  year.
 namely,  ‘1959-60,  if  the  target  is  to  be
 fulfilled?

 Sardar  Swaran  Singh:  I  think  the
 estimate  of  cost  would  be  about  Rs.  25
 crores—I  could  not  give  a  firm  figure
 regarding  it.  It  is  likely  to  go  into
 production  by  the  end  of  1962.  I  do
 not  think  that  any  equipment  would
 move  physically  in  the  course  of  the
 current  year.

 Shri  Ramanathan  Chettiar:  May  |
 know  whether  in  view  of  the  delay  in
 having  this  examined,  what  steps  the
 Corporation  and  Government  will  take
 to  expedite  examination  of  the  tenders
 that  have  been  received  so  far,  in
 order  to  place  orders  and  start  the
 work?

 Sardar  Swaran  Singh:  Severa)
 technical  aspects  0१  a  complicated
 chemical  plant  were  involved.  That
 entailed  a  good  deal  of  detailed  exami-
 nation.  But  I  am  assured  that  the
 Corporation  are  in  the  final  stages  of
 that  scrutiny  ang  it  should  not  now
 take  long  before  orders  are  formally
 placed.

 Shri  A.  0.  Guha:  May  I  know  if
 this  Rs.  25  crore-unit  wil]  be  a  sepa-
 tate  company  or  will  be  a  subsidiary
 of  the  Lignite  Corporation?

 Gardar  Swaran  Singh:  It  is  neither
 subsidiary  nor  separate,  but  the
 Lienite  Corporation  themselves  are
 doing  it.

 ‘Shrt  A.  C.  Guha:  Under  the  same
 Management?

 Sardar  Swaran  Singh:  Of  course.
 the  same  Corporation.

 Shri  N.  . oy  Muniswamv:  What  are
 the  payment  terms  included  in  the
 tender  and  who  are  the  persons  going
 90  participate  in  this?
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 Sardar  Swaran  Singh:  There  are
 several  deferred  term  provisions  that
 are  contained  in  the  various  tenders.
 Only  when  the  final  tender  35  accepted
 will  it  be  possible  to  indicate  the  firm
 picture  of  these  deferred  term  pay-
 ments.

 Shri  Hem  Barua:  In  reply  to  an
 earler  question,on  the  2ist  April,  43

 emonths  ago,  the  hon.  Minister  was
 pleased  to  say  that  the  tenders  were
 being  examined.  May  I  know  how
 long  it  will  take  to  examine  these
 tenders?

 Sardar  Swaran  Singh:  The  exam-
 nation  takes  pretty  long  because  a  lot
 of  clarifications  are  required  from  the
 various  tenderers  to  bring  them  to  a
 comparable  picture.  Each  one  claims,
 for  instance,  that  a  particular  part  of
 his  plant  is  larger  and,  therefore,  the
 effisency  would  be  better.  So,  a
 common  denominator  has  to  be  devised
 which  means  further  clarifications
 from  the  various  tenderers  so  that
 the  quotations  §  are  comparable.
 Therefore,  it  takes  time.  Now,  I  think,
 it  won't  take  any  long  time.

 Shri  N.  BR.  Muniswamy:  Sir,  the

 Mr,  Speaker:  How  long  am  I  to
 allow  supplementaries  on  a  single
 question?  (Interruption).  A  number
 of  Members  who  have  not  much
 interest  have  put  questions.

 Shri  N.  BR.  Muniswamy:  What  is  the
 outcome  of  the  tests  that  are  being
 eonducted  in  the  project  laboratory
 in  regard  to  problems  of  water  treat-
 ment,  corrosion  and  also  the  storage
 of  urea?

 Sardar  Swaran  Singh:  They  are  all
 encouraging.

 Shri  Nagi  Reddy:  What  are  the
 types  of  fertiliers  to  be  produced  and
 what  is  the  capacity  of  the  plant?

 Sardar  Swaran  Singh:  Urea  is  the
 only  fertilizer  that  is  going  to  be
 produced.

 Shri  Hem  Barua:  Nothing  else”
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 Sardar  Swaran  Singh:  I  think  the
 nitrogen  fertilizer  is  the  main  thing
 that  is  being  produced  there.

 Shri  Nagl  Reddy:  What  is  the  capa-
 city?

 Sardar  Swaran  Singh:  I  am  afraid
 I  have  not  got  the  figure  at  the  tip  of
 my  fingers.

 Shifting  of  Villages  from  Jamuna
 Banks

 +
 Shri  D.  C  Sharma:

 °966.  <  Shri  Vajpayee:
 Shri  Dasaratha  Deb:

 Wull  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  928  on  the
 Sth  March,  959  and  state:

 (a)  the  further  progress  made
 towards  the  rehabilitation  of  the
 People  of  the  villages  which  have  been
 shifted  from  the  banks  of  the  Jamuna
 to  higher  level  areas;  and

 (b)  the  amount  spent  so  far  on  this
 account?

 The  Minister  of  S.2te  in  the  Minis.
 try  of  Home  Affairs  (Shri  Datar):  (a)
 After  preparation  of  layout  plans  of
 all  the  new  sites  and  demarcation  of
 plots  5"  i  biocks,  allotment  of  plets Was  made  to  the  villagers  concerned
 Ali  the  allottees  have  accepted  the
 allotment  of  plots  except  those  belong- ing  to  one  village  who  questioned  the
 suitability  of  the  new  site  Further
 expert  advice  obtained  has,  however,
 confirmed  the  suitability  of  this  site
 Iu  regard  to  Development  work  in
 Dhaka-Dhirpur  village  (m  the  urban
 area),  the  levelling  operations  and
 laying  of  storm  water  drainage  have
 been  completed.  Roads  are  under
 construction.  Over  800  forms  of
 agreement  for  lease  and  perpetual
 fwese  relating  to  the  plots  allofted  to
 the  villagers  have  been  registered
 The  villagers  who  applied  for  loans
 for  construction  of  houses  have  been
 granted  loans  subject  to  the  condition
 that  thev  furnish  leave  deeds  and
 sureties  for  the  renavment  of  Joans
 First  instalment  of  the  sanctioned

 AUGUST  31,  १89७
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 loans  has  been  released  to  5  ह...
 cants.

 (b)  Rs.  3.45  lakhs  approximately,

 Shri  D.  C,  Sharma:  May  I  know
 how  many  applications  for  loans  are
 still  pending  with  the  Ministry  and
 how  long  will  the  Ministry  take  to
 expedite  them?’

 Shri  Datar:  800  forms  have  been
 sent  and  one-third  of  the  forms  have
 been  received  back  with  details,  and
 others  are  in  the  process  of  being
 submitted

 Shri  D.  C  Sharma:  How  many  years
 will  it  take  to  implement  this  scheme
 in  toto?

 Shri  Datar:  It  ought  not  to  take
 much  time  because  sites  have  been
 given  and  Government  are  prepared
 to  give  loans  for  the  construction  of
 houses  It  is  for  the  people  concern-
 ed  to  take  active  steps  now

 Shri  D.  C  Sharma:  May  I  know  ri
 the  Ministry  has  similar  plans  for
 other  villages  lying  on  the  banks  of
 the  Jamuna  which  are  subject  to  floods
 every  now  and  then,  almost  every
 year?

 Shri  Datar:  This  question  relates  te
 2  villages  which  had  been  inundated
 and  there  was  considerable  damage.
 Therefore.  the  information  I  have
 given  relates  to  these  12  villages
 International  Students  Hoase,  Dethi

 +
 f  Shri  8.  0,  Samanta: ०865

 ‘|  Shri  Subodh  Haneda:

 Will  the  Minister  of  Scientifie  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  the  construction  of  the
 International  Students  House,  Dethi
 has  since  started;  and

 (b)  ४  so,  the  progress  made  upte-
 date?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affatrs  (Dr
 की,  की,  Das):  (a)  No,  Sir
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 (b)  Does  not  arise.

 Shri  S.  C.  Samanta:  May  I  know  the
 reason  why  construction  is  delayed
 and  also  whether  a  plan  of  the  build-
 ing  has  been  prepared,  fie  capacity—
 of  accommodation—and  cost?

 Dr.  M.  M.  Das:  The  reasons  are—
 firstly,  the  Government  imposed  a  ban
 upon  the  construction  of  buildings  in
 year  1957-58.  This  ban  has  been  re-
 moved  only  a  few  months  back.

 The  second  reason  is  that  there  were
 some  defects  in  the  constitution  of  the
 Society.  Now,  a  new  revised  consti-
 tution  has  been  suggested  and  steps
 are  being  taken  to  take  the  matter  up
 with  the  Registrar  of  Societies.

 The  plan  has  been  prepared  by  the
 C.P.W.D.  and  approved  by  the  Delhi
 International  Housing  Society.  The
 present  accommodation  of  the  building
 is  for  55  persons.

 Shri  S.  C.  Samanta:  May  I  know
 whether,  in  the  meantime,  any  alter-
 nate  arrangement  for  the  accommoda-
 tion  of  these  foreign  students  has  been
 made  in  Delhi  or  in  any  other  place?

 Dr.  M.  M.  Das:  Yes,  Sir;  the  Indian
 Council  for  Cultural  Relations  have
 rented  2  houses  in  Delhi,  one  in
 Calcutta  and  another  in  Madras  to
 provide  hostel  accommodation  to
 foreign  students.

 Dr.  Ram  Subhag  Singh:  Who  were
 the  sponsors  of  this?  So  far  as  I
 know  the  sponsors  were  very  closely
 connected  with  the  Ministry.  If  so,
 why  has  this  plan  been  s0  much
 delayed?

 Dr.  M.  M.  Das:  I  have  said  the
 Government  of  India  imposed  a  ban
 upon  the  construction  of  buildings  due
 to  financial  stringency.  And  the
 second  reason  was  that  there  was
 some  defect  in  the  constitution  of  the
 society.  The  present  Society  which
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 has  been  recommended  will  consist
 of  the  following:

 The  Vice-Chancellor  of  the  Delhi
 University;  ex-officio  Chairman;

 four  representatives  of  the  Govern-
 ment  of  India;

 one  representative  of  the  University
 Grants  Commission;

 one  represenative  each  of  the
 Faculties  of  the  Delhi  Universi-
 ty,  subject  to  a  maximum  of
 three;

 one  representative  of  UNESCO;

 four  persons  nominated  by  the  Gov-
 ernment  of  India;

 two  persons  nominated  By  the  Gov-
 ernment  of  India  in  their  per-
 sonal  capacity;  and

 one  representative  of  the  Indian
 Council  of  Cultural  Relations.

 Shri  Heda:  In  view  of  the  fact  that
 the  various  institutions  which  these
 international  students  join  have  got
 their  own  hostels,  may  I  know  why  a
 separate  building  segregating  the
 international  students  in  ,one  place  is
 thought  of?

 Dr.  M.  M.  Das:  The  hon.  Member
 is*not  quite  correct.  Hotel  accommo-
 dation  for  students  in  Delhi  is  not
 satisfactory  and  there  is  always  a
 demand  for  more  accommodation.
 Moreover,  these  hostels  are  necessary
 for  providing  accommodation  to  the
 foreign  students  as  well  as  Indian
 students  and  also  for  cultural  contact
 among  the  students  of  various  coun-
 tries  including  India.  These  hostels
 will:  accommodate  {not  only  foreign
 students  but  also  Indian  students.

 Shri  P.  C.  Borooah:  Under  whose
 management  will  these  international
 houses  be  run?

 707  M.  M.  Das:  A  society  has  been
 registered—the  International  Students
 Housing  Society  of  Delhi—for  that.
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 Wome,  in  Army  Medical  Corps
 +

 Shri  8.  ©.  Samanta:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  women  in  medical  ser-
 vices  are  eligible  for  Permanent  Com-
 missions  in  the  Army  Medica)  Corps:

 (b)  if  ३0,  since  when  their  eligibility
 is  recognised;  and

 (c)  the  number  of  such  officers  at
 present  in  the  Indian  Army  Medical
 Corpse?

 The  Depaty  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  Sir.

 (b)  From  the  Ist  November,  368

 (९९)  The  number  of  women  officers
 holding  Permanent  Regular  Commus-
 sions  in  the  Army  Medical  Corps  ४8
 four  at  present.

 Shri  S.C  Samanta:  May!  know
 whether  any  relaxation  is  shown  in
 the  case  of  these  women  medical
 officers?

 The  Minister  of  Defence  (Shri
 Mrishna  Menon):  Not  at  all,  Sir
 They  are  equal  in  the  eyes  of  the  law
 They  get  all  the  privileges  and  titey
 take  all  the  responsiiilines.  But  they
 would  not  be  expected  to  carry  lethal
 arms  with  them  as  other  members  of
 the  service.

 Mr.  Speaker:  There  won't  be  any
 discrimination  between  them  and  the
 others  There  is  only  this  difference
 that  they  will  not  cerry  lethal  arms
 with  them.

 Shri  Krishna  Menon:  Excép:  for
 self-protection

 Shyi  Achar:  May  3  know  whether
 they  are  hable  to  be  sent  on  active
 service  during  any  military  action®

 Shri  Krishan  Menon:  Yes,  Sir

 Shei  ह  C  Bereeah:  May  !  know  if
 there  will  be  any  reservation  for
 them?

 Shri  BR.  c  ४
 906.

 {
 Shri  80548  Hansda:
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 Shri  Krishna  Mens:  No,  Sir;  but

 women  as  apply  and  are  qualified.

 Utilisation  of  Serap  Irena
 +

 Shri  8,  C.  Samanta:
 4  Shri  Barman:

 {  Shri  Subodh  Hanads:
 Will  the  Minister  of  Steel,  Ming

 and  Fuel  be  pleased  to  state:
 (a)  what  steps  Government  are

 taking  to  encourage  the  utilisation  of
 SCrap  iron  in  our  country,

 (b)  whether  any  steel  is  produced
 fromm  this;  and

 (c)  if  so,  the  total  quantity  of  steel
 Produced  at  present?

 The  Minister  ef  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b)  The  Hon'ble  Members  presum.
 ably  have  in  mind  steel  scrap  which
 can  be  melted  For  the  utilisstion
 of  such  scrap,  there  are  already  some
 electric  furnaces  in  the  country.  It  is
 Proposed  to  permit  25  more  electric
 furnaces  in  various  regions  to  utilise
 scrap  available  locally

 (९)  About  81,500  tons  of  steel  were
 produced  in  electric  furnaces  during
 the  year  958  In  the  first  quarter  of
 959  about  26,500  tons  were  produced.

 Shri  8.  C.  Samants:  May  I  know
 whether  the  export  of  scrap  :s  carried
 on  at  present?

 Sardar  Swaran  Singh:  Yes,  Sir
 Scrap  which  cannot  be  used  by  the
 electric  furnaces  inside  the  country
 ts  exported

 ‘Shri  S.  C.  Samanta:  May  1  know
 ewhether  the  abundant  quantity  of

 scraps  that  are  lyng  with  the  rail-
 ways  are  going  to  be  utilised  by  this
 Ministry  or  by  the  Railway  Ministry?

 Sardar  Swaran  Siagh:  The  scrap
 which  is  declared  by  the  Railweys  has
 been  used  and  is  proposed  to  be  used
 both  by  the  Railways  as  well  as  by
 the  other  electric  furnaces  and  re-
 rollers
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 ॥... ठ  M.  है ज  Thakore:  May  I  know
 the  total  production  of  scrap  iron  from
 3960  to  989  and  its  value?

 Gardar  Swaran  Singh:  If  the  hon
 Member  tables  a  separate  question,  I
 shall  be  able  to  collect  these  figures.

 Shri  Nagi  Reddy:  May  I  know  whe-
 ther  the  Government  has  tried  to  find
 out  the  total  available  quantity  of
 scrap  from  the  different  departments
 of  the  Government?

 Saréar  Swaran  Singh:  The  total
 scrap  arisings  have  been  estimated,
 the  figures  from  various  sources  must
 have  been  taken  into  consideration
 but  I  cannot  give  the  department  or
 sector-wise  arisings.

 Shri  Nagi  Reddy:  What  is  the  total
 quantity  of  scrap  iron?

 Sardar  Swaran  Singh:  It  is  estimat-
 ed  that  by  the  end  of  the  Second
 Plan  penod  the  total  arisings  of
 scrap  would  be  about  six  lakh  tons
 a  year.

 Shri  Sinhasan  Singh:  May  I  know
 whether  the  export  of  scrap  icon  to
 Japan  has  been  banned  now?

 Sardar  Swaran  Singh:  It  avy  being
 exported  to  Japan  and  to  other  coun-
 tnes.

 Shri  Raghunath  Singh:  May  I  know
 whether  the  export  of  scrap  iron  3s  in-
 creasing  or  decreasing  at  present?

 Sardar  Swaran  Singh:  The  tota!
 quantity  of  scrap  that  was  exported
 recently  was  somewhat  lower  than
 the  total  exports  about  three  years
 ago,

 Shri  Viewanaths  Reddy:  How  does
 the  price  of  steel  ingots  manufactured
 an  the  small  furnaces  compare  with
 those  produced  in  the  big  factories?  *

 Sardar  Gwaran  Singh:  Obviously,  the
 coat  of  prodution  in  these  smaller
 ones  is  somewhat  higher  but  the  in-
 tention  is  that  in  the  interest  of  re
 gional  development  these  sma))-scale
 electric  furnaces  should  be  permitted
 to  be  installed  so  that  some  of  the
 Joeal  vequiremente  may  be  met  Se-
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 condly,  certain  special  categories  of
 steel  are  880  proposed  to  be  manu-
 factured  in  some  of  these  electric  fur-
 naces.

 Shri  Tangamani:  The  hon.  Minister
 has  told  us  that  25  more  electric  fur-
 naces  are  going  to  be  set  up.  May  I
 know  whether  there  will  be  regional
 considerations  and  whether  all  these
 furnaces  will  be  set  up  in  areas  like
 Andhra,  Kerala,  Tami)  Nad,  etc.  where
 there  are  no  steel  plants,  minor  or
 major?

 Sardar  Swaran  Singh:  As  the  hon.
 Members  are  aware,  these  are  all  being
 set  up  in  the  private  sector.  If  suffi-
 cient  interest  is  shown  in  those  areas
 and  if  there  are  sufficieat  arising  of
 steel  scraps,  these  factors  will  be  taken
 into  consideration.

 Shri  Tangamani:  How  much  of  the
 six  lakh  tons  of  scrap  iron  is  being
 utilised  now?

 Sardar  Swaran  Singh:  To  refresh
 the  memory  of  the  hon.  Member,  I
 have  said  that  by  the  end  of  the  Se-
 cond  Plan  period  the  estimate  is  that
 about  six  lakh  tons  of  scrap  would
 be  available.  Scrap  is  scrap  after  all
 and  it  38  very  difficulf  to  give  any
 firm  figure  but  it  will  certainly  be
 very  much  lower  at  the  moment  be-
 Cause  in  another  eighteen  months,  the
 dvailamhty  of  steel  in  the  country
 will]  be  much  larger  and  larger  utili-
 sation  will  mean  larger  scrap  arisings
 So  far  as  the  internal  utihsation  is
 concerned,  it  is  expected  that  some-
 where  in  the  neighbourhood  of  three
 lakh  tons  would  be  required  inside
 the  country  if  this  scheme  of  the
 establishment  of  electric  furnaces  goes
 through

 Shri  8  C  Samanta:  May  I  know
 whether  any  conditions  have  been  put
 to  Japan  while  we  export  scrap  to
 that  country®

 Sardar  Swaran  Singh:  The  obvious
 condition  appears  to  be  that  they  pay
 ug  the  price

 Shri  8.  C.  Samanta:  Over  and  above,
 as  there  any  condition  that  they  sup-
 plv  us  some  steel?
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 Sardar  Swaran  Singh:  That  is  not
 necessary  and  we  do  not  want  to  tie
 this  up  with  any  such  condition  be-
 cause  it  is  an  obvious  sale  and  so  far
 as  the  stee]  market  is  concerned,
 Japan  does  not  hold  ७  monopoly.  We
 have  got  the  whole  world  from  which
 we  can  purchase  steel  and  we  would
 like  to  obtain  steel  from  a  country
 where  the  terms  are  competitive.

 Purchase  of  Ammunition
 +

 Shri  Ram  Krishan  Gupta:
 Shri  Vidya  Charan  Shukla:

 (अ  Shri  M,  है.  Erishna:
 Shri  Supakar:
 Shrimati  Mafida  Ahmed:

 Will  the  Minister  of  Defence  ०७९
 pleased  to  cefer  to  the  reply  given  to
 Starred  Question  No.  047  on  the  l0th
 March,  959  and  state:

 (a)  whether  the  Committee  appoint
 ed  to  enquire  further  into  the  pur-
 chase  of  ammunition  from  a  European
 firm  in  952  has  submitted  its  report,

 (b)  ॥  so,  the  findings  thereof;  and

 (९)  the  action  taken  thereon?

 The  Deputy  Minister  of  Defence
 (Sardar  Mafithia):  (a)  No,  Sir

 (b)  and  (c)  Do  not  arise

 Shri  Ram  Krishan  Gupta:  In  anse
 wer  to  a  previous  question,  the  hon
 Deputy  Minister  has  stated  that  the
 Committee  has  heen  asked  to  submit
 the  report  by  April,  959  May  I  know
 the  reasons  for  so  much  delay’

 Sardar  Mafjithia.  The  health  of  the
 Chairman.

 Dr.  Ram  Snbhag  Singh:  Thi  Com.
 mittee  was  appointed  long  ago  and
 this  relates  to  a  deal  which  was  gffect-
 ed  in  952  and  this  is  not  a  single
 instance  of  a  deal  of  a  similar  nature
 of  the  Defence  Ministry  May  I  know
 why  this  inordinate  delay  5s  being
 made  by  the  Ministry?

 Shri  Majithia:  As  I  have  said,  this
 Ministry  has  got  no  control  over  the
 health  of  certain  members  and  there-
 fore,  we  cannot  ask  them  to  work
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 Dr.  Ram  Subhag  Singh:  May  I  konw
 whether  the  Ministry  will  see  to  it
 that  some  healthy  people  are  appoint-
 ed  on  such  committees  and  the  Minfs-
 try  also  entera  into  some  healthy
 dea)s?

 Mr.  Speaker:  If  owing  to  reasons  of
 health  of  a  particular  member  the
 committee  could  not  proceed  with  its
 work,  hon.  Members  want  to  know
 why  another  member  could  not  be
 fixed  up  to  act  or  proceed  with  that
 work  (Interruptrons.  )

 Sardar  Majithia:  It  was  our  Deputy
 Law  Minuter  who  was  appointed
 Chairman  of  this  Committee  Unfor-
 tunately,  he  has  not  been  keeping  good
 health

 An  Hon.  Member:  He  was  in  the
 House  (Unterrupttons  )

 Mr  Speaker:  The  hon  Munster
 must  anticipate  questions  from  this
 side  If  any  member  or  even  a  Minis-
 ter  should  fall  all,  they  say  it  is  neces-
 sary  that  some  other  person  should
 take  up  the  work  (Interruptions  )

 Dr.  Ram  Subhag  Singh:  They  are
 not  taking  the  House  into  confidence.

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  The  reason  for  not
 appointing  a  committee  or  someone
 else  3३४  that  the  second  part  of  its  work
 is  in  continuation  of  its  earlier  work.
 There  has  been  no  delay  The  Deputy
 Law  Minister  has  come  back  and  he
 ष  doing  his  best  to  expedite  the
 work  (Interruptions  )

 An  Hon  Member:  We  do  not  hear
 him

 Mr.  Speaker:  He  has  come  back  and
 he  will  take  up  the  work.

 Shri  Ranga:  Is  there  any  time-limit?
 (Interruptions  )
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 Shri  Supakar:  In  the  meantime,  has
 anything  been  done  to  the  ammuni-
 tion  itself?

 Mr.  Speaker:  What  does  :t  mean?

 Shri  Supakar:  These  were  purchased
 in  952  I  want  to  know  whether  they
 are  lying  without  any  use  They  cost
 about  Rs  90  lakhs

 Shri  Krishna  Menon:  I  am  not  pre-
 pared  to  subscribe  to  ail  these  All
 these  matters  are  under  enquiry  It
 should  not  be  right  for  me  to  say  that
 it  38  so  or  it  ig  not  so  at  this  stage

 Dr.  Ram  Suabhag  Singh:  Sir,  you
 should  protect  the  interest  of  the
 nation  because  the  attitude  of  the
 Defence  Ministry  has  already  been
 noticed  in  connection  with  what  38
 happening  on  our  borders  If  the
 Defence  Ministry  goes  on  entering
 into  such  deals,  there  will  be  no  end
 to  our  troubles

 Shri  Krishna  Menon:  This  matter
 persisted  for  many  years  We  have
 been  trying  to  put  it  right  These  am-
 munitions  were  bought  in  4952  or
 50  (Interruptions  )

 An  Hon.  Member
 single  instance

 Shri  Krishna  Menon:  These  ammu
 nitions  were  bought  in  4982  or  so  in
 the  earhe:  stages  of  production

 This  is  not  a

 There  is  some  question
 ruption  )

 Mr.  Speaker:  Order,  order  If  hon
 Members,  all  of  them,  talk  silently,
 how  can  they  hear?

 Shri  Krighna  Menon.  There  is  some
 question  whether  the  specifications
 that  were  given  by  the  technical  pco-
 Ple  were  adequate,  another  question
 whether  those  specifications  have  been
 fulfilled,  and  a  third  question  whe-
 ther  the  quantum  of  ammunition  sup
 phed  is  totally  usable  or  unusable
 and  so  on  All  this  is  before  the
 Committee  for  enquiry  We  have  had
 a  previous  Committee  on  which  our
 own  technicians  including  the  highest
 level  scientific  advisers  have  differed
 Therefore,  naturally  it  is  a  matter

 (Inter
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 under  enquiry  How  can  !  say  any-
 thing  now?

 Shri  Mahanty:  May  we  know  since
 when  this  enquiry  has  been  pending
 and  how  long  it  is  going  to  take  to
 come  to  a  conclusion’

 Mr  Speaker:  It  has  already  been
 stated  that  it  has  been  pending  since
 952  डे
 १

 Shri  Mahanty.  Why  has  it  taken
 this  enormously  long  time?  (Inter-
 ruption),

 Mr  Speaker:  For  how  long  has  the
 enquiry  been  pending?

 Shri  Krishna  Menon:  The  last  Com-
 mittee  was  appointed  somewhere
 about  six  months  ago  I  don’t  think
 it  35  too  long  The  Deputy  Minister
 had  a  serious  illness  We  were  most
 anxious  to  expedite  the  matter

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  Swiss  firm,  Oerlikons,  that  is
 involved  in  this  ammunition  scandal
 running  to  the  tune  of  Rs  90  lakhs,
 is  working  m  any  capacity  under  the
 Defence  Ministry  at  present?

 Mr  Speaker.  The  hon  Member
 wants  to  know  whether  the  services  of
 thic  company  are  being  requisitioned
 fr  are  being  used  even  now  for  this
 purpose  Whv  should  hon  Members
 us@  the  word  “scandal”?

 Shri  Hem  Barua.  This  is  a  scandal,
 Sir  because  lakhs  of  :upees  are  in-
 volved

 Shri  Krishna  Menon.  Sir,  the  Minis-
 try  holds  no  brief  for  these  people,
 but  they  are  highly  reputable  very
 big  manufacturers  9  beheve,  I  am
 subject  to  correction  they  are  the
 peop'e  who  designed  the  Ambernath
 Factor},  We  have  had  no  trouble
 anywhere  else,  so  far  as  I  know,  but
 certamlv  in  the  placings  of  any  other
 yequirement  this  will  be  taken  into
 consideratien  unless  they  make  good
 whatever  loss  we  suffer  or  we  have
 suffered  in  this

 Shri  Hem  Barua:  In  view  of  the
 ammunition  deal  with  that  particular
 firm  that  is  beng  employed  bv  the
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 Defence  Minustry  in  some  other  capa-
 city,  may  I  know  whether  this  Minis-
 try  is  taking  {it  up  with  that  firm

 er  going  to  cancel  the  contract  and
 all  that  with  them?

 Shri  Krishna  Menon:  If  I  know  the
 results  of  the  enquiry,  why  should
 there  be  an  enquiry  at  all?  I  have  to

 -~wait  and  see  what  they  say  This  38
 8  highly  technical  matter  ५

 Shri  Hem  Barua:  May  I  know  why
 a  second  enquiry  committee  was  ap-
 pointed  and  why  Government  did  not
 take  any  action  on  the  report  of  the
 first  committee?

 Shri  Krishna  Menon:  The  first  com-
 mittee  could  not  produce  a  unanimous
 report.  Having  in  view  the  concern
 of  the  Government,  on  the  one  hand,
 and  the  concern  of  the  House  and,
 what  is  more,  when  there  is  a  doubt
 of  this  kind,  :t  should  be  cleared  and
 we  appointed  a  second  committee  The
 majority  view  of  the  first  committee

 -~was  not  satisfactory

 Shri  Hem  Barva:  May  I  know
 whether  the  terms  of  reference  of  the
 second  committee  are  different  from
 the  terms  of  reference  that  were  given
 to  the  first  committee?

 Shri  Krishna  Menon:  This  is  going
 far  away  from  the  field  The  second
 committee  has  got  wider  terms  of
 enquiry  but  I  have  not  got  them  here

 fron  Ore  in  Kiribura

 +
 Shri  Panigrahi.

 °960.  {  Shri  Sabodh  Haneda:
 ९  Shri  8  C.  Samanta:

 Will  the  Minister  of  Steel,  Mines  and
 Pael  be  pleased  to  state’

 (a)  whether  the  National  Mineral
 Development  Corporation  has  been
 able  to  assess  the  quantity  and  beha-
 ~wiour  of  the  iron  ore  depomts  in
 Kiriburu  mines  m  Orissa,

 (b)  whether  the  Consultants  have
 commenced  preliminary  work  con-
 mected  with  this  project;  and

 AUGUST  3  3958  Oral  Anewers  ३242

 (c)  if  so,  the  total  amount  of  money
 which  the  National  Mineral  Develop-
 ment  Corporation  have  spent  so  fr
 on  this  Project?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swayan  Singh):  (a)  and
 (b)  Yes,  Sir

 (९)  Rs  4:3  lakhs  upto  3J.7.989,
 Shri  Panigrahi:  May  I  know  the

 total  estimated  quantity  of  iron  ore
 reserve  in  these  Kiriburu  mines?

 Sardar  Swaran  Singh:  So  far  the
 total  reserves  that  have  been  estimat-
 ed  in  the  northern  block  are  of  the
 order  of  358  million  tons  with  an
 average  Fe  content  of  62  per  cent.

 Shri  Panigrahi:  May  I  know  whe
 ther  the  experiment  for  calculating
 the  total  reserve  in  the  entire  eres
 ह  being  continued?

 Sardar  Swaran  Singh:  Prospecting
 is  still  continuing

 Shri  Panigrahi:  The  Indian  Bureeu
 of  Mines  are  working  there  The
 Japanese  Consultants  are  also  given
 the  task  of  working  these  mines.  May
 l  know  what  are  the  specific  func-
 tions  of  the  Indian  Bureau  of  Mines
 and  the  Japanese  Consultants  there’

 Sardar  Swaran  Singh:  So  far  as  the
 Indian  Bureau  of  Mines  are  concern-
 ed,  they  have  undertaken  what  may
 be  described  as  prospecting  and  prov-
 ing  of  iron  ore,  viz,  the  total  quanti-
 ties  and  the  like  So  far  as  the  Consul-
 tants  are  concerned,  their  main  duty
 is  to  give  the  designs  of  the  mining
 and  all  that  Ultimately,  about  the
 question  as  to  what  has  to  be  done
 physically  upon  those  drawings  ete,  it
 will  be  the  responsibility  of  the  Con-
 sultants

 Shri  Panigrahi:  May  I  know  whe-
 ther  it  is  a  fact  that  the  Government
 of  India  have  secured  the  services  of
 maining  engineer  under  the  Colombo
 Plan  to  prepare  the  detailed  estimates
 of  the  total  reserves  and  also  the
 machinery  which  will  be  required  for
 working  out  these  mines;  if  80,  may
 I  know  whet  will  be  the  work  of  the
 Japanese  Consultants?



 Gardar  Swaran  Singh:  I  am  not
 aware  of  the  Colombo  Plan  Adviser,
 but  even  if  an  Adviser  of  that  type
 were  there  he  would  give  a  broad
 advice  and  the  actua)  consultancy
 work  iy  much  more  detailed.  No  Ad-
 viser  howsoever  eminent  he  may  be
 can  Widertake  the  Consultant’s  res-
 ponsibility  which  is  of  a  much  more
 detailed  character.

 Shri  8,  ९0.  Samanta:  May  I  know
 the  depth  of  the  drilling  in  those
 mines?

 Sardar  Swaran  Singh:  It  varies  from
 place  to  place.

 Recruitment  of  Fresh  Staff

 Shri  Harish  Chandra  Mather:
 Will  the  Minister  of  Home  Affaire  be
 pleased  to  state

 (a)  whether  Government  have
 issued  any  direct:ve  to  ban  or  restrict
 the  recruitment  of  fresh  staff;

 (b)  of  so,  the  reasons  therefor,  and

 (९)  the  nature  of  the  directive?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (c).  A  statement  33  placed  on  the
 Table  of  the  House.

 SraTEmeEnt
 There  are  general  instructions  that

 the  Minustries  should  devote  urgent
 and  continuous  attention  to  the  main-
 tenance  of  efficaency  and  econcmy  in
 the  administration  and  avoid,  as  far
 as  possible,  the  creation  of  new  posts
 or  the  filling  of  existing  vacancies
 There  are  also  specific  orders  under
 which  fresh  recruitment  to  certain
 categories  of  posts  in  Cless  ITI  and
 Class  IV  hea  been  restricted  or  ban-
 ned.  These  orders  are  summarsed
 below

 Recruitment  to  Class  UI  posts

 Under  the  orders  in  force  since
 January  1988,  fresh  recruitment  to
 Clase  2  posts  of  Lower  Division
 Clerks,  Upper  Division  Clerks,  Steno-
 typists,  Stenographers  and  Statistica!
 Assistants,  Stenographers  and  Statistic:
 Assistants  in  the  Ministries  ant  At-
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 tached  Offices  is  not  permitted  save
 in  exceptional  circumstances.  How~-
 ever,  surplus  staff  belonging  to  these
 categories  in  any  Ministry  or  Attached
 Office  may  be  transferred  to  other
 Mamstrieg  or  Attached  Offices  where
 there  is  a  deficiency.  There  is  no  bag
 on  the  recruitment  of  Class  III  staff
 an  the  subordinate  offices.

 Recruitment,  to  Class  IV  Posts

 ह 10  January,  (1958,  an  absolute  ban
 ,a  p.aced  on  fresh  recruitment  from

 the  open  market  to  posts  of  Peons  or
 Chaprasigs  m  the  Ministries  and  At-
 tached  Offices.  Vacancies  in  the  exist-
 ing  sanctioned  strength  were  however,
 permitted  to  be  filled  by  the  transfer
 of  surplus  staff  from  one  Ministry  to
 another  The  ban  on  fresh*recruitment
 did  not  apply  to  other  categories  of
 Class  IV  staff  such  as  Record  Sorters,
 Daftries,  Sweepers,  Jamadars,  Malis,
 Bhistis,  etc.  The  ban  on  fresh  recruit-
 ment  was  also  not  made  applicable  to
 offices  classed  as  ‘subordinate’.

 Shri  Harish  Chandra  Mathur:  May  |
 know  what  was  the  average  intake  of
 those  categones  which  have  been
 restncted,  and  what  is  the  estimated
 economy  effected  since  these  instruc-
 tions  were  issued”  ७

 Shri  Datar:  I  have  not  got  those
 detailed  figures  We  have  issued  rules
 that  as  far  as  possible  except  with  the
 previous  concurrence  of  the  Home
 Manistry  no  new  posts  should  be  creat-
 ed  and  only  in  exceptional  cases  will
 relaxations  be  allowed

 Shri  Ramanathan  Chettiar:  Is  it  a
 fact  that  the  Home  Munistry  has  fssued
 directions  to  all  the  Ministries  of  the
 Government  of  India  that  l0  per  cent
 cut  tn  regard  to  staff  has  to  be  effect-
 ea?

 Shri  ‘Datar:  That  appears  to  be  a
 recent  matter,  apart  from  that  a
 general  question  has  been  asked  here

 Shri  Harish  Chandra  Mathur:  I  res-
 pectfully  beg  to  submit,  Sir,  that  I
 have  not  asked  for  any  details  I  at
 least  expect  that  an  answer  is  made
 to  the  question  which  I  put  [  asked,
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 what  is  the  average  annual  intake
 of  each  category  which  has  been
 restricted  I  never  asked  whether
 they  will  saye  Rs  206,  है; ३  300  or
 Rs.  500.  I  do  not  want  al)  those  de-
 taille.  I  want  to  know  what  is  the
 effect  of  all  these  orders,  and  what  is
 the  economy  that  has  been  effected

 Shri  Datar:  These  orders  are  being
 issued  from  1956  onwards.  It  is  too
 early  to  say  how  many  posts  have
 been  entirely  newly  created  or  how
 many  have  been  abolished

 की  क  बग :  क्‍या  मत्री  महोदय  के

 ध्यान  में  यह  बात  झाई  है  कि  जब  से  ये  देवा

 जारी  किये  गये  हे  तब  से  चौथी  श्रेणी  के

 कमबारीया  क  सख्या  ता  बहा  कम  कर  दा

 गई  है  या  उनको  भर्तो  रोक  दो  गई  है  और

 बड़े  बड़े  पदों  पर  नियुक्तिया  की  जा  रही  है

 Shri  Datar:  This  is  not  correct  at  all
 So  far  as  Class  IV  servants  are  con-
 cerned,  the  order<  are  that  those  who
 are  already  there  should  be  retained
 tut  no  addition  should  be  made  to
 that  and  if,  for  example,  they  are  not
 required  in  one  Ministry  or  Depart-
 ment  they  are  transferred  to  others

 Shri  Ranga:  Is  it  a  fact  that  within
 the  last  three  vears  Government  have
 appointed  as  many  as  60,000  new  peo-
 ple  in  all  the  central  services  and  ‘t
 has  beer!  estimated  by  one  of  the
 committees  whose  report  was  pubiish-
 ed,  I  think,  in  the  papers  that  the
 additional  cost  mecurred  by  Govern-
 ment  is  more  than  the  additional
 revenue  they  derive  from  the  new
 taxes  imposed?

 Shri  Datar:  I  am  not  aware  of  the
 particular  recommendations,  but  may
 I  teil  the  hon  Members  that  alwav«  an
 attempt  is  being  made  ine  everv
 Ministry—we  have  got  bodies  dealing
 with  this  question—to  economise,  on
 the  one  hand,  and  creating  new  posts
 only  when  they  are  necessary

 Shri  Ranga:  Have  Government  noted
 the  recommendation  by  that  Commit-
 tee  that  no  further  recruitment  to  the
 centtal  services  should  be  made
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 uring  the  pendency  of  the  Secoad
 ve  Year  Pian?

 Shri  Datar:  Sometimes,  new  appoint.
 ‘ents  will  have  to  be  made.  In  view
 ay  the  expanding  activities  of  the
 Goveinment,  new  appointments  will

 ve  to  be  made  In  order  thas  there

 t
 ould  be  no  arbitrary  increase  cer-

 ‘un  rules  have  been  made.  It  has

 fren
 said  that  those  rules  should  be

 Nilowed  and  no  new  appointments
 ade,  but  where  there  are  special
 Circumstances  the  rules  will  be  relaw-

 Shri  Harish  Chandra  Mather:  The
 Hon  Minister’s  reply  refers  to  action
 ken  in  958  May  I  know  whether
 Qing  this  vesr  wbey  deve  taken

 "ty  fresh  note  or  assessment  of  the
 ‘ltuation,  whether  they  have  given  any
 thought  to  the  matter  and  issued  any
 structions?

 Shri  Datar:  Government  are  think-
 Ng  of  the  matter  at  all  times  When-
 €Ver  it  becomes  necessary,  and  indeed
 ren  times,  we  receive  recommenda-
 “On.  for  relaxation  of  the  rules  and
 iv  in  exceptional  cases  १६  ix  granted

 Expansion  of  Refinery  by
 Burmah-Sheli

 t
 f  Shri  Osman  All  Khan:
 |  Shrimati  Mafda  Ahmed:
 <  Shri  Wodeyar:

 Shri  A.  K.  Gopalan:
 Shri  Tangamanl:

 |  Shri  Viswanatha  Reddy:

 Will  the  Minister  of  Steel,  Mines
 4a  Fuel  be  pleased  to  state

 (a)  whether  the  Burmah-Sheli  have
 Made  an  offer  to  the  Union  Govern-
 ent  about  the  expansion  of  their
 "finery  at  Trombay  in  Bombay,

 (b)  whether  this  expansion  offer
 “ould  result  in  substantial  saving  of

 Sreign  exchange,
 (c)  if  so,  what  ts  the  amount.  and
 (d)  whether  Government  have

 Seen  a  decision  on  this  offer?
 The  Minister  of  Steel,  Mines  and

 Fyel  (Sardar  Swaran  Singh):  (a)  Not
 et  Sir.

 92
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 tb)  to  (a).  Do  not  arise

 Shrimati  Maidan  Ahmed:  May  I
 know  Sir,  whether  the  expansion  pro-
 posal  was  a  condition  attached  with
 their  offer  to  forgo  the  duty  protec-
 tlen?

 ffardar  Swaran  Singh:  Obviously
 not,  because  the  duty  has  already  been
 surrendered.  I  have  already  said  that
 no  proposal  has  come  So,  the  two
 things  cannot  be  linked

 Stri  Viewanatha  Reddy:  We  under-
 stand  that  the  pattern  of  production
 of  petroleum  products  in  the  refineries
 today  is  such  that  the  middle  disti-
 lates  are  acarce  afd  the  higher  dis-
 tillates,  such  as  petroleum,  are  =  in

 greater  abundance  So,  may  I  know
 whether  the  Burmah-Shel]  Oil  Com-
 pany,  in  their  expansion  programme,
 have  suggested  anything  in  order  to
 correct  this  disparity”

 Seréar  Swaran  Singh:  |  would  re-

 quest  the  hon.  Member  to  await  that
 !  If  and  when  it  comes  and

 if  and  when  there  is  any  proposal,
 aurely  we  will  ensure  that  it  does  not
 add  to  the  imbalance  that  unfortunate-
 ly  exists  today  in  the  pattern  of  pro-
 duction.

 Shri  Tangamani:  May  I  know
 whetber  the  Government,  in  consider-
 ing  any  further  offer  by  the  Burmah-
 Shell,  take  into  account  our  proposed
 refinery  in  the  State  sector  whose
 capacity  will  be  over  two  million  tons
 eo  that  it  is  not  affected  by  the  new
 proposal  which  may  be  for  increasing
 the  production  frem  2°3  millon  tons  to
 four  million  tons?

 Sardar  Swaran  Singh:  So  far  as  our
 public  sector  refineries  are  concerned
 we  have  taken  a  firm  decision  that
 they  will  be  put  up  according  to  the®
 capacities  which  have  been  indicated
 ip  this  hon,  House  from  tome  to  time
 The  existence  of  those  refineries  and
 their  capacity  will  be  a  very  relevant
 factor  in  considering  any  propoeaf  that
 is  put  forward.

 Shri  Hem  Barna:  May  |  know
 whether  it  is  a  fect  that  the  Burmah
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 Shell  has  proposed,  as  part  of  it»
 expansion  programme,  the  institution
 of  a  pliant  that  will  have  a  capacity
 to  produce  one  lakh  tons  of  basic
 lubricating  oJ?  Is  there  such  a  pro-
 posal?

 Sardar  Swaran  Singh:  It  might  be
 in  their  portfolio  but  it  has  not  yet
 seen  the  light  of  dey

 Shri  Hem  Barua:  Have  they  re- e
 quested  the  Government?

 Sardar  Swaran  Singh:  No  I  bave
 already  said  that  no  formal,—not  even
 an  informal—proposal  has  yet  been
 placed  before  the  Government  either
 with  regard  to  the  quantum  of  expan-
 sion  or  the  pattern  of  production

 Shri  Ramanathan  Chettiar:  Has  the
 Burmah-Shel!  Company  put  up  a  pro-
 posal  for  a  lubricating  piant?

 Sardar  Swaran  Singh:  None,  sepa-
 rate  from  what  I  have  already  said

 Shrimati  Mafida  Ahmed:  In  view  of
 the  fact  that  these  compames  are
 entirely  dependent  on  :mported  crude
 ov,  may  I  know  whether  the  Govern-
 ment  have  asked  them  to  postpone
 ther  expansion  programpie  til]  the
 indigenous  crude  oi]  supply  is  avail-
 able  to  cater  their  needs’

 Sardar  Swaran  Singh:  No,  Sir  We
 have  not  asked  them  either  to  post-
 pone  or  to  hasten  anything.  But  we
 have  asked  them  to  examine,  and  after
 that  examunation,  if  and  when  a  pro-
 posal  is  put  forward  before  the  Gov-
 ernment,  we  will  give  very  careful
 thought  to  all  aspects

 feet  में  साख तिवेश

 +

 see,
 की

 अत
 बात

 क्या  शहनका्े  म  ब  यह  बनाने  की  हुपा

 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 दिल्‍ली  में  सुरापान  की  बुराई  को  रौकने  के

 लिये  कुश  ये  पण  उठाये  है.  भौर
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 (ख)  यदि  हां,  तो  उसका  ब्योरा
 क्या  है?

 अंभालय  में  weg  ast

 (मो  दातार)  :  (क)  जी  हा  ।

 (ख)  मागी  गई  सूचना  का  एक  विवरण
 सभा-पटल  पर  रख  दिया  है  1

 विवरण

 (१)  विदेशी  शराब  को  निजि  रूप  में
 रखने  शौर  उसको  खुदरा  बिक्री
 की  मात्रा  ब्राढी,  विस्की,  रम  भर

 जिन  की  ३  बवार्ट  बोतलों  से
 घटाकर  २  क्यवार्ट  बोतल  श्रौर
 बीग्र  झौर  साइडर  की  १२  क्वा्ट
 बोतलो  से  घटाकर  ८  कर  दी

 गई  है  t

 (२)  देसी  क्षराब  की  इयूटी  में  पाल
 नये  पैसे  प्रति-गैलन  को  वृद्धि  कर
 दी  गई  है  ।

 (३)  देसी  बोझर  क  कर-निर्धारण  शुल्क
 है]  मे

 भी  पांच  नये  पैसे  प्रति-गेलन  की

 बद्ध  कर  दी  गई  है  ।  :

 थी  |.  बच्चन  गया  शासन  के  ध्यान  मे
 यह  बात  पराई  है  कि  ग्रद  तक  इस  सम्बन्ध  में
 जो  कदम  उठाये  गये  है  उन  के  बावजूद  दिल्ली
 में  पिछे  वर्षों  में  शराब  की  खपत  बढ़ती

 रही  है  ?  सन्‌  १६५७  में  जब  कि  BER 089
 मैसन  की  खपत  हुई  सब  सेल  १३४८  में

 ३,६०,१३१  गलन  की  खपत  हुई  ।  में  जानना

 खाहता  हूं  कि  क्या  मत्रालय  इस  सम्सन्ध  में

 कुछ  झौर  कड़े  कदम  उठाने  का  विचार
 रखता  है  ?

 Shri  Datar:  The  hon.  Member's
 information  is  wrong.  I  may  point
 out  that  there  has  been  a  decrease
 im  the  consumption  of  liquor.  It  has
 falien  from  1,18,708  gallons  to  63,297
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 rates  on  whisky  are  very  high. I  know  whether  it  is  a  fact
 whisky  is  being  supplied  in  some
 hotels  in  Delhi  in  daylight  and  with.
 out  any  proper  check?

 Shri  Datar:  To  some  extent  it  is
 true  that  the  taxes  have  been  in-
 creased,  but  the  Government  have
 taken  a  number  of  steps  so  far  as

 question  of  restriction  is  concern-

 Dr.  Sashila  Nayar:  Do  the  figures
 given  by  the  hon  Minister  relate  to
 all  types  of  liquor,  and  do  they  ia-
 clude  the  country  liquor  and  foreign-
 mmported  liquor?  Or,  do  they  relate
 to  any  particular  type  of  liquor?

 Shri  Datar:  They  relate  both  to
 country  liquor  as  well  as  foreign
 luquor

 Shri  C.  0,  Pande:  May  I  know
 whether,  in  revising  the  rules  re-
 garding  prohibition,  the  Government
 will  also  take  care  and  consider  the
 anomalous  position  in  certain  respects
 where  a  certain  person  is  allowed  to
 take  any  quantity  into  his  room  but
 is  not  allowed  at  all  in  the  dining
 hall?  This  creates  a  iot  of  in-
 convenience  to  the  foreign  tourists
 because  they  are  used  to  take  wine
 with  their  meals.

 Shri  Datar:  Subject  to  the  general
 policy  of  the  Government,  whenever
 there  are  any  anomalies,  they  will
 surely  be  corrected.

 Raja  Mahendra  Pratap:  Can  our
 Government  make  a  census  of  all
 those  people  in  Delhi  who  are  addict-
 ed  to  drinking?

 हों  Datar:  It  would  be  very  dif-
 cult  to  make  such  a  census  because
 very  few  people  will  come  forward
 end  register  themselves  as  addicts.
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 énte  consideration  the  report  of  the
 Prohibition  Committee  and,  if  so,  may
 हूं  know  to  what  extent  the  consump-
 on  has  gone  down  in  India  after
 that  report  was  published?

 Shri  Datar:  That  report  is  before
 the  Government.  Government  are
 trying  best  in  the  Delhi  area  to  intro-
 duce  e  number  of  restrictions.  But  so
 far  as  the  general  introduction  of  pro-
 fiibition  is  concerned,  there  are  cer-
 ain  inherent  difficulties.  Roundabout
 Delhi  there  ere  areas  in  Rajasthan,
 Uttar  Pradesh  and  Punjab  where  we
 have  not  got  any  dry  area  at  all.
 Therefore,  unless  common  action  8
 taken  by  the  State  Governments  and
 Delhi,  it  would  be  very  difficult  to
 introduce  complete  prohibition

 at  weer  बम  :  क्‍या  गवनंमंट  के  ध्यान
 में  यह  बात  शाई  है  कि  स्वयम्‌  भारत  सरकार  के
 व  हुत  से  बड़े  बड़े  अधिकारी  क्लबों  में  जा  कर
 के  राव  पीने  का  प्रोत्साहन  दे  रहे  है  जिस  का
 जनता  पर  बड़ा  बुरा  भमर  पड  रहा  है  *

 इसलिये  क्या  इस  सम्बन्ध  में  कुछ  कड़े  निवम
 बनाये  जायेंगे  झौर  उन  का  सकती  के  साथ  पालन
 किया  जायेगा  ?

 Shri  Datar:  I  am  not  aware  that
 Government  officers  go  to  clubs  and
 encourage  drinking.  Thev  may  be
 going  to  clubs  but  not  encourage  drink-
 Ing.  (Interruption).

 Mr.  Speaker:  This  is  a  very
 inconvenient  question  It  is  not  ex-
 pected  that  the  hon.  Minister  will  go
 t  every  club  and  find  out.  But  he
 will  certainly  take  note  of  the  informa-
 tion  that  is  given  and  make  enquiries
 Next  question.

 Defence  Laboratery  at  Mumcorie

 16,  1... ह  Raghunath  Singh:  Wi!
 the  Minister  af  Defence  be  pleased  to
 Mate:

 (a)  whether  a  defence  laboratory  is
 proposed  to  be  opened  at  Mussoorie
 (OP.);  and

 Oral  Answers  2९2

 (b)  if  so,  when  the  echeme  will  be
 finalised?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b).  An
 establishment  at  Landour  has  become
 necessary  to  carry  out  certain  special
 mvestigations,  which  is  part  of  the
 work  done  in  the  Defence  Science
 Laboratory  at  Delhi  The  scientific
 staff,  about  30  m  number,  would  be
 pusted  in  the  next  few  months

 Shri  Raghunath  Singh:  May  I  know
 the  expenditure  on  this  establishment?

 Shri  Krishna  Menon:  It  is  an  estab-
 hshment  for  carrying  out  ‘certain
 special  investigations.  Regarding  ex-
 penditure,  it  is  part  of  the  Delhi  De-
 fence  Science  Laboratory.

 द

 Vacation  of  Buildings  ceccapled  by
 Madras  Police  Force  in  Kerala

 me
 Shri  Tangamani:

 "१  Shri  A.  K.  Gopalan:
 Will  the  Minister  of  Defemce  be

 Pleased  to  state:

 (a)  whether  the  Government  of
 India  have  demanded  the  return  from
 the  Government  of  Kerala  the  build-
 ings  occumred  by  the  Madras  Special
 Police  at  Malapuram  West  Hill  and
 Cannanore  which  were  given  rent  free
 to  the  Madras  Government;

 (b)  whether  Government  of  India
 had  offered  to  sell  these  buildings  to
 the  Government  of  Madras  some  time
 before  the  States  reorganisation;

 (c)  whether  Government  of  India
 have  made  any  such  offer  to  the  Gov-
 ernment  of  Kerala  after  States  re-
 organisation;  and

 (da)  what  are  the  reasons  for  with-
 drawing  the  Malapuram  West  Hill  and
 Cannanore  buildings  from  the  occupa-
 tion  of  Kerala  Government”

 The  Minister  of  Defence  (Shri
 Krizahna  Menon):  (a)  The  Government
 of  India  have  asked  for  return  of  the
 bunidings  at  Malapuram  and  West  Hill.
 The  buildings  at  Cannanore  were  not
 occupied  by  the  Kerala  Government
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 (b)  and  (e).  An  offer  was  made  in
 respect  of  buildings  at  Malapuram  and
 ‘West  Hill  which  at  that  time  was  pos-
 sible.

 (a)  It  is  not  available  now  for  pres-
 sing  Defence  requirements.

 है !... ह  Tangamani:  May  Ir  know
 whether  some  officers  in  the  Ministry
 recently  visited  Malapuram  and  West
 Hill  and  if  90,  whetiier  they  have  sub-
 mitted  any  report  about  these  two
 areas?

 Shri  Krishna  Menon:  There  are  no
 reports,  but  the  officers  no  doubt  sisit
 these  places,  because  the  establish-
 ments  are  maintained  by  the  Military
 Engineering  Service

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  M_ES.  road  in  Cannanore
 which  passes  through  the  main  town
 is  in  a  dilapidated  condition  and  has
 not  been  repaired  for  a  long  time’

 Shri  Krishna  Menon:  It  was,  I  do
 not  think  it  is  any  more

 Dr.  Ram  Subhag  Singh:  Yes,  :{  is
 just  now  in  that  condition  If  he
 wants,  he  cen  go  and  see  :t

 Shri  Krichna  Menon:  I  havd  seen  it
 myself;  it  is  quite  correct  to  say  that
 it  was  in  a  bad  condition  There  were
 @isputes  between  the  Cannanore
 Municipality  and  ourselves  as  to  who
 should  pey  Now  it  is  being  put  night

 हिंदा  Tangamani:  May  I  know  whe-
 ther  there  is  any  special  reason  why
 this  offer  made  to  the  Madras  Gov-
 ernment  for  building  houses  for  MS.P
 was  subsequently  withdrawn?

 Shri  Krishna  Menon:  Those  offers
 were  made  soon  after  independence
 when  the  key  location  plans  were
 not  known  or  were  not  what  they  are
 at  present.  They  have  been  lying
 with  the  Madras  Government  for
 many  years.  Hf  they  had  taken
 advantage  of  it  we  would  have  lost
 the  butldings  and  we  would  have  to
 build  and  make  arrangements  other-
 wise.  But  from  the  defence  point  of
 view,  happily  they  did  not  teke  it
 and  they  are  now  required  for  urgent
 defence  requirements
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 had  requested  the  Central  Govern:
 ment  for  loans  for  building  houses,  in
 tase  MSP.  are  vacated  from  Mala-
 buram  and  West  Hill,  and  {  so,  what
 ७  the  reaction  of  the  Government?

 Shri  Krishna  Menon:  The  then
 Kerala  Government  was  not  within

 =
 competence  of  the  Defence  Minis-

 y

 है.) . ह  Tangamani:  These  buildings
 are  occupied  by  the  M.S.P.  and  they
 belong  to  the  Defence  Ministry.  They
 were  offered  to  the  Madras  Govern-
 ment  and  the  offer  was  subsequently
 withdrawn  My  question  कै,  if  these
 buildings  were  vacated,  did  they  ask
 for  loans<or  putting  up  buildings  for
 housing  the  M.SP  policemen  who  will

 pe  zncatod
 from  Malapuram  and  West

 १?

 Shri  Krishna  Menon:  Not  to  my
 knowledge.

 Income-tax  Appellate  Tribunals

 *979,  हीक,  Ram  Subhag  Singh:  Will
 the  Minister  of  Law  be  pleased  to
 tate:

 (a)  whether  it  is  a  fact  thet  the
 abolition  of  Income  Tax  Appellate
 Tribunals  has  been  recommended  by
 the  Law  Commission;

 (9)  what  33  the  substitute  suggested
 for  the  same:  and

 (c)  whether  Government  have  con-
 sidered  that  recommendation  and
 finalized  their  décision?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  (a)  to  (c)  The  Law  Commis-
 sion  has  submitted  its  Report  on  the
 Indian  Income-tax  Act,  ‘1928,  which  is
 now  under  the  consideration  of  the
 Ministry  of  Finance.  Pen  a  deci-
 sion  on  the  Report,  2  will  not  be  in
 the  public  interest  to  disclose  the  con-
 tents  thereof.
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 Moechaniestion  of  Barsun  Mine

 9360,  Shri  Sugakar:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  the  mechanisation  of
 Barsua  mines  for  supply  of  iron  ore
 to  the  Rourkela  Steel  Plant  has  been
 completed;

 (b)  whether  the  operation  of  the
 mines  by  mechanical  process  has
 started;  and

 (c)  if  so,  since  when?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (c).  Work  on  the  mechanisation  of
 Barsua  Mines  is  under  way  <A  major
 portion  of  the  mining  equipment  has
 arrived  at  site  and  erection  work  is
 in  progress  The  mines  are  expected
 to  be  ready  for  operation  by  Janu-
 ary,  1960.

 Leakage  of  Information  from  Manipor
 Secretariat

 982,  Shri  L.  Achaw  Singh:  Wi)  the
 Mimuster  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  35  a  fact  that  there
 has  been  leakage  of  information  from
 the  Manipur  Secretariat;

 (b)  whether  any  detailed  enquiry
 was  made  into  the  matter;  end

 (९)  the  nature  of  security  measures
 adopted  in  the  Secretariat  thereafter’

 The  Minister  of  State  in  the  Minis.
 try  of  Home  Affairs  (Shri  Datar):  (a)
 There  has  been  some  leakage  of  in-
 formation  from  the  Manipur  Secre-
 tariat.

 (b)  Yes
 (c)  Security  arrangements  on  the

 lunes  of  those  in  force  in  the  Central
 Government  Sccretariat  have  been
 introduced  with  effect  from  the  6the
 July,  ‘1959.  Under  these  arrangements
 visitors  to  the  Manipur  Secretanat
 have  to  produce  identity  cards  issued
 by  the  Administration  or  those  issued
 by  the  Parliament  of  India  in  the  case
 of  Members  of  Parliament,  failing
 which,  the  visitars  have  to  obtain

 ” 199  LBD—3.
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 entry  permits  from  the  Reception
 Office  located  in  the  premises  of  the
 Manipur  Secreteriat.

 Shri  L.  Achaw  Singh:  It  has  been
 stated  that  some  enquiry  has  been
 made  into  the  leakage  of  information.
 May  I  know  what  are  the  details  of
 that  enquiry?

 Shri  Datar:  About  four  cases  were
 detected  and  action  has  been  taken  by
 ‘he  Governmept  against  them

 Medical  Mission  to  Laccadive
 Islands

 +

 ०984  f  Shrimati  Mafida  Ahmed:
 Vv  Shri  Muhammed  Elias:

 Wilk  the  Minister  of  Home  Affairs
 be  pleased  to  state:  °

 (a)  whether  it  is  a  fact  that  two
 doctors  sent  on  a  mission  of  mercy  to
 the  leprosy  infested  Laccadive  Islands
 have  been  stranded  on  an  island  far
 away  from  their  destination;  and

 (bd)  7  so,  what  measures  have  been
 taken  by  Government  to  rescue  those
 officers?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  Two  doetors,
 appointed  as  Medical  Officers  in  charge
 of  the  Government  dispensaries  in
 Amenj  and  Kiltan  Islands,  reached
 Androth  island  in  May,  1959,  but
 could  not  proceed  to  their  destinations
 due  to  the  stoppage  of  normal  com-
 munications  on  account  of  the  onset  of
 the  monsoon

 (७)  A  naval  ship  was  sent  to
 Androth  island  on  the  7th  July  39939
 to  pick  up  the  two  doctors  and  trans-
 port  them  to  their  respective  destina-
 tions.  However,  the  doctors  could  not
 board  the  ship  due  to  bad  weather
 and  the  rough  sea

 Shri  Muhammed  Elias:  It  has  been
 reported  in  the  Press  that  there  is  no
 proper  communication  between  these
 ३३  islands  and  the  mainland  May  I
 know  whether  commun«ations  are
 being  kept  between  these  islands  end
 the  mainiand®
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 Shrimati  Alva:  During  the  monsoon,
 no  communication  is  possible  Apart
 trom  the  Laccadive  and  Minicoy
 islands,  even  the  coastal  towns  are  cut
 off  by  sea;  ships  are  stopped  for  four
 months  Therefore  the  two  doctors  who
 were  sent  were  land-locked  m  Androth
 and  they  will  have  to  move  out  only
 ebout  the  i5th  September  when  the
 fury  of  the  monsoon  ceases

 Shri  Hem  Barua:  May  I  know  whe-
 ther  Government  propose  to  purchase
 2  passenger  cum  cargo  ship,  so_  that
 it  might  operate  regular  services  bet-
 ween  the  mainland  end  the  Lacca-
 dives  and  the  other  islands?  If  so,
 may  I  know  how  far  this  programme
 has  been  implemented?

 Shrimati  Alva:  We  have  chartered
 a  ship  for  the  present  which  plies
 every  35  or  20  days  in  fair  weather
 months  About  the  acquiring  of  ships,
 it  35.  constantly  under  examination
 It  १९  not  very  easy  to  acquire  it

 Rajkumari  Sports  Coaching  Scheme

 *985,  Shri  Viswanatha  Reddy:  Wi)!
 the  Minster  of  Education  be  pleased
 to  state

 (a)  whether  another  scheme  in
 Place  of  Ragkumar:  Sports  Coaching
 Scheme  nus  been  drawn  up,  and

 (b)  af  so,  the  main  features  thereos?

 The  Minister  of  Education  (Dr.  K
 L,  Shrimali):  (a)  and  (b)  The
 scheme  has  not  yet  been  finalised  A
 committee  constituted  by  the  All  India
 Council  of  Sports  to  work  out  the
 details  of  a  broad-based  National
 Sports  Coaching  Scheme  which  will
 replace  the  Rajkumar:  Sports  Coach-
 wig  Scheme  has  submitted  its  report
 The  report  is  still  under  consideration
 by  the  Council]

 Shri  Viswanatha  Reddy:  May  !
 know  whether  it  has  been  suggested
 to  this  committee  to  recommend  or  to
 consider  a  separate  scheme  for  the
 purpose  of  coaching  youngmen  in  the
 universities?  Apart  from  the  other
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 athletic  associations,  to  coach  the
 students  in  the  universities  particular.
 ly,  is  there  any  particular  scheme  re-
 commended  by  this  committee?

 Dr.  K.  L.  Shrimali:  This  report
 makes  two  recommendations,  one  with
 regard  to  the  establishment  of  a  Cen-
 tral  Institute  of  Coaching  and
 second  with  regard  to  the  national
 coaching  scheme.  The  coaching  in
 the  universities  end  colleges  will  be
 covered  by  both  these  institutions

 Shri  Viswanatha  Reddy:  What  are
 the  special  features  of  this  new
 scheme,  apart  from  what  was  contain.
 ed  in  the  Rajkumar  scheme?

 Dr  K  L.  Shrimali;  As  far  us  the
 Central  Institute  of  Coaching  is  con-
 cerned,  the  Rajkumar:  Coaching
 Scheme  has  no  central  coaching  insti-
 tute,  This  is  an  entirely  new  recom-
 mendation  The  National  Coaching
 Scheme  is  more  comprehensive  than
 the  Rajkumar:  Coaching  Scheme  For
 the  benefit  of  Members,  I  shall  place
 a  copy  of  this  report  in  the  Library

 Shri  Barrow:  On  the  basis  of  train.
 ing  them  young  and  early,  is  there
 any  provision  made  for  coaching  mm
 schools?

 Dr.  K.  L.  Shrimali.  Yes  Sir,  that  is
 another  recommendation  of  this  com-
 mittee

 Dr.  Ram  Subhag  Singh:  The  stand-
 ard  of  Indian  sports  has  gradually
 deteriorated  in  the  past  two  or  three
 years  May  !  know  what  efforts  Gov-
 ernment  propose  to  make  to  raise
 that  standard  through  the  coaching
 schemes  and  other  schemes”

 Dr  K,  L  Shrimali:  As  the  House  35
 aware,  sometime  back  we  had  ap-
 pointed  a  committee  to  go  into  this
 whole  question  with  regard  to  raising

 fof  standards  of  sports  and  the  Gov-
 ernment  have  accepted  the  recom-
 mendations  of  this  committee  The
 Sports  Council]  has  been  reconstituted
 and  now  we  are  on  the  way  of  im-
 plementing  the  recommendations  of
 that  committee  We  have  written  to
 the  State  Governments  t  provide
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 playgrounds  for  school  children  and
 college  students,  so  that  they  might
 truin  these  young  sportsmen  at  an
 early  age.  The  other  recommenda.
 tions  with  regard  to  the  Centrai  Inst-
 tute  of  Coaching  and  the  national
 coaching  scheme  are  all  under  con-
 sideration  and  this  report  with  regard
 to  the  coaching  institute  and  the
 Central  Institute  of  Coaching  will
 come  up  for  consideration  by  the
 Sports  Counci]  in  the  next  meeting  on
 the  8th  September,  959

 Shri  N.  EB.  Muniswamy:  What  are  the
 special  drawbacks  of  the  Rajkumar
 Coaching  Scheme  which  is  sought  to
 be  replaced  by  the  fresh  scheme?

 Mr.  Speaker:  Copies  of  both  these
 schemes  may  be  placed  m  the  Library

 Dr.  K,  L.  Shrimali:  Yes

 Mr  Speaker:  The  hon  Members
 can  compare  this  to  themselves

 Shri  Hem  Barus:  May  I  know  whe.
 ther  it  ४  a  fact  that  Government  pro.
 pose  to  spend  Rs  2  crores  on  the
 development  of  sports  during  the  re-
 maining  period  of  the  Second  Pian?
 If  so,  how  much  of  it  is  going  to  be
 utihzed  by  the  National  Coaching

 cheme  and  how  much  of  it  ७  going
 to  be  made  available  to  the  State
 Governments  for  the  development  of
 sports?

 Dr.  K  L  Shrimali:  A  major  part  of
 thix  amount  will  go  to  the  State  Gov-
 e-nments  for  schools  and  colleges,  that
 38  to  say,  nearly  about  75  per  cent

 Shri  Hem  Barua;  May  I  know  whe-
 ther  the  State  Governments  were  con-
 tacted  and  their  opimons  obtamed
 atout  their  interest  in  sports  and  how
 they  are  going  to  implement  the
 schemes,  so  far  as  educational  insti-
 tutions  are  concerned’

 Dr,  K.  L.  Shrimali:  A  Committce,
 which  was  appointed  with  the  Maha.
 Praja  of  Patiala,  did  issue  a  question-
 naire  and  all  those  who  were  interest-
 ed  in  sports  were  contacted  end  it  was
 after  necessary  enquiry  that  this  com.
 raittee  submitted  its  report

 Oral  Anewers  BHADRA  9,  88i  (SAKA)  $260

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Service  Conditions  in  Ordnance
 Factories

 *96i.  Shri  Rajendra  Singh:  Will  the
 Minster  of  Defence  be  pleased  to
 state:

 (a)  whether  any  difficulties  are  be.
 ing  experienced  in  recruiting  ade-
 quately  qualified  persons  m_  senior
 tanks  m  Ordnance  Factones  due  to
 unattractiveness  of  existing  pay-scales;
 and

 (b)  what  steps  have  been  taken  to
 improve  the  service  conditions  for
 making  it  attractive?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir

 (b)  The  revision  of  pay  scales  and
 other  conditions  of  service  will  have
 to  await  the  Pay  Commussion’s  re-
 commendations  Recently  we  have
 extended  pension  benefits  to  these
 officers  who  were  hitherto  on  the
 Contributory  Provident  Fund  system

 Admission  Forms  in  Universities

 °87i.  Shri  Bibhati  Mishra:  Will  the
 Minister  of  Education  be  pleased  to
 state

 (a)  whether  Government  are  aware
 that  on  the  Forms  for  Admission  to
 var.vus  Universities  a  column  regard-
 ing  religion  is  required  to  be  filled  up,

 (9)  ४  so,  have  Government  taken
 any  steps  to  ban  it,  and

 (6)  the  result  thereof?

 The  Minister  of  Education  (Dr  K.
 L.  Shrimali):  (a)  to  (c),  While  in.
 formation  in  regard  to  the  practice
 which  is  being  followed  m  al]  the  Un:-
 versities  in  India  is  not  availeble,  the
 Government  of  India  do  not  consider
 that  calling  of  such  information  con-
 travenes  the  provisions  of  the  Consti-
 tution.
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 Spetialibed  Vebicles  for  LAF.

 *97%  Shri  Keshava:  Will  the  Minis-
 ter  Of  Defelne  be  pleased  to  state:

 (a)  whether  Government  have
 stopped  placing  orders  ebroad  for
 apecialised  vehicles  for  the  Indian  Air
 Force;  and

 (b)  if  9,  how  is  it  proposed  to
 satisfy  the  need  for  such  specialised
 items?

 «
 The  Deputy  Minister  of  Defence

 (Sardar  Majithia):  (a)  and  (9).
 There  have  been  no  occasions  in  the
 recent  past  to  place  any  orders  abroad
 for  specialised  vehicles  for  the  I.A.¥.
 We  propose  to  meet  their  requirements
 for  new  vehicles  from  indigenous  pro-
 duction.  Meanwhile  we  are  recondi-
 tioning  old  vehicles  and  developing
 other  types.

 Condemned  Vehicles

 977,  Shri  M.  BR.  Krishna:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  what  steps  have  been  taken  to
 reduce  the  numbers  of  condemned
 vehicles  every  year;

 (b)  what  38  the  total  number  of
 vehicles  which  have  been  made  over
 to  the  Disposals  Directorate  but  which
 have  now  been  withdrawn  for  major
 repairs;  and

 (९)  what  is  the  number  of  vehicles
 declared  completely  as  scrap  and
 whether  they  have  been  sold?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  There  are  defi-
 nite  instructions  for  efficient  and  pro-
 per  maintenance  of  vehicles  at  all
 levels.  Periodical  inspections  by  tech.
 nical  experts  are  carried  out.  The
 vehicles  which  have  served*a  long
 life  and  which  are  considered  as  be-
 yond  economical  repair  are  declered
 to  disposals,  Almost  all  the  vehicles
 @eclared  to  disposals  were  ‘pre-1948
 vehicles  of  war-time  origin,  which  haa
 outlived  their  life,  or  were  non.
 standard  or  obsolete.

 {b)  None  at
 plone  ay

 !  Geetared
 to  the  Disposals  -  With-
 drawn  for  major  repairs

 {c)  No  vehicle  is  declared  to  din.
 posals  as  scrap.  They  are  declared
 as  vehicles  and  classified  as  repairaliég
 or  beyond  economical  repair  and  ate
 sold  in  the  condition  they  are.  The
 Prices  obtained  for  these  vehicles  ate
 much  higher  than  their  scrap  value,
 29,594  vehicles  which  were  obsolete
 or  non-standard  or  beyond  econonl-
 cal  repair  were  declared  to  disposals
 during  14-1983  to  31-8-1950.  Out  of
 these,  29,485  were  sold  during  this
 Period.

 Common  Financial  Year

 *978.  Shri  Damani:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  Government  have  taken
 any  decision  on  the  recommendation
 of  the  Estimates  Committee  that  ali
 public  enterprises  should  have  a  com-
 Mon  financial  year;  and

 (b)  if  so,  the  nature  thereof?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 Yes.

 (b)  Steps  are  being  taken  to  bring
 the  financial  year  of  all  public  enter.
 prises  in  line  with  the  financial  year
 of  the  Government  of  India  except  in
 the  case  of  Export  Risk  Insurance
 Corporation  and  certain  financial  ins.
 titutions  like  the  Reserve  Bank  of
 India,  the  State  Bank  of  India,  the
 Life  Insurance  Corporation  of  Indis,
 the  Industrial  Finance  Corporation
 and  the  Rehabilitation  Finance  Ad.
 Ministration  which  stand  on  a  different
 footing,  and  are  governed  by  special
 regulations  and  enactments,

 Training  of  Primary  School  Teachers

 °98i  «Shrimati  Ng  Paichoudheri:
 Wil  the  Minister  of  Education  bg
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  heve  formulat-
 ed  a  scheme  for  country-wide  train-
 ing  of  Primary  School  Teachers;
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 (b)  if  so,  brief  details  of  the
 Scheme;  and

 (c)  the  approximate  total  expendi-
 ture  which  will  be  incurred  in  its  im-
 plementation?

 The  Minister  of  Education  (Dr.  K.
 हैं,  Shrimali):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  laid
 on  the  Table  of  the  House.

 Srarement

 (b)  The  brief  details  of  the  Scheme
 are  as  follows:

 (i)  The  objective  of  this  scheme  is
 to  help  in  the  production  in  time  of
 an  adequate  number  of  trained
 teachers  for  appointment  during  the
 8rd  Five  Year  Plan  to  provide  univer-
 eal  free  and  compulsory  education  for
 children  between  6—Il  years

 (a)  During  1959-60  and  1960-61  this
 will  carry  300  per  cent  financial
 assistance  from  the  Government  of
 India  on  approved  expenditure

 Qiu)  It  should  be  endeavoured,  in
 the  first  instance,  to  increase  the  in-
 take  capacity  of  existing  training  ins-
 titutions  wherever  possible  and  neccs-
 eary,  If  this  increase  in  output  ts  not
 likely  to  suffice  the  requirement  of
 additional  teachers  during  the  3rd
 Plan,  new  trammg  institutions  should
 be  established.

 (iv)  The  new  institutions  to  be  set
 Bp  together  with  the  increase  in  the
 output  of  existing  institutions  should
 be  able  to  cover  about  half  the  num-
 ber  of  additional  teachers  that  will  be
 required  for  the  expansion  programme
 during  the  Srd  Plan.

 (२)  It  should  be  endeavoured®
 through  this  scheme  to  train  as  many
 women  teachers  as  possible.

 (vi)  In  order  to  pay  special  atten-
 tion  to  the  quality  and  contents  of
 this  training,  the  following  points
 have  been  emphasized:

 (a)  This  training  should  be  envi-
 ह... ब  as  training  in  Basic
 Féucation,
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 (9)  The  normal  qualification  for
 admission  into  these  institu-
 tuons  should  be  matriculation
 or  post-basic  or  higher  second-
 ary,  although  it  may  be  found
 necessary  for  some  time  to
 make  some  relaxation  in  this
 regard  in  the  case  of  women
 teachers  or  in  some  special
 areas.

 (९)  The  duration  of  traiming
 should  be  two  years  as  far  as
 practicable.

 (c)  About  Rs  8  crores  during  959—
 6l,  so  far  as  it  can  be  estimated  at
 present,

 Crop  Compensation  for  Panagarh
 Base

 *983.  Shri  H.  N.  Mukerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  any  complaints  have

 een
 received  regarding  non-payment

 r  severa!  years  of  crop  compensation
 due  on  cultivated  lands  acquired  by
 the  Reverse  Base  at  Panagarh,  West
 Bengal,  and

 (b)  whether  the  arrears  due,  if  any,
 will  be  eleared  soon  and  future  pay-
 ments  regularly  made?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  Sir,  re-
 garding  delay  in  payment  of  recurring
 compensation  in  respect  of  about  334
 acres  of  land  held  under  requisition
 by  the  Defence  authorities,

 (b)  Yes,  Sir.  The  latest  report  indi-
 cates  that  the  Collector’s  assessment
 of  compensation  payable  upto  the  end
 of  1958-59  has  been  sanctioned  by  the
 competent  authonties.  It  is  expected
 payments  will  be  made  shortly  by  the
 Collector.

 उत्तर  जवे  भें  तेल  का  सर्देशण

 ह्यद.  भी  war  दर्शन  :  क्‍या  इस्पात,
 wre  और  |, ह  मंत्री  ११  भर्जल,  १६५६  से
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 तारांकित  श्रवन  संख्या  १७६४  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंते  कि  उत्तर  प्रदेश  के
 विभिन्न  भागों  में  तेल  की  खोज  के  लिय  सर्वेक्षण
 कायें  में  इस  बीच  क्या  प्रगति  हुई  है  ?

 खान  झोर  तेल  मंत्री  थी  फैशन  देव

 मालवीय)  :  उत्तर  प्रदेश  में  तीन  भूगर्भीय  दल  '

 काम  कर  रहे  है  /  १६५८-५६  के  क्षेत्र  में  काम
 करने  के  मौसम में  इन  पाटियों  ने  ३३९  वर्ग  मील
 का  भूगर्भीय  मानचित्रण  भौर  देहरादून,
 गढ़वाल  झौर  सहारनपुर  के  जिलो  में  स्वालिक
 की  पहाड़ियों  के  साथ  २५  लाईन  मीलो  के
 सांरेक्षण  (‘reverses  )  का  काम  किया

 एक  भूकम्पीय  झोर  एक  झाकपंण  व  चुम्थकीय
 पार्टियों  ने  आगामी  सर्वेक्षण  किया  t  इन  दोनो

 पार्टियों  ने  १६५८-५६  मे  क्षेत्र  मे ंकाम  करने
 के  समय  २८५  भूकम्पीय  पाइबें  लाईन  मील
 पर  काम  किया  भर  २०६४  बर्ग  मील  के

 क्षेत्रफल  का  अ्ाकषण  व  चुम्बकीय  प्रेक्षण  किया  |

 ये  पार्टियां  मुख्यालय  को  बापिस  झा  गई  है
 और वे  क्षेत्र  में  से  प्राप्त  दत्ता  Daa  )  की

 गणना  तथा  व्याख्या  करने  में  लगी  हुई  हैं

 हिन्दी  में  पारिभाषिक  शब्दाबलो

 शी  Fo  भे०  मासथोय  :

 श्री  Ho  ला०  हिवेदी  :

 *eav.  |  झभो  पहाड़िया  :
 |

 पंडित  ज्या०  प्र०  ज्योतिषी  :

 [  शी  क्त  बदन :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  विश्वविद्यालय  छिक्षा  के  लिये

 उपयोगी  उन  पुस्तकों  के  नाम  गया  है  जिनके

 तैयार  करने  में  शिक्षा  मंत्रालय  ने  हिन्दी  में

 बनाई  गई  पारिभाषिक  शब्दावसी  का  जनवरी,

 हट  से  प्रयोग  किया  है;

 (खत)  कया  मंत्रालय  ने  इस  काम  के  लिये

 कोई  बोजना  बनाई  है;  शौर

 (ग)  यदि  हां,  तो  उसकी  मोटी  रूप  रेखा
 कया है ?

 सिखा  भतरी  (डा०  श्रीमाली)  :  (क)
 शिक्षा  मंत्रालय  ने  विश्वविद्यालय  शिक्षा  के
 लिये  कोई  ऐसी  पुस्तक  तैयार  नहीं  की  है
 जिसमें  मस्त्रालय  द्वारा  तैयार  की  गयी  शब्दवली
 का  उपयोग  किया  गया  हो  ।

 (स)  जी,  नहीं  t

 (4)  श्रदन  नहीं  उठता  i

 सरदार  पटेल  का  स्मारक

 *ece,  भरी  प्रकाता  थौर  शास्त्री  :  क्या
 वैज्ञानिक  अनुसल्याम  और  सांस्कृतिक-कार्य
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  स्वर्गीय  सरदार  वल्लभ  भाई  पटेल
 की  स्मृति  को  चिरस्थायी  बनाने  के  लिये  ब्या
 कीई  योजना  बनाई  गई  है;  भौर

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्या  है?

 बेज्ञानिक  सनुसन्थान  झोर  सांस्कृतिक-कार्य
 अंजी  (भी  हुमायून  कबिर)  :  (क)  इस  बारे
 में  कोई  सरकारी  कारंवाई  नहीं  की  गई  है  ।

 (ख)  सवाल  नहीं  उठता

 Teachers  in  Training  Colleges

 Shri  Subbiah  Ambalam:
 Shri  K.  S.  Ramaswamy:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  revision  of  scales
 of  pay  of  teachers  in  affihated  col-
 leges,  as  recommended  by  the  Univer.
 sity  Grants  Commission,  is  not  appli-
 cable  to  lecturers  and  professors  in
 Teachers’  Training  Colleges  which  are
 also  affiliated  colleges  of  universities;
 and
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 49)  if  ao,  what  steps  are  being  taken
 by  Government  to  remove  this  dis-
 crimination?

 Toe  Minister  of  Education  (Dr.  K.
 LL,  Shrimali):  (a)  The  scales  of  pay  of
 teachers  in  affiliated  colleges,  as  re-
 commended  by  the  University  Grants
 Commission,  are  also  applicable  to
 teachers  in  Training  Colleges  which
 are  affiliated  to  the  universities  The
 Commission,  however,  does  not  assist
 Government  colleges,

 (b)  Does  not  arise,

 School  Text  Books  in  Himachal
 Pradesh

 *990,  Shri  Padam  Dev:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  decision
 regarding  text  books  to  be  prescribed
 for  study  for  school  students  :n  Hima-
 chal  Pradesh  was  taken  m  March  and
 the  books  are  not  avalable  to  students
 even  now;  and

 (b)  the  steps  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Education  (Dr.
 .  L.  Shrimali):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House

 STATEMENT

 No  new  text  books  were  prescribed
 by  the  Himachal  Pradesh  Admunistra-
 tion  for  the  current  academic  year
 The  books  which  were  in  use  for  the
 last  four  or  five  years  are  being
 continued.  There  has,  however,  been
 a  shortage  of  history  books  for  middle
 classes  and  Hind:  books  for  Primary
 Classes,  but  most  of  the  students  have
 been  able  to  get  second  hand  copies
 The  main  reason  for  this  shortage  ww
 the  enhanced  prices  demanded  by  the
 publishers  and  ths  was  not  acceded  to
 by  the  Himachal  Pradesh  Adminis-
 tration.  The  Administration  has,  how-
 ever,  been  asked  to  negotiate  with  the

 to  ensure  adequate  supply
 ef  books  at  reasonable  prices.
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 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  wheter  the  resolution  passed
 by  the  Chamber  of  Commerce  of
 Southern  Zone  to  locate  a  steel  plant
 in  the  Southern  States  at  its  confer-
 ence  held  in  Madras  on  the  24th  July,
 i959  has  been  received  by  the  Central
 Government;  and

 (9)  ४१  so,  what  action  has  been  taken
 or  is  proposed  to  be  ‘taken  on  the
 above  resolution?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran’  Singh):  (a)
 and  (b).  No,  Sir.  However,  an  iron
 and  steel  plant  based  on  the  ores  of
 Salem  can  be  considered  if  céke  from
 Neyveli  Lignite  proves  suitable  for
 smelting  these  ores.

 दिल्‍ली  के  बेसिक  स्क्लों' के  झच्यापकों  हारा

 हड़ताल  को  धमको

 [

 चो  क्त  दर्हान  :
 ही  स०  Ho  बनों  :
 थो  प्रकाझ  बोर  झास्त्री  :

 Fear  ]  sit  So  Wo  बरशा  :
 शी  wo  To  देव  :
 शी  Go  Wo  शोपालन ।
 भो  कुन्हन :

 क्या  लिका  मत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  ब्या  यह  सच  है  कि  दिल्ली  नगर
 निगम  द्वारा  सचालित  बेसिक  स्कूलों  के
 अध्यापको  ने  शिक्षा  निदेशक,  दिल्‍ली  भौर
 दिल्ली  निसम  के  शिक्षा  भ्रधिकारी  के  कार्यालयों

 के  समक  २०  झगस्त,  १६५६  को  भूल  हड़ताल
 करने  का  निरयय  किया  है;  शौर
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 (&)  ब्दि  हां,  तो  क्या  भ्रध्यापकों  की
 मांगों  भौर  ह... क  पर  सरकार  हारा  की  गई
 का्मबाही  का  एक  विवरण  सभा-पटल  पर
 रक्षा  जायेगा  ?

 सिखा  मंत्री  (४०  शौसासी)  :  (क)
 जी,  हां  ।  यह  हड़ताल  भो  २०  भ्रगस्त  को

 शुरू  हुई  थी  २५  भगस्त  के  तीसरे  पहर  समाप्त
 कर  दी  गयी  वी  ।

 (ख)  इस  हड़ताल  का  भायोजन  दिल्ली
 राज्य  शिक्षक  संघ  ने  किया  था  झौर  सरकार  के
 जागे  कोई  विशेष  मागे  पेश  नहीं  की  थी  ।

 हड़ताल  समाप्त  होने  पर  बाद  में  चौदह  मांगें
 श्राप्त  हुई  थी  |  सरकार  द्वारा  इन  मांगो  की
 जांच  हो  जाने  पर  एक  विवरण  लोक  सभा-पटल
 पर  रख  दिया  जायेगा  ।

 Coal  Deposits  in  W.  Benga!

 Shri  8.  C.  Samanta:
 Shri  Subodh  Hansda:

 °993.  4  Shri  Subiman  Ghose:
 Shri  Raghunath  Singh:
 Shri  है,  ९.  Majhi:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  what  steps  have  been  taken  to
 exploit  the  new  seams  of  coal  found  in
 the  district  of  Bankura  and  Ondal
 areas  in  West  Bengal:

 (b)  whether  further  geological
 survey  was  conducted  in  those  arens;
 and

 (ce)  if  so,  with  what  results?

 The  Mister  of  Steel,  Mines  and
 Veel  (Sardar  Gwaran  Singh):  (a)
 ané@  (9).  No  steps  have  so  far  been
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 Naga  Hestiles
 Shri  D.  0,  Sharma; —

 {  anes  L.  Achaw  Singh:
 Will  the  Minister  of  Home  Affairs be  pleased  to  refer  to  the  reply  given to  Unstarred  Question  No.  3345  on

 the  2Ist  April,  i959  and  state  the  fur-
 ther  progress  made  in  combing  out  the
 hostile  Naga  gangs  from  their  hideout, on  Manipur  border?

 The  Minister  of  Home  Affairs  (Shri
 G,  8.  Pant):  Combing  out  operations are  being  continued.  A  large  number
 of  Naga  hostiles  have  been  arrested,
 and  arms  and  ammunition  seized.

 Children’s  Museum

 Shri  B.  C.  Majhi:
 (  Shri  Subodh  Hansda:

 eggs.)  Shri  S.  C.  Samants:
 Shri  Ram  Krishan  Gupta:
 Shri  Pangarkar:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  plan  and  the  esti-
 mate  of  the  Children's  Museum  have
 been  prepared;

 (b)  whether  these  have  been  consi-
 dered  and  approved  by  the  Govern-
 ment;

 (c)  if  so,  whether  the  construction
 of  the  building  has  started  and  the
 progress  made  up-to-date;  and

 (d)  the  names  of  the  countries
 wherefrom  experts  have  been  invited
 to  help  in  the  project?

 The  Minister  of  Edacation  (Dr.
 K.  L.  Shrbmali):  (a)  Yes,  Sir.

 (b)  They  are  under  consideration.

 (c)  The  construction  has  not  yet
 started.

 (९६)  The  question  of  inviting  a
 foreign  expert  is  only  under  cond-
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 Ban  om  Gale  of  Narcotics

 Shri  Radka  Raman:
 906.4  Shri  Ram  Krishan  Gupta:

 {  Shri  A.  M.  Tariq:

 Will  the  Minster  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  have
 taken  any  decision  to  ban  total  sale  of
 narcotics  in  the  Union  Territory  of
 Delhi;  and

 (b)  if  so,  what  will  be  its  impli-
 cations  in  terms  of  financial  loss  to
 Government?

 The  Deputy  Minister  of  Finance
 (Shri  8.  B.  Bhagat):  (a)  Sale  of
 charas  and  ganja  39  prohibited  The
 question  of  prohibition  of  bhang  35
 under  consideration  Sale  of  other
 narcotics  38  restricted  to  those  who
 require  them  on  medical  grounds  only

 (b)  Prohibition  of  non-medical  con-
 sumption  of  opium  has  resulted  in  a
 loss  of  revenue  of  Rs  7  lakhs  per
 annum  If  sale  of  bhang  is  prohibit-
 ed,  it  would  caus:  a  further  loss  of
 Rs  2  lakhs  per  annum

 Central  Pool  of  Engineering
 Specialists

 °997  Shri  Ram  Krishan  Gupta:  W:)l
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No  927  on  the  5th
 March,  959  and  state  at  what  stage
 the  question  of  setting  up  of  a  central
 pool  of  engineering  specialists  stands
 at  present?

 The  Minister  of  Home  Affairs  (Shri
 G.  B,  Pant):  A  scheme  for  the  consti-
 tution  of  the  pool  has  been  drafted  and
 is  being  finalised  in  consultation  with
 the  concerned  Minstries  It  will
 thereafter  be  referred  to  the  State
 Governments  for  their  comments

 -

 Transfer  of  High  Court  Jadges

 °906.  Shri  Raghupsth  Singh:  Will
 Whe  Minister  of  Heme  Affairs  be  picas-

 ed  to  state:
 (a)  how  many  High  Court  Judges

 were  transferred  from  one  State  to
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 another  during  the  last  six  months;
 and

 (b)  whether  the  system  of  such
 transfer  is  proving  a  success?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (हाल  Datar):
 (a)  One.  7

 ‘(b)  No  system  of  transfers  ss  in
 force  A  transfer  is  made  when  there
 are  special  circumstances  requiring
 such  action.

 Unauthorised  Colonies

 *999  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state.

 (a)  whether  it  is  a  fact  that  despite
 the  penal  provisions  i  the  Delhi
 Municipal  Corporation  Act,  the  plan-
 ning  of  unauthorised  colonies  in  Delhi
 is  going  on  at  a  rapid  pace,

 (9)  if  so,  the  steps  taken  against  the
 so  called  colonisers  who  still  continue
 to  invite  the  pubhc  to  purchase  plots
 in  their  unauthcrised  colomes,  and

 {c)  the  number  of  unauthorised
 colonisers  against  whom  action  has
 been  taken  so  far?

 The  Minister  of  State  in  the  Muinis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  It  35  a  fact  that  some  colonisers
 are  still  making  efforts  to  sell  out
 plots  without  having  their  lay-out
 plans  approved  by  the  Delhi:  Municipal
 Corporation

 (b)  Unauthorised  colonisers  a
 being  prosecuted

 (c)  Nine

 Will  the  Manuster  of  Steel,  Mines
 ang  Fael  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  gas
 and  oi!  have  been  found  in  Maharej
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 Village  in  Surat  District  of  Bombay
 State;

 (b)  if  so,  whether  the  samples  of
 gas  and  oi]  found  there  have  been
 analysed;  and

 (९)  the  result  of  thig  analysis?
 The  Minister  of>  Mines  and  Oil

 (Shri  EK,  D,  Malaviya):  (a)  Only  gas
 was  encountered  while  drilling  near
 the  village  Mahe),  Dustrict  Surat
 Bombay  State.

 (b)  The  samples  of  gas  could  not  be
 collected  due  to  high  pressure  and
 blow  out.

 (c)  9665  not  arise

 Iron  ore  Mines  in  Suakinda

 #1001.  Shri  Panigrahi:  Will  the
 Muimster  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  the  Orissa  Mining
 Corporation  has  been  granted  any
 lease  of  iron  ore  bearing  areas  in  the
 Daistam  hills  in  Sukinda  (Orissa).

 (9)  af  so,  the  total  area  given  under
 lease;  aril

 (c)  whether  any  survey  has  been
 carried  out  by  Orissa  Mining  Corpo-
 ration?

 The  Minister  of  Mines  and  Oil  (Shri
 . «  D.  Mailaviya):  (a)  No,  Sir

 (b)  Does  not  arise

 (c)  No,  Sir

 Three-Year  Degree  Course

 #1988,  [She  Harish  Chandra  Mathar:
 Shri  Ram!  Reddy:

 Will  the  Mimster  of  Edmeation  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  448  on  the
 20th  August,  959  and  state:

 (a)  what  is  the  up-to-date  expendi-
 ture  by  (i)  Central  and  (ii)  State
 Governments  on  the  implementation
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 (b)  what  is  the  impact  of  these
 changes  on  examination  results;  and

 (९)  whether  Government  have  any
 corrective  measure  in  view  to  improve
 the  position?

 The  Minister  of  Education  (Dr.
 KK.  L.  Shrimail):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the  Sabha.

 Sraremrnt

 (a)  qQ)  For  the  upgrading  of  High
 Schools  into  Higher  Secondary
 Schools,  the  expenditure  sanctioned  by
 the  Centra]  Government  up-to  the  end
 of  1958-59  amounted  to  about  Rs.  45
 lakhs,  the  expenditure  on  the  intro-
 duction  of  the  Three-Year  Degree
 Course  was  Rs  94  lakhs.

 (u)  The  expenditure  upto  1958-59
 incurred  by  the  States  on  the  upgrad-
 ing  of  High  Schools  into  Higher
 Secondary  Schools  amounted  to  Rs.  30
 lakhs  approximately  The  States  ex-
 Pend:ture  on  the  introduction  of  the
 Three-Year  Degree  Course  is  not
 available  Under  the  scheme,  the
 State  Governments  and  non-Govern-
 ment  Colleges  are,  however,  expected
 to  provide  an  amount  equal  to  the
 amount  sanctioned  by  the  Central
 Government

 Figures  of  expenditure  for  the
 financial  year  ‘1959-60  are  not  avail-
 able,  except  for  the  Centre's  assist-
 ance  given  so  far  towards  the  Three-
 Year  Degree  Course  which  comes  to
 about  Rs  8  lakhs.

 (b)  and  (c)  The  Scheme  has  been
 introduced  very  recently  and  it  is  too
 early  to  make  any  assessment  of  the.
 impact  of  the  scheme  on  the  examina-
 tion  results  However,  the  matter  is
 receiving  attention.

 मौलाना  wrens  का  स्मारक

 ४१००३.  की  Ser  बीर  wet
 गया  चैज्ञानिक  झामुसम्धान  शौर  ahufve-on
 मंत्री  यह  बताने  थी  कृपा  करेंगे  कि  :

 (क)  क्‍या  भौजाना  साखाद  भरहभ  की

 शम्स  में  भारत  में  इत्लान  के  शब्ययन  के  ह. अ
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 एक  संस्था  की  स्थापना  के  लिये  सरकार  ने
 कोई  पमुदान  स्वीकृत  किया  है,  भणवा  इस
 सम्बन्ध  में  कोई  प्रार्थना-पत्र  प्राप्त  हुआ  है;
 और

 ्)  यदि  हां,  तो  इस  काम  के  लिये
 कितनी  धम-राषधि  स्वीकार  की  गई  है  ?

 जेज्ञानिक  समुसस्धान  सौर  सांस्कृतिक-कार्प
 अंग्रो  (ा  हुमायून  कबिर  )  :  (क)  भौर  (ख).
 कोई  प्नुदान  मजूर  नहीं  किये  गये  है  लेकिन

 भ्रवुल  कलाम  भ्ाजाद  भोरियटल  रिसर्च

 इस्टीटयूट,  हैदराबाद  से  अनुदान  के  लिये
 अावेदन-पत्र  आया  है।  प्रावेदन-पत्र  पर  विचार

 दो  रहा  है

 Film  Projectors
 Shri  Subodh  Hansda:  W)))

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  progress  so  far  made  in  the
 production  of  35mm  filmstrip  Pro-
 jectors  by  the  Ordnance  Factory  at
 Dehra  Dun;  and

 (b)  whether  a  final  decision  has
 been  taken  by  Government  for  the
 supply  of  these  projectors  to  educa-
 tional  institutions  at  concessional
 rates?

 The  Minister  of  Education  (Dr.
 1  L.  Shrimali):  (a)  Of  the  pro-
 gramme  of  500  projectors  for  the  first
 year,  about  200  have  so  far  been  pro-
 duced;

 (b)  This  is  stil]  under  consideration.

 Bharat  Electronics  Ltd

 #1008,  Shri  Tangamani:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  targets  have  been  fixed
 for  production  of  electronic  equip-
 ment  for  the  year  1989-60  for  the
 Bharat  Electronics  Ltd,  Bangalore;

 (0)  Ef  2,  the  number  and  value
 therect;
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 (c)  what  is  the  production  target
 for  the  first  4  months  of  the  year
 1959.60;

 (d)  whether  there  is  any  short-
 fall;  and

 (e)  if  so,  the  steps  taken  to  rectify
 the  same?

 e
 e

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir.

 (०)  A  production  programme  of  the
 value  of  Rs.  00.70  lakhs  has  been
 planned  for  ‘1959-60  As  some  of  the
 equipment  to  be  produced  is  for  the
 Defence  Services,  it  will  not  be  in
 the  public  interest  to  disclose  the
 details  of  them.

 (ec)  to  (e)  A  statement  will  be
 laid  on  the  Table  of  the  Lok  Sabha
 before  the  end  of  the  Session.

 Planetariam

 *l006  Shri  D.  C  Sharma:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  3856  on  the  !6th  April,  959  and
 state  the  nature  of  further  steps  taken
 to  build  a  structure  where  the  plane-
 tarium  can  be  put  up  for  viewing  by
 the  public?

 The  Deputy  Minister  of  Scientific
 Research  and  Caltural  Affairs  (Dr.

 M.  Das):  The  Plans  of  the
 Planetarium  building  are  being  sub-
 mitted  to  the  Delhi  Corporation  and  it
 is  expected  that  the  Planetarium  will
 start  functioning  in  the  new  building
 guring  the  coming  cold  weather

 Popularization  of  Hind!

 *le0?  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Heme  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  696  on  the  7th
 April,  959  and  state:

 (a)  whether  a  decision  has  since
 been  taken  to  make  prizes  for  learning
 of  Hindi  by  Government  employees
 more  attractive  and  popular;  and

 tb)  मे  कण  the  steps  taken  or  pro-
 posed  to  be  taken  to  implement  itt
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 The  Minister  of  State  in  the  Minis-
 ty  ef  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  No  new  decision  has
 Deen  taken.  The  matter  will  be
 considered  in  the  light  of  decisions
 taken  on  the  report  of  the  Commmuttee
 of  Parliament  on  Official  Language.

 Small  Savings

 {  reid
 Harish  Chandra  Mathur.

 Will  the  Munster  of  Fimance  be
 pleased  to  state:

 (a)  what  are  the  collecttons  on
 account  of  Gmall  Savings  during  the
 last  4  months,

 (b)  what  is  the  extent  of  with-
 drawals  during  the  same  period,

 (c)  what  are  the  causcs  for  shortfall
 as  compared  to  the  target  fixed,  ४
 any;  and

 (a)  further  steps  taken  to  intensify
 the  drive  for  Small  Sevings  Collec-
 tions?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 Rs.  90°53  crores  (gross)  approxi-
 mately.

 (b)  Rs  7897  crores  approximately
 (c)  No  targets  have  been  fixed  but

 the  budget  for  the  year  assumes  a  net
 credit  of  Rs  85  crores

 ६6)  Amongst  the  measures  recently
 taken,  mention  may  be  made  of  Cumu-
 lative  Time  Deposit  Scheme,  Pay  Roll
 Savings  Scheme,  revision  of  the  pro-
 cedure  of  issue  of  identity  slips,  re-
 moval  of  limit  of  investment  by  Pro-
 vident  Funds  in  Treasury  Savings
 Deposit  Certificates,  decentralisation  of
 the  procedure  of  appointment  af  agent
 organisations,  sale  of  Treasury  Savings
 Deposit  Certificates  through  scheduled
 Danks,  co-operative  banks  and  co-
 operative  societies  etc.

 Najatgarh  Nuliah,  Delhi
 1000.  Shri  Vajpayee:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  30  is  a  fact  that  the
 services  of  the  Army  Engineers  were
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 requisitioned  to  deepen  and  widen  the
 Najafgarh  Nullah  in  Delhi;

 (b)  if  so,  the  circumstances  leading
 to  the  requisitioning  of  army:

 (९)  whether  it  is  a  fact  that  the
 work  of  deepening  and  widening  the
 nullah  was  originally  entrusted  to  the
 Bharat  Sewak  Samaj;  and

 (a)  whether  it  is  also  a  fact  that
 the  Sama)  failed  to  complete  the  work
 within  the  period  specified?

 The  Minister  of  Defence
 Krishna  Menon):  (a)  Yes,  Sir.

 (b)  to  (d)  A  part  of  the  work  of
 deepening  and  widening  the  Najafgarh
 Nullah  was  awarded  by  the  Central
 Public  Works  Department  to  the
 Bharat  Sewak  Sama)  As  the  Samaj
 were  not  able  to  complete  the  work
 in  time,  they  madc  a  request  to  the
 Ministry  of  Defence  for  Army  assist-
 ance  For  the  timely  completion  of
 this  :mportant  work  so  as  to  ensure  a
 regular  fiow  of  water  in  the  Nullah
 during  the  Monsoons,  ह) अ  was  agreed  to
 extend  Army  assistance  to  the  Sama}
 on  terms  of  payment  agreed  with
 them

 (Shr

 Victoria  Memorial,  Calcutta

 Shri  Harish  Chandra  Mather: —_
 i  Shri  8.  0,  Majhl:

 Will  the  Minister  of  Seientifie  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state.

 (a)  whether  there  is  any  proposel
 from  the  Trustees  for  the  unprove-
 ment  of  the  Victoria  Memorial,
 Calcutta;

 e
 (b)  af  so,  the  nature  of  improvement

 proposed;  and

 (c)  whether  this  has  been  accepted
 by  Government?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affaiss  (re.
 M.  M.  Bas):  (a)  Yes,  Gir.

 (9)  Provision  of
 lights,

 an  over-
 head  tank  and  a  tube-well;  and  pay:
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 ment  Of  a  tank  in  the  Memorial
 grounds.

 (०)  The  proposals  are  under  con-
 sderation.

 Hostels  for  Stadents  in  Punjab

 Shri  Ram  Krishan  Gupta:
 300  {  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Edecation  be
 pleased  to  state:

 (a)  the  expenditure  likely  to  be
 incurred  by  the  Government  of  India
 on  the  construction  of  hostels  for  stu-
 dents  in  Punjab  during  the  remaining
 period  of  the  Second  Five  Year  Plan;
 and

 (b)  the  expenditure  so  far  incurred
 on  this  item  by  the  Government  of
 India  during  the  Second  Five  Year
 Plan  period?

 The  Minister  of  Education  (Dr.
 KK.  L.  Shrimali):  (a)  and  (b).  Infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha  in  due
 course.

 Foreign  Scholarships  for  Punjab
 Students

 ‘38t0.  at  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Education  be
 Pleased  to  state  the  number  of  students
 from  the  Punjab  State,  who  were
 awarded  scholarships  by  the  Govern-
 ment  of  India  for  study  abroad  during
 3857-58  and  ‘1968-597

 The  Minister  of  Education  (Dr.
 XK.  L.  Shrimali):  None,  Sir.

 Lok  Sahayak  Sena,  Panjab
 382l.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Defence  be  pleased  to
 atate:

 (a)  the  location  and  number  of
 camps  established  under  Section  4  of
 the  Lok  Sahayak  Sena  Act,  956  in
 Punjab  since  ist  July,  1989;  and

 (bd)  the  number  of  volunteers  enrol
 @ifferent  District  Camps  of

 Punjab  State?
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 The  Minister  ef  Defence  (Shri
 Msishnea  Menem):  (a)  and  (b).  Three
 camps  as  under  have  been  held  in  the
 Punjab  after  Ist  July  1959:

 Camp  Dates  vost
 vor

 enrolled

 i.  Kairon(Amritsar)  roth  Aug.  goo
 to8rh

 Sep.  59.
 3.  Gohans  (Rohtsk)  =  7th  Aug  525 -  to  sth

 Sep.  59.
 3.  Bagapurana  (Fe-  20th  Aug.  Informa-

 rozepore).  to  «8th  tion  not
 Sep.  ‘$9.  yet  avail-

 able.

 During  ‘1959-60,  29  L.S.S.  camps  are
 scheduled  to  be  held  in  the  Punjab,
 of  which  5  were  completed  prior  to
 the  Ist  July  ‘1959.

 Ships  for  Indian  Navy
 8i2.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Defence  be  pleased  to
 state  the  number  of  new  ships  pur-
 chased  for  Indian  Navy  from  foreign
 countries  (country-wise)  during  ३959
 80  far?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Two  Anji-Submarine
 Prigates  IN.  Ships  ‘KIRPAN’  and
 ‘“KUTHAR’  have  been  purchaseg  for
 the  Indian  Navy  from  the  U.K.  during
 959  so  far.

 Giris’  Education  tn  Panjab
 48i3.  Shri  Ram  Krishan  Gepta:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  amount  allocated  for  the
 Year  1959-60  to  the  Government  of
 Punjab  for  the  education  of  girls;  and

 (b)  the  amount  asked  for  by  the
 Punjab  Government?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  The  Punjab  Gov-
 ernment  have  included  an  emount  of
 Rs.  92  lakhs  for  schemes  relating
 to  girls’  education  in  their  programme
 for  1989-60.



 3814.  Shri  Ram  Krishan  Gupta:  Will
 the  Minster  of  Scientific  Research  and
 Culteral  Affairs  be  pleased  to  state  the
 total  amount  of  grants  and  other  finan-
 cial  assistance  given  so  far  to  the  Co-
 operative  Research  Associations?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Dr.  M.  M.  Das):
 The  information  is  being  collected  and
 will  be  leid  on  the  Table  of  the  House

 Indian  Economic  Service  and  Indian
 stauitiéal  “sérvice

 ‘3815.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No  357  on  the  12th  Feb-
 ruary,  959  and  state  the  progress
 made  so  far  with  regard  to  the  set-
 tung  up  of  the  Indian  Economic  Service
 and  the  Indian  Statistical  Service’

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  The
 advice  of  the  Union  Public  Service
 Commussion  on  the  draft  schemes  for
 the  two  Services  has  been  received
 only  recently  and  further  details  relat-
 ing  to  the  constitution  of  the  Services
 are  being  worked  out

 Department  of  Nuclear  Physics  in
 Universities

 ‘1816.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state

 (a)  the  names  of  the  universities  in
 which  department  of  Nuclear  Physics
 has  been  established  so  far,  and

 (b)  the  amount  of  grants  given  by
 Central  Government  for  the  purpose,
 Unnversity-wise?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 मा,  M.  Das):  (a)  Andhra  University

 (b)  है ।' शी  to

 Sweepers  and  Seavengers  ta
 Cantonment  Boards

 eerie
 Shri  D.  C.  Sharma:  Will  the

 r  of  Defence  be  pleased  to  refer

 AY
 the  reply  given  to  Unstarred  Ques-

 ion  No  3507  on  the  24th  April,  969
 And  state:

 (a)  the  further  progress  made  in
 *yproving  the  living  conditions  of  the
 Weepers  and  scavengers  in  the  canton-

 ™ents  in  the  country,  and

 e  (b)  the  further  progress  made  in  the

 qpnstruction  of  houses  for  them  upto
 Ne  Sist  July,  19597

 ५  The  Deputy  Minister  of  Defence
 Sardar  Majithia):  (a)  During  1989-

 wt  till  now,  construction  of  348  guar-
 het?  at  an  estimated  cost  of  Re  3,80,698

 ts  been  sanctoned

 (b)  Tenders  for  the  work  have  been
 vited  by  the  Cantonment  Boards

 snocemed
 and  work  will  commence

 ortly

 UA  your  and  Social  Service  Camps  in
 Punjab

 Shri  D  धक  Sharma;  Wil!  the
 muster  of  Education  be  pleased  to

 State
 (a)  the  number  of  labour  and  social

 arvice  camps  opened  in  Punjab
 fol  DB  959  (upto  the  3lst  July,  969)

 r  students  and  the  youth  with  the
 stance  of  the  Central  Government;

 {b)  the  expenditure  incurred  on
 ch  camps,  and
 (0)  the  number  of  camps  proposed

 be  opened  during  the  remaining
 PSriod  of  959°

 x  The
 Minister  of  Education  (Dr.

 L.  Shrimaii):  (a)  Fifty-five  Camps
 *(b)  Rs  1,24,671  83

 ne  Information  regarding  the  total

 qumber
 of  camps  which  might  be  held

 in

 su

 #  TINE  the  remaining  period  of  4959
 is  not  yet  been  received  from  the

 nizations  concerned  42  camps  pre
 go'weve™  scheduled  to  be  held  upto

 th  September,  4989
 Nore:  °The  figure  given  for  ex-

 Pe
 editors

 is  able  to  revision  on
 7  t  of  audited  accounts



 283  Written  Answers  BHADRA  है.  268  (SAKA)  Written  Answers  5284

 Rupenéitere  Tax  and  Wealth  Tax
 Bombey  State

 48i9,  Shri  Pangarker;  Will  the
 Minister  of  Finance  be  pleased  to  state
 the  number  of  assessees  of  expendi-
 gure  tax  and  wealth  tax  in  the  five
 districts  of  Marathwada  region  of
 Bombay  during  ‘1988-59  (District-
 wise)?

 he  Minister  of  Finance  (Shri
 Morarji  Desai):  The  number  of  asses-
 pees  as  on  Sist  March,  3959  is  given
 below:

 Districts  Expen-  Wealth-
 diture-tax  =  ax

 z  Nanded  I  5
 a  Parbhani  3  77
 ३  Aurangabad  3  so!
 4  Bhi  18
 gs  Latur  (Osmana-

 bad)  39

 Tota  6  770

 Taxes  from  Bombay  State

 ‘1820,  Shri  Pangarkar:  Will  =  the
 Minister  of  Finance  be  plcased  to
 state  the  amount  of  money  collected
 by  the  Government  of  India  by  way
 of  taxes  and  other  revenue  measures
 in  the  Bombay  State  during  i958-597

 The  Minister  ef  Finance  (Shri
 Morarji  Desai):  Rs  27:  68  crores

 The  above  does  not  include  receipts
 under  the  various  major  heads  in
 the  group  “Civil  Admunustration,
 Currency,  Mint,  Civil  Works  etc”,  8९
 these  are  receipts  not  on  account  of
 any  revenue  measures  adopted  but  on
 account  of  services  rendered  and  sup-
 plies  made

 Income  tax,  Bombay  State

 ‘1821,  Shri  Pangarkar:  Will  the
 Minister  of  Finance  be  pleased  to  state
 the  amount  of  income-tax  assessed

 oor  ——
 in  the  Marathwada

 lion  bay  during  the  year
 'I988-89  (District-wise)?

 The  Minister  of  Finance  (Shri
 Morarji  Desal):  The  information  is  as
 ander:

 Dastrict  Amount  Amount
 of  Income-  of  Income-

 tax  tax
 assessed  =  collected

 (Rs  m  Lakhs)

 Aurangabad  .  7  ७०9  5  90
 ©  Bhir  ३  95  yo

 Nanded  2758  ३  78
 Parbham  3  03  7  72
 Latur  (Osmana-

 bad).  4  73  2  24

 TOTAL  i8  65  i2  27

 Cases  Pending  in  High  Gourts

 822  Shri  Hem  Raj.  Wl]  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state

 (a)  the  number  of  old  cases  pend-
 ing  in  the  various  High  Courts  on  the
 Ist  January,  i959  for  8  to  0  years,
 4  to  5  years  and  3  to  4  years,  State-
 wise,

 (b)  the  number  of  such  pending
 cases  disposed  of  upto  the’3ist  July,
 ‘1959,  and

 (९)  the  reasons  for  the  delay  in  the
 disposal  of  cases  which  are  still
 pending?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  {c)  The  information  is  _  being
 collected  and  wall  be  lad  on  the  Table
 of  the  Lok  Sabha

 Development  of  Dharmanagar  Town

 2823  Shri  Dasaratha  Deb.  Will  the
 Minster  ‘of  Home  Affairs  be  pleased
 to  state

 (a)  whether  it  38  a  tact  that  Dhar-
 managar  Town  Welfare  Committee,
 Tripura  was  given  some  money  by  the
 Tripura  Administration  for  the  deve-
 lopment  of  Dharmanagar  Town,
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 (9)  8  ३0,  whether  the  money  has
 been  fully  utilised;  and

 (c)  if  not,  whether  the  unutilised
 amount  has  been  refunded  to  the
 Administration?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.  A  sum  of  Rs.  2,000  waa  advanced
 to  the  Committee  to  supplement  their
 efforts  for  improvement  of  the  road  in
 front  of  market  in  Dharmanagar
 Town.

 (b)  No.

 (c)  No.  The  matter  is  being  looked
 into.

 €

 Education  Survey  in  Tripura

 18%.  Shri  Dasaratha  Deb:  Will  the
 Minister‘  of  Education  be  pleased  to
 state:

 (a)  whether  any  Educational  Survey
 ‘was  carried  out  by  the  Tripura
 Administration;

 (b)  if  so,  when  the  survey  was  com-
 Pieted;

 (c)  whether  any  report  of  this  sur-
 vey  has  been  made  available  to  the
 Territorial  Council  of  Tripura;  and

 (da)  if  not,  the  reasons  therefor?

 The  Minister  of  Education  (Dr.
 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  October,  1988.

 dc)  Yes,  Sir.

 (a)  Does  not  arise.

 indian  Style  Wrestling

 ‘1825.  Shrimati  Parvathi  Krishnan:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fac{  that  in
 March,  959  All  India  Indian  Style
 Wrestling  was  organised  in  Delhi;

 {b)  if  so,  who  were  the  organisers;

 (c)  whether  there  was  any  trouble
 in  the  Willingdon  Pavilion  on  the  l6th
 March,  and

 (a)  ४  20,  the  details  thereof?

 The  Minister  of  Rducation  (De,
 x.  L,  Shrimali):  (७)  Yes.

 b)  Dethi  State  Indian  Style  ह...
 ing  tion  on  behalf  of  the
 National  Federation  (Indien  Style
 Wrestling  Federation).

 (c)  Yes.

 (d)  There  was  a  dispute  over  a  deci-
 sion  given  in  the  light  heavy-weight
 bout  (the  sixth)  by  the  Referee.  The
 wrestler  who  was  declared  the  looser
 on  points  refused  to  leave  the  arena
 and  an  unruly  crowd  closed  in  on  the
 arena  and  started  demonstrating  voci-
 ferously.  The  Jury  on  appeal  revers-
 ed  the  decision  and  declared  a  draw
 but  this  did  not  stop  the  shouting  8796
 the  demonstrations.  The  remaining
 four  bouts  scheduled  for  the  day  had
 to  be  cancelled  and  the  proceedings
 closed  prematurely.

 Mineral  Survey  of  Andhra  Pradesh

 1826.  Shri  M.  झ  Krishna  Rao:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state  the  results  of  the
 mineral  survey  that  was  conducted  in
 Andhra  Pradesh  during  ‘1958-89?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  The  results  of
 mineral  survey  conducted  by  the
 Geological  Survey  of  India  in  Andhra
 Pradesh  during  1958-59  are  as
 follows:

 Coal—As  a  result  of  exploratory
 drilling  at  Thotapalle  an  139”  thick
 coal  seam  besides  many  thin  seams  of
 carbonaceous  shales  have  been
 encountered  Drilling  is  in  progress

 Consequent  to  a  reconnaissance  sur-
 vey  being  carried  out  in  the  Singareni
 Coalfields,  in  the  Godavari  Valley,
 it  is  now  proposed  to  commence  drill-
 Ing  in  this  area.

 Gold.—The  old  gold  working
 in  the  Ramagiri  schist  belt  were  exa-
 mined.  It  was  considered  necessery
 as  a  result  thereof  to  put  down  ex-
 ploratory  boreholes  to  asecas  the
 potentialities  of  the  auriferous  veine.
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 ह  preliminary  investiga-
 tion  of  the  gypsum  occurrences  at
 Venadu  and  Misuru  areas  in  Sulurpet
 Taluk,  Nellore  district  was  carried
 out.  The  estimated  reserves  of  mine-
 able  gypsum  in  the  area  are  consider-
 ed  to  be  of  the  order  of  224,000  tons

 Iron  ~Investigation  of  the  iron  ore
 deposits  around  Cheruvupuram,  Motla
 Timmapuram  of  Khammam  district
 and  Nilancha  of  Warangal  district
 was  carried  out  The  ores  occur  as
 beds  on  the  tops  of  the  hill  ranges  and
 consists  of  pockets  of  high  grade
 hematite.

 Iron  ore  occurrences  north  and
 south  of  Pandium  and  in  the  uay-
 yaram  hull  and  north  of  it  were  also
 examined  The  Pandium  iron-ore
 occurrences  are  associated  with  brec-
 elated  quartzitic  material  The  grade
 of  ore  is  found  to  be  generally  less
 than  40  per  cent  iron  The  Bayyaram
 and  other  occurrences  north  of  it  are
 associated  with  ferruginous  grits  and
 conglomerates

 Mica—The  mica  quarries  near  Kap-
 palbandam  in  the  district  of  Kham-
 mam  were  examined  Mica  here  is
 mostly  associated  with  quartz  vein
 traversing  the  quartz  muscovite
 gneiss,  which  38  a  variation  of  the
 garnetiferous  biotite  gneisses

 Privy  Purses  of  Ex-Ralers

 ‘1827,  Shri  N.  M.  Deb:  Wl]  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state  whether  any  of  the  Indian  Rulers
 has  voluntarily  surrendered  his  privy
 purse  so  far?

 The  Miniater  of  State  in  the  Minis-
 try  of  Heme  Affairs  (Shri  Datar):  No

 Susugglers
 ‘1928.  Shri  Sadha  Ram:  Will  the

 Minister  of  Fimamce  be  plaased  to
 state:

 (a)  the  number  of  smugglers  who
 have  been  arrested  during  this  year
 and

 (9)  in  how  many  cases  the  smug-
 giers  were  arrested  after  an  encoun-
 ter  with  the  police?

 90  Lap.
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 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  232  during  the
 first  six  months  of  the  year  ‘19590.

 (०)  82  during  the  first  s:x  months
 of  the  year  958

 Youth  Welfare,  Orissa
 ‘1829.  Shri  Panigrahi:  Win  the  Minis- ter  of  Education  be  Pleased  to  state: e
 (a)  whether  the  Orissa  Government have  submitted  any  proposal  for youth  welfare  grant  ta  State  Youth Welfare  Board  in  1959-60,
 (b)  whether  this

 sponsored  scheme,  and

 (९)  ४  so,  what  is  the  Centre's  chare
 of  expenditure  for  implementation  of
 these  schemes  in  Orissa  in  1950-60, period?

 The  Minister  of  Education  (Dr.  K.  L
 Shrimalf):  (a)  No,  Sir

 igs  a  centrally

 (0)  Yes,  Sir

 (c)  The  Government  of  India  meets
 50  per  cent  of  the  administrative  ex- penditure  for  setting  up  a  Board,  but
 no  State-wise  allocation  of  furds  has
 been  made  5

 Nationalization  of  Text  Books  on
 Orissa

 ‘1880,  Shri  Panigrahi:  Wil)  the  Minis-
 ter  of  Education  be  pleased  to  state’

 (a)  whether  any  financial  assistance
 has  been  given  to  Orissa  for  nationa-
 lisation  of  text  books  and

 (b)  ४  50,  the  amount  which  has
 been  given  so  far  for  this  purpose”

 The  Minister  of  Education  Or.
 है.  L.  Shrimalf):  (a)  No,  Sir

 (b)  Does  not  arise

 Educated  Unemployment  in  Orissa

 1831,  Shri  Panigrahi:  Wu  the
 Minister  of  Education  be  pleased  to
 atate

 (a)  whether  any  financial  assistance
 has  been  given  to  Orissa  during



 $289  Written  Answers

 1959-60  so  far  for  providing  relief  to
 educated  unemployed  and  expansion
 of  primary  education  in  the  State;

 (b)  if  so,  the  amount  given;  and

 (c)  the  progress  made  in  this  respect
 so  far?

 The  Minister  of  Education  (Dr.
 हू,  L.  Shrimali):  (a)~  to  (c).  A  siate-
 ment  is  laid  on  the  table  of  the  Sabha.

 STATEMENT

 (a)  and  (b).  According  to  the  new
 procedure  introduced  since  1958-59  re-
 garding  payment  of  Central  assistance
 to  State  Governments  separate  sanc-
 tions  for  individual  schemes  are  not
 issued  in  advance.  Instead,  lump  sum

 ~

 “ways  and  means  advances”  to  the
 extent  of  3/4  of  the  admissible  Central
 assistance  for  all  sectors  of  develop-
 ment  are  released  in  regular  monthly
 instalments.  The  amount  of  Central
 grants  that  will  be  admissible  to  any
 State  Government  for  any  category  of
 schemes  will  be  calculated  during  the
 4th  Quarter  of  the  year  on  receipt  of
 actual  progress  achieved  during  the
 first  three.  quarters  and  estimates  for
 the  4th  quarter  and  the  ‘payment
 sanction’  will  be  issued  on  receipt  of
 this  information.  It  is,  therefore,  not
 possible  at  this  stage  fo  state  the
 amount  of  financial  assistance  which
 will  be  given  to  Orissa  Government
 during  1959-60.

 (c)  During  1959-60,  2,000  teachers,
 40  Inspecting  Officers  and  28  quarters
 for  women  teachers  have  been  allotted
 to  Orissa  Government.

 Pay  of  Headmasters  of  High  Schools
 in  Orissa

 1832.  Shri  Panigrahi:  “Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  any  financial  assistance
 is  proposed  to  be  given  to  Orissa  in
 1959-60  for  increase  in  pay  of  Head-
 masters  of  ‘A’  and  ‘B’  type  high
 schools  in  Orissa;  and

 (b)  If  so,  the  amount  of  such  assis-
 tance?
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 The  Minister  of  Education  (Dr.
 छू,  L.  Shrimali):  (9)  Yes,  Sir.

 (b)  Rs.  14,646.

 Central  and  Territorial
 Himachal  Pradesh

 Taxes  in

 1833.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  there  was  any  fall  in
 the  collection  of  Central  as  well  as
 territorial  taxes  in  Himachal  Pradesn
 during  1958-59;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  No,  except  under  the  head  State
 Excise  wines  and  spirits.

 (b)  The  shortfalls  were  due  to  gra-
 dual  prohibition  policy.

 Hindustan  Aircraft  Ltd.

 1834.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Government  have  con-
 sidered  the  desirability  of  introducing
 a  scheme  for  the  participation  of
 labour  in  the  management  of  the
 Hindustan  Aircraft  Company  at
 Bangalore;  and

 (b)  if  so,  with  what.  results?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b).  Hindu-
 stan  Aircraft  Limited,  Bangalore,  have
 already  taken  steps  to  encourage
 workers  to  participate  in  various
 Schemes  in  the  factory.  The  follow-
 ing  Committees  consisting  of  represen-
 tatives  of  the  management  and  labour
 have  been  constituted  in  the  factory:—

 l.  Works  Committee.

 2.  Transportation  Advisory  Com-
 mittee.

 3.  Canteen  Managing  Committee.

 4.  Labour  Welfare  Fund  Commit-
 tee.
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 5.  H.A.L.  Benevolent  Fund  Com-
 mittee.

 6.  H.A.L.  Colony  Committee.

 7.  H.A.L,  Housing  Committee.

 8.  Joint  Consultative  Committee
 for  Hindustan  Aircraft  Food
 Grains  Depot.

 9.  H.A.L.  Colony  Medical  Advisory
 Committee.

 The  results  of  labour  participation
 in  the  management  of  the  above  com-
 mittees  are  being  watched.

 District  Jail  at  Tihar  (Delhi)

 835  J  Shri  Shree  Narayan  Das: *
 au  Shri  Radha  Raman:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  District  Jail  at

 Tihar  (Delhi)  has  been  completed;

 (b)  if  so,  the  number  of  prisoners
 that  can  be  accommodated  there;

 (c)  the  present  population  in  that
 jail;  and

 (d)  the  nature  of  special  amenities
 provided  or  proposed  to  be  provided
 there  to  the  prisoners  and  to  the  staff?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  District  Jail  at  Tihar  has  been
 practically  completed.

 (b)  Accommodation  has  so  far  been
 built  for  273  prisoners.

 (c)  869  (on  3Ist  July  +1959).

 (d)  Special
 are:—

 amenities  provided

 (i)  Special  attention  has  been  paid
 to  sanitation  in  cells;

 (ii)  The  Kitchens  have  elecfric  fans
 and  are  fly  proof;

 Gii)  Latrines  have  been  provided
 with  flush  system  and  bath  rooms  with
 showers;
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 (iv)  A  sound  proof  room  has  been
 provided  for  interviews;

 (v)  Fans  have  been  provided  in  the
 women’s  ward.  B  Class  Juvenile  and
 Political  wards;

 (vi)  Provision  has  been  made  for
 play-grounds  and  for  games  like  Vol-
 leyball,  Basketball,  Football  and
 Kabaddi;  क

 (vii)  Adult  education  is  imparted
 by  employment  of  convict  teachers  at
 Rs.  5  p.m.  with  an  extra  remission  for
 imparting  education;

 (viii)  A  released  prisoner  home  has
 been  provided  outside  of  the  jail  walls
 where  a  prisoner  can.  stay  for  the
 night  before  going  to  his  hdme  after
 release;

 (ix)  A  canteen  to  cater  to  the  needs
 of  the  visitors,  prisoners  and  the  staff
 is  functioning  near  the  main  gate  of
 the  jail;

 (x)  A  school  for  the  children  of  the
 staff  and  a  hospital  for  the  staff  have
 been  provided  in  the  jail  premises;

 (xi)  A  recreation  room  for  the  staff
 members  has  been  built  in  the ~  jail
 premises.

 :

 Special  amenities  proposed  to  be
 provided  are:—

 (i)  An  open  air  theatre  with  a
 stadium  is  under  construction;

 (ii)  Installation  of  fans  in  cells
 and  barracks  of  the  jail.

 Commonwealth  Economic  Consulta-
 tive  Committee

 836  J  Shri  Shree  Narayan  Das:

 a  Shri  Radha  Raman:

 Will  the  Minister  of  Finance  be
 pleased  to  state:.

 (a)  whether  the  Indian  delegates
 who  participated  in  the  meeting  of
 the  Commonwealth  Economic  Consul-
 tative  Committee  held  in  London  re-
 cently  have  submitted  any  report
 after  their  return  from  there;
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 (b)  if  so,  the  important  points  made
 out  in  the  report;  and

 (९)  the  subjects  thet  were  discussed
 by  the  Committee?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  to  (c).  India  parti-
 cipated  in  the  meeting  of  the  Com-
 monwealth  Economic  Consultative
 Council  held  in  London  in  May,  969
 The  meeting  was  only  a  preliminary
 one  to  review  matters  of  common  in-
 terest  to  Commonwealth  countries  as
 a  prelude  to  the  forthcoming  Septem-
 ber  Meeting  of  Commonwealth  Finance
 Ministers  The  convention  in  regard
 to  the  dehberations  of  such  preli-
 minary  rfeetings  has  been  that  the
 matters  discussed  are  not  unilaterallv
 divuiged  by  any  member  of  the  Com
 monwealth  and  it  would,  therefore.
 be  embarrassing  if  the  Government  of
 India  were  to  indicate  the  details  of
 the  subjects  discussed  or  the  outcome
 of  the  May.  959  meeting

 Women's  Education  In  Punjab

 ‘1837.  Shri  D.  C.  Sharma:  Will  the
 Mimster  of  Education  be  pleased  to
 state

 (a)  the  amount  earmarked  for
 scholarships  to  women  students  which
 will  be  gven  to  Punjab  State  with
 out  demanding  any  matching  contri-
 bation  during  ‘1959-60;

 (b)  the  amounts  given  to  the  Gov-
 ernment  of  Punjab  for  this  purpose
 so  far  during  the  same  period;  and

 (९)  upto  which  class  will  free  edu-
 cation  be  provided  to  womeh  students
 in  schools  in  Punjab  under  this
 scheme?

 The  Minister  of  Bducation  (Dr.
 K.  L  Shrimali):  (a)  This  depends
 upon  the  proposals  of  the  Government
 of  Punjab  which  are  still  awaited.

 (b)  to  (c).  Does  not  arise  in  view
 of  reply  to  (a).
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 Crimes  in  Deild

 1888.  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 “(a)  the  number  of  crimes  registered
 in  Delhi  during  ‘1959,  (upto  the  80th
 June,  49899  under  the  following
 categories,  month-wise:—

 (i)  Murder;
 (ii)  Assault  on  women;
 (Gi)  Unnatural  offences;
 (iv)  dacoity;
 (v)  robbery;
 (vt)  theft;
 vit)  cheating;  and
 (vii)  other  crimes;

 (b)  the  number  of  cases  under
 each  head  in  part  (a)  above  which
 remained  undetected  and  the  reason,
 therefor;

 (c)  the  number  of  cases  sent  up  for
 trial  and  the  convictions  secured;  and

 (d)  the  number  of  cases,  in  which
 strictures  were  passed  against  police
 by  the  judiciary  and  the  action  take:
 thereon?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  (a)  to  (९)  A  statement
 is  laid  on  the  Table  of  the  House
 {See  Appendix  III,  annexure  No  67].

 (dy  Nal

 Pakistani  Nationals  Crossing  into
 Kashmir

 1889.  Shri  D.  C.  Sharma:  Will  the
 Muster  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  Pakistani
 nationals  who  infiltrated  into  Kashmir
 State  from  the  Pakistan-occupied  part
 of  the  State  during  3989  (upto  the
 30th  June);  and

 {b)  the  steps  proposed  to  be  taken
 to  minimise  chances  of  such  {illegal
 entry  of  Pakistan!  nationals?
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 The  Minister  of  Home  AMairs  (Shri
 चि,  8,  Pant):  (a)  98  Pakistan  nationals
 and  parsons  from  Pakistan-occupied
 Kashmir.

 (b)  The  Jammu  and  Kashmir  Gov-
 ernment  have  strengthened  their
 security  measures

 Defence  Requirements  Fulfilieg  by  the
 Hindustan  Shipyard

 1840,  Shri  0.  8.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  extent  to  which  the  defence
 requirements  in  respect  of  ships  are
 met  by  the  production  in  the  Hindus-
 tan  Shipyard,

 (b)  the  total  cost  of  the  various
 types  of  ships  imported  during  958
 and  959  (so  far);  and

 (c)  when  the  country  would  become
 self-sufficient  in  this  regard?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  At  present  2
 ship»~—the  Mooring  Vessel  “DHRU-
 VAK"  and  the  Survey  Ship  “DAR-
 SHAK”  are  being  built  by  the  Hindu-
 stan  Shipyard  (P)  Ltd,  for  the  Indian
 Navy.

 (b)  It  is  not  in  accordance  with
 established  practice  to  disclose  parti-
 culars  regarding  the  cost  of  various
 types  of  Naval  purchased  from  abroad.

 (c)  It  will  take  considerable  time  to
 become  self-sufficient.  Whereas  the
 construction  of  the  hull  of  certain
 types  of  Naval  craft  etc.  may  be  possi-
 ble  in  a  few  years,  the  manufacture
 of  some  main  and  a  lot  of  auxiliary
 machinery  and  equipment  will  not  be
 possible  for  some  time  to  come  and
 these  will  have  to  be  imported  till
 then.  However,  the  possibilities  of
 construction  are  under  review  and
 active  cousideration.
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 Steel  Plants

 Shri  D.  C.  Sharma:
 I84l.  <  Shri  Vidya  Charan  Shokla:

 {  Shri  Mahanty:
 Will  the  Minster  of  Steel,  Mines  and

 Fuel  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  543
 on  the  30th  March,  959  and  state:

 १६१)  the  further’  progress  made  50
 far  in  setting  up  of  the  three  steel
 plants;

 (b)  the  total  amount  spent  so  far;
 and

 (c)  the  final  date  by  which  they  will
 go  mto  full  production?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (ec)  A  statement  is  laid  on  the  Table
 of  the  House

 StaTremMentT

 (a)  Since  the  statement  made  by
 me  in  reply  to  Starred  Question
 No  543  on  30th  March.  3959  the  con-
 struction  of  the  three  steel  works  has
 been  proceeding  satisfactorily  accord-
 ing  to  plan

 in  Rourkela,  the  first  open  hearth
 furnace  went  into  operation  on  30th
 April,  958  and  the  second  open
 hearth  early  in  August,  1959.  The
 third  open  hearth  furnace  :s  ready  for
 commissioning  and  the  construction  of
 the  fourth  is  nearing  completion  One
 LD  converter  is  practically  ready  and
 the  remaiming  two  will  be  completed
 soon  Production  38  expected  to  start
 by  November,  959  The  pace  of  con-
 struction  is  good  in  the  rolling  mills
 also  The  blooming  and  slabbing  mill
 and  the  plate  mill  can  be  expected  to
 go  into  production  before  the  end  of
 the  year  »The  second  blast  furnace  !s
 nearly  complete  and  will  also  go  into
 production  in  a  few  months

 In  Bhilai,  the  second  coke  oven
 battery  was  heated  up  on  the  l5th  of
 August,  ‘1959.  The  second  blast  fur-
 nace  is  nearly  ready  and  will  go  into
 production  in  two  or  three  months‘
 time  Good  progress  has  been  made
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 in  the  steel  melting  shape  and  fie
 rolling  mills.  Two  open  hearth  fur-
 naces,  the  bloaming  mill  and  the
 billet  mil}  can  be  expected  to  be  com-
 missioned  before  the  end  of  the  year,

 In  Durgapur,  the  first  battery  of
 cokeovens  was  lighted  up  on  the  24th
 of  August,  ‘1958,  The  first  biast  fur-
 race  is  nearing  completion  and  is  ex-
 pected  to  be  commissioned  in  Noverr-
 ber,  1989.  Work  in  the  rest  of  the
 plant  is  proceeding  according  to
 schedule  and  the  production  and  roll.
 ing  of  steel  is  expected  to  start  by
 April/May  next  year.

 (9)  The  expenditure  on  the  three
 steelworks  and  their  ancillaries  upto
 the  end  of  1958-59  was  as  follows:

 Rourkela  Rs.  i45  crores
 Bhilai  Re  730  ,,
 Durgapur  Rs,  700  re

 (6)  All  the  departments  of  the
 Rourkela  Steel  Plant  are  expected  to
 be  completed  by  April,  962  The
 Bhilai  Steel  Plant  is  expected  to  be
 completed  in  all  respects  by  the  end  of
 the  year  1960.  The  entire  plant  at

 Durgapur,  8  expected  to  be  completed
 by  July,  1961.  है। अ  33  difficult  to  esti.
 mate  when  the  ful]  production  would
 be  attained,  but  about  80  per  cent.  of
 the  capacity  of  each  of  the  mills  is
 expected  to  be  reached  in  about  six  to
 eight  months  of  the  commussioning  of
 each  unit

 Science  Fairs

 Shri  D.  C,  Sharma:  W:l)  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starrea
 Question  No.  2222  on  the  4th  May,
 3859  and  state:

 (ad  the  steps,  if  any,  teken  to  फाइन
 nise  Science  Fairs  in  the  country  to
 make  the  students  Science  minded,  on
 the  recommendations  of  the  Third  All
 India  Science  Teachers’  Conference
 held  in  New  Delhi;  and

 (b)  the  places  where  such  fairs
 have  been  organised?
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 The  Minister  of  Education  (Dr.  x.
 L,  Gherimall);  (a)  and  (b).  The  pro-
 posal  will  be  considered  by  the  Science
 Committee  of  the  All  India  Council
 for  Secondary  Education.

 Investment  ef  U.K.  Private  Capital
 1943,  Shri  छि,  ९.  Sharma;  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  quantum  of  United  Kingdom
 private  capital  invested  in  India  since
 1967;  and

 (b)  what  is  the  trend  of  investment
 at  present?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  total  quan.
 tum  of  U.K.  Private  capital  invested
 in  India  as  on  the  dates  mentioned
 below  were  as  follows:

 Rs.  crores

 goth  June,  7948  206-0
 gist  Dec.,  7953  337°7
 3tst  Dec.,  7955  390°7
 just  Dec.,  3956  40०6 4
 ३7837  Dec.,  7957  42727

 Complete  information  about  U.K.  in-
 vestments  prior  to  30th  June,  948  and
 subsequent  to  3ist  December,  4997  is
 not  available.

 (b)  As  will  be  apparent,  the  total
 investment  from  the  U.K.  has  been
 steadily  increasing  though  the  U.K-'s
 share  of  the  total  net  capital  inflow
 has  been  declining  m  recent  years,
 having  regard  to  the  capital  that  hes
 ecme  from  other  countries  such  ag  the
 USA,

 Trained  Social  Workers

 १847  {
 Shri  B.C.  Magni:
 Shri  Sabodh  Hansda:

 Will  the  Minister  of  Heme  Affair:
 be  pleased  to  state:

 (a)  whether  an  assessment  has  bea:
 made  of  the  total  requirement  of  thy
 trained  social  workers  includiny
 tribal  welfare  offers  for  ्ग्ग
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 menting  the  schemes  for  welfare  of
 Backward  Ciasses  in  various  States
 and  Union  Territories;  and

 (b)  whether  any  time  has  been
 fixed  to  train  all  these  workers?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  Some  State
 Government  and  Union  Administra-
 tions  have  assessed  their  requirements
 of  trained  social  workers.

 (b)  No  tume-limit  has  been  fixed
 for  the  purpose,  though  efforts  are
 being  made  by  the  concerned  State
 Governments  and  Umon  Admunistra-
 tions  to  train  the  workers  within  the
 minimum  time  posable.

 Small  Savings

 ‘1845,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  28  8  fact  that  the
 women  of  Punjab  have  earned  the
 first  place  for  their  State  in  the
 Women’s  Section  in  Small  Savings,
 and

 (b)  if  so,  the  total  amount  contri.
 buted  by  them  so  far?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  If  the  Honourable
 member  38  referring  to  the  year  1958-
 59,  the  answer  38  ‘no’

 (b)  Does  not  arise

 Self-Sufficiency  ६8  Warships  and
 Tankers

 846  Shri  Ram  Krishan  Gupta:  W:!l
 the  Minister  of  Defence  be  pleased
 ‘o  state:

 (a)  when  India  is  likely  to  become
 self-sufficient  in  the  matter  of  war.
 ships  and  tankers;  and

 (b)  the  nature  of  steps  taken  in  this’
 direction?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  (i)  Warships. —
 It  will  take  aome  time  to  become  self-
 suffcrent  in  the  construction  of  war.
 ships,  Whereas  the  construction  of
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 the  hull  of  certain  types  may  become
 possible  in  a  few  years,  the  manufac-
 ture  of  the  main  and  a  lot  of  auxiliary
 nachinery  and  equipment  will  possi.
 bly  take  some  time  and  these  parts
 will  have  to  be  smported  till  then.

 (ii)  Tankers.—It  would  be  possible
 for  the  Hindustan  Shipyard  (Private)
 Ltd.  to  build  Tankers  for  the  Navy
 upto  13,00  tons  Dead-weight.  It
 Would,  however.  be  necessary  for  the
 Present  for  the  shipyard  to  obtain
 detailed  drawings  and  main  and  auxi.
 hary  machinery  for  the  construction
 of  tankers  from  abroad

 (b)  Government  will  endeavour  as
 far  as  practicable  to  undertake  Naval
 construction,

 In  this  regard:

 (i)  construction  of  seaward  patrol
 craft  is  in  progress  in  two
 ship-building  yards  at  Cal.
 cutte.

 (ay  Hindustan  Shipyard  (Privafe)
 Ltd  =  Visakhapatnam,  who
 have  capacity  for  construct-
 ing  bigger  ships,  have  been
 entrusted  with  the  construc.
 tion  of  a  Survey  Vessel
 “DARSHAK”  a  Mooring
 Vessel  “DERUVAK  Pe

 (in)  arrangements  for  the  cons-
 truction  of  Inshore  Mhne.
 sweepers  ere  also  being  made.

 (iv)  the  Naval  Dockyard  in  Bom.
 bay,  when  3  has  progressed,
 will  greatly  assist  in  diminish-
 ing  our  dependence  on  foreign
 sources,  although  it  is  not  a
 Ship-building  Yard  as  such.
 Extennons  of  it  may  result  in
 capanty  for  building  of
 3.4000  ton  craft  and  of  much
 equipment.

 Self-sufficiency  in  construction  of
 werships  will  be  attained  as  and  when
 the  auxiliary  industries  in  the  country
 ure  advanced  enough  to  feed  the
 construction  yards  with  the  equip.
 ment  required  for  such  ships.
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 Credit  Facilities  frem  France

 Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 French  Government  have  offered
 credit  facilities  to  the  Government  of
 India  to  the  extent  of  Rs.  25  crores;

 (b)  if  so,  the  details  of  the  facilities offered;  and

 (९)  whether  the  offer  has  been  ace
 cepted?

 The  Minister  of  Finance  (Shri
 Merarji  Desai):  (a)  to  (c).  A  copy  of
 the  Economic  and  Technical  Co-opera-
 tion  Agreement  between  the  Govern-
 ment  of  the  French  Republic  and  the
 Government  of  the  Republic  of  India
 concluded  on  23rd  January,  958  was
 placed  on  the  Table  of  the  House  on
 l3th  February,  ‘1958,  Under  this
 Agreement,  the  Government  of  the
 French  Republic  had  agreed  to  facili-
 tate  the  financing  of  the  manufacture,
 and  of  the  delivery  of,  capital  goods
 for  which  orders  were  placed  by
 indian  puichasers  with  the  prior  ap-
 proval  of  she  Government  of  India,
 on  French  suppliers  up  to  8  total
 amount  of  25  bilhon  francs  The
 questions  of  renewing  this  Agree-
 ment  and  the  continuance  of  similar
 financing  facilties  for  a  further
 period,  are  now  under  the  considera-
 tion  of  the  two  Governments

 Persennel  for  Educational
 Development

 1688.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Education  be  pleased
 to  state

 {a)  whether  the  assessment  of  the
 requirements  of  personnel  for  educa-
 tonal  development  upto  the  end  of
 Third  Five  Year  Plan  period  has  been
 made;

 tb)  if  so,  the  details  of  the  require.
 ments;  and

 AUGUST  81,  1080  Written  Answers  =  430g

 (९)  the  nature  of  the  stepa  taken  ह 4
 proposed  to  be  taken  to  meat  these
 requirements?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  to  (c).  A  statement
 giving  the  available  information  is
 laid  on  the  Table.  [See  Appendix
 Ill,  annexure  No.  68.)

 Han@icraft  Schemes  fer  Prisoners  in
 Delhi  Jail

 1849.  Shri  Ram  Krishan  Gapta:  Wl!
 the  Minister  of  Home  Affairs  be  ple.:-
 ed  to  state

 (a)  whether  the  new  handicrafts
 scheme  to  enable  the  inmates  of  Delhi
 Jail  to  earn  wages  while  undergoing
 imprisonment  has  been  finalised;  and

 (b)  af  so,  the  details  of  the  scheme?

 The  Minister  of  State  im  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes  The  revised  scheme  has  been  in
 Operation  since  the  2nd  March,  ‘1959.

 (०)  The  main  features  of  the  scheme
 are’

 (!)  all  prisoners  sentenced  to
 rigorous  imprisonment  and
 who  are  working  in  the  jail
 factory  can  earn  wages,

 (2)  wages  are  calculated  on  piece.
 work  basis.

 (3)  one  rupee  or  4/Sths  of  the
 total  daily  garning  whichever
 is  More  ts  deducted  as  con.
 tribution  towards  the  main-
 tenance  of  the  prisoners;  and

 (4)  a  prisoner  can  spend  80  per
 cent.  of  the  wages  earned  by
 him  on  amenities  such  as  pur-
 cheses  from  the  jail  cantesn.
 The  balance  is  retained  for
 payment  to  him  on  release  so
 as  to  help  in  his  re.settlement.
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 1  of  Pakistani  frem  Dethi  Jail

 Ghri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Home  Affairs  bc
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  262  on  the  i2th
 February,  959  and  state

 (a)  whether  the  investigations  into
 the  escape  of  a  Pakistani  national
 from  Dethi  Jail  have  been  completed,
 and

 (b)  if  so,  the  result  thereof?

 The  Minister  ef  Home  Affairs  (Shri
 G.  है.  Pant):  (a)  and  (b)  The  case
 has  been  investigated  and  filed  as  un-
 traced,

 Central  and  Territorial  Taxes  in  Dethi

 85i.  Shri  Ram  Krishan  Gupta:  W:!
 the  Minister  of  Finance  be  pleased  to
 state  the  total  amount  of  collections
 of  Centra]  and  territorial  taxe,  in
 Delhi  during  2958.59९

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Rs  18,99,30,000

 Admission  into  Technical  Institutions

 852  Shri  Ram  Krishan  Gupta:  W:!!
 the  Munster  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  1454  on  the  23rd  March
 959  and  state

 (a)  whether  Government  have  col-
 lected  information  regarding  the
 alleged  admission  of  students  of  in
 fenor  cahbre  to  technical  institutes
 under  political  pressure,  and

 (b)  if  so,  the  nature  of  the  informa
 tion  collected?

 Tre  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr

 ® M.  की  Das):  (a)  Yes,  Sir

 (b)  The  imfermation  collected
 through  the  Regional  Offices  of  this
 Mouistry  is  given  in  the  statement  laid
 on  the  Table  [See  Appendix  Ill,
 annexure  No.  69.)

 The  position  regarding  the  quality
 of  atimissions  made  to  the  Engineer.

 BHADRA  9,  68i  (SAKA)  Written  Answers  $304

 ing  and  Technological  Degree  Institu-
 tions  for  the  year  1958-59  ४  summaris-
 ed  below:

 Total  adanstions  made  =—0377
 1958-59

 Percentage
 total

 @)  No.  of  students  acimissions
 admuted  with  60%

 or
 at  the  quahfyin
 examunation  =

 (४)  No  of  students
 admitted  =o  with
 $0-60%,  merks
 at  the  qualifying
 examination  3797  30  80

 (si)  No  of  students

 I  po  pny less  than  50
 marks  at  the  qua-
 hfying  caxami-
 nsfion

 $602  53  98

 (0  Open  seats  903  8  70
 (0)  Seats  reserv-

 ed  for  Sche-
 duled  castes»
 schedued  Trnbes
 and  =  =  Backward
 Classes  385  3

 (c)  Seats  reserv-
 for  other

 Categories  34  0  32
 Gv  No  of  students

 ७
 admitted  7  with
 break  up  on
 marks  basss  not
 available  :  256  a  49

 700  00 TOrYaL  30377

 Minerals  in  Chitradurga
 3853  Shri  Shivananjappa:  Will  the

 Ministe:  of  Steel,  Mines  ang  Fuel  be
 pleased  to  state

 (3)  whether  it  is  a  fact  that  foreigs
 experts  recently  visited  Chitradurga  in
 Mysore  State  fo:  !ocatzng  mineral  de-
 posits  and  found  existence  of  the  same
 in  large  quantty;  and

 (b)  if  so,  what  steps  the  Govern-
 ment  of  India  have  taken  to  unearth
 these  muneral  deposits?

 The  Minister  of  Mines  and  Oil  (Shri
 K  D  Malaviya):  (a)  and  (b).  A
 tareign  expert  visited  the  Ingaldhal
 Pyrite  deposits  in  Chitradurga  Dis.
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 trict,  The  discovery  was  mede  by  the
 State  Government  who  are  still  con-
 ducting  detailed  work  at  present.

 Limestone  and  Lignite  Deposits  in
 Nander  District

 Shri  Pangarkar:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  de-
 posits  of  limestone  and  lignite  मिपटि
 available  in  the  Nander  District  of
 Bombay;  and

 (b)  if  so,  whether  Government  have
 undertaken  a  survey  of  this  area’

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  and  (b).
 As  a  result  of  survey  undertaken  by
 the  Geological  Survey  of  India  in

 parts  of  Mudhol  and  Bhoker  taluks
 Nander  district,  small  quantities  of
 limestone  have  been  recorded  but  no
 occurrences  of  lignite  have  been  re-

 ported  so  fer.

 Hand  Carts  and  Wheel  Barrows  to
 Municipal  Scanvengers  in  Orisss

 ‘1855,  Shri  Panigrahi:  Will  =  the
 Minister  of  Heme  Affairs  be  pleased
 to  state:  °  Z

 (a)  whether  any  financial  assist-
 ance  has  been  given  to  Orissa  in  1988-
 $9  for  providing  the  municipal  scaven-
 gers  with  hand  carts  and  wheel
 barrows;  and

 (by)  if  so,  how  much?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  No,  Sir

 (७)  Does  not  arise.

 ह ह  Aircraft  Auxiliary  Air  Force

 1858.  Shri  Ram  Krishan  Gupta:  Wil!
 the  Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  3I3  on  the  28th  March,
 1958  and  state:

 (a)  whether  the  scheme  for  impart-
 ing  training  in  Jet  aircrafts  to  the

 7  Air  Force  has  been  finalis-

 od  and  implemented;  and

 (b)  ६  the  main  features  of  the
 scheme?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir.  Jat
 training  has  been  started  in  No,  8
 (Delhi)  Auxiliary  Air  Force  Squadron.

 (b)  After  completing  two  years’
 training  on  piston-engine  aircraft  the
 Auxiliary  Air  Force  pilots  will  be
 given  conversion  training  on  jet  air.
 craft  during  the  third  year.  They
 will  carry  out  elementary  squadron
 training  on  jets  during  the  fourth
 year;  and  undergo  advanced  squadron
 training  during  the  fifth  year.

 Recovery  of  Indian  Currency  frem
 Steamer

 J  Shri  8,  M.  Banerjee:
 ‘|  Shri  Raghunath  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state’

 1857.

 (a)  whether  ह) उ  ts  a  fact  that  the
 Bombay  Customs  authorities  recover-
 ed  on  the  Sth  June,  3959  from  the
 steamer  "Dumra"  (Persian  Gulf  bound
 steamer)  Indian  currency,  gold  and
 op;sum;  and

 (७)  af  so,  how  many  persons  have
 been  arrested?

 The  Minister  of  Fiuance  (Shei
 Morarji  Desai):  (a)  and  (b).  Indian
 currency  worth  Rs  17,500,  was  re-
 covered,  from  a  hiding  place  near  the
 engine  room,  as  a  result  of  the  rum.
 mage  of  the  vessel  3.3  ‘Dumra’  on  Sth
 June,  1969.  The  currency  was  छन
 claimed  and  as  such  no  arrest  could
 be  made.

 Opium  weighing  ebout  2$  Ibs.  and
 valued  at  approximately  Rs.  250  was
 recovered  on  6th  June,  989  from  the
 baggage  of  a  passenger  travelilng  by
 the  same  vessel.  Two  persons  were
 arrested  in  this  connection.

 No  gold  was  seisad  from  the  vessel,
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 निर्वाचनों  में  हिन्दी  का  प्रयोग

 रघ ५८,  श्री  प्रकाश  वोर  झास्त्री  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  ः

 (क)  समस्त  निर्वाचन  व्यवस्था  में

 हिन्दी  का  प्रयोग  किस  हद  तक  किया  जाता  है;

 a  (ख)  अब  तक  कितनी  निर्वाचन  संहितायें

 हिन्दी  में  प्रकाशित  की  गई  हैं  और  निर्वाचन

 कार्यालय  में  कितने  कर्मचारी  हिन्दी  में  काम

 कर  रहे  हैं;  और

 (ग)  नई  मतदान  प्रणाली  के  अन्तर्गत

 उम्मीदवारों  के  नाम  आदि  देवनागरी  वर्ण-

 माला के  क्रम  में  होंगे  अथवा  रोमन  क्रम  में  ?

 विधि  उपमंत्री  (श्री  हज  नवीस)  :

 इस  प्रइन  के  क्रमशः  (क)  और  (ख)  भागों  में

 पाये  जाने  वाले  समस्त  निर्वाचन  व्यवस्था”

 और  “निर्वाचन  कार्यालय  में  कितने  कर्मचारी

 हिन्दी  में  काम  कर  रहे  हैं”  इन  शब्दों  का

 अभिप्राय  स्पष्ट  नहीं  है  राज्यों  की  विभिन्न

 प्रकार  की  निर्वाचन  व्यवस्था  में  सरकारी

 काम  को  चलाने  के  लिए  कहां  तक  हिन्दी
 अपनाई  जा  रही  है  या  उस  व्यवस्था  में  हिन्दी
 में  काम  करने  के  लिये  रखे  गये  कर्मचारियों  की

 ठीक  संख्या  कितनी  है,  इस  बारे  में  सरकार  के

 पास  कोई  जानकारी  नहीं  है।  लेकिन  निर्वाचन

 आयोग  ने  यह  हिदायत  पहले  ही  दे  दी  है  कि

 चुनाव  लड़ने  वाले  उम्मीदवारों  की  सूची
 बनाने  और  प्रकाशित  करने  के  लिये  वह
 वर्णमाला  क्रम  अपनाया  जाये  जो  उस  राज्य  में

 या  उस  इलाके  की  प्रादेशिक  लिपि  का  है  जिसमें

 निर्वाचन  क्षेत्र  या उसका  कोई  बड़ा  हिस्सा  है  t  -

 इप्ती  प्रकार  मतपत्रों  में  उम्मोदवारों  के  नाम

 उत्तो  हो  करत  में  रवे  जाते  चाहिए  जिसमें  कि

 वह  चु तव  लड़ते  वाले  उम्मोंदवारों  को  सूचों
 में  दिये  हुए  हैं  1  (हार,  मध्य  प्रदेश,  राजस्थान

 और  उतर  प्रदेश  राज्यों  तथा  हिमाचल  प्रदेश

 संब  राज्यक्षेत्र  में  हुए  उप-बचुनावों  में  निशान
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 लगाते  की  नई  मतदान  पद्धति  अपतायी  गई  थी  ।

 इस  में  चुनाव  लड़ते  वाले  उम्मोदवारों  और
 मतदान  पत्रों  को  सूचो  तैयार  काय्वे  में  देवतागरों

 लिपि  को  वर्ग  माला  का  क्रम  अपनाया  गयाय॑

 “निर्वाचन  सं  हिलाएं”  पद  का  क्‍या  तात्पय॑

 है  यह  स्पष्ट  नहीं  है  विधि  मंत्रालय  ते  केवल
 4  गुफ्ल  आऊ  इलेक्शन  ला  प्रकाशित  किया  था

 उसका  हिन्दों  अनुवाद  किया  गया  था  और

 वह  जनता  को  प्राप्य  था  |  इसके  अलावा  जिन

 राज्यों  में  श्राम  तौर  पर  हिन्दों  बोली  जाती  है
 उनके  लिये  “मतदाताश्रों  को  हिदायतें”
 नामक  उम्कलिट  निर्वाचन  आयोग  ने  हिन्दो  में

 प्रकाशित  करते  और  बांटने  का  प्रबन्ध  किया
 था

 निर्वाचन  आयोग  के  कार्यालय  में  दो  व्यक्षित
 केवल  हिन्दी  में  काम  करने  के  लिए  रखे

 हुए  हैं  ।

 Housing  for  Malabar  Special  Police

 859  S  Shri  Tangamani:
 हु  ‘|  Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Kerala  have.asked  for  special  loans
 for  housing  the  Malabar  Special  Police
 in  the  event  of  their  being  compelled
 to  vacate  the  barracks  in  Malapuram,
 West  Hill  and  Cannanore;

 (b)  whether  any  Army,  Navy  or  Air
 Force  Officers  inspected  these  build-
 ings  recently;  and

 (c)  whether  they  have  submitted
 any  report  to  the  Government  of
 india  about  these  buildings?

 The  Minister  of  -Defence  (Shri
 Krishna  Meron):  (a)  No  request  for
 foan  has  been  made  to  the  Defence
 Ministry.

 (b)  and  (c).  It  will  not  be  in  the
 public  interest  to  disclose  the  infor.
 mation.
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 सलियतरियों  के  लिये  cen

 १८६०.  जी  queree  cre:  क्या  प्रतिश्तर
 मंत्री  यह  बताने  को  कृपा  करेंते  कि  :

 (क)  क्या  यह  सच  है  कि  सदास्त्र  सेता

 में  अधिकारिवों  का  'रासन  बढ़ा  दिया  गया  है
 और  जवानों  तबा  निम्न  श्रेगों  के अधिकारियों
 का  उतना  हो  रखा  मया  है;  भौर

 (ल)  यदि  हां,  तो  राशन  बढ़ावे  के
 क्या  कारण  हूँ  ?

 अतिरक्षा  सभो  (नौ  कृष्ण  लेनन)  :

 (क)  तथा  (4).  स्विति  न  प्रकर  है  कि

 जहां  झबर  श्रेजो  कनिक  रसद  के  भ्रधिक/री  हैँ.
 झाफ़ियर  नहीं  ।  भाफ़ितरों  को  केवल  जम्मू
 तबा  कास्मोर  थौर  उतर  बूदीय  सोमा  एंजेंगो
 में  रसद  दो  जातो  है।  स्ववंजता  से  पहले  रजभेत
 झौर  ऐसे  क्षेत्रों  मे  जहा  रियायओं  स्वोकृत  हैं,
 उन्हें  बिटिल  हेनाथों  &  द्र  पर  निःशुल्क  रसद
 दी  जादो  को  ।  इतलिये  स्वतततता  से  पहले
 उन्हें  यव  में  ध्वर  चेतो  धैनिक़ों  से  विभिम
 रसद  मिलती  थो  |  १६४७  में  जम्मू  तथा
 काइमोर  में  का  रंदाई  भारम्न  द्वीते  पर  भाफ़ि  ज्रों
 को  झबर  बेगी  तेलिकों  के लिये  लागू  दर  पर

 नि.शुल्क  रसद  दो  गई  था  |  चूंकि  जम्मू  तथा
 काहमोर  में  सेवाएं  टिको  रहों,  प्राफिररों  ने
 सिकायत  को  कि  उन्हें  उन  का  आन  पान  को
 went  के  झनुवार  निः:जुल्क  रखद  मिलना
 चाहिए  क्योंकि  यथपि  कह  ने  को  उन्हें  मुफ्त  रसद
 मिलन  है,  उन्हें  झपतों  रसद  को  प्रनुपृर्ति  ढे

 लिए  दो  से  ढाई  रपये  रोजाना  प्रजिक  ह, अ
 करना  पढ़ता  हैं  धौर  इस  कारन  उन्हें  मुफ्त
 में  प्रनावश्यक  झबिक  ह (६  उठाना  पढ़ता  है  ।
 साथ  हदी  हिन्द  चौनी,  कोरिया  धौर  मित्र  में
 जगो  गई  भम्तर्राष्ट्रोय  ापात  सेनौभों  के
 साथ  जाते  वाले  भाफ़िपरों  को  रसद  के  दर  भो
 भारत  में  रजजेव  के  दरों  से  कहीं  भच्छे  ने  ।

 इन  शमी  परिस्थितियों  को  सामने  रख  |  हुए,
 हेनाभों  के,  दिक्ित्ता  से  खम्वस्थ  रखी  वाले
 अधिकारिदों  को  सलाह  से,  भ्राफ़ित रों  को  रखद

 'क  दरों  में  दंशोबन  करदा  बादरोग  1); है
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 गया  ।  यह  धंगोधित  दर  एक  अक्तूपर कर  ११४८
 से  लागू  किये  गये  ।

 Seists  and  Rounds

 488i.  Shri  Sabiman  Ghose:  Will  tne
 Minister  of  Steel,  Mines  and  Fuel  be
 buildings;  and

 (a)  whether  joists  and  rounds  ate
 available  in  India  for  construction  of
 building;  and

 (b)  2f  so,  at  what  price  and  where?

 ‘The  Minister  of  Steel,  Mines  and
 Fuel  (Sarda:  Swavan  Singh):  (a)  and
 (b)  Yes,  Sir  These  items  can  be
 obtained  at  statutory  controlled  prices
 agaist  quota  certificates  or  permits
 issued  by  the  appropriate  authorities.

 बानिया  हलिया  इस्लानिया,  दिश्ली

 १८६२.  भी  were  ate  wed  :
 क्या  सिखा  मतों पह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  पिछुले  दस  ब्जों  में  जामिया
 मिलिया  इस्लासिया,  दिल्लो  को  कुल  कितना

 झनुदान  दिया  गया;

 (4)  क्या  इवो  प्रहार  को  पन्थ  सल्वाध्रों
 के  लिये  भी  प्रब्िक  माता  में  भ्रतृदान  दिया
 जाता  है,  मौर

 (ग)  यदि  हर,  तो  उनके  नाम  क्‍या  है,
 झौर  गत  दस  ब्यजों  में  उनको  कितना  अनुदान
 दिया  गया  ?

 खिला  मंत्री  (डा०  जीनाजी)  :  (क)
 AGov,cog  पये  |

 (%)  जो,  हां  ।

 (ग)
 पिछले  ह. ह  क्यों  में

 संस्था  का  नाम  दो  ्  मुदाम
 की रकाब

 १.  विश्यन्‍माररी  .  ,  BLEU Uts  (

 २.  गृरुकुल  कांगड़ो

 2.  बरहबजी  fearts

 ७,  Re,coe  ,

 १ैर२,  हैं४७  ry
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 te  जातियां

 १०३६६  ली  ।  :  गया  प्रतिरला  मंत्री
 क  बताने  कौ  कृपा  करेंगे  कि  :

 (क)  भारत  में  कौन-कौन  सो  सेनिक
 जातियां  हैं;  मौर

 ख)  क्‍या  सरकार  धादिवामियों  की
 भील  जाति  को  तेनिक  जाति  मानतों  है?

 अतिरक्षा  उपभंत्री  (सरदार  मजीठिया)  :

 (क)  भारतीयों  को  बरतो  के  लिए  लड़ाका

 झौर  गेर-लड़ाका  आतियों  में  वर्तॉकरण  करना

 १९४४  से  बन्द  है  इसलिये  लड़ाका  जातियों
 के  नाम  देना  सम्भव  नहीं  है  ।

 (शि)  प्रश्न  नहीं  उठता  t

 डू  का  किला  तथा  बन  की  शुक्ानें

 रैददं,  शी  ig  क्या  वैज्ञानिक

 झमुसन्याग  हौर  सांस्कृतिक-कार्थ  मत्रा  यह
 बताने  का  कपा  करेंगे  कि

 (क)  बे  १६५८-२६  में  मध्य  प्रदेश
 के  घार  जिले  में  माह  के  किले  भौर  बाग  को

 गुफाप्तों  की  मरम्मत  पर  बलग-प्लग  कितना
 व्यय  हुआ,  भौर

 (@)  १६५६-६०  के  दौरान इस  श्मारकों
 की  मरम्मत  के  लिये  झलग-झलग  कितनी  बन-
 राझि  नियत  की  गई  है  ?

 जैज्ञानिक  rary  घोर  सास्कृतिक-

 कार्य  बंती.  द्य  हुआावून्‌  कविर)  :  (+)
 सम  १६४८-५६  मे  मां;  क  किसे  के  मोव  के

 सुरक्षित  मोम्पूमे Ey  की  मरम्मत  पर  ४१,३३०
 रुपये  शौर  दान  को  मुझामों  को  मरम्मत  पर

 २१,७०६  पने  खर्च  कवि  गमे  g  ॥

 (सं)  कमसे:  ‘wRehe  रुपये  भौर

 १२,२२४  बकने ।

 Written  Answers  ५३73

 Jhumus

 i865.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  landless  tribal
 jghumias  served  with  notices  in  ‘1958-
 59,  prohibiting  jhuming  in  Khas  land
 in  Tripura,

 e  (b)  the  number  of  yhumias  arrested
 during  this  period  for  jhuming  in
 Khas  land,  and

 (c)  whether  rehabilitation  was
 Offered  to  these  yhumias  before  prohi-
 biting  jghum  cultivation?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Dagar):  (a)  to
 (c)  No  notices  were  served  by  the
 Tripura  Admunistration  on  landless
 tribal  shumias  in  ‘1958-59  prohibiting
 jhuming  37  Khas  land  and  no  jhumia
 was  arrested  during  the  year  for
 thuming  in  such  land.  The  Admunis-
 tration  did,  however,  tssue  orders  in
 February,  ‘1958,  prohibiting  jyhuming
 within  a  distance  of  half  a  mile  on
 either  side  of  navigable  rivers  or
 PWD  roads  or  in  the  vicinity  of  a
 tank  the  water  of  which  is  utilised
 either  for  purposes  of  driaking  or  ir-
 rigation  These  orders  were  violated
 in  a  large  number  of  cases  and,  there-
 fore,  cases  against  333  tmbals  were
 instituted  in  different  courts  during
 ‘1958-59

 ५ उ  as  open  to  the  jyhurmmas  to  take
 advantage  of  the  Jhumia  Settlement
 Scheme  or  to  be  absorbed  as  forest
 villagers  in  reserve  forests  T-bals  can
 also  cut  shum  in  taungya  system

 Reclamation  of  Waste  Lang  in  Tripura

 ३866,  Shri  Dasaratha  Deb:  Wil!  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  survey  has  been
 made  of  the  reclarmable  waste  land
 available  in  Tripura  including  Raima
 Sarma  area,

 (b)  if  so,  the  result  of  that  survey;
 and
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 (e)  if  reply  to  part  (a)  be  im  the
 negative,  when  Government  propose
 to  take  up  this  survey?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 There  has  been  no  general  survey  of
 reclaimable  waste  land  in  Tripura
 An  area  of  2563-49  acres  of  waste
 land  was,  however,  surveyed  in  Raima
 Sarma  Valley  of  Amarpur  Sub.
 Division  m  1957-58

 (9)  An  area  of  2456°25  acres  of
 land  was  found  to  be  cultivable  waste
 land

 (ce)  a  cadastral  survey  of  Tripura
 has  already  been  taken  up  and  3s  ex-
 pected  to  completed  by  498  The
 total  area  of  reclaunable  waste  land
 will  be  known  only  when  the  survev
 has  been  completed

 Merit  Promotion  for  Scientific
 Workers

 3967  Shri  L.  Achaw  Singh:  Wil!  the
 Minister  of  Scientific  Research  and
 Caltaral  Affairs  be  pleased  to  state

 (a)  whether  the  merit  promotion
 system  has  been  adopted  for  all
 scientific  workers  in  the  employment
 of  Government,  and

 (b)  ४  so,  the  steps  taken  to  over-
 come  the  difficulty  of  assesc.ng  merit
 impartially?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr
 M.  M  Das):  (a)  Merit  Promotion
 System  has  been  adopted  only  in  the
 case  of  smentific  workers  employed
 in  the  Indian  Agricultura]  Research
 Institute,  the  Counci]  of  Scientific  and
 Fndustrial  Research  and  sazetied
 officers  of  the  Defence  Research  and
 Development  Organisation

 tute,  and  in  the  Defence  Research  and
 Development  Organisation.  Rules  ‘or
 assessment  of  merit  are  under  pre-
 paration  in  the  Council  of  Scientific
 and  Industrial  Research.

 AUGUST  35,  989  Written  Answere  $334

 Mantpar  Celiage  of  Bance,  बइक
 ‘1868.  Shri  L.  Achaw  Singh:  Will  the

 Minister  of  Solentific  Research  and
 Cultnral  Affairs  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  2035  on  the  18th  December,
 3958  and  state  the  total  amount  so  far
 provided  by  Sangeet  Natak  Akedemi
 for  hostel  accommodation  for  students
 of  the  Manipur  College  of  Dance  at
 Imphal?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 की,  M  Das):  The  Sangeet  Natak
 Akadem:  has  a  provision  of  Rs.  50,000
 during  the  current  financial  year  for
 the  construction  of  the  College  bulld-
 ing  which  includes  hostel  acco:
 tion

 Increase  in  Staff  of  Central  Minisiries

 4869  Shri  Pahadia:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state

 (a)  whether  there  has  been  a  large
 ancrease  in  the  staff  of  Central  Minis-
 tries  during  the  last  two  years;  and

 (ht  if  60,  the  total  number  of  staff
 increased  during  the  above  period?

 The  Minister  of  State  in  the  Mints-
 try  ef  Home  Affairs  (Shri  Datar).  (a)
 and  <b)  Information  is  being  collect-
 ed  and  will  be  placed  on  the  Table
 of  thc  House  as  soon  as  it  5  compiled

 Field  Parties  of  Survey  of  india

 1870.  Shri  8  M.  Banerjee:  Will  the
 Minister  of  Sclentiie  Research  ané
 Cultura)  Affairs  be  pleased  to  state:

 (a)  the  total  number  of  field  parties
 of  Survey  of  India  engaged  In  survey
 work,

 (Ub)  the  respective  field  headquarters
 of  each  party  during  1988-59;  ह. ह

 (०)  the  respective  places  of  activi-
 tres  of  each  party?

 M  ™.  Das):  (a)  20.
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 58373

 (६9)  ह... ह  (c).  Information  is  given
 in  the  statement  laid  on  the  Table.
 {See  Appendix  IZ,  annexure  No.  70).

 Survey  of  India  Employees

 387i.  Shri  8S.  M.  Banerjee:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  Ministry  of  Ext.r-
 mal  Affairs  have  prescribed  rate;  of
 special  daily  allowance  for  jouiney
 in  foreign  countnes  hke  IWepal  and
 Pakistan;

 (b)  whether  the  said  special  daily
 allowance  was  also  made  avilable  to
 the  employees  of  the  Survey  of  India
 working  in  those  countries;  and

 (c)  if  not,  the  reasons  thercfor’

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr
 M.  M.  Das):  (a)  Yes,  Sir

 (b)  No,  Sir.

 (c)  Because  of  certain  other  con-
 cessions  that  are  specially  allowei  to
 the  employees  of  the  Survey  cf  Inwa
 eg  free  tentage  for  living  purposes,
 daily  allowance  at  full  rates  tnrough-
 out  the  fleld  season  which  may  ex-
 tend  to  mx  months  or  more  etc

 Census  of  Pakistani  Nationals  in
 West  Bengal

 १872,  Shri  Aurobindo  Ghesal:  Wil!
 the  Minister  of  Home  Affairs  bz  picss-
 ed  to  state:

 (a)  whether  any  census  was  taken
 of  Pakistani  nationals  residing  in  West
 Bengal;

 (9)  &f  90,  when;  and

 (6९)  their  number?

 The  Minister  of  State  in  the  Minis-
 tey  eof  Heme  Affalvs  (Shri  Datar):  (a)
 to  ©.  The  information  Is  beng  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Houss  as  econ  as  possible
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 Use  of  LAF.  Planes

 ‘1873.  Shri  Morarka:  Will  the  Mini-
 ter  of  Defence  be  pleased  to  state:

 (a)  the  rank  and  status  of  persons
 who  are  entitled  to  the  use  of  LAF.
 planes  for  their  travelling;

 (b)  the  total  number  of  persons
 who  had  actually  used  these  LAF.
 Blanes  during  the  years  ‘1957-58  and
 ‘1958-59;  and

 (c)  the  total  amount  of  the  expendi-
 ture  incurred  on  these  trips?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  The  President
 The  Vice  Presdent;  The  Prime  Muis-
 ter:  The  Home  Minister,  The  Defence
 Minister,  Deputy  Ministers  of  Defence;
 The  Chiefs  of  Staff;  Senior  Service
 and  Civilian  Officers  who  are  connect-
 ed  with  the  Defence  Organusation,

 Cabinet  Ministers  other  than  those
 mentioned  above  but  in  their  case  full
 charter  rates  are  recovered  frum  their
 departmental  budgets

 (b)  and  (c)  The  required  informa-
 tzon  is  not  readily  available.  The
 collection  and  compilation  of  the  re-
 quisite  detatls  will  involve  an  amount
 of  time  and  labour  which  will  not  be
 commensurate  with  the  value  of  the
 information  asked  for

 Steel  Import  Licences
 ‘19874,  Shri  Morarka:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Fuei  be  pleas-
 ed  to  refer  to  the  supplementary  to
 Starred  Question  No  3230  of  3th
 March,  3959  regarding  import  cf  steel
 and  lay  a  statement  showing;

 (a)  the  aggregate  amount  for  which
 ymport  licences  were  given  to  the  fol-
 lowing  parties  (figures  to  be  grven
 separately)  during  the  period  January
 3955  to  June,  ‘1987:

 (I)M/s  Aminchand  Payarelal
 (2)  "  Mahindra  and  Mahindra
 a)  "  Khemchand  Rajkumar
 (4)  "  B.  छ  Herman  and  Mohatia

 (8)  "  Bharat  Overseas  Ltd.
 46)  *  Khandelwal  Bros.  Lid.;
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 (9)  what  is  the  imported  price  on
 private  account  and  that  given  on  the
 basis  of  tender;

 (९)  the  amount  of  subsidy  given  to
 the  above  parties  (figures  to  be  given
 separately)  so  far,  for  the  above
 period;  and

 (ay  what  is  the  total  amount  of
 subsidy  bills  which  still  remain  to  be
 settled?

 +

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (d).  A  statement  is  laid  on  the  Tabie
 of  the  House.  [See  Appendix  HI,  an-
 nexure  No.  11).

 Regulations  fer  Dress  in  Clubs  and
 Hotels

 1875.  Shri  M.  की,  Gandhi:  Will  the
 Minster  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  clubs  and  hotels  have
 any  authonty  to  prescribe  their  own
 regulations  for  dress  to  be  worn  by
 members  or  guests;  and

 <b)  १६  0,  whether  =  they  =  are
 authorised  to  discard  the  ‘Natronal
 Dress'  from  their  dinner  regulations?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Neither  the  Constitu-
 tion  nor  any  Central  ‘aw  prevents  a
 club  or  a  hotel!  from  prescribing  :ts
 own  regulations  for  dress  to  be  worn
 by  members  or  guests

 (b)  No  national  dress  as  such  has
 been  prescribed.  But  as  8  matter  of
 general  practice,  hotels  (as  distinct
 from  elubs  which  are  private  places)
 admit  persons  in  Indian  dress

 Smuggling  of  Foreign  Tiles

 2876.  Shri  M.  M.  Gandhi:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 ६७)  whether  it  is  a  fact  thst  a  party
 tried  to  smuggle  foreign  tiles  shipped
 from  London  to  Colombo,  and  from
 Colombo  to  Mangalore  and  from
 Mangalore  to  Bombey:
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 (b)  if  so,  whether  it  is  a  fact  that
 in  the  same  shipment  foreign  tiles
 were  found  to  be  covered  with
 Mangalore  tiles;

 (९)  whether  it  ig  also  a  fact  that
 the  said  shipment  was  confiscated  and
 auctioned  by  the  Bombay  Customs
 Authorities;  and

 (d)  If  so,  at  what  price  it  was
 auctioned?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir.

 (9)  No,  Sir.

 (e)  Yes,  Sir.

 (d)  The  consignment  was  sold  at
 Rs  6,38,500.

 Amendments  of  Sixth  Schedule  of
 Indian  Constitution

 -
 i577,  {

 Shrimatl  Mafida  Ahmed: ‘|  Shrimati  Manjuta  Devi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have
 recelved  any  recommendation  from
 the  Advisory  Council  for  autonomous
 districts  of  Assam  for  amendments  to
 the  Sixth  Schedule  of  the  Indian  Con-
 stitution;

 (b)  if  so,  the  nature  of  the  recom-
 mendations  received;  and

 te)  the
 thereto?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  Yes.

 (७)  The  recommendations  ate  gene-
 rally  im  the  direction  of  conferring
 greater  autonomy  on  the  District
 Councils  of  the  autonomous  districts.

 (6)  The  whole  question  is  under
 examination.

 मस  द...  के  परियार  को  ategie

 (ees.  जी  जब्त  दर्शन:  हया  भशिरिकषा
 !  मंत्री  ॥ अ  बैस,  164 4  के  अत्ताराकित
 !  ह... छ  संख्या  ३७२७  के  उत्तर  के  संबंध  में  क

 बताने  की  ह््पा  करेंगे  कि  कोटहार-हार

 Government's  reaction
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 सासढ़ांग-फेहमा  उड़क  के  निर्माण  में  जिस
 *गैपर'  को  मत्यु हो  गई  थो  उस  के  परिवार को
 बेन्शन  प्रयवा  कोई  पम्य  सहायता देने  के  काय
 ये  इस  बोच  क्या  प्रगति  हुई  है  ?

 प्रतिरक्षा  उपभंत्री  (सरदार  शुरजीत  लिह
 सजौदिया) :  कोर्ट  शाफ  इन्कायरी  जझादि
 झावद्यक  प्रारम्भिक  करर्पवाहिया  पूरा  हो  चुकी
 हैं  भौर  नियमों  के  प्रबोत  कुदुम्ब  पेन्शन  को

 स्वीकृति  के  लिये,  जरूरों  दस्तावेज  १७  भ्रगस्त,
 १६५६  का कड्ोलर  झाफ  डिफेंस  एकाउन्टस

 (पेन्शन्स)  भलाहबाद  को  भेज  दो  गई  है,बयोकि
 झवर  श्ेगों  सैनिकों  की  पेन्शन  को  स्वोकृति  का
 जमे  दो  प्रधिकार  है  ।

 २.  इस  बोच  में  संपर  को  वित्रवा  को

 निम्न  गशिया  प्रदात  क/  गई  है.  --

 (१)  रेजिमेंट  निधि  में  RRO ER  को

 9५०  Bo  को  राशि  ।

 (२)  २०-७-४९  को  ६३३  रुपये  की

 राक्षि  जो  भृतपू”  संपर  को  तनस्वाह  के  हिताब
 में  जमा  यो  ।

 राजनेतिक  पीड़ित  सहायता  सबिति

 १८७६.  शी  भक्त  दर्शन  :  क्या  मह-
 काय  मंत्री  ५  मार्च,  १६५६  के  धराराक्त
 चवन  सक्ष्या  १४७६  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  को  कृपा  करेंगे  कि  दिल्नों  को

 राजजैतिक  पोडित  सहायता  समिति  द्वारा

 दिये  गये  सुझाव  को  कार्पोन्वित  करने  में  इस
 शौच  क्या  प्रमति  हुई  है  !

 ची  दु््ी  बोग  -  कन्त)  :

 दिल्‍्लों  को  राजनेतिक  वोहित  सहायता  समिति

 राजपैतिक  पोड़ियों  को  सहायता  देने  के  बारे

 में  समय  समय  पर  सुझाव  देगी  रही  है।  समिति

 हारा  राजनैतिक  बड़ियों  के  आाधितों sy  को खिला

 को  सुबिदायें  देगे  और  उन्हें  लभु  उद्योग  तथा

 व्यापार  शुरू  करने  के  लिये  कई  देने  के  बारे  में

 की  गईं  बहुत सो  सिफारिश  सरकार  ने  स्वोकार

 कीं  धौर  उस  पर  कार्य  दाह  को  गई  राजनंतिक

 I99  LeD—4.
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 पा  116  को  उन  Gr  देश  सेवा  के  लिये  प्रभाग-
 पत्र  देते  झा  सन्ाव  शमों  विभाराबोन  है  1

 Pay  Commission

 1880,  Shri  8,  A.  Mehdi:  Will  the
 Minister  of  Finance  be  pleased  to
 state  the  total  expend:ture  incurred
 on  the  establishment  of  the  Pay  Com-

 »  Mission  since  its  inception  tall  the  3ist
 July,  9597

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  total  expenditure
 incurred  on  the  Pay  Commission  since
 its  inception  till  the  3ist  July,  959  25
 Rs  9,49,270

 ¢
 Inedible  OU

 887  Shri  ्  K.  Deo:
 au  Shri  B.  0.  Prodhan:

 Will  the  Minister  of  Scientifie
 Research  and  Cuitural  Affairs  be
 pleased  to  state:

 (a)  how  much  inedible  oi]  is  pre-
 duced  m  the  country  and  what  are
 their  uses,  and

 (b)  whether  any  research  has  been
 made  for  putting  them  to  better  use?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Dr.  M.  M.  Das):
 (a)  Approximate!ty  +1,84,000  tons  The
 inedible  on}  is  used  for

 ९3)  Soap  making
 (2)  Manufacture  of  paints  and

 varnishes
 an)  Lubricants
 Gav)  Leather  tanning

 (9)  Yes,  Sir

 Transfusion  Geiatin

 fort  ह  है.  Dee: T882.
 २  Sh-i  BC.  Proghan:

 Wil  the  Minister  of  Scientific
 Beyearch  and  Cultura}  Affairs  be
 pleased  to  state.

 (a)  whether  any  research  is  being
 earned  bn  Transfusion  Gelatin;
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 (b)  how  this  product  compares  with
 blood  plasma;

 (c)  whether  tests  have  been  carried
 on  human  beings;  and

 (d)  if  so,  the  result  thereof?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Yes,  Sir.  The  work
 is  being  carried  out  at  the  National
 Chemical  Laboratory,  Poona.

 (b)  The  product  has  not  been  com-
 pared  with  blood  plasma.

 (c)  and  (d).  The  product  has  been
 tested  on  human  beings  50  far  in  about
 fifteen  cases.  The  results  indicate  no
 adverse  effects  due  to  the  administra-
 tion  of  the  product.  It  showed  pro-
 mise  as  a  plasma  expander  in  tests
 with  haemorrhaged  dogs.  Extensive
 trials  are  required  to  assess  the  effi-
 elency  of  the  product.
 Pension  for  the  Families  of  Deceased

 Armed  Forces  Personnei

 1883.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 {a)  whether  it  is  a  fact  that  when
 an  officer  ‘of  the  Armed  Forces  des
 on  duty  or  on  leave,  his  famly  gets
 the  family  pension  irrespective  of  the
 fact  whether  the  death  ig  or  is  not
 attributable  to  the  military  service;

 (b)  whether  it  is  also  a  fact  that
 the  same  benefit  is  not  allowed  to  the
 families  of  Junior  Commissioned
 Officers,  Non-Commissioned  Officers
 and  other  ranks  when  their  deaths  are
 caused  in  the  same  circumstances;  and

 (९)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (b).  In
 the  matter  of  special  family  pensionary
 awards,  which  are  admissible  when
 death  ts  due  to  service.  no  distinction
 is  made  between  officers  and  personnel
 below  officer  rank  in  regard  to  the
 criteria  underlying  entitlement,  though
 the  rates  of  award  etc.  vary.  When
 death  is  not  due  to  service,  there  is
 a  difference.  The  widow  of  a  com-
 missioned  officer,  who  had,  before
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 death,  rendered  40  years’  service  or
 over,  gets  a  life  pension,  if  she  is  in
 pecuniary  need.  The  widow  of  a
 J.C.O.  or  a  soldier  in  similar  circum-
 stances,  however,  gets  a  pension  for  a
 limited  period,  or  a  gratuity.

 (c)  The  above  difference  is  relat-
 able  to  differences  in  the  nature  of
 engagement  and  other  terms  of  service,
 between  officers  and  personnel  below
 officer  rank.

 Rashtriya  Panchang
 1884.  Shri  C.  K.  Bhattacharyya:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  the  holiday  hst  of  the
 Government  of  India  ४४  based  on  the
 “Rashtriya  Panchang”;  and

 (b)  what  are  the  States  where  the
 “Rashtriya  Panchang”  is  being  fol-
 lowed  in  preparing  the  list  of  holidays?

 The  Deputy  Minister  of  Home  Affairs.
 (Shrimati  Alva):  (a)  Yes.

 b)  (:)  Andhra  Pradesh,  Bihar,
 Jammu  &  Kashmir,  Madhya  Pradesh
 and  Madras  and  the  Union  Territories
 of  Dethi,  Himachal  Pradesh,  Laccadive,
 Mimcoy  &  Amuindivi  Islands  and
 Tripura  are  fully  following  the
 “Rashtriya  Panchang"  in  preparing.
 the  hst  of  holidays.

 ()  Bombay,  Kerala  and  Madras
 are  following  the  ‘Rashtriya
 Panchang"  except  when  the  dates  are
 inconsistent  with  the  prevailing  custom
 of  the  community  concerned  with  the
 religious  festiva)}

 (is)  Information  jis  still  awaited
 from  the  Govermments  of  Assam  and
 Mysore  and  the  Union  Territory  of
 Andaman  &  Nicobar  Islands.

 मप्पुदालों,  कानों  शौर  नियणों  के  ग  संस्करण

 थ्बी  wo  चेन  सॉलचोद  :

 ad  xo  ला०  हिदी :
 रिचथ इ,  <  ह, ह  पहाड़िया  :

 do  ह | | क  Se  whieh  :
 शी  क  बचन  :

 क्या  शिक्षा  मंत्र  यह  बताते  को  कपा
 करेंग  थि  जिस  संजासयों  सम्बन्धी  पारिवारिक
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 शब्दाबलों  बनाई  जा  चुकी  हैं,  उन  में  से  प्रत्येक

 कै  दैनिक  उपयोग  में  पाने  बालो  श्रग्रेजी  को

 सामप्रो  के,  जैसे  मन्यूप्नों,  फार्मों,  नियमों  भ्रादि,

 =
 कितने  पृष्ठों  का  भंगुवाद  जनवरी,  १६५८

 झब  तक  किया  जा  चुका  है

 सिला  ह. ड  (डा०  ओमाली)  :

 कनवरो,  १६४५८  से  शिक्षा  मजालय  ने  विभिन्न
 मजालव के  मेन्युअलों,  फार्मों,  नियमों  शादि  के

 १,६१६  पृष्ठों  का  प्रनुवाद  किया  है  भौर  वह
 इस  प्रकार  है.--

 (१)  गृह  मजालय  २०७

 (२)  रक्षा  मजालय  ७

 (३)  डाक-तार  का  महानिदेशालय  ६५

 (४)  पुन  स्थापन  शौर  रोजगार  का

 महानिदेशालय  २३०

 (५)  परमाणु  ऊर्जा  विभाग  घ्ड

 (६)  निर्माण,  स्‍झ्राबास  भौर  सभरण
 मंत्रालय  १४१३

 (9)  केन्द्रथ  उन्पादनकर  विभाग
 का  दफ्तर  (केन्द्राब  राजस्व  बाई
 के  074)  %

 (८)  शिक्षा  मत्ानय  ह. क

 इस  के  असतिशिकत  विभिन्न  मजालय  भो

 ब्यवतगत  रूप  से  अनुवाद  काय  में  लगे  हु
 हैं  1

 संत्रालयों  में  हिन्दी  भ्रभुभारक

 ह / ह  ८०  Wo  area  :

 |  थी  wo  Me  week  :

 हिच.  द  oh  पहाड़िया  :

 do  wo  स्थोतियी  :

 ah  wee  wie:

 क्या  दनका  मंतर  यह  बताते  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  ॥!  हिन्दी
 अनुवाद  भ्रथवा  दाब्दावली-निर्माण  का
 काम  करने  वाले  कर्मचारी  सभी  मंत्रालयों  में

 म्
 हूँ  प्रौर  पदोन्नति  के  लाभ  से  वच्चित

 (ख)  कया  उन्हें  सेवा  को  बों  दाती
 *  दिलाने  के  लिये,  जोडि  श्रन्य  सरब्यरी

 करमंचारियों  को  प्राप्त  हैँ,  कोई  कार्यवाह  को
 जा  रही  है

 (ग)  यदि  हा,  तो  वह  क्‍या  है,  शरीर

 (घ)  यदि  नहीं,  नो  इस  का  क्या  बगरण
 है?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री

 (थी  दातार)  (क)  कुअ  स्थायी  हूं  भर  कुछ
 ग्रस्याया  हैँ  t

 (ख)  उन  को  सेवा  को  वहा  थें  हूँ
 जो  अन्य  सरकारी  कर्मचारियों  को  हूँ  ।

 (ग)  झोर  (घ)  भप्रइन  नहीं  उठा  ।

 जिलाई  इस्पात  कारणार  में  शानुसूचित  जातियों

 शौर  ग्रमुसूचित  झादिम  जातियों  के
 कर्मचारो

 श्ष८७.  थो  खपड़े  :  क्‍्या  इस्पात
 खान  झौर  ईचन  मो  यह  बताने  के  कृपा  करेंगे
 कि  :  भिलाई  इस्पात,  कारखाने  के  नियमित
 स्थापना  कायालवों  में,  प्रथम,  द्िगीय,  नुपोग
 मौर  चतुर्थ  ग्रेंगी  ह | अ  तका  अनुसूचित  जातियों
 झोर  अनुसूत्चत  नादिम  जातियों  के  कितने

 ब्यक्ति  नियुक्त  किये  गये  हैं
 *

 इस्पात,  खान  शोर  इंजन  मंत्री  (सरदार
 ल्बखं  सिह)  :  हिन्दुस्तान  स्टील  लिमिटेड  ने

 सूचित  किया  है  छि  भिलाई  इस्पात  बमरवाने

 के  नियमित  स्थापना  का्यालों  में  भनुसूचित
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 जातियों.  प्रौर  प्रशुधुचित  झ्ादिम  जातियों
 को  संख्या  निम्नलिखित  है

 श्ेगो  झनुसूचित  पनुसूचित
 जातिय।  आदिम  जातिया

 ब्य  श्रेगो  १  ०

 हिगीय  श्रेगी  ५  "०

 तुवीय  श्रेगों  ६७  ३३

 चतुर्थ  श्रेगा  २६४  रे... १

 Missing  Persons  in  Delhi  and  New
 Dethi

 OT  .
 888  Shri  Ram  Garib:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  there  are  any  persons
 who  were  reported  to  be  miss  ng
 from  Delhi  and  New  Delhi  in  May,
 4958  and  have  still  not  been  traced,

 (b)  if  so,  the  part:culars  thereof
 and  the  circumstances  in  which  each
 one  of  them  was  reported  mussing;

 (९)  the  steps  Government  have
 taken  to  trace  them  out  in  Delhi  and
 New  Delh:  and  in  the  Dstrict  to
 which  they  belong;  and

 (ad)  the  dutcome  thereof?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Two  persons  report-
 ed  musing  m  May  958  have  nat  yet
 been  traced

 (b)  In  one  case  a  young  man  left
 his  home  for  his  office  on  the  32५
 May,  958  at  8-I5  am  and  never  re-
 turned.  His  clothes  were  found  at
 the  Okhlia  Head  at  7-80  p.m.  the  same
 day.  It  is  suspected  that  he  com-
 mitted  suicide  by  drowning  but  his
 dead  body  has  not  been  traced

 In  the  other  case,  an  old  man  left
 his  house  in  the  early  hours  on  the
 morning  of  389  May,  3958  and  was
 reported  missing  It  appears  that  he
 war  of  unsound  mind

 ९6)  and  (d).  Enquiries  and  searches
 were  made.  Names  and  descriptions
 of  the  missing  persons  were  also  pub-
 fished  in  the  Delhi  Crime  News  Bulle-
 tin  as  well  as  in  the  Delhi  Criminal
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 Intelligence  Gazette,  but  no  clue  of
 the  missing  persons  has  been  found.

 Shipping  Services  to  Andamans

 1889,  Shri  Tangamani:  Will  the
 Minster  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  representation:
 have  been  made  about  inadequate
 passenger  shipping  services  to  Anda-
 mans,

 (b)  whether  any  new  services  are
 proposed  to  be  introduced  between
 Madras  and  Port  Blair,  and

 (९)  wheth
 en

 3  as  a  fact  that  the
 Eastern  Shrpping  Corporation  has~
 proposed  to  buv  a  passenger  ship  for
 piymg  m  this  area?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Miva):  (a)  No  Sir;

 tb)  No  Sir,

 1)  No  Sir

 Untouachability  Offences  Act,  955

 890  Shri  Sadhn  Ram:  W)!)  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  the  total  number  of  persons
 prosecuted  throughout  the  country
 under  the  Unicuchability  (Offences)
 Act,  955  during  the  ycai  1958-59,  and

 (b)  the  number  of  person,  convicted
 and  acguitted  m  these  casts”

 The  Minister  of  Home  Affairs  (Shri
 G  B.  Pant):  (a)  87!  persons  were
 prosecuted  during  958  for  offences
 against  the  Untouchabiltty  (Offences)
 Act,  955

 (b)  42  persons  were  convicted  and
 e  20)  acquitted  Cases  against  3]]  were

 pcnding  while  cases  against  24]  were
 ccmpounded

 Scheduled  Caste  and  Scheduled  Tribe
 Agriculterists  in  Panjab

 380l.  Shri  Sadhu  Ram:  Will  the
 Minister  of  Bleme  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-



 $397
 Written  Answers  BHADRA  9,  1881  (SAKA)  Written  Answers

 red  Question  No.  659  on  the  3070
 March,  059  and  state:

 (a)  the  actual  amount  spent  on
 Scheduled  Caste  and  Scheduled  Tribe
 agriculturists  in  Punjab  State  during
 1958-59;  and

 tb)  the  number  of  agnculturists
 benefited  thereby?

 The  Deputy  Minister  of  Home
 A@fairs  (Shrimati  Alva):  (a)  and  (b)
 The  required  information  is  _  being
 collected  fron  the  State  Government
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  85  it  75  received

 Kendriya  Hindi  Shikshaka
 Mahavidyalaya,  Agra

 १892  Shri  Sadhu  Ram:  W3:))  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  482  on  the  i0th  August.
 7959  and  state

 (a)  the  number  of  persons  to  be
 taught  annually  at  the  Kendriya  Hindi
 Shkshaka  Mahavidyalaya,  Agra;  and

 *
 (b)  what  ts  the  estimated  annua!

 expenditure?
 The  Minister  of  Education  (Dr  K.

 L.  Shrimali):  (a)  and  (b)  The  Akhil
 Bharatiya  Hind:  Mahavidyalaya,  Agra.
 which  is  being  re-organised  to  form
 the  new  Kendriya  Hind:  Shikshaka
 Mahavidyalaya  Agra,  at  present,  trains
 about  60  teachers  at  a  time  The  exact
 number  of  teachers  to  be  trained  by
 the  new  Mahavidyalaya  will  be  decid-
 ed  upon  by  the  Kendnya  Hind:  Shik-
 shana  Manda),  which  wil!  manage  the
 affairs  of  the  Mahavidyalaya  The
 annual  expenditure  of  the  Mahavidys-
 Jaya  will  depend  upon  the  number  of
 teachers  to  be  trained  and  other  acti-°
 vities  of  the  Mahavids  alaya

 wt  शिकन  स्कूल

 “eer.  शी भ० दी० चिथ  गया  शिक्षा
 झरी  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  केन्द्रीय  शिक्षा  मत्रालय  ने

 ज्त्पेक  राज्य  में  जूनियर  हाई  स्कूल  परीक्षा

 5340

 उत्तीर्ण  दात्रों  1  लिये  ध्रपनी  निधि  से  ३६  नये
 प्रशिक्षण  (नामंल)  स्कूल  खोलने  का  निषचय
 किया  है,  और

 (ख)  यदि  हा,  तो  ये  स्कूल  उत्तर  प्रदेश
 में  कहा-बहा  श्रौर  कब  तक  खोले  जायेंगे  ?

 «..  शिका  संत्रो  (डा०  ओमालो)  :  (क)
 गज्यो  की  अपनी  श्रावत्यकता  के
 प्रनुसार,  प्रत्येक  राज्य  वे  लिये  कुछ  नयी
 'उपस्नातक  अध्यापक  प्रचिन्नण  सस्थाये  नियत
 की  गयी  हैं  शौर  १६५६-६१  में  इन  का  खर्च
 बंद्रीय  सरकार  उठायेगी

 (ख)  इस  का  निर्णय  उन्तर  प्रदेश  सरकार
 करेगी  |

 हिमाचल  प्रदेश  में  शिक्षकों  का  प्रशित्तण

 १८६४.  शी  परा  देख  ब्या  शिक्षा  ममी
 यह  बताने  की  कृपा  करेंगे  नि

 (क)  क्‍या  यह  सच  है  कि  हिमाचल
 प्रदेश  की  शिक्षकों  को  प्रशिक्षण  सम्धाओ  में
 प्रशिक्षण  पाने  बान  उम्मीदवारों  ६  "गीक्षाफन
 परीक्षा  वे!  कई  महीने  बाद  घाषित  किया  जाता
 है,

 (4)  क्‍या  यह  भी  सच  है  कि  उत्तीर्ण
 स्नानवों  को  प्रमाणपत्र  देने  में  बहुत  विलम्द

 होता  हैं,  और

 (ग)  यदि  हा  तो  इस  सम्बन्ध  में  क्‍या
 कार्यवाही  की  गई  है  *

 शिसा  मंत्री  (डा०.  श्रीमाली).  (क)
 यह  सच  है  कि  पिछले  दो  वर्षों  में  परीक्षाफल
 निकालने  में  बुछ  देर  हुई  थी  परन्तु  इस  का

 मुख्य  कारण  यह  था  कि  प्मले  को  कमी  और

 दूर  के  इलाकों  में  रहने  वाले  परीक्षाकों  से
 शक  सूची  न  मिलना  ।

 (स्व)  प्रशासन  विभागीय  परीक्षायें
 लेता  है  शौर  प्रमाण  पत्र  नही  देता  ।

 (ग)  जहा  तक  प्रदन  के  भाग  (क)
 का  संबध  है,  भतिरिक्त  अमले  की  नियुक्षि



 5१89
 Written  Answers

 are  परीक्षको  को  झंक  सूची  समय  पर  भेजने
 के  अनुदेश  जारी  करने  के  कारण,  इस  वर्ष
 स्थिति  काफी  सुधर  गई  है  ।

 तारपोीय  के  तेल  का  कारखाना,  माहन

 १८६५.  थी पद्म  देव  क्या  गह-कार्य
 मो  यह  बताने  के।  कृपा  करेगे  कि

 (क)  क्‍या  यह  मये  हू  कि  नाहत

 (हिमाचन  प्रदेश)  के  तारपान  के  तेल  के

 के  रखानों  में  एक  मशान  बेकार  पड़ा  ह  t

 (लव)  क्‍या  यह  भ  सच  हू  कि  यह  मधोन

 दूसरी  पच-वर्षीय  योजना  के  प्रन्तगेत  चम्वा

 जिले  में  शाहपुर  के  निकट  स्थापित  किये  जाने

 वाले  दुसरे  सरकने  .  वन  के  दारियाने  में

 लगाई  जावेगी,  भौर
 x  e-

 मपादन (7)  यदि  हा.  तो  इस  कार्य  के  सम्पाद

 में  कितना  समय  लगेगा  ?

 गूहका ये  संत्रालय  में  राज्य-संत्रो  (भो

 बातार)  (क)  नाहन  के  तारपीन  के  नेल  के

 कारखाने  में  एक  बायलर  के  अलावा  कोई

 नई  मशीन  बेकार  नही  पढ़ी  है

 (a)  ऐसा  कोई  सवाल  विचाराधोन

 नहो  है  ।  हिमाचल  प्रदेश  प्रशासन  बावलर

 को  बेचने  के  लिये  कुछ  फर्मों  से  लिखा  पढ़ी

 कर  रहा  है  t

 (ग)  सौदा  तथ  हो  जाने  पर  बायवर

 बेच  दिया  जायेगा  ।

 Industrial  Dispates

 1896.  Shri  Tangamani:  Will  0९
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  577  on  the  20th  Febru-
 ary,  1959  and  state:

 (a)  how  many  out  of  772  industrial
 cases  pending  before  the  Supreme
 Court  on  the  Ist  February,  3959  have
 since  been  disposed  of;  and

 (b)  the  steps  taken  for  early  dispo-
 ga]  of  such  cases?
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 The  Minister  of  State  in  the  Minie-
 try  of  Home  Affairs  (Shri  Detar):
 (a)  and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Lok  Sabha.

 Written  Answers

 Divorce  Cases

 1897.  Shri  S.  A.  Mehdi:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  how  many  cases  of  divorce
 under  Special  Marriage  Act  were
 instituted  all  over  India  during  1988;
 and

 (b)  the  number  of  cases  State-wise?
 The  Deputy  Minister  of  Law  (Shri

 R.  M  Hajarnavis):  (a)  and  (b).  The
 information  is  not  available  with  the
 Government  as  the  State  Governments
 are  solely  responsible  for  the  admin-
 stration  of  the  Special  Marriage  Act,
 1954,  The  requisite  information  _  is,
 however,  being  collected

 Territorial  Councils

 1898,  Shri  8.  A  Mehdi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 ६0  state

 (a)  how  many  meetings  of  the
 Territorial  Counci's  of  the  Union
 territories  were  held  in  ‘1959;  and

 (b)  the  important  decisions  taken
 by  each  Terr.torial  Council?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b)  <A  statement  is  laid  on  the
 Table  [See  Appendix  IN,  annexure
 No  72]

 Purchase  of  Stores  for  Bhilai
 Plant

 1899,  Shri  Daljit  Singh:  Will  the
 Minister  of  Steel,  Mimes  and  Fuel  be
 picased  to  state:

 Steel

 (a)  the  present  procedure  for  pur-
 chase  of  stores  both  in  India  and  from
 abroad  for  Bhila:  Steel  Plant,

 (b)  whether  this  procedure  ss  satis-
 factory;  and

 (c)  if  not,  whether  Government  pre-
 pose  to  review  it?
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 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Hindustan  Steel  Limited  report  that
 the  present  procedure  for  purchase  of
 stores  both  in  India  and  from  abroad
 for  the  Bhilai  Steel  Project  follows
 generally  the  procedure  adopted  by

 _the  Director  General,  Supplies  and
 Disposals.  Certain  powers  for  pur-
 chase  have  been  delegated  to  the
 ‘various  officers  of  the  Project.

 Purchases  are  made  on  the  basis  of
 open  tender  or  limited  tender  dep-
 ending  on  the  value  and  nature  of
 stores  and  the  urgency  of  the  require~
 ments.  In  case  of  proprietary  articles,
 orders  are  placed  directly  with  the
 Indian  importers  or  indigenous  manu-
 facturers  as  the  case  may  be.  The
 project  is  on  the  rolls  of  the  D.G.S.
 &  D.  as  direct  Demanding  Officers.  The
 facility  of  rate  contract  is  availed  of
 to  the  maximum  possible  extent.
 Bhilai  Steel  Project  has  no  running
 contract  directly  with  the  manufac-
 turers  for  any  of  the  stores.

 For  imported  items,  tenders  are
 invited  from  Indian  importers.  or
 agents  of  foreign  manufacturers.  In
 selected  cases  of  imported  items,  the
 assistance  of  the  India  Stores  Depart-
 ment,  London,  is  sought  both  in  regard
 to  locating  supplies  as  aiso  inspection.
 In  regard  to  purchases  from  U.S.S.R.,
 proposals  are  received  from  the  Pro-
 ject,  and  the  contracts  are  entered
 into  with  the  respective  Soviet  orga-
 nisations  by  the  Head  Office  of  the
 Company,  with  the  approval  of  the
 Committee  of  Directors.

 When  the  stores  are  required
 urgently,  local  purchase  action  on
 limited  scale  for.meeting  immediate
 needs  is  resorted  to  so  that  work  does
 not  suffer.

 Under  Article  98(a)  of  the  Articles”
 of  Association  of  the  Company,  all
 proposals  involving  an  expenditure
 over  Rs.  40  lakhs,  are  to  be  submitted
 to  Government  for  approval.

 For  economical  purchase  of  large
 quantities  of  raw  materials  and  other
 stdéres  common  for  all  the  three  Pro-
 jects  in  the  operation  stage,  it  has  been
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 decided  recently  to  establish  a  Central
 Purchase  Organisation  at  Calcutta.
 The  nucleus  of  this  Organisation  has
 already  been  formed.

 Regarding  inspection,  wheré  orders
 are  placed  as  Direct  Demanding  Offi-
 cers,  and  also  in  certain  special  cases,
 the  Inspecting  Officers  of  the  Project
 arrange  inspection  both  at  Bhilai  and
 at  the  suppliers’  premises,  if  required.

 (b)  Yes,  Sir.
 (c)  Question  does  not  arise.

 Assistants’  Grade  Examination,  959

 1900.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  the  number  of  candidates  who
 appeared  in  the  Assistants’  Grade
 Examination  held  by  the  U.P.S.C.  in
 May,  ‘1959;  and

 (b)  when  the  result  is  likely  to  be
 declared?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 15,682.

 (b)  The  result  is  likely  to  be  dec-

 lared  in  October,  1959.

 PAPERS  LAID  ON  THE  TABLE
 AMENDMENT  TO  CENTRAL  SALES  Tax

 (REGISTRATION  AND  TURNOVER)  RULES

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  lay  on  the
 Table,  under  sub-section  (5)  of  section
 tion  3  of  the  Central  Sales  Tax  Act,
 1956,  a  copy  of  Notification  No.  G.S.R.
 936  dated  the  5th  August,  1959,  mak-
 ing  certain  further  amendment  to  the
 Central  Sales  Tax  (Registration  and
 Turnover)  Rules,  1957.  [Placed  in
 Library,  See  No.  LT-578/59].

 NOTIFICATIONS  ISSUED  UNDER  SUPREME
 ‘Court  JupGEs  (CONDITIONS  OF  SBR-
 vicE)  Act

 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (3)  of  section  24  of  the  Sup-
 reme  Court  Judges  (Conditions  of
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 {Shri  Detar]
 Service)  Act,  1958,  a  copy  each  of  the
 following  rules: —

 (i)  The  Supreme  Court  Judges
 (Travelling  Allowance)  Rules,
 ‘1959,  published  in  Notification
 No.  G.S.R.  844  dated  the  25th
 July,  2959.

 (i)  The  Supreme  Court  Judges
 Rules,  ‘1959,  published  in  Noti-
 fication  No.  985  dated  the  5th
 August,  1959.  [Placed  in  Li-
 brary,  See  No  LT-579/59].

 Bompay  Srconpary  Scnuoo.t  Cenrri-
 FICATZ  EXAMINATION  Board  (RE-
 CONSTITUTION)  ORDER

 Shri  Datar:  I  beg  to  lay  on  the
 Table,  under  sub-section  (5)  of  section
 4  of  the  Inter-State  Corporations  Act,
 1957,  a  copy  of  the  Bombay  Secondary
 School  Certificate  Examination  Board
 (Reconstitution)  Order,  1959,  publish-
 ed  in  Notification  No.  GSR  93  dated
 the  8th  August,  4959  [Placed  im
 Library,  See  No  LT-580/59].

 NOTIFICATIONS  ISSUED  UNDER  ALL  INDIA
 Services  Act

 @hri  Datar:  I  beg  to  lay  on  the
 Table,  under  sub-section  (2)  of  section
 3  of  the  All  India  Services  Act,  ‘1951,
 a  copy  of  each  of  the  following  Noti-
 fications:

 Q@)  G.S.R  No  957  dated  the  22nd
 August,  1959,  making  certain
 amendments  to  the  All  India
 Services  (Death-cum-Retire-
 ment  Benefits)  Rules,  958

 (i)  G.S.R.  No.  958  dated  the  22nd
 August,  ‘1959,  making  certain
 amendment  to  the  All  India
 Services  (Conduct)  Rules,
 1934.  [Placed  in  Library,  See
 No,  LT-58/59)

 Travancors-Cocnin  Veniciss  TAxA-
 TION  (AMENDMENT  AND  VALIDATION)
 OnpInANcE

 हिली  Datar:  I  beg  to  lay  on  the
 able  under  provisions  of  Articles

 (2)  (४)  of  the  Constitution  read
 with  clause  (c)(v)  of  the  proclama-
 tion  dated  the  Sist  July,  1959,  issued

 by  the  President  in  relation  to  the
 State  of  Kerala,  a  copy  of  the  Tra-
 vancore-Cochin  Vehicles  Taxation
 (Amendment  and  Validation)  Ordi-
 nance,  959  (No.  4  of  3959)  promul-
 gated  by  the  Governor  of  Kerala  on
 the  9th  July,  ‘1959,  [Placed  in  Library,
 See  No  LT-582/59).

 AMENDMENT  TO  MEDICINAL  AND  TORZT
 Preparations  (Excise  Duties)  Russ

 The  Deputy  Minister  of  Finance
 (Shri  8.  BR.  Bhagat):  I  beg  to  lay  on
 the  Table,  under  sub-section  (4)  of
 section  49  of  the  Medicinal  and  Toilet
 Preparations  (Excise  Duties)  Act,
 1955,  a  copy  of  Notification  No,  G.S.R.
 938  dated  the  I5th  August,  1959,  mak-
 ing  certain  further  amendment  to  the
 Medicinal  and  Toulet  Preparations
 (Excise  Duties)  Rules.  956  [Placed

 in  Library,  See  No  LT-583/59]

 PRESIDENT'’S  ASSENT  TO  BILLS

 Secretary:  Sir,  I  lay  on  the  Table
 the  following  two  Bulls,  passed  by  the
 Houses  of  Parliament  during  the
 current  Session,  and  assented  to  by  the
 President,  since  a  report  was  last  made
 to  the  House  on  the  3rd  August,
 959  द

 l  The  Pharmacy  (Amendment)
 Bil),  959

 2  The  International  Monetary
 Fund  and  Bank  (Amendment)
 Bill,  959

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha: —

 “In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha  at  its  sitting
 held  on  the  28th  August,  ‘1959,
 agreed  without  any  amendment  to
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 the  Kerala  Locel  Authorities  Laws
 (Amendment)  Bill,  ‘1959,  which
 was  passed  by  the  Lok  Sabha  at
 Its  sitting  held  on  the  26th
 August,  1989.”

 PRESENTATION  OF  PETITION
 Shri  Osman  Ali  Khan  (Kurnool):  I

 beg  to  present  a  petition  signed  by  a
 petitioner  regarding  renewal  of
 broadcast  receiver  licences  for  villages.

 RE:  WITHDRAWAL  OF  A  MEMBER
 FROM  THE  HOUSE

 ॥... छ  Braj  Raj  Singh  (Firozabad):
 The  other  day  you  were  pleased  to
 order  four  hon.  Members  out  of  the
 House.  I  feel  that  it  was  a_  great
 Injustice  done  to  us  So,  I  just  want
 to  say  that  until  that  wrong  is  undone,
 I  will  protest  against  this  issue  and  I
 shall  walk  out  from  this  House,  at
 least  for  five  minutes,  daily.  Now,  as
 a  protest  I  walk  out

 Mr.  Speaker:  The  hon.  Member  is
 continuously  committing  a  contempt
 of  this  House  and  contempt  of  the
 authority  of  the  Speaker.  What  he  did
 the  other  day  was  that  he  just  sent
 me  a  letter  saying  that  he  wanted  to
 refer  to  tht  adjournment  motion  here.
 I  had  disallowed  the  adjournment
 motion  relating  to  firing  in  a  certain
 State  on  the  ground  of  its  being  purely
 e  State  subject  He  wanted  to  raise
 it  here  and  I  said,  “No,  you  ought  not
 to  do  so”  He  was  still  persistent  in
 trying  to  raise  it.  So,  I  asked  him  to
 withdraw  from  the  House  for  the  rest
 of  the  day.  Then  another  hon  Mem-
 ber  got  up;  still  another  hon.  Member
 got  up,  yet  another—four  hon  Mem-
 bers  got  up  to  raise  the  matter  and  I
 asked  them  to  withdraw  Today  he
 has  sent  me  a  letter  stating  that  on
 that  day  they  did  not  want  to  raise
 that  matter  in  the  House  but  only
 wanted  to  tell  me  that  they  were
 going  out  in  protest.  Even  that  is  bad.

 ,  If  they  walk  out  from  the  House,  thev
 are  entitled  to  come  back,  but  if  I  ask
 them  to  withdraw,  they  are  not  en-
 titled  to  come  back.  He  has  now  said
 that  they  wanted  to  walk  out  from

 the  House
 the  House  themselves  and  subsequent-
 ly  I  asked  them,  or  ordered  them,  to
 withdraw,  He  wrote  to  me  that  he
 would  raise  this  matter  today.  I
 sent  word  to  him  that  I  will  go  into
 the  facts,  as  I  do  not  know  what  the
 facts  are.  and  I  will  bring  it  up
 tomorrow.  In  the  meanwhile,  the  hon.
 Member  says  that  until  I  pass  an
 order,  withdrawing  my  earier  order,
 he  will  go  on  walking  out  from  the
 House  day  to  day.

 Shri  Braj  Raj  Singh:  Unless  I  get
 a  redress,  I  shall  continue  to  walk  out,

 Mr.  Speaker:  Order,  order.  The
 House  must  know  what  exactly  the
 hon.  Member  is  doing.  4  told.  him  just
 now  that  I  will  take  :t  up  tomorrow.
 What  is  this  hurry  about?

 ari  Braj  Raj  Singh:  I  am  prepar-
 ed....

 Mr  Speaker:  Then  why  should  he
 say.  “I  will  walk  out  today”?  And
 he  has  not  walked  out  He  is  sitting
 here

 Shri  Braj  Raj  Singh:  No.  On  that
 day,  on  my  back  vou  passed  an  order.
 So,  I  wanted  to  hear.  न

 Mr  Speaker:  This  kind  of  impa-
 tucence  on  the  part  of  a  representative
 of  7%  lakh  people  is  not  mght.  All
 that  I  sand  was  that  what  is  going  to
 be  done  today  will  be  done  tomorrow.
 I  said  I  will  look  into  the  facts  Any-
 how,  the  hon.  Member  seems  to  be  too
 anxious  to  hear  me  and  get  a  redreex
 I  shall  read  out  what  exactly  has
 happened  that  day.  It  reads:

 “Shri  Braj  Raj  Singh:  Sir,  a
 principle  is  involved  in  this.

 Mr  Speaker:  Order,  order.  I
 will  calf  upon  Shri  Braj  Raj  Singh
 to  keep  out  of  the  House  for  the
 day

 Shri  Braj  Raj  Singh:  I  am
 walking  out  in  protest.”

 “In  protest  against  what?”  I  would
 ask  him  He  wanted  to  raise  this

 point  saying  that  with  respect  to  the
 adjournment  motion  relating  to  the
 firing  on  some  students  in  Allahabad,
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 [Mr.  Speaker]
 _my  refusal  to  give  consent  was  not
 right  and,  therefore,  there  was  a  prin-
 ciple  involved  in  it.  I  said  that  when
 once  I  had  given  a  ruling,  the  hon.
 Members  have  to  abide  by  it.  Of
 course,  they  can  send  representations.
 I  have  been  saying  this  from  time  to
 time.  I  am  always  willing  to  hear
 them  and  if  I  am  convinced  that  my
 order  has  to’  be  reviewed,  I  will  cer-
 tainly  do  so  and  will  bring  the  matter
 up  the  next  day.  But  the  hon.  Mem-
 ber  is  so  impatient.  He  said  that  he
 wanted  to  raise  a  question  of  prin-

 ‘ciple  on  the  firing.  When  I  said  “No”,
 he  persisted  in  raising  the  matter  and
 I  thereupon  asked  him  to  withdraw.

 Now  he  makes  a  statement  saying
 that  he  himself  wanted  to  walk  out  on
 account  of  the  firing  that  took  place
 and  that  by  asking  him  to  withdraw
 I  have  prevented  him  from  attending
 the  House  for  the  rest  of  the  day.
 This  is  very  wrong.  And  if  the  hon.
 Member  persists,  I  will  have  to  take
 more  severe  disciplinary  action  against
 him  and  charge  him  for  contempt  of
 the  House  and  contempt  of  the  autho-
 rity  of  tke  Speaker.  He  ought  not  to
 behave  like  this.  I  once-again  warn
 him  that  if  he  still  persists,  I  may
 have  to  take  very  serious  action
 against  him.  I  have  been  very  indul-
 gent  to  him.  Though  he  belongs  to  a
 party  of  only  four  members  here,
 there  is  not  a  single  occasion  when  I
 have  not  allowed  him  to  speak.  In
 those  matters  I  have  given  him  abso-
 lute  liberty.  But  this  hon.  Member
 has  been  abusing  my  indulgence  in
 this  House.  I  have  noticed  it  from
 time  to  time  and  I  am  not  going  to
 tolerate  it.

 Shri  Braj  Raj  Singh:  Sir,  may  I....
 Mr.  Speaker:  Order,  order.  I  am

 not  going  to  allow  him  to  speak.
 Shri  Braj  Raj  Singh:  Then  I  walk

 ‘out.

 (Shri  Braj  Raj  Singh  then  left  the
 House.)

 *Publisheq  in  the  Gazette  of  India _  Extraordinary  Part
 ‘dated  3lst  August  1959.
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 GENEVA  CONVENTIONS  BILL*

 The  Deputy  Minister  of  Detence
 (Sardar  Majithia):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  enable
 effect  to  be  given  to  certain  inter-
 national  Conventions  done  at  Geneva
 on  the  twelfth  day  of  August,  i949,  to
 which  India  is  a  party,  and  for  pur-
 poses  connected  therewith.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  enable  effect  to  be
 given  to  certain  international
 Conventions  done  at  Geneva  on
 the  twelfth  day  of  August,  1949,
 to  which  India  is  a  party,  and  for
 purposes  connected  therewit  -

 The  motion  was.  adopted.

 Sardar  Majithia:  I  introduce  the
 Bill.

 KERALA  APPROPRIATION  BILL*,
 1959-60

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the  financial

 year  1959-60,

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the
 financial  year  1959-60.”

 The  motion  was  adopted.

 Shri  Morarji  Desai:  I  tintroduce  the
 Bill.

 TI—Section  2.

 tIntroduced  with  the  recommendation  of  the  President,
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 48.40  hrs.
 GOVERNMENT  SAVINGS  BANKS

 (AMENDMENT)  BILL

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  Sir,  I
 beg  to  move  that  the  Bill  further  to
 amend  the  Government  Savings  Banks
 Act,  1873,  be  taken  into  consideration.

 The  Government  Savings  Banks  Act
 regulates  the  administration  of  the
 Post  Office  Savings  Banks  and  the
 payment  of  deposits  in  the  Govern-
 4ment  Savings  Banks.  Section  4  of  the
 Act  provides  that  if  the  depositor  dies
 and  probate  of  his  will  or  letters  of
 administration  of  hig  estate  or  a  suc-
 cession  certificate  is  not  produced
 within  three  months  of  his  death  the
 payment  of  the  deposit  if  it  does  not
 exceed  Rs.  5,000  can  be  made  by  the
 prescribed  authority  to  any  person
 who  may  appear  to  him  to  be  entitled
 to  receive  it  or  to  administer  the
 estate.  For  deposits  exceeding
 Rs.  5,000  therefore  payment  can  be
 made  only  on  the  production  of  the
 probate  or  letters  of  administration  or

 -succession  certificate,

 Suggestions  have  been  made  from
 ‘time  to  time  that  production  of  these
 ‘documents  involves  considerable  delay,
 ‘expense  and  inconvenience  to  the  heirs
 of  the  deceased  depositors  in  receiving
 the  amount  due  to  them  and  that  with

 a  view  to  avoid  these  difficulties
 ‘depositors  may  be  allowed  a  right  to
 ‘nominate  a  person  or  persons  who
 “could  receive  the  amounts  in  the  event
 “of  the  death  of  the  depositor  without
 the  production  of  legal  documents.

 “These  suggestion’  have  been  accepted
 and  the  Bill  before  the  House  accord-
 ‘ingly  seeks  to  provide  the  facility  of
 ‘nomination  and  confers  upon  the
 nominee  the  title  to  receive,  upon  the
 death  of  the  depositor,  the  deposits
 due  to  the  deceased  to  the  exclusion
 of  all  other  persons.

 Section  5  of  the  Act  further  takes
 care  of  this  fact  that  it  should  ensure
 that  this  title  does  not  affect  in  any
 way  the  right  of  third  parties  to
 recover  from  the  nominee  under  the
 normal  processes  of  law  the  monies

 Banks  (Amendment)  Bill
 due  to  them  from  the  deceased
 depositor.

 As  recommended  by  the  Committee
 on  subordinate  legislation,  provision
 has  also  been  made  for  laying  the
 rules  framed  under  this  Act  on  the
 Table  of  both  Houses  of  Parliament.

 Apart  from  certain  consequential
 amendments,  a  few  minor  amend-
 ments,  which  have  been  found  neces-
 sary  due  to  the  changed  circumstances,
 have  also  been  included.

 Sir,  I  move.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Government  Savings  Banks
 Act,  1873,  be  taken  into  conside-
 ration.”

 Shri  Prabhat  Kar  (Hooghly):  Sir,  I
 welcome  the  provisions  of  the  Bill.  I
 only  want  to  know  one  thing  and  that
 is  this.  Under  section  4A,  sub-section
 (4)  it  has  been.  stated  that—

 “If  a  depositor  dies  and  there  is
 no  nomination  jn  force  at  the  time
 of  his  death  and  probate  of  his
 will  or  letters  of  administration  of
 his  estate  or  a  succession  certi-
 ficate  granted  under  the  Indian
 Succession  Act,  1925,  is  not  within
 three  months......  then—

 (a)  if  the  deposit  does  not  ex-
 ceed  five  thousand  rupees,  the
 Secretary  may  pay  the  same  to
 any  person......  Po

 I  want  to  know,  when  you  are  prepar-
 -ed  to  make  the  payment  to  any  per-

 son  appearing  to  the  Secretary  to  be
 entitled  to  receive  it,  why  for  three
 months  you  ask  for  the  probate  or
 succession  certificate.  In  the  statement
 of  objects  it  is  stated  that  “suggestions
 have  been  made  from  time  to  time
 that  as  the  production  of  legal  proof
 of  succession  involves  considerable
 delay  and  expense”.  I  am  _  on.  this
 particular  word  ‘expense’.  When  this
 involves  expense  and  when  you  are
 agreeable  to  relax  this  condition  after
 three  months,  that  means  that  you  do
 not  want  the  people  to  spend  for  this
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 small  amount,  then,  why  should  you
 wait  for  three  months?  You  have  said
 that  if  it  is  not  within  three  months  of
 the  death  of  the  depositor  and  ४  the
 deposit  does  not  exceed  Rs  5,000,  the
 Secretary  may  pay  the  same  Why  do
 you  not  allow  this  facilhty  from  the
 very  beginning  instead  of  after  this
 three  months’  tume  has  elapsed?  When
 you  are  agreeable  to  relax  it  after  the
 passage  of  three  months,  everyone
 will  be  entitled  to  it  and  accordingly
 the  Secretary  will  pay  No  one  will
 go  and  obtain  probate  or  succession
 certificate  and  they  will  not  be  asked
 to  spend  I  do  not  know  the  exact
 reason  why  you  will  be  waiting  for
 three  months  for  the  production  of
 probate  or  succession  certificate  when
 you  are  relaxing  this  particular  con
 dition  after  the  expiry  of  three  months

 I  would  also  hke  to  know  whether
 this  nominatian  will  be  registered  and
 whether  any  stamp  will  be  required
 for  the  registration  of  this  nomination
 with  the  Savings  Banks  authorities  or
 whether  it  will  just  be  in  a  preseribed
 form  and  no  expense  will  have  to  be
 incurred  by  the  depositor  for  register-
 ing  the  nomination

 I  welcome  this  Bill  I  would  lke
 to  have  clarification  of  these  two
 points  With  these  words,  I  support
 the  Bill

 Shri  Nanshir  Bharucha  (East  Khan-
 desh)  Mr  Speaker,  Sir,  I  welcome
 the  principle  incorporated  in  the  Bill
 but  I  am  afraid  that  there  might  be
 some  constitutional  difficulty  in  con-
 nection  with  at.  I  would  therefore
 like  to  invite  the  attention  of  the  hon
 Finance  Minster  to  that  aspect  of  the
 Bill  as  well

 The  House  as  aware  that  under
 article  269  of  the  Constitution  duties
 in  respect  of  succession  to  property
 and  estate  duty  are  divisible  among
 the  States  The  Bill  excludes  a  sum
 of  Rs  5,000  from  the  purview  of  such
 duties  thereby  leasening  the  share  of
 such  duties  rece:vable  by  the  States
 Therefore  urder  article  274  prior
 recommendation  of  the  President  is

 AUGUST  3i,  959  Savings  Banks  3
 (Amendment)  Bil

 necessary  before  this  Bill  can  be  taken
 into  consideration  by  this  House  If
 we  come  to  the  end  of  the  Bill  we  find
 that  recommendation  under  article  Wz?
 only  has  been  obtained  and  not  under
 article  274  as  well  To  my  mind  that
 represents  a  serious  flaw  and  I  would
 luke  the  hon  Minister  to  make  :t  clear
 as  to  why  in  the  case  of  this  Bull
 which  takes  away  a  share  of  the
 succession  duty  from  the  States  and
 thereby  infringes  the  provisions  of
 article  269  recommendation  of  the
 President  under  article  274  in  addition.
 was  not  obtained  I,  therefore,  think
 the  Bull,  as  it  stands,  is  unconstitu~
 tional  and  perhaps  might  create  diffi-
 culties

 As  I  said,  I  am  in  favour  of  the
 provisions  contained  in  the  Bill  I  am
 not  opposed  to  the  Bull  itself  I  am
 only  pointing  out  the  constitutional
 flaw  in  it  The  scheme  of  the  Bill  is
 that  where  there  AS  8  valid  nominee
 or  the  nominee  35  a  minor  then  in  that
 case  his  guardian  will  get  the  amount
 of  deposit  payable  to  the  nominee  If
 the  depositor  dics  without  valid  nom!
 nation  or  the  nominee  pre-dcceases  the
 depositor  then  xf  the  sum  is  under
 Rs  5,000  the  Secretary  may  pay  the
 deposit  to  any  person  who  appears  to
 him  as  entitled  to  receive  this  amount
 In  this  connection  I  would  invite  the
 hon  Finance  Minister’s  attention  to
 one  point  namely,  that  often  nomina
 tions  are  made  and  they  become  stale
 and  therefore  it  35  necessary  to  have
 some  sort  of  a  provision  that  such
 nomunations  shall  be  renewable  at  the
 end  of  three  or  five  years  Often,  st
 happens  that  an  account  :s  opened,
 deposits  are  made  and  the  nominee  38
 appointed,  but  though  the  nominee  is
 alive  the  intention  of  the  depositor  m
 the  meantime  has  changed  and  the
 nomination  has  become  stale  on  ac-
 count  of  the  circumstances  amsing
 thereafter  but  the  depositor  does  not
 take  care  to  have  the  nomination  duly
 changed  Therefore  I  suggest  that
 nome  sort  of  provision  should  be  incor-
 porated  in  the  Bil)  which  will  require
 renewal  of  these  nomunations,  say,
 every  three  years  or  five  years  if‘
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 necessary.  That  would  also  help  in
 ehecking  various  nominations  which
 have  become  invalid  by  reason  of  the
 death  of  the  nominees.

 Also  under  clause  15,  Government
 is  assuming  powers  for  making  rules
 Under  clause  15(2)  (da),  the  rules  may
 provide  for  “the  persona  to  whom  and
 the  manner  in  which  deposits  may  be
 paid;”.  It  may  often  happen  that
 administrative  practice  in  the  matter
 of  payment  of  deposits  will  vary  with
 the  different  States  I  would,  there-
 fore,  suggest  that  rules  should  be  in-
 corporated  laying  down  uniformity  m
 the  matter  of  payment  of  deposits  In
 such  cases,  the  question  of  :dentifica-
 tion  of  the  party  arises  I  would,
 therefore,  request  the  Government  to
 include  in  the  rules  specific  provisions
 that  when  a  nominee  or  person  entitl-
 ed  to  claim  is  identified  either  by  a
 Member  of  the  Legislature  or  Parlia-
 ment  or  a  gazetted  officer  or  such
 other  few  persons  as  the  Government
 thinks  fit,  merely  on  the  affidavit  of
 such  a  person,  without  any  additional
 formality,  the  amount  of  deposit
 should  be  paid  This  Bill  is  particular-
 ly  welcome  because  sma}!  depositors
 die  and  it  becomes  extremely  difficult,
 even  in  cities  like  Bombay.  to  obtain
 the  Administrator  General’s  certificate
 Usually,  these  people  have  no  other
 estate  except  personal  belongings  and.
 therefore,  this  Bill  3s  particularly
 welcome

 JT  hope  this  Bill  will  be  looked  into
 properly,  particularly  as  I  have  drawn
 the  attention  of  the  hon  Minister
 that  the  recommendation  under  arti-
 cle  274,  which  is  additionally  re-
 quired,  has  not  been  obtained  and
 that  constitutional  defect  might  re-
 ceive  the  attention  of  the  hon  Minis-
 ter.

 लो  द ि  सिह  (वाराणमी)  इस
 विदेयक  का  हम  स्वागल  करते  है  क्योकि  इस
 विधेयक  के  कारण  इस  समय  जो  बहल  सी

 प्रसुविधायें  है  उन  का  हल  हो  जायेगा  t

 पहली  झ्धुविधा  तो  इस  समय  यह  है  कि

 जिस  झादमी  को  दो  सौ  रुपया  भी  जमा
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 होता है  तो  उस  को  निकलवाने  के  लिये  निका-
 लने  वाले  को  सक्सेदान  सरटिफिकेट  लेने  में
 द्  रुपये  ८  बाने  स्व्चं  हो  जाते  है  t

 इस  के  अलावा  एक  बात  का  हमें  शौर

 सुझाव  देता  है  1  मान  लीजिये  कि  डाकखाने
 में  एक  खाता  दो  भ्रादभियों  के  नाम  से  है
 शौर  उन  का  २०  सा  २५  हजार  रुपया  जमा

 है!  भौर  वह  दोनों  झादमी  कोडिपाजिटर  हैं
 यानी  उन  में  से  हर  भ्रादमी  ब।  रुपया  निकालने
 का  भ्रधिकार  है।  लेकिन  आज  कल  होता  यह
 है  कि  उन  में  स  अगर  कोई  एक  आदमी  रुपया
 निकालना  चाहता  है  तो  उस  से  नीचे  दिया  हुआ
 सरंटिफिकेट  लिया  जाता  है

 The  other  co.depositor  38  alive  and
 sane.

 at  सुझाव  है  कि  यह  प्रैक्टिस  समाप्त
 होती  चाहिये  ।  जब  दो  कोडिपाजिटर  होते
 है  तो  उन  में  स ेकिसी  को  भी  स्पया  निकालने
 का  भ्रचिका र  होता  है  ।  इस  लिये  कोडिपाजि-
 टर  के  लिये  सक्‍सेशन  सरटिफिकेट  की  या
 किसी  ओर  दूसरे  प्रकार  के  सरटिफिकेट  की
 झावदयकता  नहीं  होनी  चाहिये  ।  तो  मे  चाहता
 हु  कि  किसी  रूल  द्वारा  या  किसी  और  प्रकार
 से  ऐसा  नियम  कर  दिया  जाना  चाहिये  कि
 कोडिपाजिटर  को  रुपया  निकालते  वक्‍त  इस
 प्रकार  का  सर्र्टफिकेट  देने  को  आवश्यकता

 नहीं  होनी  चाहिये  कि  दूसरा  कोडिपाजिटर
 जिन्दा  है.  पागल  नही  है  भ्रच्छी  हालत  है
 और  स्वस्थ  है  ।  दाकखाने  वाले  उन  से  अभी
 इस  प्रकार  का  सरटिफिकेट  विदड़ाझल  फार्म
 के  नीचे  लेते  है  ।  जब  दो  ध्ादमियों  के  नाम  में
 खाता  है  भौर  खाते  में  यह  भ्रधिकार  दिया  जाता

 है  कि  उन  में  से कोई  भी  भादमी  रुपया  निकाल
 सकता  है  चा  फिर  ऐसी  श्रवस्था  में  सरटिःफकेट
 की  झावध्यकता  नहीं  होनी  चाहिये  ।  इसलिये
 मेरा  सिर्फ  इतना  हो  सुझाव  है  कि  ढाकलाने

 में  सेविम्म  बेक  में  या  शोर  स्थानों  पर  जहां
 कोडिपाजिटरों  के  नाम  में  रुपया  जमा  हो,
 इस  प्रकार  का  सरटिफिकेट  न  लिया  जाय
 झौर  साथ ही  साथ  ऐसे  खातों  में  सकक्‍सेशन
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 सरटिफिकेट  की  भी  आवश्यकता  नहीं  होनी
 आाहिये  ।  झगर  एक  झादमी  भी  उन  में  से

 चाहे  तो  सारा  रुपया  निकाल  सकता  है  ।

 जो  कोडिपाजिटर  के  खाते  होते  है
 वे  ज्यादातर  पति-पत्नीया  पिता  और  पृत्र
 के  नाम  में  होते  है  ।  तो  इस  में  हमारा  इतना

 ही  निवेदन  है  कि  ऐसी  झवस्था  में  किसी  प्रकार
 के  सरटिफिकेट  की  श्रावश्यकता  नहीं  होनी
 चाहिये  भौर  यह  गारटी  जो  हर  बार
 डाकखानों  शौर  बैको  में  रुपया  निकालते  वक्‍त
 लो  जाती  है  इस  सिस्टम  को  ड्राप  कर  देना

 खशाहिये  ।

 को  Wo  mo  बेवी  (हमीरपूर)
 भ्रध्यक्ष  महोदय,  इस  विधेयक  का  में  स्वागत
 करता  हु  ।  इस  में  जो  सुविधा  प्रदान  की
 गयी  है  उस  से  बड़ा  लाभ  होगा  ।

 में  इस  विषय  पर  अधिक  चर्चा  नहीं  करना

 खाहता  क्‍योंकि  जो  सुविधाये  दो  गयोी  हैं
 उन  का  उल्लेख  तो  इस  बिल  में  है  ही  भौर

 माननीय  मत्री  महोदम  ने  भी  इस  +  उद्देश्यों
 में  उन  को  काफी  स्पप्ट  कर  दिया  है  |  लेकिन

 भी  रुपया  जमा  कराने  वालो  को  कुछ  कठि-

 माइया  होती  हूँ  जिन  की  तरफ  इस  बिल  में

 बयान  नहीं  दिया  गया  है  झौर  इस  काररग

 लोगो  को  बड़ी  बड़ो  विप,लया  का  सामना

 करना  पडता  हू।  में  चाहता  था  कि  इस  बिल  को

 बनाने  के  पहले  माननीय  सत्री  इन  कठिनाइयों

 पर  भी  गौर  कर  छेते  जिन  का  सामना  शधाज

 लोगों  को  करना  पड़ता  है  1  उन  कठिनाइयों

 के  हल  का  समायेश  इस  बिल  में  होना  झावध्यक

 है।  इसलिये  इन  चोज!  का  मै  ठस  बिल  दे  सजन्ध
 में  उल्लेख  किये  देता  ह  भौर  मुझे  विध्वास  है  कि

 इन  सुविधाओं  को  दूर  करने  के  लिये  माननीय

 मंत्री  महोदय  जल्दी  ही  विचार  करेगे  झौर  हस
 के  लिये  यहा  पर  दूसरा  विधेयक  प्रस्तुत  करेगे।

 उदाहरण  ः  लिये  जो  लोग  डाकखातो  में

 रुपया  जमा  करते  है  उन  को  पहली  कठिनाई

 1. अ  यह  होती  है  कि  जब  वे  रुपया  वापस  लेने
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 जाते  है  तो  डाकखाने  बाले  एक  ऐसे  ादभी
 को  चाहते  है  जो  डाकखाने  वालो  को  भी  जानता
 हो  शौर  रुपया  जमा  करने  बाले  को  भी  जानता

 हो  ।  देहातियों  के  लिये  ऐसा  हमेशा  सम्भव

 नही हो  पाता  कि  उनको  इस  तरह  का
 आदमी  उस  समय  मिल  जाये  कि  जो
 डाकखाने  वालो  को  भी  जानता  हो  धौर  उन
 देहातियों  को  भी  जानता  हो।
 ऐसी  भ्रवस्था  में  डाकखाने  वाले  उन  लोगों
 को  रपया  देने  से  इन्कार  कर  देते  हूँ  Ny
 लेकिन  यदि  डाकखाने  वालों  को  रुपया  दो
 रुपया  दे  दिया  जाता  है  नो  तुरन्त  ही  वहा
 एक  ऐसा  झादमी  मिल  जाता  है  जो  दोनों  को
 जानता  होता  है  धौर  रुपया  दे  दिया  जाता  है  i
 इस  का  नतीजा  यह  होता  है  कि  जो  लोग  रुपया
 जमा  करते  है  उन  को  ब्याज  तो  मिलता  ही
 नहीं  धौर  मूल  धन  में  से  भी  कुछ  रुपया  दस
 प्रकार  खबं  हो  जाता  है  ।  ऐसी  कवस्था  में
 लोगो  को  यह  स्याल  हाता  है  कि  हम  का  ब्याज

 नहीं  मिलला  धौर  इस  प्रकार  रुपया  जमा
 कराने  से  कोई  लाभ  नहों  होता  माथ  ही
 रुपया  निकालने  में  कठिनाई  धौर  हाती  है  ।
 जब  कि  दूसरी  जगह  रुपया  लगाते  में  लाभ  हो
 सकता  है  |  ता  जरूरत  इस  बात  की  है  कि
 उस  से  सुधार  किया  जाना  चाहिये  ताकि
 लोगों  को  झपना  रूपया  निकालने  में  कठिनाई
 न  हो।  झगर  रुपया  जमा  कराने  वालों  को

 एक  ग्राइडेंटिटी  काई  दे  दिया  जाये  ताकि
 बे  उस  के  झाधार  पर  अपना  रुपया  वापस
 निकाल  सके  तो  में  समझता  हूं  कि  यह  कदि-

 नाई  दूर  हो  सकती  है  ।

 दूसरी  कठिनाई  इस  सम्बन्ध  में  यह  है

 कि  केंद्रीय  सरकार  द्वारा  राज्य  सरकारो
 को  एक  निश्चित  धनराक्षि  जमा  करने  का
 भ्रादेश  या  सुझाव  दिया  जाता  है  भौर  एक

 अनुमान  बना  लिया  जाता  है  कि  अल्प  बचत

 योजना  में  सारे  हिन्दुस्तान  से  इतना  रुपया

 जमा  होना  बाहिये  ।  राग्य  सरकारें  भ्रपने

 झपने  अधिकारियों  को,  कलक्टरों  भौर  तह-
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 सीलदारों  को  आदेश  जारी  करती  हैँ  कि उनको

 अपने  अपने  जिले  या  तहसील  से  इतनी  राशि

 अल्प  बचत  योजना  के  अन्तर्गत  जमा  करनी

 है  ।  इसमें  कठिनाई  यह  होती  हैँ  कि  ये  अधि-

 कारी  जनता  से  ठीक  तरह  से  अर्प.ल  तो  करते

 नहीं  और  न  जनता  को  समझाते  हैं  कि  इस

 बचत  का  उद्देश्य  क्‍या  हैं  शौर  इससे  उनको

 स्वयं  और  राष्ट्र  की  क्या  लाभ  होगा  ।  वह

 इसके  लिये  सहल  तरीका  अपना  लेते  हैं  और

 वह  तरीका  यह  हैँ  कि  जब  कोई  आदमी  बन्दूक
 का  लाइसेंस  लेने  के  लिये  या  किसी  दूसरे
 काम  से  उनके  पास  आता  हैँ  तो  वे  उसे  कहते

 हैं  कि  तुम  दो  सौ  रुपया  या  तीन  सौ  रुपया

 या  कोई  खास  रकम  अल्प  बचत  योजना  में

 जमा  करो  ।  और  चूंकि  उस  आदमी  का  काम

 अटका  होता  हैं  वह  उतना  रुपया  जमा  कर

 देता  हूँ  i  इसमें  यह  दिवकत  पैदा  होती  है  कि

 जनता  यह  समझती  हैँ  कि  यह  कोई  बड़ा  भारी

 बन्धन  है  और  इसलिये  जनता  को  इससे  घृणा

 हो  जाती  हैँ  ।  इस  प्रकार  जनता  जो  रुपया

 जमा  करती  हैं  उसकी  सूचना  सरकार  को

 दे  दी  जाती  हैँ  कि  इतना  रुपया  जमा  हो  गया

 लेकिन  दो  चार  महीने  बाद  ही  लोग  डाकखानों

 से  वह  रकम,  निकाल  लते  हैँ  और  उससे  हमें

 कोई  लाभ  नहीं  हो  पाता  t  केवल  कागजों
 में  यह  दिखा  दिया  जाता  है  कि  इतनी  धनराशि

 जमा  हो  गयी  लेकिन  वास्तव  में  हमको
 उसका  कोई  लाभ  नहीं  हो  पाता  ।  इसके

 अलावा  और  भी  दुर्गुण  हमारी  अल्प  बचत

 योजनाओं  में  प्रविष्ट  कर  गए  हैं।  इसका

 मुख्य  कारण  यह  है  कि  अल्प  बचत  करने

 वाले  लोग  जानते  हैं  कि  इस  धनराशि  के  जमा

 करने  से  उन्हें  अपने  इलाके  में,  या  अपने  राज्य

 में  कोई  लाभ  सीधे  मिलने  वाला  नहीं  है--
 उलटे  तो  मिल  जायेगा,  क्‍योंकि  आखिरकार

 हमारी  पंचवर्षीय  योजनायें  जो  हूँ,  वे  सारे

 देश  के  लिये  है  और  इस  रकम  को  देश  में

 कहीं  न  कहीं  लगाया  ही  जायेगा  और  उससे

 बड़े  बड़े  लाभ  होंगे  ।  लेकिन  कोई  ऐसी  भी

 व्यवस्था  होनी  चाहिये  थी  कि  इस  रकम  का

 पचास  या  पचत्तर  प्रतिशत--या  किसी
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 अनुपात  में  निश्चित  की  गई  धनराशि--उस

 इलाके  में  ही  इस्तेमाल  किया  जाये  ।  यदि

 क्सी  इलाके  में  लोग  इस  प्रकार  रुपया

 इकट्ठा  करें,  तो  स  रुपए  को  वे  उस  योजना

 या  कार्य  में  उपयोग  कर  सकें,  जो  कि  वे

 अपने  इलाके  के  लिये  अच्छा  समझें  ।  इससे
 लोगों  को  प्रेरणा  मिलेर्ग/।  और  उत्साह  होगा
 कि  रुपया  जमा  करने  से  उन  को  ब्याज  तो

 मिलेगा  ही,  उन  का  घन  तो  सुरक्षित  रहे

 ही,  साथ  ही  साथ  उन के  क्षेत्र  में  वे  काम  हो

 सकेंगे,  वे  योजनायें  क्रियान्वित  हो  सकेंगी,

 जो  कि  पंचवर्षीय  योजना  में  शामिल  नहीं  हो
 पातीं।  उन  कामों  की  उस  क्षेत्र  में  अत्यन्त

 ग्रावव्यकता  होती  है  और  लोग  उन  को

 करना  चाहते  हूँ  |  म॑  चाहता  हूं  कि  इस  प्रकार

 की  व्यवस्था  की  जाय  और  इस  तरह  के

 दुर्गुणों  को  दूर  किया  जाय  ।

 अवय  ता  इस  बात  की  है  कि  इस

 सम्बन्ध  में  देश  भर  में  बड़े  पैमाने  पर  जनता

 में  प्रचार  किया  जाये  ।  इस  बारे  में  जो  पर्चे

 छपवाए  जाते  हैं,  वे  अधिकतर  अंग्रेजी

 में  होते  हैं  और  जो  देशी  भाषाश्रों  में  होते  भी

 है,  वे  जनता  तक  नहीं  पहुंच  पाते  हैं  ॥  इसलिये

 जनता  को  इस  वात  की  पूरी  जानकारी  नहीं

 है  कि  इस  योजना  का  उद्देश्य  क्या  है  ।  पिछली

 बड़ी  लड़ाई  के  दौरान  में,  जबकि  हमारे  यहां
 विदेशी  शासन  ar,  लड़ाई  क  लिये  बाण्ड्ज
 खरीदे  जाते  थे  और  ज़बद॑स्ती  दिए  जाते  थे  ।

 चूंकि  विदेशी  शासन  था,  इसलिये  लोग  ले

 लेते  थे  ।  लेकिन  आज  भी  जन-साधारण  में

 और  विशेष  कर  देहाती-ग्रामीण  क्षेत्रों  में  यह
 धारणा  फैला  हुई  है  कि  ये  भी  उसी  किस्म  के

 बाण्ड्ज  हैं  और  इनका  रुपया  वसूल  करने  में

 हम  को  बड़ी  परेशानी  -उठानी  पड़ेगी  nl  इस

 प्रकार  के  उपाय  सोचे  जाने  चाहियें  और  ऐसे
 कदम  उठाए  जाने  चाहियें,  जिससे  यह  योजना

 प्रचलित  हो  सके  और  जनता  में  लोकप्रिय

 हो  सके  और  जनता  में  वह  भावना

 पैदा  की  जाये  कि  इस  प्रकार  की  अल्प  बचत

 योजना  में  योगदान  देना  राष्ट्र  के  कामों  में

 सहायता  करना  है  और  इसका  बड़ा  महत्व  है  ।
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 [sit  म०  ला०  हदिवेदी]

 मैं  इस  सम्बन्ध  में  एक  और  बात  कहना

 चाहता  हूं  कि  जबर्दस्ती  सेविग्ज  की  रकम  को

 वसूल  करने  की  बात  को  बन्द  कर  देना

 चाहिये  |  अगर  उस  को  बन्द  नहीं  किया  जाता

 है,  तो  हम  लोगों  में  अल्प-बचत  योजना  के

 प्रति  उत्साह  नहीं  पैदा  कर  सकते  ।

 एक  माननीय  सदस्य

 सा  नहीं  होता  है  ।

 :  हर  जगह  तो

 श्रं।  म०  ला  द्विवेदी  :  में  जिस  क्षेत्र  से
 आता  हूं,  वहां  की  बात  में  कह  सकता  हूं  ।

 मैंने  श्र्भी  लाइसेंस  की  बात  कहो  है  ।  जब

 कोई  बन्दूक  का  लाइसेन्स  बनवाने  जाता  हैं,
 तो  उस  को  कहा  जाता  हैं  कि  तीन  सौ  रुपया

 जमा  करो,  तो  लाइसेन्स  मिलेगा,  नहीं  तो

 नहीं  मिलेगा  ।  इस  प्रकार  तीन  सौ  रुपया

 जमा  करना  पड़ता  है  ।  यह  निश्चित  बात  हैं
 'इस  बारे  में  जांच  की  जा  सकती  है  1

 बुंदेलखण्ड  में  अल्प-बचत  योजना  के

 काबले  में  एक  योजना  निकाली  गई  हैं  बाल-

 प्त  योजना  |  उन्होंने  क्या  किया  हैं  कि

 को-आ्रापरेटिव  सोसायटियों  में--सहकारी
 समितियों  में--एक  पास-बुक  बनाने  की

 योजना  बना  दी  हैं  और  हर  एक  ग्रामीण

 आदमी  वच्चे  के  नाम  से  पांच  रुपया  महीने
 या  साल  जमा  करता  हैं  |  लोग  वह  रुपया

 खुशी  से  जमा  करते  हैं  ।  अभी  तक  हमारे
 जिले  में  उत्तर  प्रदेश  सरकार  की  ओर  से

 नई  किस्म  की  खाद  ख़रीदने  के  लिये  १००

 रुपए  का  ऋण  या  तकावी  दी  जाती  है  और

 उस  तकावी  के  लिये  एक  लाख  रुपए  फ़ी  जिले

 के  हिसाब  से  दिये  जाते  हैं  ।  लेकिन  अब  खाद

 “का  इस्तेमाल  बढ़  रहा  हैं  और  खाद  का

 इस्तैमाल  करने  वाले  किसानों  की  संख्या

 बढ़ती  जा  रही  है  ।  ऐसी  स्थिति  में  किसानों  के

 लिये  अधिक  ऋण  की  रकम  उपलब्ध  करने  की

 आवश्यकता  है,  लेकिन  राज्य  सरकार  से  एक
 ्लाख  रुपया  ही  मिलता  है  ।  इसलिये  बाल-
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 बचत  योजना  के  अन्तर्गत  रुपया  उपलब्ध  करने

 का  प्रयत्न  किया  गया  है  ।  सहकारी  समितियों

 की  साख  बढ़ाई  गई  और  अब  उनको  रिजर्व

 बैंक  और  दूसरे  स्रोतों  से रुपया  मिल  जाता  है  ।

 पहले  उन  की  एक  लाख  रुपए  की  साख  थी

 और  ्ब  दो  ढाई  लाख  की  साख  हो  गई  है
 और  लोगों  को  रुपया  मिल  जाता  हैं  ।  साथ  ही

 १००  रुपए  की  सीमा  को  बढ़ा  कर  १२०

 रुपया  कर  दिया  गया  है,  जिससे  किसान  खाद

 के  अलावा  बैल  और  कृषि  के  औज़ार  भी

 खरीद  सकते  हैँ  |  बाल-बचत  योजना  का  धन

 उसी  स्थान  के  लिये  उपलब्ध  हो  जाता  है,
 जिससे  वे  लोग  लाभ  उठा  सकते  हैं  -  इस  समय

 यह  योजना  सिर्फ  बुंदेलखण्ड  में  ही  प्रचलित

 है--देश  के  दूसरे  भागों  में  प्रचलित  नहीं  है  |

 इससे  वहां  के  लोगों  में  उत्साह  बढ़ा  हैं।  साथ

 ही  साथ  वह  रकम  जल्दी  नहीं  निकाली  जा

 सकती,  ध्योंकि  वह  रकम  बच्चों  के  नाम  पर

 जमा  की  जाती  है  और  उस  को  दस  पढ्रेह
 साल  के  लिये  जमा  करने  की  बात  की  जाती  है,
 ताकि  आगे  चल  कर  बच्चों  को  फ़ायदा  हो,
 वे  पढ़  सकें  और  भविष्य  में  उनका  फ़ायदा  हो
 सके  |  जैसा  कि  मैने  अभी  कहा  है,  यह  योजना

 बुंदेलखण्ड  में  चल  रही  है  श्रौर  सरकार

 े  उस  को  मान्यता  दी  है  t  में  समझता  हूं  कि

 सारे  देश  में  इस  योजना  को  अपनाना  चाहिये  ।

 सेविंग  सर्टिफिक#ट्स  के  बारे  में  जो  कठि-

 नाइयां  हैं,  उन  को  दूर  किया  जा  सकता  है

 ये  चन्द  सुझाव  हैं,  जिन  पर  मंत्री  जी  को  गौर

 करना  चाहिये  |  अगर  वह  इन  पर  गौर  करेंगे,
 तो  इस  अल्प-बचत  योजना  के  नाम  पर  बहुत
 भारी  रकमें  आने  लगेंगी  और  उन  से  पंच-
 वर्षीय  योजनाओं  में  सहायता  पहुंचाने  में  हम
 सफल  हो  सकेंगे  t

 इन  च्चन्द  शब्दों  के  साथ  में  इस  विधेयक
 का  समर्थन  करता  हुं  और  स्वागत  करता  हूं

 Shri  Raghubir  Sahai  (Budaun):  I~
 welcome  this  Bill  because  it  contains
 a  very  salutary  provision  for  nomi-
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 nation  by  a  depositor  in  the  savings
 ब,  Everybody  is  agreed  on  this
 point  that  the  savings  bank  is  a  very
 popular  ion  and  it  is  being
 petrenized  met  only  by  the  meh  but
 aleo  by  the  poor

 But  the  main  complaint  against  the
 mavings  benk  organisation  is  that
 numerous  difficulties  are  placed  m  the
 way  of  the  depositors  in  withdrawing
 their  money  My  hon  =  friend  has
 just  now  referred  to  this  difficulty,
 and  I  entirely  agree  with  him  that
 these  difficulties  in  withdrawing  the
 mmoney  from  the  savings  bank  should
 be  minimised  to  the  least  possible
 extent

 My  hon  friend  has  suggested  that
 an  identity  card  oor  identrfication
 ecard  may  be  given  to  every  depos
 tor  I  do  not  quite  agree  with  him
 in  regard  to  that

 Shri  M  L  Dwivedi  W:th  a  photo
 gtaph

 Shri  Raghubir  Sakai  because
 an  the  rural]  areas  these  identity  or
 identification  card,  may  be  easily
 jost  And  most  of  our  people  do  not
 know  how  to  keep  and  preserve  these
 pepers  But  in  order  to  avoid  that
 difficulty  I  would  make  this  sugges-
 tion

 Wt  भ०  ला०  हिबेदी  भ्रध्यक्ष  महोदय
 में  इस  सम्यन्द  में  एक  बात  कहना  चाहता  हू
 कि  वे  झपने  लेतो  के  पट्टे  सुरक्षित  रल  सकते  है
 और  बड़े  बडे  कागज़ात  सुरक्षित  रख  सकते  हैं
 सो  ये  झाइडेंटिफिकशन  कार्ड  कंसे  कलो  देंगे  ।

 savings  banks  in  the  rural  areas  but
 T  am  sorry  that  that  suggestion  has

 I  remember
 ‘that  there  was  8  serous  suggestion
 am  the  past  of  Government  that  at
 Yast  at  the  headquarters  of  the  com-
 waunity  development  dlocks,  there
 should  be  a  savings  bank  where
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 people  could  easily  deposit  ther
 money,  but  I  am  serry  to  say  thst
 even  that  suggestion  has  not  been
 agted  upon  If  savings  bank  facility
 as  given  to  very  many  villages,  then,
 I  think  thig  difficulty  in  regard  to
 withdrawal  would  be  solved  by  itseif

 The  present  provision  to  which  the
 गएब्कपॉज  Minister  has  drawn  our  atten-

 qon,  namely  section  4,  is  really  a
 very  irksome  provision,  namely  that
 wi  cases  where  the  deposit  exceeds
 Rs  5,000  and  the  depositor  des,
 then  it  is  made  obligatory  that  either
 a  probate  of  the  will  should  be  pro
 duced  or  a  succession  certificate  or
 letters  of  admunustration,should  be
 produced  They  all  take  a  good  dea!
 of  time,  and  that  involves  expend
 ture  also

 I  remember  that  twenty-five  years
 yack,  I  drew  the  attention  of  our  res-
 pected  Home  Minister  who  was  then
 a  Member  of  the  Centra)  Legisiatve
 Assembly  towards  this  difficulty  I
 pad  8  particular  case  im  my  mind
 where  a  husband  had  deposited  more
 than  Rs  5,000  in  the  name  of  his
 wife,  and  the  wife  died*  leaving  two
 daughters,  that  money  from  the  sa\
 mgs  bank  could  not  be  withdrawn
 pecause  of  ths  irksome  provision
 And  I  know  that  the  husband  had  to
 file  a  civil  sust  for  declaration  in
 which  the  daughters  were  made  4
 party,  and  for  the  decision  of  that
 case  several  months  were  taken  and
 a  lot  of  money  had  to  be  spent  Now
 J  see  that  that  provision  is  being  re-
 placed  by  ths  salutarv  provision

 I  also  find  that  in  the  case  of  snsu
 yance  policies  this  system  is  bemg
 yecogmsed  As  s00n  as  a  man  takes
 rhe  policy  the  mght  of  nomination  3s
 peing  given  to  him  and  he  assigns  his
 policy  in  the  name  either  of  his  son
 or  wife  and  that  endorsement  is
 madc  on  the  back  of  the  policy  [
 would  like  to  propose  to  the  hon
 Minister  that  wherever  the  first  depot
 ys  made  m  the  savings  bank,  in  the
 spplication  form  the  depositor  should
 propose  who  his  nominee  would  be,
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 of  course  with  a  right  that  he  could
 vary  that  nomination  at  any  time.
 If  in  the  first  application  the  name
 of  the  nominee  is  mentioned,  that
 name  could  be  mentioned  in  the  sav-
 ings  benk  book  also,  and  he  or  any-
 bedy  concerned  would  remember  as
 to  who  the  nominee  is.  He  has  got
 perfect  right  to  vary  that  nomination
 at  any  time.  If  he  varies  that  nomi-
 nation  either  in  favour  of  a  person  or
 more  than  one  person,  well,  inti-
 mation  could  be  given  to  the  post
 Office  and  to  the  district  judge  also
 and,  ४  necessary,  that  nomination
 could  be  registered.

 A  difficulty  was  pointed  out  by  a
 friend  sitting  opposite  that  this  pro-
 vision  of  three  months  should  be  dis-
 pensed  with.  I  find  that  this  provi-
 sion  exists  in  the  old  section  which
 is  going  to  be  substituted  by  ths
 new  section  and  that  three  months
 provision  is  not  laid  down  here  So
 that  kind  of  objection  is  not  at  all
 necessary  and  it  does  not  require
 any  rectification.

 On  the  whole  it  is  a  very  welcome
 Bill  and  I  support  it.

 wi  मूलचम्द  दुबे  (फरंखाबाद)  :  भ्रध्यक्

 महोदय,  मैं  इस  बिल  का  स्वागत  करता  हूं  ।

 मुझे  केवल  एक  ही  भापत्ति  इस  बिल  के  बारे
 में  मालूम  देती  है  झौर  बहू  यह  है  कि  तीन

 महीने  की  जो  मियाद  रखी  गई  है  प्रोबेट  झाफ

 ह... इ  बिस  के  लिये  या  लैटर्स  श्राफ  एडमिनि-

 स्टेशन  था  सकसैकषन  सटिफिकेट  के  लिये,
 में  समझता  हूं  कि  इस  झ्से  में  इन  तीनों  में  से

 कोई  मी  तहीं  मिल  सकती  है  |  जब  कभी
 वरक्यास्त  दी  जाती  है  तो  उसकी  डिस्पोज़ल
 में  सः  महीने  सय  जाते  हैं,  किसी  की  डिस्पोडल
 में  एक  साल  सग  जाता  है  ।  झगर  भाप  सा

 कमीक्षन  की  रिपोर्ट  को  देखें  तो  पता  लगेगा
 कि  हां  तक  डिलेस  का  ताल्लुक  है  बहुत
 ज्यादा  अर्सा  लग  जाता  है  तीन  महीने  के

 बाद  अगर  ह... $  भक्त्यार  दे  दिया  गया  सेफेटरी
 को  कि  जिस  को  ठीक  समझे  पेमेंट  कर  दे,
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 इससे  जो  राइटफुल  झोगर  है,  उसको  बढ़ी
 दिक्कत  हो  जाएगी  ।  इस  बास्ते  जहां  तक

 इस  तीन  महौने  की  बात  का  ताल्सुक  है,  इसको
 जरूर  ही  कम  से  कम  छः:  महीने  कर  दिया

 जाना  चाहिये  ।  छः  महीने  के  प्त्दर  भगर  बह
 कोई  चीज़  न  ला  सके  तो  उनको  सस्त्यार  हो
 ॥.  मामूली  सा  हिसाव  करके  ह |
 झादमी  इसके  मुस्तहिक  पाया  जाए,  उसको

 दे  दिया  जाए

 बाकी  शौर  जो  दिक्‍्कते  मेरे  मित्रों  ते
 बयान  की  हैं,  उनसे  में  किसी  कदर  सहमत  हूं  t

 आइडेंटिटी  काडे  की  बात  तो  ज़रा  मुश्किल
 मासूम  होती  है  1  नामिनेशन  का  जहां  तक
 सबाल  है,  उसको  बेरी  करने  का  भल्तयार  तो

 होना ही  चाहिये  |  लेकिन  मुझे  सब  से  अधिक
 झापत्ति  जिस  बात  पर  है  वह  यह  है  कि  जहा
 तक  तीन  महीने  की  बात  का  ताल्लुक  है,
 उसको  कम  से  कम  छ:  महीने  जरूर  कर  दिया
 आना  चाहिये  ौर  में  समझता  हूं  कि  मिनिस्टर

 साहेब  इस  बात  पर  जरूर  गौर  करेंगे  t

 ‘Sbri  Achar  (Mangalore):  I  would
 like  to  make  only  one  or  two  sub-
 missions,  especially  with  regard  to
 sub-clause  (4)  of  clause  7  which
 reads:

 “If  a  person  dies  and  is  at  the
 time  of  his  death  the  holder  of  a
 savings  certificate  and  there  ७
 no  nomination  in  force  at  the
 time  of  his  death  and  probate
 of  his  will  or  letters  of  adminis-
 tration  of  his  estate  or  a  succession
 certificate  granted  under  the  Indian
 Succession  Act,  1925,  is  not  within ४  three  months  of  the  death  of  the
 holder  produced  to  the  prescribed
 authority...."

 So  fer  as  the  provision  about  nomi-
 nation  is  concerned  everybody  wei-
 comes  it,  and  in  fact  it  has  been  the
 grievance  of  the  public  that  peo-
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 Sbri  D.  C.  Sharma  =  (Gurdaspur):
 Which  Bill  are  we  discussing?  IJ
 think  the  gentleman  who  preceded
 the  speaker  was  talking  about  savings
 banks,  end  the  hon.  Member  is  talking
 ‘about  savings  certificates.  Which  Bil)
 are  we  discussing?  All  the  Bills
 together?

 Shrimati  Tarkeshwari  Sinha:  The
 Sevings  Banks  Bill.  Perhaps  Mr.
 Aoshar  can  speak  on  the  second  Bil).

 Mr.  Speaker:  The  same  thing  hap-
 pens  in  al]  the  Bills,

 Shri  Achar:  I  do  not  know  whether
 I  made  any  mistake.

 Mr.  Speaker:  Though  :t  will  not  be
 recorded  under  the  relevant  Bill,  al}
 hon.  Members.  I  assume,  are  speak-
 ing  on  al!  the  BiNs  together.

 Shri  Achar:  Thank  you  very  much.

 Mr.  Speaker:  Therefore,  they  need
 not  get  up  in  thr  other  case.

 Shri  Aehar:  Sir,  the  point  uw  this,
 that  so  far  es  the  nomination  is  con-
 cerned,  it  प्र  most  welcome.  Because,
 One  complaint  has  been  that  Gov-
 ernment  collects  money  eamly  but
 while  repaying  there  are  all  sorts  of
 difficulties.  That  has  been  the  gene-
 ral  complaint.  In  fact,  that  has  been
 the  grievance  of  the  people  for
 several  years,  and  I  am  really  very
 happy  to  find  the  hon.  Minister
 coming  up  with  this  Bill,  providing
 for  the  nomination  of  a  person  to
 receive  back  the  amount  after  the
 death  of  the  depositor.  So  far  as
 that  is  concerned  there  is  absotute-

 ey
 welcome  that  part  of  the

 The  only  point  that  I  want  to  make
 is  this.  The  clause  says  that  if  the
 succession  certificate  is  not  produced

 should  be  removed;  I  will  go  to  the
 extent  of
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 three  months’  time  is  superfluous  and,
 if  I  may  say  it  is  absolutely  use-
 less.  As  a  lawyer  of  considerable
 experience  I  may  submit  that  no
 succession  certificate  or  probate  or
 letters  of  administration  could  be
 obtained  within  three  months  in  any
 court  practically.  If  there  is  a  will
 and  the  will  is  questioned,  it  is  not
 tifree  months  but  one  year  or  three
 years.  We  know  that.

 An  Hon.  Member:  It  may  be  there
 in  a  nomination.

 Shri  Achar:  So  far  as  nomination
 is  concerned,  we  are  not  ag  all  con-
 cerned.  We  are  dealing  with  a  case
 where  there  is  no  nomination.  That
 is  also  the  clause  to  which  I  refer-
 red.  If  there  is  a  nominee,  there  is
 an  end  of  the  matter.  A  very  con-
 venient  arrangement  has  been  provid-
 ed  for,  and  it  can  be  paid  to  the
 nominee  But  if  there  is  no
 nomination,  then  the  authority
 is  asked  to  wait  for  three  months
 and  then  proceed.  What  is  the
 purpose  of  asking  them  to  wait
 for  three  months?  The  objéct  of  the
 Bill  evidently  is  to  allow  the  person
 to  produce  the  probate  or  letters  of
 administration  or  succession  certifi-
 cate.  Within  three  months  it  is
 almost  impossible,  I  would  say,  im-
 practical—there  is  no  doubt  about  it
 —to  get  a  succession  certificate  from
 any  court,  let  alone  a  High  Court  on
 the  original  side;  even  from  a  dis-
 trict  court  or  munsiff’s  court  it  is
 not  possible.  That  has  been  my
 experience  in  the  past  forty  years.

 So  I  say  that  the  provision  of  three
 months  is  practically  useless.  Imme-
 diately  it  could  be  allowed.  If  you
 want  really  to  provide  any  time,  at
 least  make  it  six  months.  I  could
 not  send  in  an  amendment,  but  from
 the  practical  point  of  view  I  am
 submitting  this.  As  soon  as  an  appli-
 cation  is  filed,  even  to  have  the
 notice  served  it  takes  considerable
 time.  Under  the  ordinary  position  of
 the  Hindu  family  lew  or  any  other
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 law,  within  fifteen  days  of  the  death
 of  the  person  an  application  cannot
 be  filed.  After  that  within  three
 months  it  is  not  possible  to  obtain  a
 succession  certificate  even  if  it  is  un-
 contested.  If  it  is  contested,  it  takes
 six  months  to  one  year.  So,  what  is
 the  good  of  providing  three  months’

 I  would  hke  to  point  out  another
 aspect  of  the  question.  After  the
 Estate  Duty  came  into  force,  I  would
 say  it  is  impossible  to  get  a  succes-
 sion  certificate  within  even  six  or
 nine  months.  We  must  get  a  clearan-
 ce  certifiiate  from  the  Income-tax
 Officer  who  is  also  the  Estate  Duty
 Officer  He  has  to  make  inquiries
 about  the  person  and  send  a  certifi-
 cate  to  the  applicant  That  has  to  be
 produced  in  the  district  court  0
 High  Court  This  is  almost  impossi-
 ble  within  the  period  stipulated
 From  that  pomt  of  view.  I  want  to
 submit  that  ths  period  of  three
 months  mentioned  here  should  be
 removed  or  should  be  made  ९९
 months  or  one  vear  Otherwise.  as  it
 is,  it  is  useless

 The  next  point.  I  want  to  deal  with
 and  say  a  word  on,  i»  about.  the
 constitutional  question  that  my  hon
 friend,  Shri  Naustur  Bharucha,  raised
 I  really  sec  absolutely  no  point  in
 it  «If  TI  understood  him  correctly,  he
 said  that  the  States  were  entitled  to
 a  portion  of  the  income  demved  from
 this  tax—succession  duty  and  pro.
 bate  duty  But  what  is  the  purpose
 of  the  succession  certificate?  It  is
 only  to  give  protection  to  the  debtor,
 by  paying  to  the  person  who  ha;
 got  the  succession  certificate  or  pro-
 bate.  The  person  who  pays  gets  pro-
 tection  and  the  succession  certificate
 or  probate  38  against  his  own  word
 It  is  an  absolute  discharge.  So  this
 $B  a  provision  to  protect  the  debtor
 In  this  case  of  national  debts,  the
 Government  happens  to  be  the  debtor
 Se  the  Government  wants  protection
 and  an  absolute  discharge.  For  that
 purpose,  a  succession  certificate  can
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 be  moeisted  upon  or  one  can  give  it
 up.  If  there  is

 auccession  certificate,
 letters  of  administration,  the  States
 ate  entitled  to  claim  half—what-
 ever  is  provided  under  the  Consti-
 tution  It  can  be  allowed  uoder
 law.  One  can  pay  even  without  any
 certificate.  It  ss  his  risk.  So  far  as
 the  Government  is  concerned,  the  law
 provides  it  and  it  enables  the  Gov-
 ernment  to  pay  the  amount.  It  is  an
 absolute  discharge  Nobody  ts  coming
 in  the  way  of  paying  any  tax  which
 is  collected  Constitutionally,  there
 could  be  no  objection  One  is  entitl-
 ed  to  it  But  ane  can  also  take  the
 nsk,  and  because  my  hon  friend  is
 paying  after  taking  the  necessary
 protection,  I  do  not  think  there  38
 any  constitutional  question  involved
 wm  this

 sit  भ्ीयारायण  दास  (दरमगा)  :
 अध्यक्ष  महोदय,  इस  विधेयक  में  तजुर्बे  के
 आधार  पर  जिन  बातों  का  समायेध  किया
 गया  है,  उनका  पूरी  तरह  से  मैं  समर्थन  करता

 हैं  7  सेकिन  इस  मौके  से  लाभ  उठा  कर  मे
 यह  कहना  चाहता  हूं  कि  झल्प  बचत  योजना
 को  झागे  बढ़ाने  की  जब-जब  बात  को  जाती  है
 झौर  उसके  लिये  कोशिक्ष  की  जाती  है  तथ
 ह... &  बरायर  यह  विचार  प्रकट  किया  जाता

 रहा  है  कि  पोस्ट  प्राफिस  सेगिग्ज  बैंक को  जो
 तादाद  है,  वह  मी  बहुत  ही  कम  है  भौर
 जसको  बढ़ाया  जाए  ।  बराबर  इस  बात  की
 मांग की  जाती रही  है  भौर  कहा  जाता रहा  है
 कि  पांस्टन  डिपार्टमेंट को  कि  पोस्ट  आफिस
 सेविग्श  बैक्स  का  जाल  विधाया  जाए  तो
 अभी  तक  जैसा  कि  हमारा  तजुर्बा  है,  उसके
 ाचार  पर  हम  कह  सकते  हैं  कि  उनकी

 तादाद  बहुत  ही  कम  बढ़ी  है।  शास
 सौर  पर  देहाती  क्षेत्रों  मे ंजब  जब  पोस्टल
 विभाग  के  साथ  स्थानीय  जनता  इस  we  के

 लिए  कोलिए  करती  है  कि  शेविस्य  हिक्स  की

 तादाब  बढ़ाई  जाए  था  जो  मौजूदा  पोस्ट  शाफिल



 wet की  आ  सकती  हैं,  लेकिन  पोस्ट  झाफिस

 देबिग्ज  बैंक  एकाउप्ट  वहा  नहीं  खोले  जा  सकते
 हैं।  भगर  वहां  पर  वे  एकाउथ्ट  खोल  दिये  जाये
 तो  लोगो  को  झपना  द्प्या  पैसा  जो  झल्प
 बचत  से  उनके  पास  जमा  होया  जमा  करवाने

 में  भ्रासानी  हो  सकेगी  और  प््ल्प  बचत  पोजना
 को  मी  बढ़ावर  मिल  बकेगा  /  छाज  देखने  में
 सकता  है  कि  दस  दस  और  पनाह  पना  मील
 की  दूरी  पर  लोगों  को  पोस्ट  ब्राफिस
 देविग्ज  बैंक  की  सुषिया  को  प्राप्त  करने  के

 लिए  आना  पशुता है.  है।

 विहार  सकिल  की  जो  एडबाइजरी
 कमेटी है,  उसका  मैं  भी  मैम्बर हु  सौर  बरायर
 इस  बात  पर  ज़ोर  देता  रहा  हूं  कि  गायों  में

 सेलिस्ज  बैंक  फस्ट  झाफिसिस  खुतने  चाहिये
 लेकिन  बीन  एस०  जी०  के  साफिस का  जो
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 योजना  पर  विशेष  रूप  से  खोर  दिया  जा  रहा
 है,  बौस्टल  विभाग  ने  कितने  साधारण  पोस्ट
 अ्ाफिसिस  को  सेवि्ज  बैंक  पोस्ट  झाफिसिस
 में  तबदौल  किया है  भौर  झगर  आपने  ऐसा
 किया  तो  सारी  स्थिति  झापके  श्वामने  शा
 जाएगी  मैं  समझता  हू  कि  जहां  जहा  भी
 व्यापारिक  केन्द्र  है  या  जहा  जहां  गांवों  मे
 खोग  धतीमानी  हैं,  सम्पन्न  हें  यहां  पर  झजर

 पोस्ट  झ्ाफिस  सेविंग  बैंक  |  दिये  जाये
 तो  वहा  पर  काफी  रुपया  इकट्ठा  हो  सकता
 है।  लेकिन  जहा  तक  मेरी  जानकारी  है,
 झभी  तक  वित्त  विभाग  ने  मिनिस्ट्री  शफ

 कम्युनिकेशन्स पर  इस  बात  के  लिये  जोर ही
 नहीं  दिया  कि  इनकी  तादाद  अषिकाधिक
 होगी  चाहिये  1

 शीणती  ताशकोइजरी  सिन्हा  :  बहुत
 दिया है  t

 लो  ओगारायण  दास  :  बहुत  दिया है
 तो  इसका  परिणाम  क्या  निकला  हू  1  में
 समझता  हू  कि  झगर  आपने  पिछले  बर्ष  के

 शाकड़े  ही  देखे  तो  झापकों  पता  चल  जाएगा
 कि  जोर  देने  के  बाचजूद  भी  उत्तनी  प्रगति  इस
 दिला  में  नहीं  हुई  है  डितनी  होनी  चाहिये
 थी  ।  इस  बजह  से  झल्प  बचत  बोजना  में
 जितना  रुपया  प्राप्त  करने  की  ाप  भाझा
 करते  थे,  उतदा  प्राप्त  नहीं  हुभा  है  शौर
 इसके  लिये  यहझावह  कक  था  कि  सेविम्ज  बैक
 की  सुविधा  गांवों  में  ग्रधिकाघिक  पहुचाई
 जाती  t

 जहा  तक  इस  बिल  के  प्राविजन्स  का

 ताल्लुक  है,  तथा  जो  'डिपाखिटस  को  सुविधाये
 प्रदान  की  जा  रही  हैँ,  वें  स्वागत  करने  घोग्य

 हैं  शौर  में  इस  बिल  का  समर्थन  करता  हू  |

 Mr.  Speaker:  I  take  it  that  all  the
 three  Bills  are  being  discussed  toge-
 ther

 ककल  D.  C.  Sharma:  Anyway,  I  am
 @0ing  to  speak  only  on  the  Govern-
 ment  Savings  Banks  (Amendment)
 Bik  for  the  tume  bemg.  I  cannot
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 take  in  too  many  things  at  one  and
 the  same  time.

 Mr.  Speaker:  All  involve  the  same
 principle.

 Shri  D.  C.  Sharma:  It  has  become
 a  habit  with  our  Government  to
 discuss  problems  and  to  solve  pro-
 blems  in  very  small  and  easy  instul-
 ments.  I  think  this  is  not  a  very  good
 habit  for  any  Government,  and  I  will
 submit  respectfully,  it  is  not  a  very
 desirable  habit  for  the  Government  of
 india

 There  are  so  many  difficulties  ex-
 perienced  by  depositors  There  arc
 so  many  difficulties  experienced  by
 persons  who  want  to  withdraw  their
 deposits,  and  there  are  so  many  pro-
 blems  connected  with  mcreasing  the
 saving  potential  of  our  country.  All
 these  problems  are  there  They  are
 discussed  everywhere  The  Govern-
 ment  have  done  only  one  thing
 they  have  brought  forward  a  Bull
 which  has  a  bearimg  only  on  one
 aspect  of  that  problem  J  would  not
 say  that  that  aspect  is  very  un:mpor-
 tant,  but  I  would  certainly  say  that
 that  aspect  75  not  so  important  as
 other  aspects.  I  think  the  Govern-
 ment  should  try  to  make  a  survey  of
 the  whole  problem  of  savings,  espe-
 cially  as  it  affects  the  ‘minor’  person:.
 persons  in  a  village,  the  semi-hterate
 persons  and  the  sem-iiliterate
 persons  I  think  no  country  can  be
 developed  unless  the  habit  of  saving
 becomes  universally  diffused  I  want
 to  ask  the  Finance  Minister  what
 efforts  have  been  meade  to  make  this
 habit  of  saving  as  broadly  diffused
 as  possible.  What  has  been  done  to
 promote  savings  among  the  iliterate
 population  of  the  villages?  What
 has  been  done  to  promote  saving  in
 all  the  States?  To  bring  forward  a
 Bl  which  touches  only  one  aspect—
 one  small  aspect—of  thus  problem
 does  not‘do  much  credit.  Therefore.
 the  first  problem  that  has  to  be  dis-
 cilssed  ip  this:  What  has  been  done
 towards  this  «nd?

 AUGUST  30  950  Savings  Banks
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 Now,  not  many  things  have  been
 done.

 २३  bre.

 The  second  thing  is  that  savings
 &hould  be  done  not  on  an  administra-
 tive  basis  but  on  an  economie  basis.
 ९  will  explain  my  point  very  cleariy,
 It  has  been  remarked  by  an  hon.
 Member  that  sometimes  people  go  to
 Government  for  something  and  they
 are  asked  to  put  in  a  deposit.  Un-
 jess  that  is  done  a  licence,  or  a  permit
 के  something  else  is  not  granted  to
 them.  Administrative  practices  are
 thimed  un  with  eenemie  practices  aad
 administrative  practices  are  being”
 Mhade  use  of  for  promoting  deposits.

 Deposit  As  an  essentially  economic
 thing.  Since  these  things  are  being
 done  people  are  getting  less  interest-
 1... ६  in  savings  That  3s  to  say,  savings
 Which  should  be  voluntary  are  being
 made  in  some  States,  a  compulsory
 matter  by  some  of  our  administrators,
 I  think  this  aspect  is  a  vital  aspect
 ahd  this  should  also  be  looked  into
 by  Government

 The  third  thing  ws  that:  faci.tins
 for  saving  should  be  made  as  w.avly
 available  as  possible,  and  mv  hon
 fends  have  sefer:ed  to  pow  office
 ssvings  bank  I  know  the  number  of
 pést  office  savings  banks  has  gon:  up
 छपा  I  would  also  say  that  these  poet
 offices  are  not  enough.  We  have  so
 many  extra-departmental  post  offices;
 they.  have  no  provision  for  this.  We
 have  so  many  branch  offices  which
 héve  no  such  facility.  We  have
 some  sub.offices  which  have  this  pro-
 vision  The  number  of  sub-offices
 which  provide  thus  kind  of  facility
 78  not  very  much  when  we  take
 into  account  the  size  of  our  coun.
 try

 Shri  Raghubir  Sahal  (Hudan):  It
 is  very  amall.

 vety  amal!l  as  my  hon.  friend  says.
 think  something  should  be  done  to  in-
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 exense  the  facilities  for  the  general
 public  so  far  as  their  desire  to  de-
 posit  is  concerned.

 It  is  true  that  some  people  save  for
 their  heirs  and  descendanta  It  is
 true  that  some  people  want  to  save
 for  their  children,  their  sons  and
 dsughters  and  all  that.  The  eco-
 nomic  condition  of  our  hfe  35
 such  to  so  say  that  at  is  very  difficult
 to  take  a  long-range  view  of  savings
 I  admire  the  man  who  says  that  he  3५
 saving  something  for  his  daughter  or
 son  He  38  lucky  I  think  persons
 who  draw  salaries  are  not  able  to  do
 so.  They  may  have  some  insurance  or
 provident  fund  They  cannot  save
 otherwise  Therefore,  this  saving  35
 meant  to  be  essentially  a  provision  for
 illness,  a  piovis.on  for  old  age,  a  pro-
 vimon  for  disability,  a  provision  for
 unforeseen  and  emergent  difficulties
 This  saving  38  going  to  be  a  prov}
 sion  for  that  kind  of  thing  When  it
 is  going  to  be  such,  bringing  forward
 thes  Bill  which  38  going  to  help  vou
 when  you  die  5  utterly  wrong

 Government  should  also  bring  a
 Bill  which  will  help  people  a.  long
 as  they  hvc  I  think  here  the  em-
 phasis  5  on  the  wrong  thing  There-
 fore,  I  would  say  that  though  this
 provision  is  wicome,  {  would  also
 say  that  the  Munistry  of  Finance
 should  bring  forward  a  Bill  which
 takes  into  account  alJ  the  difficulties
 experienced  by  depositors,  and  afte:
 taking  them  into  account  tries  to
 solve  them

 Of  course,  my  hon  friends  have
 sad  that  this  three  months  pro.
 vision  3  not  very  adequate  I  agree
 with  them  I  am  not  a  lawyer  Some
 of  my  fmends  are  lawyers  But  |
 know  everyone  of  us  has  to  go  to
 courts  one  day  or  the  other  I  know
 also  how  dilatory  are  the  processes  of
 law  Three  months  3s  equal  to  threc
 hours  in  terms  of  the  law  court  calen
 @ar  What  could  be  done  in  3  hours
 at  their  places  will  be  done  in  3
 months  in  lew  courts

 The  Minister  of  Finance  (Shri
 Merarii  Desai):  May  I  explain  this
 matter  zo  thet  his  energy  may  be

 BHADRA  9,  368]  (SAKA)  Savings  Banks
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 saved?  This  three  months  is  provid-
 ed  in  order  that  within  three  months
 it  cannot  be  paid  But,  if  a  suc-
 cession  certificate  is  not  obtained
 within  3  months,  the  person  who
 wants  to  obtain  can  say  that  he  has
 apphed  for  3६  and  he  has  not  yet
 received  it  and  it  should  not  be  paid
 to  anybody  else  There  its  no
 question  of  paying  it  within  3  months
 If  a  succession  certificate  38  not  ob-
 tained  by  a  person  within  three
 months,  it  35  just  possible  that  the
 officer  can  pay  it  to  him  uf  he  is
 satisfied  that  he  35  the  proper  person
 It  us  with  that  purpose  that  this  has
 been  done  If  a  year  :s  provided,
 the  mtention  would  be  defeated

 Sbri  D.  C.  Sharma:  After  the  ex-
 planation  given  by  the  hon  Munster
 I  think  there  should  be  some  peace
 of  mind  on  this  proviston  All  the
 same  I  would  say  that  this  should
 have  been  made  more  explicit
 Excuse  my  saying  that—there  seems
 to  be  some  defect  in  drafting  because
 everyone  has  understood  it  in  the
 way  in  which  I  have  referred  to  it
 So,  I  would  say  that  the  Ministry  of
 Finance  should  take  an  overall
 view  of  this  problem  Before  the
 Third  Five  Year  Pfan  35  drawn  up
 a  should  so  solve  this  problem  that
 we  are  able  to  promote  the  savings
 habit  amongst  the  millions  of  our
 peopl:  in  such  a  wav  that  it  can
 become  helpful  to  us  in  our  develop
 ment  plans  for  our  country

 Shrimati  Tarkeshwari  Sinha  Mr
 Speaker,  Sir,  I  am  very  grateful  to
 the  House  for  giving  general  support
 to  this  Bill  Only  two  or  three  main
 points  have  been  raised  The  Finan
 ce  Minister  has  replied  to  one  of  the
 Points  that  were  raised  by  the  hon
 Members  that  it  as.  only  for  safe.
 guarding  the  interests  of  individuals
 who  are  supposed  to  get  the  nomna-
 फिजा  that  this  tame  Tynit  has  been
 kept  at  3  months  because  they  should
 not  suffer  The  Statement  of  Objects
 and  Reasons  of  this  Bill  itself  says
 that  this  has  been  done,  that  this
 change  has  been  brought  about
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 because  a  lot  of  delay  and  expenses
 were  involved

 Some  of  the  hon  Members  have
 referred  to  delay  and  expenses  in
 gong  to  lew  courts  etc  I  do  not
 think  there  is  that  difficulty  here
 because  the  purpose  of  nomination  is
 to  facilitate  matters,  in  order  that
 they  may  not  go  to  law  courts,  ine
 order  that  they  may  not  have  to  pay
 fees  at  least  so  far  as  getting  proof
 or  succession  certificates  is  concerned,
 the  principle  of  nommation  has  been
 adopted  in  this  Bill  Therefore,  so
 far  as  that  is  concerned,  the  burden
 is  reduced

 Many  hon  Members  have  expres-
 sed  the  view  that  three  months  35
 too  short  a  period.  Many  people
 have  this  apprehension  thst  the
 only  delays  occur  so  far  as  the  with
 drawal  of  the  money  is  concerned
 That  is  one  of  the  complaints  that  :5
 usually  received.  In  order  to  remove
 that  complaint  we  have  put  in  this
 period  of  three  months  My  =  senior
 colieague  has  already  explained  this
 it  will  remove  difficuitzes  In  case
 of  difficulty  the  safeguard  .s  there
 Bven  if  one  does  not  get  the  suc-
 cepsion  certificate  or  other  papers  mn
 tome,  he  may  write  to  the  post  offic:
 he  can  send  a  post  card  and  sas
 that  it  may  ‘take  some  time  ४0
 get  the  succession  certificate  and  that

 If  he  gets  it  within  three  months,  he
 can  get  the  money  Even  if  he  does
 not  that  certificate,  he  can  write
 to  the  post  office  and  say  that  he  is
 not  able  to  secure  it  m  time  and  that
 the  post

 there  need  be  any  apprehension  so
 far  as  that  is  concerned

 Shei  Achar.  May  I  just  ask  one
 thing?  What  I  treed  to  make  out  was
 that  even  this  3  months  should  be
 removed  because  when  there  is  no
 nomination  why  should  they  wait  for

 AUGUST  3I,  960  Sovingn  Banke  5365
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 three  months.  Succesdion  certifivate
 cagnot  be  produced  within  threr
 months  Of  course  somebody  may
 say  that  he  has  acquired  a  right.  IL
 say  this  3  months  itself  can  be  re-
 moved

 Shrimati  Tarkeshwari  Sinha:  That
 is  why  we  say  that  this  extension  of
 tume  will  delay  matters  In  many
 cases  that  would  give  @  latitude  to  the
 people  and  they  will  feel  lazy  to  apply
 We  do  not  want  to  give  that  latitude
 to  an  individual  who  is  lazy  and  who
 does  not  want  to  take  proper  action
 m  time  and  I  do  not  think  :t  3s  going
 to  cause  any  difficulty

 The  second  point  was  raised  by
 Shr:  Bharucha  The  hon  Member,
 Shr:  Achar,  explained  that  point
 There  is  not  much  sense  in  what  he
 says  because  it  does  not  involve  any
 adjustment  or  any  change  in  the  taxa-
 tion  «Under  article  2!7(i),  we  have
 already  taken  the  sanction  of  the
 President  as  we  should  have  done  and
 I  do  not  think  there  38  any  point  in
 that

 Mr.  Speaker.  J  think  Shri  Bharucha
 was  sensible  always

 Shri  Morarji  Desai  This  time  he  has
 made  a  mistake

 Shri  Naushir  Bharacha:  The  Min-
 ister  has  not  understood  the  point  I
 made  What  I  have  said  was  that
 under  article  269,  if  there  is  any  share
 of  Succession  Duty  going  to  the
 State,  we  cannot  amend  it  ualess  the
 recommendation  of  the  President  us
 obtained  under  article  274  Whenwe
 specify  the  Rs  5,000  limit  which  can
 be  handed  over  to  any  party  without
 duty  being  collected,  my  submission
 was  that  it  amounted  to  variation  of
 the  Succession  Duty  which  goes  to  the
 States  and  article  276  comes  inte  play.

 Shrimati  Tarkeshwari  Siaha:  It  has
 no  appheation  here  because  there  is
 no  change  In  fact  we  have  taken  the
 original  wordings  verbally



 Mr.  Speaker:  I  do  not  know  the
 facts.  What  the  hon.  Member  says  is
 that  under  this  BHI  Rs.  ‘§,000  is
 exempt  from  succession  §  certificate
 Far  getting  it  he  need  not  pay  stamp
 duty.  So,  to  that  extent  you  are  pre-
 venting  the  collection  of  stamp  duty
 which  has  to  go  to  the  State  under
 article  274.  So,  any  variation  in  that

 President.  That  is  what  he  hes  said
 Is  it  that  Re.  5,000  limit  of  exemption
 has  been  fixed  which  was  not
 exempted  till  now?

 Shri  Merari  Detail:  Three  months
 are  given  for  obtaining  a  certificate

 Mr.  Speaker:  What  he  says  is  that
 uf  hitherto  a  succession  certificate  was
 necessary  for  all  moneys  to  be  drawn,
 is  it  varied  now?

 Shrimati  Tarkeshwari  Simha:  We
 are  not  varying  anything

 Mr.  Speaker:  So,  only  time  is  grant-
 ed?

 Shrimati  Tarkeshwari  Sinha:  Yes,
 Sir.

 Shri  Naushir  Bharucha:  If  the  ori-
 ginal  Act  is  defective,  should  this
 Bill  also  be  defective?

 Shrimati  Tarkeshwari  Sinha:  You
 will  see,  Sir,  that  there  is  absolutely No  change  in  clause  4  So  article  274
 १5  not  relevant  here

 Shri  Achar:  The  Government  8  the
 debtor  here.  A  debtor  may  insist  or
 may  not  insist;  it  is  for  his  benefit

 Mr,  Speaker:  He  was  under  the  im-
 pression  that  a  succession  certificate
 could  be  demanded  for  any  amount
 under  the  Acf

 Shrimati  Tarkeshwari  Sinha:  Even
 in  the  original  Act,  the  amount  of
 Rs.  5,000  has  been  exempted

 Shri  Nawshir  Bharucha:  I  am  aware
 of  the  tact  that  the  original  Act  does
 Provide  that.  Irrespective  of  that

 fact,  the  point  is  that  if  you  do  any-
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 thing  by  inserting  a  proviso,  it  tends
 to  reduce  the  duty.

 Mr.  Speaker:  How  is  it  reduced?

 Shri  Naushir  Bharucha:  It  is  reduc-
 ed  by  the  exemption.  It  may  be  con-
 tended  that  the  exemption  existed
 before.  It  38  ummaterial  whether  the
 reduction  is  as  compared  to  the  other
 or,  not  The  reduction  in  itself  is
 there

 Mr.  Speaker:  No  new  exemption  is
 given;  no  new  reduction  is  made

 Shri  Naushir  Bharocha:  |  am  not
 talking  of  any  new  reduction

 Shri  Morarji  Desai.  Theze  5  no:
 variation  made  here

 Shri  Naashir  Bharucha:  The  hon
 Minister  may  even  argue  that  more duty  may  come  in  as  the  letter  of  the
 Bill  stands  at  present.  But  it  does
 exempt  a  perticular  amount  from
 stamp  duty  if  it  ७,  :t  is  ummaterial
 whether  there  is  a  variation  or  not  as
 compared  to  the  original  Act

 Shri  Muichand  Dube  (Farrukha-
 bad):  It  is  always  open  to  a  debtor  to
 pay  his  debt  without  the  production
 of  a  succession  certificate  So  far  as
 us  Bill  is  concerned.  tRere  is  abso-
 iutely  no  change

 Mr.  Speaker:  Article  274  refers  to
 the  Bill  or  amendment  which  varies
 any  tax  There  is  no  vamation  of  any tax  and  no  additional  exemption  I
 do  not  think  there  is  any  pomt  m  this.
 All  that  I  meant  was  that  the  hon.
 tady  Minister  need  not  say  that  there
 WAS  no  sense  in  what  he  has  said.
 That  is  all  that  I  meant  and  nothing
 more  than  that

 Shrimati  Tarkeshwari  Sinha:  An-
 other  hon  Member  raised  a  point  about
 the  identity  slips  A  system  of  i:den-
 tification  by  authority  slips  issued  by
 the  post  office  is  already  in  vogue
 The  shps  can  be  purchased  from  the
 pest  office  for  one  rupee  each  They
 are  intended  for  identification  for  all
 postal  purposes  So,  that  difficulty
 has  been  very  much  minimised  There
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 are  also  agents  to  identify  the  per-
 sons  who  have  invested  money  and
 they  do  identify  the  person  who  has
 invested  the  money

 So  far  as  compulsion  is  concerned,
 we  have  been  very  clear  that  we  do
 not  want  to  exercise  any  compulsion
 in  this  movement.  It  ४७  purely
 voluntary  By  propaganda  and  edu-
 cation,  we  educate  the  people  about
 the  desirability  of  small  savings  and
 wt  is  bearing  fruits.  He  has  given
 certain  examples.  I  am  not  aware  of
 those  examples  and  I  cannot  throw
 any  light  on  them  But  we  have
 ussued  directives  and  requested  the
 State  Governments  also  on  this
 matter

 The  hon  Member  Shri  Raghubir
 Sahai  has  said  that  there  are  difficu)-
 thes  as  there  are  not  many  _post-
 offices.  ह0  is  a  matter  which  cannot
 easily  be  solved.  So  many  new  post-
 offices  are  being  opened  It  requires
 money  and  so  many  other  things.  We
 cannot  say  that  we  are  going  to  open
 post  offices  in  al)  the  places  where
 they  are  needed  We  have  to  pro-
 ceed  as  quickly  as  possible  with  the
 amount  available

 Shri  Raghubir  Sahai:  May  I  point
 out...

 Shrimati  Tarkenhwari  Sinha:  !  am
 going  to  reply  to  that  point  Why
 should  you  interrupt  me  in  this
 manner?

 Mr.  Speaker:  Hon
 their  own  say

 Shrimati  Tarkeshwari  Sinha:  All
 these  post-offices  cannot  be  created  in
 a  day  or  two  Again  for  the  opening
 of  the  savings  bank  accounts  in  the
 post  offices,  there  are  so  many  things
 to  be  done  If  we  open  savings  bank
 accounts,  we  have  to  provide  guards
 and  give  other  facilities  for  caring
 for  the  money  deposited.  We  are
 trying  to  do  this  with  as  many  post-
 offices  as  possible.  We  feel  that  we
 Jave  achieved  some  results  Jf  we

 Members  had
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 be  deposited  there,  we  try  with  the
 Communications  Ministry  and  get  that
 post  office  opened  there.  We  are

 oa
 conscious  and  vigilant  about

 T  welcome  all  those  Suggestions  made
 by  hon  Members  If  they  have  any other  suggestions  to  offer  they  can
 send  those  suggestions  and  we  shall  be
 grateful  for  those  suggestions  for  im-
 proving  the  system

 With  these  words,  Sir,  I  move  that
 the  Bill  be  taken  into  consideration

 Mr.  Speaker:  The  question  .s
 “That  the  Bill  further  to  amend

 the  Government  Savings  Banks
 Act,  1873,  be  taken  into  consi-
 deration  "

 The  motion  was  adopted
 Mr  Speaker:  There  are  no  amend.

 ments  I  shall  put  all  the  clauses  etc.
 together  The  question  is-

 “That  clauses  2  to  9,  Clause  lL
 the  Enacting  Formula  and  the
 Tith  stand  part  of  the  Bill"

 The  motion  was  adopted
 Clauses  2  to  9,  Clause  >i  the  Enacting
 Formula  and  the  Title  were  added  to

 the  Bill
 Shrimati  Tarkeshwari  Sinha,  Sir,  J

 beg  to  move:
 “That  the  Bill  be  passed”

 Mr.  Speaker:  The  question  .s:

 “That  the  Bill  be  paseed.”
 The  motion  was  adopted.

 een
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 48.38  brs.

 GOVERNMENT  SAVINGS  CERTIF!-
 CATES  BILL

 The  Deputy  Minister  of  Finance
 <Shrimati  Tarkeshwart  Sinha):  Sir,
 i  beg  to  move:

 “That  the  Bill  to  make  certain
 provisions  in  respect  of  Govern-
 ment  Savings  Certificates  be  taken
 mto  consideration.”

 The  Post  Office  National  Savings
 Certificates  Ordinance,  1944,  which
 remains  in  force  by  virtue  of  India
 and  Burma  Emergency  Powers  Ordin-
 ance,  regulates  the  sale  and  discharge
 of  National  Savings  Certificates  issued
 through  Post  Offices.  Under  section  4
 of  the  Ordinance,  payment  on  death  of
 holdere  of  Savings  Certificates  is  made
 m  accordance  with  the  provisions  of
 the  Government  Savings  Bank  Act.
 3873.  «Consequently,  for  Certificates
 exceeding  Rs.  5,000  payment  can  be
 made  only  on  the  production  of  letters
 of  adminustration,  probate  or  succes-
 sion  certificate.  For  the  reasons  ex-
 plained  in  the  case  of  Government
 Savings  Banks  (Amendment)  Bill,  it
 has  been  decided  to  allow  the  holders
 of  Savings  Certificates  also  the  mght
 to  nominate  a  person  or  persons  to
 receive  the  amounts  due  to  the  holders
 in  the  event  of  their  death  without  the
 production  of  lega!t  documents,  In
 “eeking  to  amend  the  Ordinance  for
 this  purpose,  opportunity  has  been
 taken  to  replace  it  by  an  Act  of  Par-
 Hament,

 The  provision  for  nomination  follows
 generally  the  lines  adopted  in  the
 case  of  Government  Savings  Banks
 (Amendment)  Bill.  In  the  event  of
 the  death  of  the  holders,  the  nominees
 become  entitled  to  be  paid  the  sum
 due  an  the  Savings  Certificate  to  the
 exclusion  of  alb  other  persons,  but  as
 provided  in  sub-clauses  (2)  and  (3)
 of  clause  a  this  would  not  in  any  way
 interfere  with  the  rights  of  third
 parties  to  recover  from  the  nominees
 any  dues  against  the  deceased  holders
 under  the  normal  processes  of  law.
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 The  certificates  to  which  the  Ordin-
 ance  applies  are  at  present  being
 issued  and  discharged  only  through
 Post  Offices.  It  is,  however,  becoming
 increasingly  necessary  that  facilities
 should  be  provided  for  the  sale  of
 Certificates  through  agencies  other
 than  the  Post  Office.  The  Bill  as  fram-
 ed  will]  now  enable  the  Government
 to  prescribe  suitable  authorities  for

 dhe  sale  and  discharge  of  these  Certi-
 ficates.  In  other  respects  the  Bill
 follows  generally  the  provisions  of  the
 Ordinance.  Unlike  the  Ordinance,
 where  payment  on  the  deeth  of  the
 holder  was  linked  with  the  provision
 of  the  Government  Savings  Bank  Act,
 the  Bill  has  been  made  self-contained.
 Provision  has  also  been  made  for  lay-
 ing  the  rules  framed  undef  Act  on  the
 Table  of  both  Houses  of  Parliament  as
 recommended  by  the  Committee  on
 Subordinate  Legislation

 Sir.  I  move.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bil  to  make  certain
 provisions  in  respect  of  Govern-
 ment  Savings  Certificates.  be
 taken  into  consideration.”

 Shri  Prabhat  Kar  (Hooghly):  Sir.
 I  welcome  this  Bill,  but  I  would  like
 to  draw  the  attention  of  the  hon.  Min-
 ister  to  Clause  5,  sub-clause  (9)  (ii).
 In  the  case  of  payment  of  the  sum  for
 the  time  being  due  on  a  savings  cer-
 tifivate  held  by  or  on  behalf  of  a
 minor,  sub-clausc  (b)  ‘ii)  says:

 “(y)  if  no  such  person  has  been
 specified  to  any  guardian  of  the
 property  of  the  minor  appointed
 by  a  competent  court,  or  where
 no  such  guardian  has  been  50
 uppointed,  to  either  parent  of  the
 minor.  or  where  neither  parent  is
 ahve,  to  any  other  guardian  of
 the  minor.”

 Now,  the  payment  of  the  sum  due  on
 savings  certificates  purchased  in  the
 name  of  a  minor  will  be  paid  to  any
 guardian  appointed  by  the  court.  That
 is  all  right.  If  there  is  no  such  guar-
 dian  appointed  by  the  court  and
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 neither  parent  is  alive  it  is  said  that
 the  payment  may  be  made  to  any
 other  guardian.  Here,  Sir,  I  would
 tihe  Government  to  take  caution,
 because  when  the  certaficates  are  pur-
 chased  in  the  name  of  a  minor  and
 af  there  is  no  guardian  appointed  by
 the  court  and  the  parents  are  not  alive
 there  is  every  possible  chance  of  this

 beng  misused.  The  certificates
 will  become  payable  after  the  expiry
 of  a  mecifi

 no  guardian  appointed  by  the  court,  !
 would  like  the  provisions  to  be  made
 that  the  payment  should  be  made  only
 after  the  minor  has  attained  majority,
 because,  otherwise,  when  there  is  no
 appointment  of  a  guardian  by  the
 court  there  us  every  likelihood  of  this
 money  bemg  misused

 The  words  here  are  “to  any  other
 guardian”  As  we  all  know,  in  the
 case  of  minor  there  is  always  fight  for
 guardianship,  particularly  m  the  case
 of  a  minor  where  some  certificates  77
 his  name  are  being  kept  by  the  Gov-
 ernment.  If  there  28  no  appointment
 by  the  court,  it  will  be  difficult  for  the
 Government  to  make  payment  to  the

 =  hog
 guardian  and  there  will  also
 possibility  of  this  money  being

 I  would,  therefore,  suggest  to  the
 hon,  Minister  to  consider  this  question
 In  case  there  is  no  appointment  by  the
 court  and  neither  parent  is  alive,  in
 that  case  the  provision  should  be
 withhold  the  payment  until  the  minor
 hag  attained  majority

 With  this  suggestion  Sir,  |  support
 thi  Bill

 Shrimati  Tarkeshwart  Sinha:  Sir,
 the  peyment  has  to  be  made  only  after
 the  person  who  is  paying  the  amount
 ्  satisfied  about  the  person  who  35
 to  receive  the  payment  So  far  as  this
 ig  concerned,  very  few  difficulties  will
 atife,  This  clause  provides  for  almost
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 all  the  cases:  where  the  minor,

 is  asking  as  guardian  of  the  miner,
 for  the  payment.  would  Me  to
 mvite  the  attention  of  the  hon.  Mem-
 ber  to  line  25  which  says:  “where
 neither  parent  is  alive,  to  any  other

 the  minor.  I  do  not  think  any  cases
 of  harassment  wll  arise

 Shri  Prabhat  Kar:  There  is  no
 question  of  harassment.
 possibility  of  this  money  being  mis-
 used  by  the  so-called  guardian  and
 the  purpose  for  which  the  savings  cer-
 tificate  was  purchased  m  the  name  of
 the  minor  may  not  be  served,  because
 here  you  have  said

 5९  if  the  apphcation  for  the
 savings  certificate  was  made  by
 any  person  other  than  the
 munor,—

 «  के  id  e  ।

 (ny  uf  no  such  person  has  been
 specified,  to  any  guardian  of  the
 property  of  the  minor  appointed
 by  a  competent  court,  or  where
 no  such  guardhan  has  been  so
 appointed,  to  either  parent  of  the
 minor,  or  where  neither  parent  is
 alive,  to  any  other  guardian  of
 the  minor"

 In  the  last  line  you  say  “any  other
 guardian  of  the  minor  Knowing
 fully  well  the  fight  that  goes  on  today
 between  guardians  about  the  owner.
 ship  of  the  money  hbelenging  to
 munor,  and  in  view  of  the
 the  minor  will  remain

 ¢  |  ahould  ie

 fact

 bein
 that  in  such  cases  the  money  will
 paid  to  the  minor  when  he  or
 attains  majority,  insteed  of  paying  थ्
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 any  guardian  whenever  there  is  no
 appointment  made  by  the  competent
 court.  There  is  no  question  of  harass-
 ment;  the  question  is  whether  the
 money  will  be  lost  and  the  minor  will
 not  get  any  benefit.

 Shrimati  Tarkeshwari  Sinha:  I  do
 not  agree  that  the  minor  will  not  get
 the  benefit  if  the  money  is  paid  to  the
 Suardian  or  any  other  person.  Very
 few  cases  will  come  where  any  such
 payment  will  be  required  to  be  made
 to  any  other  guardian  if  the  parents
 are  not  alive  or  where  a  guardian  has
 not  been  fixed  by  the  court.  Such
 cases  will  be  very  few.  But  even
 then,  why  should  he  take  it  for  grant-
 ed  that  payments  will  not  be  made
 properly  or  on  proper  grounds?

 So  far  ag  the  question  that  there
 might  be  certain  cases  where  the
 money  may  not  be  spent  for  the  pur-
 pose  for  which  it  was  invested  is  con-
 cerned—this  question  has  been  raised
 by  the  hon.  Member—I  might  say  that
 the  certificate  does  not  provide  that
 money  should  be  invested  in  educa-
 tion  or  it  should  be  spent  for  the  mar-
 riage  of  a  particular  person  or  that
 it  should  be  spent  on  some  specific
 purpose,  It  does  not  provide  for  any
 such  thing.  It  is  a  general  certificate
 which  the  minor  is  entitled  to  receive.
 So,  the  Government  cannot  guarantee
 that  the  money  should  be  spent  for
 any  such  purpose.  Government  can-
 not  guarantee  any  money  which  was
 supposed  to  be  for  payment  to  a  child
 by  a  guardian  or  whatever  person  he
 may  be.  We  cannot  guarantee  that
 the  money  may  be  spent  on  a  specific
 thing.  The  money  may  or  may  not  be
 spent  for  the  purpose  for  which  it
 was  intended  to  be  spent.  But  how
 can  we  guarantee  that?

 So,  I  do  not  think  there  is  any  diffi-
 culty  so  far  as  these  matters  are  con-
 cerned.  Nobody  had  raised  any  other
 point.  Therefore,  I  take  it  that  the
 House  has  given  its  general  support
 to  the  provisions  of  the  Bill.  I  com-
 mend  the  Bill  for  the  consideration
 of  the  House.
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 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  make  certain
 provisions  in  respect  of  Govern-
 ment  Savings  Certificates,  be
 taken  into  consideration.”

 The  motion  was  adopted.

 Mr.  Speaker:  There  are  no  amend-
 ments  to  any  of  the  clauses.  The  ques-
 tion  is:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  she  Bill,

 Clause  3

 Shri  Mulchand  Dube  (Farrukha-
 bad):  I  want  to  say  a  few  words
 about  clause  3.

 Mr.  Speaker:  Very  well.  There  is
 enough  time.  Hon.  Members  can
 speak  at  length  if  they  like!  We  will
 have  to  start  the  next  item  at  3
 o’clock.  So,  if  the  hon.  Members  are
 willing,  we  can  take  up  the  half-an-
 hour  discussion  as  soon  as  discussion
 on  this  Bill  is  over.  It  is  left  to  the
 House  to  decide.

 Shri  Mulcband  Dube:  I  will  not
 take  more  than  a  minute  or  two.

 Mr.  Speaker:  If  the  House  is  wil-
 ling,  we  can  take  up  the  half-an-hour
 discussion  after  this  Bill  is  over.  Any-
 how,  hon.  Members  are  at  liberty  to
 speak  at  length.

 Shri  Mulchand  Dube:  Clause  ३3  of
 the  Bill  provides  that  the  transfer  of
 a  savings  certificate  cannot  be  made
 except  with  the  previous  consent  in
 writing  of  the  prescribed  authority.
 The  words  “prescribed  authority”  are
 not  defined  in  the  Bill  and  we  do  not
 know  who  the  prescribed  authority
 will  be  in  this  matter.  It  may  be  that
 the  prescribed  authority  resides  some-
 where  in  Delhi,  Calcutta  or  Bombay,
 and  the  person  living  in  the  mofussil
 may  have  to  transfer  his  savings  cer-
 tificate.  Before  he  is  able  to  get  the
 consent  in  writing  of  the  prescribed
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 authority  he  may  pass  away.  So,  this
 clause  has  to  be  taken  away  and  the
 person  should  be  left  free  to  transfer
 his  savings  certificate  by  a  mere  en-
 dorsement  I  think  the  hon.  Minister
 will  take  this  mto  consideration  be-
 cause  there  is  considerable  difficulty
 in  obtaining  the  previous  consent  of
 the  prescribed  authority  when  “pres-
 cribed  authority”  33  not  defined.  It
 used  to  be  only  the  postmaster  or  any
 other  person  at  the  office  of  issue,  and
 even  now,  what  ig  being  done  35,  apart
 from  the  post  office  there  will  be  other
 agencies  who  issue  certificates.  Who
 knows,  who  the  agencies  will  be  and
 who  the  prescribed  authority  will  be
 These  authorities  are  still  to  be  deter-
 mined.  Therefore,  my  submission  35
 that  this  aspect  should  be  made  clear
 and  the  transfers  should  not  be  res-
 tricted  in  the  manner  that  they  are
 now  restricted

 Shrimati  Tarkeshwari  Sinha:  The
 hon  Member  himself  has  raised  the
 point  which  I  was  going  to  answer
 We  have  provided  that  transfers  will
 be  vahd  only  :f  they  have  been  made
 with  the  previous  consent  in  writing
 of  the  prescmbed  authority.  A  person
 might  have  bought  his  certificate  from
 Calcutta.  If  he  wants  to  encash  it  or
 wants  to  get  his  money  back,  we  must
 Rave  at  least  some  authonmty  which
 knows  that  the  certificate  was  actually
 transferred  and  that  we  have  got  the
 authority  to  give  the  money  back  We
 do  not  want  anything  to  happen  which
 may  create  difficulty  for  the  person
 who  has  to  cash  the  certificate.  That
 is  why,  as  a  legal  check,  we  have
 provided  a  clause  here  prescribing  the
 “prescribed  authority"

 In  this  Bill,  the  very  purpose  to
 provide  for  the  sale  of  the  certificate
 through  other  agencies;  than  the  post
 office.  It  has  been  mentioned  here
 what  the  other  agencies  will  be.  If
 they  are  provided  by  the  Act  and  if

 AUGUST  31,  950  Savings  Certificates  5378
 Bill

 33.38  hrs

 (Mr,  Deruty-Speaker  wm  the  Char]

 The  Minister  of  Finance  (Shri
 Morarji  Desal):  There  is  a  specific
 reason  why  this  authority  is  prescrib-
 ed,  There  38  a  limit  beyond  which
 certificates  cannot  be  purchased.  If
 transfers  are  allowed  without  any
 check,  this  hmuit  may  be  exceeded  and
 transfers  may  be  made,  and  the  Gov-
 ernment  wil]  have  no  means  of  know-
 ing  whether  the  limit  has  been  exceed-
 ed  or  not  because  they  are  free  of
 income-tax  and  then  advantage  can
 be  taken  out  of  it.  Therefore,  this-
 has  got  to  be  done,  but  it  will  be  seen
 that  the  authority  prescribed  will  not
 be  a  difficult  authonty  to  obtain  so
 that  the  party  will  not  be  put  into  a
 very  great  difficulty.

 Mr.  Deputy-Speaker:  That  was  the
 difficulty  which  was  mentioned.

 Shri  Morarji  Desai:  We  shall  try
 to  see  that  that  38  removed

 Mr.  Deputy  Speaker:  The  question
 is

 “That  clause  3  stand  part  of  th
 Bill”

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Bill

 Clauses  4  to  1B,  clause  l,  the  Enactimg
 Formula  and  the  Title  were  added  to

 the  Bu

 Shrimati  Tarkeshwari  Sinha:  I  beg
 to  move

 “That  the  Bill  be  pas.ed“
 Shri  Naushir  Bharucha  (East  Khan-

 desh).  I  would  like  to  make  one  or
 two  observations,  The  purpose  of  this
 Bill  is  to  facilitate  the  payment  made
 by  depositors  either  to  the  nominees
 or  to  anybody  who  appears  to  be  ea-
 titled  to  receive  it.  There  is

 the
 tor  dying,  and  that  fact  has



 a  sumber  of  years,  when  the  depon-
 himself  comes  to  get  payment  for

 whether  the  signature  of  the  depositor
 is  really  his.  It  is  a  very  serious  diffi
 culty  which  frequently  arises  and  as
 a  result  of  which  people  are  discourag-
 ed  from  investing  this  certificate.
 I  would  like  to  ask  the  Government,
 what  procedure  is  being  adopted  now
 that  we  are  out  to  facilitate  the  pay-
 ment  of  claims  under  these  certificates.

 What  happens  is  that  a  signature  is
 taken,  and  then  for  years  to  come  no
 fresh  signatures  are  required,  and
 when  the  party  himself  comes  to  claim
 the  amount,  he  is  told,  “this  is  not
 your  signature”,  because  the  signature
 of  the  person  after  the  lapse  of  so
 many  years  ३35  bound  to  differ  fron:
 the  one  he  made  years  ago.  This  is
 90  particularly  in  the  case  of  semi-lite-
 rate  people  and  this  difficulty  8  very
 great  in  their  case  Often  they  are
 required  to  produce  evidence,  iden-

 ‘tification,  etc.,  and  the  authorities  con-
 cerned  insist  upon  such  a  degree  of
 proof  that  it  becomes  humanly  impos-
 sible  for  the  man  to  recover  payment
 l  would,  therefore,  like  to  ask  the
 Government  whether  they  are  going
 to  make  any  changes  in  respect  of  the
 payment  of  claims  to  such  a  person
 who  claims  payment  after  a  Jong  lapse
 af  time,  and  when  the  authority  says
 that  the  signature  is  not  his.  I  want
 to  point  out  that  this  is  a  genuine
 difficulty  which  is  repeatedly  occur-
 ring.  While  we  welcome  all  these
 efforts  of  the  Government—

 Mr.  Deputy-Speaker:  What  wouid
 he  suggest?

 Shri  Naushir  Bharucha:  That  is
 exactly  what  I  am  saying  A  speci-
 men  signature  must  be  insisted  upon
 every  three  years  by  the  post  office

 Shri  Merarji  Desai:  That  will  be
 conaidered,

 *Shri  Neushir  Bharucha:  Because
 you  are  aware  that  in  certain  compan-
 tas  where  parties  hold  shares,  they
 repeatedly  send  cards  saying  “Please
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 send  your  fresh  specimen  signature”.
 lf  gome  such  thing  is  done,  I  think

 paps  this  advantage  of  these  cer-
 ficates  will  be  taken  in  a  large  mea-

 suré-

 Mr.  Deputy-Speaker:  That  sugges-
 tion  Wil  be  considered

 ghri  Prabhat  Kar:  Regarding  clause
 5,  |  do  not  know  whether  I  have  been
 abi¢  to  make  myself  understood  by
 the  hon  Deputy  Minister.  What  I
 warted  was  just  a  change  in  the  last
 wording  of  the  clause,  wz,  “to  any
 othe?  guardian  of  the  minor”  The
 hen  Deputy  Munister  did  not  accept
 ‘it  ‘In  case  a  demand  is  made  by  any

 othér  guardian  of  the  minor,  I  would
 luke  to  know  whether  the  necessary
 steps  would  be  taken  to  ensure  that
 the  Money  for  which  the  certificates
 are  purchased  by  the  guardian  of  the
 minor  passes  into  proper  hands,  so
 that  the  minoi  derives  the  benefit  of
 the  Savings  certificates  and  not  any-
 body  else  As  I  was  telling,  when
 thefe  is  no  guardian  appointed  by  the
 couft,  there  will  be  the  possibihty  of
 al]  sorts  of  other  guardians  foming
 and  Claiming  the  minor’s  money  I
 wovld  therefore  request  Government
 to  take  specific  care  to  see  that  that
 money  will  be  spent  for  the  benefit  of
 the  Minor,  in  whose  name  the  savings
 certificates  were  purchased

 ghrimati  Tarkeshwari  Sinha:  The
 law  has  provided  enough  remedies  if
 somebody  wants  to  act  in  a  manner  in
 whch  he  is  not  really  meant  to  act

 gomebody  tries  to  dodge  the  law
 taking  possession  of  money  which

 was  Meant  for  the  minor,  the  law  has

 provided
 other  channels,  Why  should

 provide  everything  here?  I  cannot
 unqerstand  it

 we  =Deputy-Speaker:  The  question

 “That  the  Bill  be  passed”.

 The  motion  was  adopted.
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 to
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 succession  duty,  I  was  told  that  it  does

 PUBEE
 —

 =  not  make  any  alteration  in  relation

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  I  beg

 to  move:

 “That  the  Bill  further  to  amend
 the  Public  Debt  Act,  1944,  be
 taken  into  consideration.”

 The  Public  Debt  Act,  1944,  regulates
 the  administration  by  the  Reserve
 Bank  of  India  of  the  public  debt  of
 the  Central  and  State  Governments
 and  securities  issued  by  them.  It  also

 governs  the  sale  and_  discharge,
 through  the  Reserve  Bank  of  India,
 of  the  0-year  Treasury  Savings
 Deposit  Certificates  and  5-year
 Annuity  Certificates  issued  by  the
 Central  Government,

 As  hon.  Members  are  aware,  _  this
 House  has  already  agreed  to  allow  the
 right  of  nomination  to  the  depositors
 in  Post  Office  Savings  Bank  and
 ‘holders  of  Savings  Certificates.  It  is
 “necessary,  therefore,  to  extend  similar
 facilities  in  respect  of  l0-year  Trea-
 sury  Savings  Deposit  Certificates  and
 l5-year  Annuity  Certificates  by
 amending  the  Public  Debt  Act,  1944,
 in  its  application  to  these  certificates.

 “The  nominees  would  thereby  acquire
 the  title  to  receive  the  payments  due

 -on  these  certificates,  in  the  event  of
 the  death  of  the  holders,  to  the  exclu-
 sion  of  all  other  persons,  without  the
 production  of  legal  documents.  This
 is,  however,  an_  enabling  provision
 for  the  payment  to  be  made  to  the
 nominees  against  a  valid  discharge
 and  is  not  intended  to  affect  adversely
 the  right  or  claim  of  third  parties  for
 recovery  from  the  nominees  of  any
 amounts  due  from  the  deceased
 holders.  Provision  for  this  purpose
 has  been  made  in  sub-section  (5)  of
 ‘the  new  section  9C,

 Sir,  4  move.

 Shri  Naushir  Bharucha  (East
 Khandesh):  Last  time  when  I  raised
 the  point  that  probably  this  infringes

 to  the  existing  Act.

 In  the  Statement  of  Objects  and
 Reasons,  it  is  said:

 “Section  7  of  the  Public  Debt
 Act,  944  provides  that  if  the  face-
 value  of  Government  securities
 belonging  to  a  deceased  holder
 exceeds  Rs.  5,000,  the  executors
 or  administrators  of  the  deceased
 holder  and  the  holder  of  a  succes-
 sion  certificate  shall  be  the  only
 persons  who  may  be  recognised
 by  the  Reserve  Bank  as  having
 any  title  to  the  securities.”

 So,  the  position  is  under  section  7,  if
 the  amount  exceeds  Rs.  5,000,  then
 they  insist  that  the  party  claiming  the
 amount  shall  pay  proper  succession
 duty  to  the  State  and  get  the  neces-
 sary  certificate.  It  is  further  stated
 here;

 “Suggestions  have  been  made
 from  time  to  time  that  as  the  pro-
 duction  of  legal  proof  of  succes-
 sion  involves  considerable  delay
 and  expense,  the  holders  of  Ten-
 Year  Treasury  Savings  Deposit
 Certificates  and  5-Year  Annuity
 Certificates  may  be  allowed  the
 right  to  nominate  a  person  or  per-
 sons  to  whom  the  amount  due  on
 the  certificates  could  be  paid  in
 the  event  of  the  death  of  the
 holders  without  the  production  of
 succession  certificate  or  other:
 proof  of  title.”

 In  other  words,  now  a  new  princip]
 is  being  introduced  in  the  Bill  under
 which  the  obligation  to  pay  succession
 duty  to  the  State  is  being  dispensed
 with.  Article  269  of  the  ConstitiNion’
 says:

 (1)  The  following  duties  ano  =
 taxes  shall  be  levied  and  collected
 by  the  Government  of  India  but
 shall  be  assigned  to  the  States  in
 the  manner  provided  in  clause
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 4%),  namely:—

 (a)  Guties  in  respect  of  succession
 ३७  property  other  than  agri-
 ह. ।:.... ह  land;

 २9७)  estate  duty  in  respect  of  pro-
 perty  other  than  agricultural
 land.“

 Article  274  says:

 “No  Bill  or  amendment  which
 dmmposes  or  varies  any  tax  or  duty
 in  which  States  are  interested...”
 ge.

 fBo,  the  first  question  would  be  whe-
 ther  succession  duties  are  duties  in
 which  the  States  are  interested  or
 not.  Under  article  269,  they  are
 interested.

 Tee  second  point  would  be  whether
 ३2908  Bill  varies  it  or  not,  As  the  State-
 ment  of  Objects  and  Reasons  points
 owt,  formerly  for  sums  above  Rs.  5,000
 they  used  to  insist  on  succession  certi-
 ficates.  Now  they  want  to  dispense
 with  it,  as  a  result  of  which  the  States
 would  lose  the  succession  duty,  which
 would  be  otherwise  payable  So,  this
 BH!  would@  require  recommendation  of
 the  President  under  article  274  in
 addition  to  article  117.  This  is  a  point
 which  requires  to  be  clarified.

 Shri  Prabhat  Kar  (Hooghly):  3  just
 want  to  know  whether,  while  nomina-
 ting  any  person,  any  stamp  or  regis-
 tration  will  be  required  for  the
 nomination.

 Shrimati  Tarkeshwari  Sinha:  Not
 necessary.  No  registration  is  required
 for  this,

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Regarding  the  point  raised  by
 Shri  Bharucha,  first  of  all,  from  the
 Statement  of  Objects  and  Reasons,
 yo  will  find  that  what  is  dispensed
 with  is  the  production  of  succession
 @#ertificate  in  certain  cases.  It  is  not

 Schedule,  item  88  in  List  I  deals  with
 vides  in  respect  of  succession  to  pro-

 perty  other  than  ergicuitura]  tand.  I
 am  assuming  for  the  moment  ‘hat  it
 is  a  duty  in  which  the  States  are
 interested,  Now,  what  is  dispensed
 with  is  not  the  duty;  what  is  dispensed
 with  is  the  production  of  succession
 certificate  before  the  Public  Debt
 Office  in  certain  circumstances.  That
 is  quite  within  the  power  of  Partie-
 ment  under  the  Concurrent  List,  item
 8.

 Mr.  Deputy-Speaker:  What  Shri
 Bharucha  says  is  that  it  would  be  hit
 by  article  I0(])(a)  which  relates  to
 imposition  and  abolition.  In  that
 connection  he  means  to  say  that  cer-
 tain  sums  were  being  charged  and
 credited  to  Government  revenues,
 because  there  was  this  provision  of
 succession  certificate.  Now  we  ere
 dispensing  with  that.  So,  Government
 treasury  would  lose  that  amount
 which  it  was  receiving.  Therefore,  he
 feels  that  in  such  a  case  a  certificate
 by  the  President  was  needed.  That
 is  his  argument.

 Shri  A.  K  Sen:  Not  under  article
 110,  if  I  have  understood  him  correct-
 ly,

 Shri  Naushir  Bharucha:  May  I
 make  it  clear?  This  is  a  money  Bill,
 that  is  not  disputed.  So,  it  is  coming
 under  article  0  Therefore,  they
 have  obtained  a  recommendation
 under  article  VW.  In  addition  to  that,
 what  I  would  point  out  is  that  succes-
 sion  duties,  under  article  269,  go  to
 the  State.  Then  under  article  274:

 “No  Bill  or  amendment  which
 imposes  or  varies  any  tax  or  duty
 in  which  States  are  interested.  or
 which  varies  the  meaning  of  the
 expression.  .shall  be  introduced
 or  moved  in  either  House  of  Par-
 liament  except  on  the  recom-
 mendation  of  the  President.”

 Now  the  question  3  whether  this  is
 not  a  “tax  or  duty  in  which  States  are
 interested”.

 Mr.  Depaty-Speaker:  In  effect,  it
 might  be.  But  the  Bill  does  not
 apecifieally  say  that.
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 Shri  Naushir  Bharuch:  By  intro-
 ducing  a  new  device,  namely,  of
 nominees,  you  cannot  take  away  from
 the  purview  of  the  Succession  Act
 certain  types  of  assets  which  other-
 wise  would  require  a  succession  duty
 That  is  what  I  want  to  pomt  cut
 Therefore,  what  you  are  really  doing
 is  changing  the  Schedule  of  duties
 though  you  have  not  mentioned  it  in
 so  many  words.  You  are  _:¢ally
 amending  the  Schedule  so  thu’  duty
 shall  not  be  payable  on  ten-year  trea-
 sury  savings  deposit  certificate.  and
 l5-year  annuity  certificates.  It  is
 just  like  introducing  a  clause  thai  the
 succession  duty  shall  not  be  payabie
 in  cases  of  ten-year  treasury  savings
 deposit  «  certificates  and  5-year
 annuity  certificates.  The  fact  that  you
 are  resorting  to  the  device  of  nomi-
 nees  does  not  thereby  lesson  the  sub-
 stance  of  what  you  intend  to  do,
 namely,  exemption  of  certain  asscts
 from  the  imposition  of  succession
 duties.  Therefore,  the  States’  share
 would  certainly  be  varied.  Article
 274  only  says:

 “No  Bill  or  amendment  which
 imposes  or  varies  any  tax  or  duty
 in  which  States  are  interested

 The  question  is  whether  as  a  result
 of  this  measure  the  States’  share  is
 varied  or  not.  It  need  not  say  that  in
 80  many  words  In  essence  it  does  it.

 ढाता  Achar  (Mangalore):  May  I
 point  out  that  the  Speaker  has  given
 @  ruling  a  little  bit  earlier  exactly  on
 the  same  point?

 Mr.  Depaty-Speaker:  That  was
 different,  Now,  according  to  the  hon.
 Member,  the  existing  Act  provides
 certain  revenues  to  the  States.  Now
 you  are  introducing  a  new  amendment
 the  result  of  which  will  affect  the
 share  of  the  States.

 Shri  A.  K.  Sen:  You  will  find  from
 the  Constitution  that  the  subject
 “succession”  comes  in  item  85  of  the
 Concurrent  List  So,  succession  is  a
 subject  on  which  both  the  Centre  and
 the  States  can  enact.  Here,  we  are
 not  even  changing  the  law  of  succes-
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 sion.  We  are  only  saying  that  the
 Public  Debt  Office  would  not  insist  '

 upon  the  production  of  succession’
 certificates  in  certain  cases  where  the  |
 nomination  has  already  been  made  in
 the  life-time  of  the  holder  of  the  Gov-
 ernment  security.

 Mr.  Deputy-Speaker:  Shri  Bhar-
 ucha  argues  that  if  the  present  '

 law  had  continued  and  the  Public
 Debt  Department  had  insisted  on  the
 production  of  the  succession  certifi-
 cate,  then  there  would  have  accrued
 certain  sums  of  fees  to  the  Govern-
 ment.  By  amending  the  Act  now  we
 arc  dispensing  with  the  necessity  of
 production  of  that  succession  certifi-
 Cats

 Shri  A  K.  Sen:  It  might  be.

 Mr.  Deputy-Speaker:  Those  sums
 that  would  hive  gone  to  the  treasury
 before  the  amendment  of  the  law
 would  not  be  accruing  to  the  Govern-
 mont  in  future

 ह. ह  A.  K  Sen:  That  is  so.

 Mr.  Deputy-Speaker:  The  only
 question  is  whether  it  would  be  hit
 by  the  words  ७३  article  274.

 चल  A.  K.  Sen:  It  is  not  mentioned
 here  at  all

 a
 Mr.  Depaty-Speaker:  The  wording

 “No  Bill  or  amendment  which
 imposes  or  varies  any  tax  or  duty
 in  which  the  States  are  interest-
 ed...”

 The  argument  of  Shri  Bharucha  is
 that  it  varies  the  tax.  Am  I  inter
 preting  him  correctly?

 Shri  Naushir  Bharucha;  Yes.

 Mr.  Deputy-Speaker:  “varying”
 according  to  the  dictionary  meaning,
 so  far  as  I  can  recollect,  is  making  ७
 difference  in  the  quantum  or  the
 amount  that  is  there.  It  may  heve
 indirectly  the  effect  of  bringing  in
 less  revenues.  But,  so  far  as  the  pre~
 visions  of  the  Billi  are  concerned.  haw

 =
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 can  we  judge  whether  they  vary  the
 tex  or  not?  Only  the  provisions  of
 the  Bill  are  $0  ह. अ  seen.  Now,  so  far
 as  We  can  see  the  provisions  of  the
 Bill,  they  do  not  provide  for  any
 variation,  so  far  as  that  tax  is  con-
 cerned.  Soa,  in  my  opinion,  that  would
 not  be  correct.

 Now  the  question  is:

 “That  the  Bill  further  to  amend
 the  Public  Debt  Act  be  taken  into
 consideration.”

 The  motion  was  adopted.

 Mr.  Depaty-Speaker:  Now  we  come
 to  clause-by-clause  consideration.  I
 shall  put  all  the  clauses  together.

 The  question  is:

 “That  clauses  2,  3,  J,  the  Enact-
 ing  Formula  and  the  Title  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2,  3,  I,  the  Enacting  Formula
 and  the  Title  were  added  to  the  Bill.

 Sbrimati  Tarkeshwari  Sinha:  |
 move:

 “That  the  Bill  be  passed.”
 Mfr.  Deputy-Speaker:  The  question

 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 23.58  brs.

 MOTION  RE:  FOURTEENTH
 REPORT  OF  THE  LAW  COMMIS-

 SION-—contd.

 tion  of  the  following  motion  moved
 by  Shri  Ram  Krishan  Gupta  on  the
 ै //. ह  August,  ‘1989,  namely:

 “That  this  House  takes  note  of
 the  Fourteenth  Report  of  the  Law
 Commission  on  the  Reform  of
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 Judicial)  Administration  (Volumes
 I  and  II)  laid  on  the  Table  of  the
 House  on  the  25th  February,
 1980."

 Along  with  that,  the  House  will  also
 consider  the  amendment  moved  by
 Shri  Nemi  Chandra  Kasliwal  on  the
 27th  August,  1959.

 s
 Shri  Naushir  Bbarucha  (East

 Khandesh):  Mr.  Deputy-Speaker,  on
 the  last  occasion  I  paid  my  humble
 tributes  to  the  labours  of  the  Law
 Commission  for  producing  a  volu-
 minous  and  useful  report  which,  as  I
 said,  even  if  it  is  partially  implement-
 ed,  would  go  a  long  way  in  putting
 our  system  of  judicial  adrhinistration
 on  soundcr  footing.  There  are  80
 many  issues  involved  in  the  Law
 Commission’s  Report  that  a  cursory
 list  which  I  have  prepared  has  got  at
 least  42  points.  So,  it  is  hardly  possi-
 ble  for  me  within  the  time  which  you,
 Sir,  were  pleased  to  allot  to  me,  ४०५
 deal  with  more  than  4  or  5  of  what  I
 consider  to  be  the  most  important
 issues

 One  issue  dealing  with  the  appoint-
 ment  of  High  Court  Judges,  to  which
 several  previous  Members  have  made
 reference,  is  an  issue  which  I  think
 this  House  should  consider  in  greater
 detail.  And  my  excuse  for  reverting
 to  that  point  is  that  I  consider  the
 whole  subject  so  very  important  that
 it  goes  to  the  very  basis  of  our  demo-
 cratic  existence  and  unless  ihe  diffi-
 culties  pointed  out  by  the  Law  Com-
 mission  in  the  report  are  dealt  wth
 satisfactorily,  I  am  of  the  opinion  that
 our  judiciary  is  bound  to  suffer
 deterioration.  As  this  House  is  cwere,
 atticle  2I7  provides  for  the  appoint-
 ment  of  High  Court  judges,  after  con-
 sultation  with  the  Chief  Justice  of
 India  and  the  Governor  of  the  State
 end  Chief  Justice  of  the  High  Court.
 The  Commission  points  out  that  in
 actual  practice  this  is  reduced  to  2
 conference  between  the  Chief  Minister
 and  the  Chief  Justice  of  the  High
 Court,



 Often  it  happens  that  the  Chief
 Mimister  and  the  Chief  Justice  do  not
 ape  eye  to  eye  and  therefore  a
 wrangle—rather  an

 the  Executive,  particularly
 the  Chief  Ministers  of  the
 I  would  therefore  request  the

 bon.  Law  Minister  to  give  this  House
 #  Very  categorical  assurance  jn  this
 respect  that  these  incidents  would  not
 seeur  in  future.

 ह, ह  aware  of  the  fact  that  the  hon.
 Law  Minister  by  his  traditions  and
 grading  certainly  believes  in  the  rule
 ef  law  and  he  will  be  the  last  man  to
 @e  anything  which  would  undermine
 the  foundations  of  democracy.  But
 the  charges  made  by  the  Law  Com-

 ainst  the  executive  are  very
 epecific,  very  clear  and  very  dis-
 turbing.  May  I  invite  the  attention  of
 the  House  to  Volume  I,  page  1,  pare-
 gteph  It  of  the  Law  Commission’s
 Mepert,  where  they  have  made  these
 seervations—

 “The  person  recommended  by
 the  Chief  Minister  may  be,  and
 occasionally  is,  selected  in  pre-
 ference  to  the  person  recommend-
 ed  by  the  Chief  Justice.”

 ‘Then,  again  it  has  been  pointed  out
 that—

 “the  Chief  Minister  thinks  that
 it  is  bis  privilege  to  distribute
 patronage”.

 appointment  of  High  Court  judges
 therefore  a  wrangle  ensues.  The
 Commission  further  goes  on  to

 द

 ह...
 ia  this  wrangle  a  Chief  Justice  pre-
 gers  to  concur  with  the  Chief  Minister
 gather  than  have  a  show-down  with
 nim.

 Then,  it  further  observes: —

 Tris  unetifiymg  _ुुाजदाररी,  ee
 brought  about  some  demoralisa-
 tion  in  the  minds  of  the  Chief
 Justices.....The  inevitable  result
 bas  been  that  the......  appoint-
 ments  are  not  always  made  on
 merit  but  on  extraneous  const-
 derations  of  community,  caste,
 political  affliations.

 it  has  also  pointed  out  further  on

 pase  B:--

 “Also  political
 and  worse,”

 considerations,

 gpat  is,  factors  and  influences  worse
 qpan  political  considerations,

 “are  creeping  in  and  Chief
 Justices  are  finding  it  increasing-
 ly  difficult  to  resist  this  sort  of
 pressure”

 fhe  clear  charge  against  the  Govers-
 pent  is—I  do  not  mean  this  Govern-
 pent  but  the  State  Government—that
 increasing  pressure  is  being  brought
 ypon  Chief  Justices  to  consent  to  the
 pominations  of  the  Chief  Ministers.

 ghen,  it  has  further  pointed  owt-—
 @,,..the  independence  of  tht

 judiciary  wil)  have  disappeared
 and  the  High  Courts  will  be  Sled
 with  Judges  who  owe  ther
 appointments  to  politicians.”



 ve

 Motion  re: 5397

 This  is  a  very  disturbing  state  of
 affaiy,  As  I  said,  we  do  not  hold
 either  the  hon,  Law  Minister  or  the
 hon.  Deputy  Law  Minister  responsible
 for  this,  but  the  Centre  certainly  owes
 it  as  a  duty  to  see  that  in  the  States
 the  appointments  of  judges  of  the
 High  Court  are  not  interfered  with  by
 the  Chief  Ministers.  I  am  coming  te
 that  point  presently.

 When  we  discussed  the  Kerala  issue,
 to  my  mind  the  basic  question  was
 that  the  Kerala  Government  went
 wrong  in  _  interfering  with  the
 judiciary.  They  undermined  the  posi-
 tion  of  the  judiciary  and  their  sense,
 of  security  and  independence.  Today
 if  this  state  of  affairs,  complained  of
 by  the  Law  Commission,  is  permitted
 then  I  feel  a  day  may  come  when  we
 shall  thoroughly  undermine  the  inde-
 pendence  of  our  judiciary.  If  the
 independence  of  judiciary  is  under-
 mined,  you,  Sir,  who  know  better  in
 this  matter  than  I  or  anyone  else  can
 do,  will  appreciate  the  fact  that  demo-
 eracy  has  got  no  meaning  left.  I  there-
 fore  request  the  hon.  Law  Minister  to
 look  into  these  things  carefully  and
 give  an  assurance  to  this  House  that
 he  will  take  up  this  matter  with  the
 Chief  Ministers  of  the  States.

 On  a  previous  occasion  when  this
 issue  was  raised  the  hon.  Law  Minis-
 ter  gave  a  statement  to  this  House
 saying  that  during  particular  years  a
 certain  number  of  appointments  were
 made  to  the  High  Courts.  He  said
 that  each  and  everyone  of  these  there
 was  concurrence  of  the  Chief  Justice
 of  that  particular  State,  excepting  one
 in  which,  he  said,  the  Chfef  Justice
 and  the.....

 Mr.  Deputy-Speaker:  The  hon.
 Home  Minister  had  made  that  state-
 ment,  I  suppose,  and  not  the  hon.  Law
 Minister.

 Shri  Naushir
 impression  is  that  it
 Law:  Minister.

 Pandit  K.  C.  Sharma  (Hapur):  The
 hon.  Home  Minister.

 Bharucha:  My
 was  the  hon.
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 Shri  Naushir  Bharucha:  I  stand
 corrected.  But  the  point  that  the  Law
 Commission  makes  is  not  that.  It  is
 true  that  the  concurrence  of  the  Chief
 Justice  of  the  High  Court  is  being
 obtained.  But  it  is  being  obtained
 almost  under  duress.  So  much  terrific
 pressure  is  brought  upon  them.  They
 say  that  political  considerations  and
 worse  are  creeping  in  as  a  result  of
 which  the  Chief  Justice  of  High  Courts
 are  compelled  to  surrender  their
 judgment.

 Mr.  Deputy-Speaker:  But  it  was
 said  that  the  concurrence  of  the
 Chief  Justice  of  the  Supreme  Court
 ulso  was  necessary  and  in  every  case
 he  had  concurred  in  that,  fo  far  as  I
 know.

 Shri  Naushir  Bharucha:  That  is
 exactly  that  point.  The  Law  Com-
 mission  also  says  that.  But  the  Law
 Commission’s  grievance  is  that  so
 much  terrific  pressure  is  brought  upon
 the  Chief  Justice  that  they  have  either
 to  enter  in  a  wrangle  with  the  Chief
 Minister  or  break  on  the  point  and
 have  a  show-down  or  succumb  to  that
 That  is  the  point  that  I  am  making
 and  that  is  the  point  that  the  Law
 Commission  has  made.  Therefore  I
 come  to  this  suggestion.  I  am  of  the
 opinion  that  the  time  has  come  when
 this  House  should  seriously  consider  a
 change  in  the  policy  with  Tegard  to
 the  appointment  of  High  Court  Judges. I  am  of  the  opinion  that  the  State
 executive  should  be  precluded  from
 having  any  voice  in  the  selection  of
 High  Court  judges.  I  do  not  under-
 stand  why  a  Chief  Minister,  who  essen-
 tially  is  a  person  belonging  to  a  politi-
 cal  party  and  whose  views  consciously
 or  un-consciously  are  coloured  by
 party  politics,  should  have  a  say  in
 the  matter  of  selection  of  judges  where
 the  calibre  is  better  known  to  the
 High  Court  judges,  the  Chief  Justices
 of  those  States  or  to  the  Chief  Justice
 of  India.  It  is  very  necessary,  if  we
 desire  to  maintain  the  independence  of
 the  judiciary  and  if  in  future  we  desire
 to  do  away  with  this  type  of  wrangle,
 that  the  appointments  must  be  kept
 absolutely,  above  board.
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 {Shri  Naushir  Bharucha]
 I  was  shocked  to  know  that  the

 Law  Commission  has  made  this  fur-
 ther  comment—

 “This  indeed  is  a  dismal  picture
 and  would  seem  to  show  that  the
 atmosphere  of  communalism,  re-
 gionalism  and  political  patronage
 have  in  a  considerable  measure
 influenced  appointments  to  the
 High  Court  judiciary......  With-
 in  a  few  years  of  Independence,
 however,  the  judgeship  of  High
 Courts  seems  to  have  become  8
 post  to  be  worked  and  canvassed
 for.”  e

 They  have  meant  clearly  ‘touting*
 This  sorry  state  of  affairs  has  got  to
 be  checked  and  remedied.  I  appeal  to
 the  hon.  Law  Minister  to  see  either
 by  legislation  or  otherwise  that  the
 States  executive  do  not  have  any
 voice  in  the  selection  of  High  Court
 judges.  This  is  essentially  a  matter  to
 be  decided  by  the  High  Court  and  the
 Supreme  Court,  if  necessary,  in  consul-
 tation  with  the  Governor  and  the
 Chief  Ministers  must  keep  completely
 out  of  this

 I  come  to  the  second  important
 point,  namely,  the  recommendation
 snade  by  the  Law  Commission  regard-
 imag  the  creation  of  a  Ministry  of
 Justice.  I  think  a  time  has  come  to
 consider  this  question  seriously  Our
 judicial  administration  and  our  gov-
 ernmental  set  up  is  such  as  not  to
 induce  to  better  co-ordination.  The
 responsibility  is  divided  between  the
 Home  Department  and  the  Law
 Department.  Today,  so  far  as  I  am
 aware,  the  Law  Department  is  virtually
 acting  as  an  adviser  of  the  Govern-
 ‘ment  and  as  draftsman  of  the  Gov-
 -arnment.  -Apart  from  that,  the  main
 responsibilities  are  being  discharged

 by  the  Home  Ministry  We  ciailm  that
 there  should  be  a  complete  separation

 ‘of  the  judiciary  from  the  executive  and
 i  think  Shri  Kamble  pointed  out  that
 it  is  necessary  that  there  should  be

 “bifurcation  at  the  very  top.  I  am  of
 the  opinion  and  fully  concur  with  the
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 recommendation  of  the  Law  Comnati-
 sion  that  responsibility  of  Co-ordinat-
 ing  law  and  order  as  well  ag  for
 Co-ordinating  organisational  matters
 in  States  must  rest  with  ai  new
 Ministry—a  Ministry  of  Justice  at  the
 Centre.  Such  a  Ministry  of  Justice
 can  act  as  a  store-house  of  informa-
 tion  and  a  clearing  house  of  ideas.  It  .
 can  also  lay  down  standards  in  the
 matter  of  judicial  administration  and
 can  ensure  that  the  various  High
 Courts  in  the  various  States  possess
 adequate  and  competent  personnel.  It
 can  also  persue  the  question  of  separa-
 tion  of  judiciary  from  the  executive
 in  the  various  States.

 If  a  Ministry  of  Justice  were
 created,  a  great  deal  of  improvement
 can  be  brought  about  because,  today,
 by  reason  of  the  fact  that  our  Cons-
 titutaon  has  provided  that  law  and
 order  are  State  subjects,  a  great  deal
 of  freedom  has  been  left  to  the  States
 aun  the  administration  of  justice.  A
 haphazard  growth  has  taken  place
 and  there  is  very  little  co-ordination
 between  State  and  State.  The  crea-
 tion  of  a  Ministry  of  Justice,  there-
 fore,  would  be  a  very  welcome  sug-
 gestion

 Just  now,  I  observed  that  the  exe-
 cutive  should  havé  no  hand  in  the
 appointment  of  the  judiciary.  I  go
 a  step  further  and  I  would  like  to
 express  my  concurrence  with  the
 recommendation  of  the  Law  Cormmis-
 sion  when  they  refer  to  the  appoint-
 ment  of  the  other  judicia)  officers.
 The  Law  Commission  recommends
 that  the  power  of  appointing  District
 judges  by  promotion  of  judicial  off-
 cers  and  their  postings  and  transfers,
 etc,  should  be  vested  in  the  High
 Court.  I  fully  agree  with  this.  It
 is  possible  for  Government  to  brow-
 beat  the  judiciary  by  transfers  or
 denying  them  promotions,  When  we
 discussed  the  Kerala  situation,  one  of
 the  things  that  transpired  in  the
 course  of  the  disoussion  wag  that
 when  certain  magistrates  decifsed  to



 judiciary  officers  and  their  postings
 and  trensfers  should  exclusively  vest
 im  the  High  Court  and  the  Home
 department  should  have  no  say  what-
 soever  in  this  matter.

 There  is  another  point  to  which  re-
 ference  has  been  made,  namely,  delay
 im  the  disposal  of  cases.  This  House
 has  repeatedly  discussed  this  issue
 and  this  issue  is  as  old  as  law  itself.
 Delays  of  law  are  proverbial.  But,
 in  the  present  case,  it  would  appear
 that  there  is  considerable  increase  in
 the  quantum  of  work  owing  to  the
 extraordinary  pace  of  legislative  out-
 put.  Inadequacy  of  staff,  judiciary
 and  ministerial  is  another  cause
 Where  arrears  have  grown  and  where
 there  is  delay  in  the  disposal  of
 cases,  in  spite  of  repeated  requests,
 State  Governments  have  declined  the
 most  reasonable  requests  of  courts
 for  the  supply  of  additional  judges
 or  ministerial]  staff.  It  would,  there.
 fore,  appear  that  it  is  very  necessary
 that  judicial  administration  should
 not  be  looked  upon  as  a  revenue
 earning  department  and  adequate
 atrength  should  be  provided  of  Judges

 There  is  another  thing.  the  cum-
 bersome  procedure  that  is  followed
 When  I  speak  on  this  point,  I  speak
 with  three  decades  experience  of  law
 courts.  The  procedure  is  so  cum-
 Dersome  that  needless  precipe  and
 affidavits  are  required.  Affidavits  of
 documents  are  very  common.  I  do
 not  understand  why  should  affidavits
 at  all  be  required  and  why  a  list
 should  not  be  furnished  instead  of
 affidavit.  Why  should  a  precipe  be
 required  after  the  filing  of  a  suit
 eaking  the  Registrar  or  the  other
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 officer  to  prepare  summons?  It  should
 be  automatically  prepared.  I  see  no
 reason  why  a  precipe  should  be  re-
 quired  asking  the  bailiff  to  serve.  It
 should  be  done  automatically.  The
 procedure  is  cumbersome.  Though
 the  Law  Commission  has  felt  that
 procedure  is  not  responsible,  I  am  of
 the  view  from  practical  experience
 that  the  procedure  can  largely  be
 simplified.

 e

 Speaking  about  Bombay,  on  the
 civil  side,  we  have  got  the  Small
 cause  court,  the  City  Civil  Court  and
 the  High  Court.  The  City  Civil
 court  was  created  to  facihtate  the
 Gisposal  of  cases.  But,  the  procedure
 is  very  cumbersome  and  that  adds  to
 the  delay.  I  would  suggest  that  the
 procedure  could  be  simplified  by
 increasing  the  pecuniary  jurisdic-
 tion  of  the  Small  Cause  court  to
 Rs  10,000,  abolishing  the  City  Civil
 court  and  transferring  the  remaining
 cases  to  the  High  Court.  The  pro-
 cedure  there  also  should  be  considera-
 bly  mmplified

 The  last  point  that  I  desire  to
 raise  is  that  the  voluminous  reports
 which  the  Law  Commission  has  placed
 before  the  House  deserves  the  serious
 attention  of  the  House.  As  recom-
 mended  therein,  I  hope  the  Govern-
 ment  will  appoint  a  Special  officer
 for  implementing  these  recommenda-
 tions  Too  many  reports  in  the  past
 have  been  shelved  I  hope  the  Law
 Comaussion’s  Report  will  not  meet
 that  fate.

 Shri  Harish  Chandra  Mathur
 (Pah)  Mr.  Deputy-Speaker,  we  have
 before  us  two  bulky  volumes,  a  very
 comprehensive  report  from  the  Law
 Commission  on  the  first  item  of  the
 terms  of  reference.  If  you  refer  to
 the  terms  of  reference—it  is  para  $
 to  which  this  report  refers  It  is
 said

 “The  terms  of  reference  to  the
 Commisison  will  be—
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 firstly,  to  review  the  system  of
 judicial  administration  in  all  its
 aspects  and  suggest  ways  and
 means  for  improving  it  and
 making  it  speedy  and  less  expen-
 sive;”’.

 With  all  my  respect  and  the  de-
 ference  to  the  great  lawyers  and  the
 hon.  Judges  who  have  served  on  this
 Law  Commission,  I  venture  to  submit
 that  I  feel  a  little  bit  disappointed,
 because  I  do  not  see,  except  stream-
 lining  the  present  set  up  of  adminis-
 tration,  whether  the  report  goes  to
 the  root  of  the  matter.  We  want
 speedy  and  less  expensive  adminis-
 tration.  We  wanted  a  change,  if
 necessary,  in  the  system’  of  adminis-
 tration.  But,  it  appears  to  me  that
 the  hon.  Members.  who  are  brought
 up  and  bred  in  the  present  system
 have  not  been  able  to  get  out  of  the
 groove.  They  have  only  suggested  a
 streamlining  of  the  present  adminis-
 tration.  It  is  there  I  express  my  dis-
 appointment  so  far  as  this  report  is
 concerned.

 Having  said  that,  so  far  as  the  re-
 commendations  are  concerned,  T  fur-
 ther  venture  to  submit  that  the  main
 recommendations  are  as  old  as  judi-
 cial  administration  itself.  When  I
 say  this,  I  do  not  mean  to.  detract
 from  the  value  of  the  recommenda-
 tions.  But,  I  only  wish  to  underline
 and  emphasise  the  fact  that  in  spite
 of  our  knowing  that  these  reforms  are
 called  for  for  a  long  time,  they  have
 not  been  implemented.  Knowing  that
 there  should  be  separation  of  the
 judiciary,  knowing  that  there  should
 be  independence  of  the  judiciary,  we
 have  not  been  able  to  streamline  our
 administration.  It  is,  therefore,
 absolutely  necessary  that  special
 attention  should  be  paid  now  to  the
 recommendations  made  by  the  Law
 Commission.  If  we  are  to  be  assured
 that  the  recommendations  of  the
 Law  Commission  which  are  numerous
 —some  of  them  could  be  implemented
 straightaway  and  some  of  them  could
 be  implemented,  if  pursued,  in  a  few
 months  time—are  not  again  to  be
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 pigeonholed,  it  is  extremely  necessary
 that  this  particular  aspect  is  given
 proper  emvhasis  and  we  have  a
 separate  Ministry  for  judicial  adminis-
 tration.  I  wish  to  emphasise  this.
 Let  us  realise  that  the  Home  Minis-
 try—we  have  nothing  to  say  against
 this  individual  or  that:  is  absolutely
 humbug.......  It  is  quite  clear  that
 the  control  over  the  judiciary  by  the
 Home  Ministry  is  just  a  hang  over
 of  the  past  which  has  no  meaning  in
 the  present  context.  Therefore,  for
 both  the  reasons,  for  the  indepen-
 dence  of  the  judiciary  and  for  having
 a  psychological  effect  on  the  country
 and  for  expeditious  implementation
 of  these  recommendations,  it  is  neces-
 sary  that  a  separate  Ministry,  re-
 commended  by  the  Law  Commission,
 is  formed.

 Not  only  that.  A  Special  officer
 should  be  appointed.  Even  if  a

 separate  Ministry  is  formed,  it  is
 extremely  necessary  that  a  Special
 Officer  is  appointed.  The  appoint-
 ment  of  a  Special  officer  becomes  all
 the  more  necessary  if  it  is  going  to
 continue  with  the  Home  Ministry
 which  is  heavily  burdened  with  all
 the  various  problems  of  the  country.
 I  would  like  to  make  a  further  sug-
 gestion  in  this  matter,  that  the  Special
 Officer  should  be  of  a  high  status.
 He  should  be  a  man  head  and
 shoulders  above  the  Secretaries  in  the
 Ministries.  I  must  say  it  would  be
 better  to  have  a  serving  High  Court
 Judge  to  be  appointed  to  see  that
 these  recommendations  are  implemen-
 ted.  Further,  I  would  very  much
 stress  that  every  six  months  a  report
 should  be  submitted  by  this  officer  to
 this  Parliament  as  to  what  steps  have
 been  taken  in  implementation  of  the
 recommendations  made  by  the  Law
 Commission.  Only  if  this  suggestion
 is  accepted,  only  if  such  an  officer  is
 appointed,  and  only  if  such  six-
 monthly  reports  are  submitted  cari
 we  expect  that  something  will  be
 done.

 Now,  passing  on  to  the  next  point
 about  the  appointment  of  the  judges,

 ही
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 particularly  regarding  the  appoint-
 ment  of  the  Chief  Justice,  a  recom-
 mendation  has  been  made  that  it
 should  not  go  absolutely  by  seniority,
 but  there  should  be  an  element  of
 selection.  With  all  the  respect,  again,
 for  the  members  of  the  Law  Com-
 mission,  I  stoutly  and  strongly  oppose
 this  recommendation.  It  is  one  of
 the  recommendations  which  will  do
 the  greatest  damage  to  the  indepen-
 dence  of  the  judiciary.  The  appoint-
 ment  of  the  Chief  Justice  should  be
 absolutely  by  seniority,  and  there
 should  be  no  wrangling  in  the  selec-
 tion  of  a  judge  for  appointment  as
 the  Chief  Justice.  Even  when  you
 make  appointments  to  the  Supreme
 Court,  you  must  take  into  considera-
 tion  all  the  various  elements.  Until
 and  unless  a  judge  who  is  the  senfor-
 most  himself  declines  to  take  over  the
 responsibility  of  the  Chief  Justice,  he
 athould  never  be  superseded,  and
 nobody  from  outside  should  be  taken
 and  superimposed  as  the  Chief  Jus-
 tice.  Othérwise,  it  will  do  very  great
 damage.

 I  can  say  that  I  know  of  a  case
 even  during  these  eleven  years  when
 ene  of  the  most  eminent  judges  of
 the  Supreme  Court  would  have  been
 superseded  and-would  not  have  been
 appointed  as  the  Chief  Justice,  if  this
 provision  had  been  there.  But  I  must
 pay  my  tribute  to  the  judges  of  the
 Supreme  Court,  for  all  the  judges
 of  the  Supreme  Court  said  that  they
 would  not  like  to  have  this  sort  of
 procedure,  and  that  the  seniormost
 person  should  be  appointed.  The
 man  who  was  being  promoted  from
 down  below  to  be  appoinfed  as  the
 Chief  Justice  refused  to  take  up  the
 appointment;  and  the  judge  who  was
 dwe  for  appointment  as  the  Chief
 Justice,  though  he  was  offered  the
 Governor’s  post,  this,  that  and  the
 other,  declined  to  take  up  those
 posts.

 It  is,  therefore,  in  that  context  that
 I  very  strongly  oppose  this  recom-
 mendation  of  the  Law  Commission
 regarding  the  appointment  of  the
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 Chief  Justice  on  the  basis  of  selec--
 tion.

 the
 much

 Regarding  the  appointment  of
 High  Court  judges,  though  so
 has  been  said  on  the  floor  of  the
 House,  and  the  Commission  have
 made  such  trenchant  criticism  in
 their  report,  yet  I  do  not  see  how
 this  trenchant  criticism  stands  sup-
 Ported  by  facts  and  figures.  The
 Home  Minister  told  us  the  other  day
 that  since  independence,  17  Supreme
 Court  judges  had  been  appointed,  and
 all  of  them  had  been  appointed  on
 the  recommendation  of  the  Chief
 Justice;  about  70  High  Court  judges
 had  been  appointed,  and  with  the
 solitary  exception  of  one,  all  the
 other  High  Court  judges”  had  been
 appointed  with  the  concurrent  re
 commendation  of  the  Chief  Justice  of
 the  High  Courts  as  well  as  the  Chief
 Justice  of  the  Supreme  Court.

 An  Hon.  Member:  Except
 case.

 in  one

 Shri  Harish  Chandra  Mathur:  My
 hon.  friend  Shri  Naushir  Bharucha
 has  argued  that  well,  the  facts  are
 so,  but  still  they  have  made  such  a
 recommendation  because  tha  Chief
 Justices  at  the  State  level  and  the
 Chief  Justice  at  the  all-India  level  alt
 yielded  to  the  pressure  of  the  execu-
 tive.  It  is  most  surprising,  and  [I
 think  there  cannot  be  a  greater  reflec-
 tion,  not  against  the  executive,  but
 against  judiciary,  that  these  people
 to  whom  we  give  such  a  high  place
 as  the  Chief  Justice  of  the  High
 Court  or  the  Chief  Justice  of  the
 Supreme  Court  have  yielded  to  pres-
 sure  from  the  executive.  When  ws
 have  provided  in  our  Constitution  all
 the  safeguards  necessary  for  them,
 what  is  there  for  the  judges  to  fear?
 Still,  if  they  yielded  to  pressure,  it  is
 much  better  not  to  trust  these  judges,
 and  it  would  ba  equally  good  to
 trust  the  executive.  If  these  judges
 who  have  been  given  a  high  place,
 who  are  above  criticism,  who  have
 been  given  all  the  security  and  who
 are  above  everything—and  we  have
 given  them  a  special  place—yield  to
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 indirect  pressure  from  tha  executive,
 which  can  do  no  harm  to  them,  then,
 certainly,  it  is  a  great  refiection.  I
 think  this  matter  demands  further
 examination.

 Shri  Naushir  SBharucha:  Please
 allow  me  to  correct  my  hon  friend.
 My  hon.  friend  has  said  that  it  re-
 ‘flects  on  the  judges.  At  page  72  of
 their  report,  all  that  the  Law  Com-
 mission  have  said  is  this-

 “The  voice  of  the  Chief  Justice
 iz  not  half  as  effective  as  it  was
 im  the  past.  Indeed,  instancen
 ate  known  where  the  recommen-
 dation  of  the  Chief  Justice  has
 been  ignéred  and  overruled  and
 that  of  the  Chief  Minister  has
 prevailed.  This  unedifying  pros-
 pect  has  brought  about  some
 @emorahsation  in  the  minds  of
 the  Chief  Justices  and  therefore,
 before  making  their  recommenda-
 tions  they  ascertain  the  views  of
 the  Chief  Mimuister  so  as  to  be
 sure  that  the  recommendation  to
 be  made  by  him,  the  Chief  Justice,
 will  eventually  go  through,  and
 he  will  be  spared  the  discomfiture
 and  loss  of  prestige  in  having  his
 nomination  uncermoniously  turned
 down.”

 So,  it  is  only  a  question  of  the
 judges  being  gentlemanly  That  is
 al.

 ह... उ  Garish  Chandra  Mathar:  If
 thet  is  the  explanation,  then  what
 ‘Shri  Naushir  Bharucha  calls  as
 gentiemaniiness,  I  call  a3  yielding  to
 pressure  That  is  the  only  difference

 ‘between  us  two.  And  I  do  not  expect
 this  from  the  Chief  Justices  of  the
 various  High  Courts,  and  particulerty,

 Whe  Chief  Justice  of  the  Supreme
 Court

 Shri  Satyendra  Narayan  Sinks
 {Aurangebad—Bihar):  They  are  not
 human  beings?  Does  the  hon  Mem-
 ह... अ  mean  to  say  that?

 Shri  Ware  Chandra  Mather:  if

 Mbey  are  human  beings,  and  if  they
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 Shri  Naushir  Bharucha:  They
 not  want  to  enter  into  an  areng
 fight  out  the  matter  with  the  Chief
 Minister.  They  were  too  gentlemanly
 for  that.

 Shri  Harish  Chandra  Mathar:  What
 is  the  sense  in  it?  They  are  as  good
 human  beings  as  the  Law  Minister  or
 anybody  else

 I  shall  rather  move  on  to  the  next
 point,  and  that  38  about  the  separa-
 tion  of  the  judiciary.  I  feel  very
 strongly  about  ths  matter.  You  will
 remember  that  questions  have  been
 asked  about  the  progress  that  has
 been  made  regarding  the  implemen-
 tation  of  ths,  and  we  find  that  Rajas-
 than  happens  to  be  one  of  those  States
 where  it  has  not  been  implemented.  I
 do  not  know  how  it  happens,  but  #f
 we  take  a  general  notc,  we  find  that
 it  so  happens  that  most  of  the  States
 in  the  south  have  separated  §  the
 judiciary  from  the  executive,  and
 tmost  of  the  States  in  the  north  have
 not  done  it  I  do  not  know  how  this
 strange  phenomenon  hae  happened

 Shri  Naushir  Bharacha:  Moghu)
 influence'

 Shri  Harish  Chandra  Mather:  Even
 U.P.  has  separated  the  judiciary  only
 in  certa  n  districts,  in  moxt  other  dis-
 tricts,  it  has  not  been  separated.  But
 so  far  as  Rajasthan  35  concerned,  8  9
 really  unfortunate  that  we  have  gone

 executive  It  must  be  borne  in  mind
 that  nearly  ninety  per  cent  of  the
 people  have  got  to  deal  with  the
 mogistracy  at  the  lower  level,  and  if

 influence  of  the  executive,  then
 separation  at  the  higher  level  has  wery
 ‘little  meaning.  Therefore,  it  &  am



 5403  Motion  re:

 tremely  necessary  that  such  an  officer
 should  be  appointed  here,  who  will
 pursue  and  see  that  this  separation  is
 drought  about  as  quickly  88  possible.

 Lastly,  I  shall  deal  with  the  ques-
 tien  of  the  Benches.  This  point  was
 referred  to  by  my  hon.  friend  Shri
 Kasliwal,  He  has  tabled  an  amend-
 ment  to  it.  1  really  congratulate  him
 for  his  eloquence.  I  sympathise  with
 him  for  his  injured  feelings.  But  I
 certainly  cannot  compliment  him  for
 digg  ng  out  the  issue  out  of  the  grave.
 He  has  done  no  good  to  anybody.  I
 am  afraid  he  hes  done  a  great  harm
 and  a  great  injury  to  his  own  State  of
 Rajasthan.  Now,  it  is  not  merely  on
 the  recommendation  of  the  Law  Com-
 mission  that  this  step  has  been  taken
 I  think  if  the  facts  are  examined,  it
 will  be  found  that  the  case  that  was
 assiduously  bu  lt  up  here  would  col-
 lepee  like  a  house  of  cards  under  the
 weight  of  the  simple  facts  which  I
 shall  state  before  you

 It  was  when  the  integration  of  the
 States  was  brought  about,  that  the
 Central  Government  had  appo:nted  a
 committee  to  look  into  the  question
 as  to  what  offices  and  what  institu-
 tions  should  be  located  where.  I  think
 the  name  of  that  committee  was  Patel
 Committee  or  something  like  that
 That  committee  reported  that  there
 was  nothing  very  much  to  choose
 between  Jodhpur  and  Jaipur  so  far  as
 the  location  of  the  capital  was  con-
 cerned.  They  have  stated  it  clearly
 30  the  report,  which  is  available  in
 the  Library,  and  anybody  can  go  and
 see  it.  Then,  they  said  that  for  cer-
 tain  reasons  they  would  like  that

 —
 became  the  capital  of  Rajas-

 We  never  raised  a  voice  against  it,
 we  dd  not  say  a  word  against  it
 As  a  matter  of  fact,  I  might  submit
 tis  to  you,  though  it  may  be  used
 against  me  in  the  elechons  anywhere,
 and

 =
 ॥... ..... ह  to  say  .t  from  the

 fioor  this  House  again;  you  may
 have  a  look  at  the  evidence  which  I
 gave;  T  have  said,  nothing  doing  about
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 tinue  at  Jaspur;  we  have  hardly
 settled  there;  it  would  be  waste  of
 public  money  if  the  capital  is  shifted;
 it  would  be  unsettling  the  whole
 thing;  therefore,  the  capite]  must
 contunue  there.  I  have  gone  and  given
 this  evidence  before  the  Rau  Cam-
 mittee  whch  was  lately  appointed;  I
 was  with  them  for  about  an  hour.

 *This  Patel  Committee  recommended
 that  the  integrated  seat  of  the  High
 Court  should  be  at  Jodhpur;  they
 further  recommended  that  certain
 important  departments  like  the  office
 of  the  Comptroller  and  Auditor-Gene-
 ral  should  be  located  there;  they
 further  recommended  that  the  uni-
 versity  should  be  located,  there.  It
 was  only  in  the  course  of  the  mtegra-
 tion  that  the  Benches  were  located  at
 Bikaner,  Kotah,  Udaipur  and  Jaipur.
 I  would  lke  to  ask  my  hon.  friend
 Shri  Kasliwal  as  to  what  the  differ-
 ence  in  the  status  of  all  these  four
 Benches  was  Was  there  any  differ.
 ence  between  the  status  of  these  four
 Benches?  The  Bikaner  Bench  was
 wound  up;  the  thing  was  transferred.
 Kotah  was  wound  up,  and  Jaipur,
 which  was  on  the  same  footing  with
 the  other  three,  continued,  not
 because  of  merit  but  because  of  cer-
 tain  political  pressures;  later  on,  in
 spite  of  the  decision  of  the  ‘Capital’
 Commuttee,  because  of  certain  politi-
 ca]  pressures,  because  of  certain
 machinabons—!  wil}  not  go  into  the
 details  of  the  politics  of  Rajasthan
 here—because  of  these  cons.derations,
 tt  continued  there  And  the  Home
 Minster,  even  m  spite  of  all  this,
 while  lay.ng  the  foundation  stone  of
 the  High  Court  building  to  house  the
 Bench  there  used  a  word,  to  which,
 I  thnk  I  objected  when  my  hon.
 friend  was  esking,  because  even  at
 that  stage,  the  Home  Minister  felt
 that  something  wrong  was  being  done
 but  he  would  not  like  to  override  cer-
 tain  considerations  which  were  there.

 Then  aga’n  after  that,  another
 independent  body  was  appointed  to  go
 mto  the  whole  matter,  because  when
 Ajmer  was  integrated,  we  wanted  to
 settled  things.  Though  my  hon.  friend,
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 Shri  Kasliwal,  mentioned  here  that
 the  Rau  Committee  had  nothing  to  do
 with  it,  it  was  referred  to  it.  I  ask
 him:  why  not  go  and  read  the  report
 which  is  published  in  the  Gazette?  A
 definite  reference  was  made  to  that
 Committee  about  the  location  of  the
 var.ous  departments,  the  High  Court
 and  the  capital.  I  appeared  before
 that  Committee.  That  Committee
 toured  all  over  Rajasthan  and  report-
 ed.  It  was  stated  that  it  was  wrong
 not  to  have  implemented  that  deci-
 sion,  that  the  High  Court  should  be
 definitely  be  there  not  only  on
 administrative  grounds  but  in  the
 very  best  interest  of  the  judiciary
 itself.  The  Bar  of  Jodhpur  is  superb.
 They  said  that  all  buildings  are  there
 and  nothing  has  got  to  be  added.  For
 various  other  considerations  also,  they
 said  that  it  would  be  a  sheer  injustice
 not  to  put  the  High  Court  there.  The
 Rau  Committee  made  a  clear-cut  ए€-
 commendation.  In  spite  of  that  recom-
 mendation,  we  said:  ‘All  right;  let  the
 Home  Minister  decide  in  his  wisdom
 what  has  to  be  done’.  And  the  Home
 Minister  with  the  full  concurrence  of
 everybody  in  Rajasthan  decided  that
 the  integrated  High  Court  should  be
 located  at  Jodhpur.  It  was  not  only
 the  Congress  Party,  the  ruling  Party,
 which  was  aggreeable  to  it.  The
 Congress  Party  passed  a  resolution.
 The  Assembly  said  that  and  here  in
 the  Home  Minister’s  house  all  the
 various  representatives  from  Rajas-
 than  met.  The  President  of  the  Bar
 Association  of  Bikaner  said  that  they
 wanted  the  integrated  High  Court
 there.  He  was  not  for  a  Jodhpur
 Division  or  Udaipur  Division  or  Ajmer
 Division.  It  was  not  only  the  MLAs
 who  were  there.  The  representatives
 of  Ajmer  Division  were  there  and  they
 spoke  before  the  Home  Minister—the
 Home  Minister  will  bear  testimony  to
 it.  Everything  was  done  like  that.
 So  there  was  no  necessity  of  raising
 the  question  now.

 So  it  is  only  such  wrong  attitude
 which  my  friends  take  which  creates
 a  very  unhealthy  atmosphere  in  the
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 whole  State.  It  is  only  such  attitude
 which  is  responsible  for  bringing  out
 such  feelings  as  ‘Eastern  Rajasthan’
 and  ‘Western  Rajasthan’  and  giving
 rise  to  a  demand  for  the  bifurcation
 of  Rajasthan.  I  wish  my  hon.  friend
 would  be  well  advised  to  chew  only
 that  much  which  he  can  bite.  Let
 him  bite  only  as  much  as  he  can  chew.
 He  has  got  the  capital.  He  has  got
 the  legislature.  So  let  these  regional
 feelings  not  be  aroused  unnecessarily.

 Even  apart  from  the  Law  Commis-
 sion’s  Report,  the  location  of  the  High
 Court  at  Jodhpur  is  absolutely  on
 merit,  and  the  different  grounds  and
 different  circumstances  and  the  facts
 which  have  been  given  here  against
 it  will  not  stand  scrutiny.  I  rely
 entirely  on  the  facts  available  in  the
 Parliament  Library  and  elsewhere.

 Shri  Raghubir  Sahai  (Budaun):  I
 join  my  hon.  friends  who  have  paid
 an  eloquent  tribute  to  the  distinguish-
 ed  members  of  the  Law  Commission
 who  have  produced  such  an  admir-
 able  Report.  It  would  be  very  diffi-
 cult  in  the  time  at  my  disposal  to
 deal  with  each  and  every  aspect  of
 this  Report.  But  with  your  permis-
 sion,  I  would  confine  my  remarks
 mainly  to  three  points  namely,  the
 village  panchayat  courts,  perjury  and
 corruption.

 So  far  as  the  village  panchayat
 courts  are  concerned,  it  is,  no  doubt,
 well  known  that  they  are  performing
 a  very  useful  role,  because  they  are
 deciding  so  many  petty  cases  of  civil,
 criminal  and  revenue  nature  in  the
 villages  so  very  cheaply  and  expedi-
 tiously.  We  also  know  that  a  lot  of
 these  cases  had  been  taken  away  from
 the  files  of  the  district  courts,  either
 criminal  or  civil  or  revenue.  But  the
 Main  point  that  has  to  be  considered
 in  this  connection  is,  what  is  the
 quality  of  justice  that  these  courts
 administer.  It  is  quite  well-known
 that  in  many  cases  which  are  decided
 by  these  village  courts,  they  are
 actuated—I  mean  the  panches—by
 group,  class  factional  and  other



 they  perhaps  begin  to  think  that  they
 have  to  dec  de  these  cases  by  record-
 ing  evidence,  by  hearing  the  part’es,
 by  allowing  cross-examination  and
 by  delivering  judgments  As  the  Law
 Commission  has  pointed  out,  if  the
 emphasis  was  laid  on  the  fact  that  the
 main  functon  of  these  v.llage  courts
 was  to  decide  cases  by  arriving  at
 amicable  settlement,  I  thnk  every-
 thing  would  be  satisfactory.

 In  this  connection,  we  will  also  have
 to  take  into  cons'deration  the  way  in
 which  these  panches  are  selected.  The
 Law  Commission  has  emphasised  that
 they  should  be  selected  by  a  prescrib-
 ed,  competent  authority  from  amongst

 panel  of  elected  panches  on  the
 desis  of  thelr  qual  fications  of  literacy

 wad  ‘heir  repuiation  for  impartiality.
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 I  am  sorry  that  these  two  we'ghty
 considerations  are  not  being  given
 eect  to  and  are  not  considered  at
 the  time  of  selection  of  these  panches.
 If  these  two  main  considerations  were
 given  effect  to,  then  the  quality  ef
 justice,  to  which  I  have  just  referred,
 38  bound  to  improve.

 Then  there  us  another  consider,
 tien,  with  regard  to  the  jurisdiction
 of  these  panchayat  courts.  Apart
 from  the  useful  role  that  these  pas-
 chayat  courts  are  pesforming,  we
 have  to  take  into  consideration  their
 limitations

 The  Law  Commission  has  definitely
 aome  to  the  dec:sion  that  in  no  oase
 their  pecuniary  jurisdiction  “should  gp
 beyond  Rs,  250  and  in  no  case  the
 power  of  inflicting  fine  should  go
 beyond  Re.  50.  But  I  can  give
 instances  of  certain  State,  of  which
 UP.  is  one,  where  the  pecuniary  juris-
 6  ton,  by  a  simple  executive  order,
 has  been  raised  to  the  extent  of
 Ra.  500.  Such  things  have  been
 characterised  by  the  Law  Commission
 as  unwise.

 We  know,  especially  those  tawyer
 Members  of  this  August  Assembly
 know,  that  in  conferring  semali-cause
 court  powers  on  Munsifs  and  Sub-
 judges,  their  expenence  and  com-
 petence  were  always  taken  into  con-
 sideration  and  the  small-cause  court
 powers  were  not  conferred  on  them
 all  at  once.  So,  at  least  in  determin-
 ing  their  pecuniary  jurisd  ction  in
 revenue  and  civil  cases  and  also  their
 power  of  inflicting  fines,  all  these  con-
 siderations  should  be  kept  in  m  nd.

 The  Law  Commission  has  also  laid
 down  that  the  work  of  the  village
 panchayats  should  be  watched  very
 closely  from  day  to  day.  They  have
 recommended  that  a  special  officer
 should  be  appomted  to  do  this  duty;
 m  case  one  special  officer  was  not
 enough,  more  than  one  special  officer
 should  be  appointed  This  has  been
 lacking,  I  th  nk,  almost  in  every  State.

 Another  salutary  principle  that  has
 been  ३8.5  down  by  the  Law  Commis-
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 gion  is  that  in  those  cases  where
 panches  have  been  accused  of  gross
 partiality  and  misconduct  or  they
 were  otherwise  proved  to  be  corrupt,
 then  the  District  Judge  should  be
 empowered  to  remove  them.  That
 power  should  also  be  taken  into  con-
 siderat on  and  should  be  given  to  the
 District  Judges.  If  these  points  that
 have  been  mentioned  by  the  Law
 Commission  were  taken  into  consider-
 ation  and  given  effect  to  the  work
 of  the  village  panchayats  could  be  all
 the  more  improved  in  quality.

 Now,  I  would  come  to  the  other
 point,  perjury.  In  this  connection  the
 Law  Commission  has  been  pleased  to
 remark:

 “It  has  been  stated  that  perjury
 of  late  has  increased  greatly.  The
 sanctity  of  oath  has  almost  dis-
 appeared  and  persons  seem  pre-
 pared  to  make  false  statements
 on  oath  in  courts  of  law.  The  law,
 however,  is  very  rarely  invoked
 for  the  purpose  of  punishing  the
 perjurer.”

 Proceeding  further,  the  Commission
 says:

 “Steps  have  to  be  taken  to  con-
 trol  this  growing  evil  which  tends,
 more  and  more,  to  _  bring  the
 administration  of  justice  into  dis-
 repute.”

 After  having  recorded  these  find-
 ings,  the  Law  Commission  suggested
 a  change  in  the  present  Criminal  Pro-
 cedure  Code.  Accord'ng  to  the
 present  provisions  of  the  Criminal
 Procedure  Code,  if  a  trying  court
 comes  to  the  conclusion  that  a  witness
 has  committed  perjury  it  shall  record
 that  finding  in  the  course  of  its  judg-
 ment  and  that  judgment  would  be
 sent  to  another  court  which  would
 try  the  perjurer  and  would  inflict
 pun‘shment.

 The  Law  Commission  has  suggested
 a  change  in  the  present  law  and  the
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 change  is  that  the  very  court  where
 the  second  contradictory  statement  has
 been  made  should  be  empowered  to
 try  that  person  and  to  inflict  a  punish-
 ment  or  imprisonment  up  to  6  months.
 I  quite  understand  that  by  adopting
 this  procedure  some  delay  would  be
 avoided.

 But,  in  this  connection  the  Law
 Coramission  itself  says  that  laying
 down  a  minimum  punishment  or  mak-
 ing  it  severe  does  not  result  in  reduc-
 ing  the  incidence  of  a  particular  k:nd
 of  crime.  I  quite  agree  with  that.
 Therefore,  even  by  adopting  the
 amendment  that  the  Law  Commission
 has  suggested  the  evil  of  perjury  is
 not  going  to  be  put  down.  I  suggest
 that  some  more  positive  step  should
 have  been  suggested  and  taken  to  put
 down  this  growing  evil  of  perjury.  It
 shows  that  the  remedy  for  this  grow-
 ing  evil  lies  not  in  the  enactment  of
 this  kind  of  legislation  only  but  some-
 where  else.

 In  this  connection,  with  your  per-
 mission,  I  would  like  to  draw  the
 attention  of  this  House  to  a  Bill  that
 I  moved  in  regard  to  putting  down  this
 evil  of  perjury.

 Shri  Braj  Raj  Singh  (Firozabad):
 You  withdrew  it.

 Shri  Raghubir  Sahai:  Thereby  [£
 suggested  an  amendment  of  the  Crimi-
 nal  Procedure  Code,  section  B42....-

 Shri  Braj  Raj  Singh:  What  happen-
 ed  to  it  then?

 Shri  Raghubir  Sahai:  I  am  coming
 to  that.  The  provis:on  runs:

 “The  accused  shall  not  render
 h'mself  liable  to  punishment  by
 refusing  to  answer  such  ques-
 tions,  or  by  giving  false  answers
 to  them;  but  the  Court  and  the
 jury  (if  any)  may  draw  such
 inference  from  such  _  refusal  or
 answers  as  it  thinks  just.”

 My  submission  then  was—-and  my
 submission  still  is—that  if  you  want
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 to  root  out  perjury,  if  you  want  to
 control  th.s  growing  evil,  there  should
 pe  at  least  no  statutory  permission
 to  make  a  false  statement  and  that  by
 keeping  this  provision  as  it  is  you  are
 in  a  way  giv.ng  encouragement  to  the
 speaking  of  falsehood.  That  should
 have  been  removed.

 My  Bill  was  sent  all  over  the  coun-
 try;  it  was  circulated  for  elic.ting
 public  opinion.  I  am  glad  to  say  that
 the  consensus  of  opinion—the  major-
 िक  of  the  opin  ons  that  weragreceived
 —was  in  favour  of  the  Bill.  But,  un-
 fortunately,  some  of  the  States  were
 opposed  to  it  and  that  was  the  posit  on
 taken  up  by  the  hon.  Minister  of
 Home  Affairs  then  As  the  State
 Governments  were  opposing,  there-
 fore,  the  Bill  was  not  acceptable  to
 him.

 This  is  a  growing  ev)!  and  this  is  a
 point  which  should  not  be  :gnored
 Therefore,  at  least  that  Bill  of  mine,
 the  opinions  that  had  been  collected
 from  ajl  over  the  country  and  the  pro-
 ceedings  of  the  Parhament  should
 have  been  transmitted  to  the  Law
 Commission  so  that  they  may  study
 the  whole  thing  and  e  ther  accept  the
 suggestions  that  I  made  or  may  make
 some  alternative  suggestions  to  root
 out  this  growing  evil.

 My  last  point  would  be  the  removal
 of  corruption  from  law  courts.  Every-
 body  knows  that  corruption  is  as
 much  prevalent  in  our  law  courts  and
 within  the  precincts  of  the  law  courts
 es  is  perjury.  In  this  connection  the
 Law  Commission  saya:

 “The  court  over  which  a  judi-
 cial  officer  presides  suffers  in  the
 public  eye  if  the  administrative
 set-up  of  the  court  is  corrupt.
 This  undoubtedly  refiects  discredit
 on  the  judicial  officer  concerned.
 It  is,  therefore,  of  the  utmost
 importance  that  a  judicial  officer
 should  exam'ne  the  administra-
 tive  sections  from  time  to  time
 and  control  the  staff.”
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 I  think  everybody  here  will  agree
 that  there  is  common  talk  all  over  in
 the  streets  and  everywhere  that  cor-
 ruption  is  prevalent  in  law  courts,
 Take  the  peshkar,  the  ahalmad  or  the
 clerk  or  even  the  peon,  everybody  is
 given  to  taking  bribes  and  illegal
 gratifications

 «Mr.  Deputy-Speaker:  The  hon,  Mem.
 ber  should  conclude  h  s  remarks.

 Shri  Raghnbir  Sahai:  I  am_  closing
 my  remarks  within  a  few  minutes,  Sir.

 This  38  a  growing  evil  and  should  be
 checked.  It  is  the  duty  of  the  officers
 in  charge  of  these  courts  to  check  it.
 There  are  the  0  strict  Mag.strates
 under  whom  so  many  courts  work;
 there  are  the  Add.tional  District
 Magistrates  under  whom  so  many
 courts  work  and  there  are  District
 Judges  under  whom  so  many  courts
 work  They  are  cognisant  of  it  but
 it  75  due  to  their  connivance  and  due
 to  their  abetment  that  these  things
 take  place.  I  wish  that  emphas.s
 should  be  laid  on  these  high-placed
 dign  taries  to  see  that  corruption  does
 not  take  place  under  their  very  nose.
 It  is  also  the  duty  of  the  lawyers’
 associations  and  other  non-officials  to
 create  public  opinian  so  that  this  evi?
 may  be  rooted  out  from  our  public
 hfe.

 Shri  1. दि  R.  Munisamy  (Vellore)-
 Mr.  Deputy-Speaker,  I  am  afraid  I
 have  to  s.ng  a  different  song.

 Mr.  Depaty-Speaker:  That  may  36
 Pieasant  at  least.

 Shri  N.  R.  Manisamy:  I  want  to:
 refer  only  to  one  point  and  be  done
 with  it.  The  first  of  the  terms  of
 reference  g.ven  to  the  Commission
 reads:

 “firstly,  to  review  the  system  of
 judicial  adm«nistration  in  all  its
 aspects  and  suggest  ways  and
 means  for  improving  it  and  mak~
 ing  it  speedy  and  less  expensive;"’
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 The  Commission  has  taken  upon  itself
 the  responsibility  of  amplifying  this:

 “With  regard  to  the  first  term
 of  reference,  the  Commission's
 inquiry  into  the  system  of  judicial
 edm:nistration  will  be  compre-
 hensive  and  thorough,  including
 in  its  scope.  recruitment  of
 the  judiciary  ”.  -

 Strictly  speaking,  the  ambit  or  the
 scope  of  the  terms  of  reference  does
 not  deal  with  the  vaccuitment  of
 spersonnel,  It  is  left  to  the  President
 -or  the  Governor.  Article  27  says

 “Svery  Judge  of  a  H  gh  Court
 shall  be  appointed  by  the  Pres:-
 Gent  by  warrant  under  his  hand
 and  seal  after  consultation  with
 the  Chief  Justice  of  India,  the
 Governor  of  the  State..  ”

 The  Governor  does  not  act  suo  motu
 After  all,  he  35  a  figure-head  of  the
 ‘State  and  he  has  to  act  only  m  con-
 wultation  with  the  Counci!  of  Minis-
 tears  and  they  in  ther  wisdom  choose
 a  particular  individual  The  Gover-
 ner  of  his  own  cannot  offer  any
 anion  es  regards  any  mdividual
 because  he  is  not  aware  of  what  33
 going  on  in  the  High  Court  except
 through  hs  Council  of  Ministers.  He
 has  necessarily  to  seek  the  assist-
 ance  of  the  Munisters  and  take
 their  recommendation  Whenever
 xt  is  said  ‘after  consultation  with
 the  Governor’  it  necessamly  means
 that  the  Chief  Minister  comes
 into  the  picture.  The  whole  burden
 as  thrown  on  the  Chief  Minister  and

 the  uses  some  political  influence  and
 -Qoles  out  the  patronage.  Ordinarily
 that  person  is  chosen  by  the  Presi-

 ‘dent  because  the  Governor  ig  con-
 aylted  and  his  views  are  given  con-

 :sideration.

 So  far  as  the  appointment  of  the
 Judges  is  concerned,  it  is  purely  a
 personnel  aspect  which  does  not
 come  under  the  terms  of  reference

 “They  are  asked  to  see  whether  there

 deference  to  their  wisdom,  I  dare
 that  Jt  does  not  come
 ters  of  reference.  Of  course
 a  gestion  af  interpretation  and
 a;  i  could  see  my  nterpretatiog
 that  it  does  not  fall  within  this.
 that  rec  dation  seems  to  be
 trareous,  it  does  not  come  within

 urview  of  the  terms  of  reference
 as  such  no  serious  consideration  need
 be  given  to  this  aspect  thougn  many
 hon  friends  have  stated  that  mush
 shovld  be  done  about  this.

 i
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 y  know  a  particular  gentleman
 when  I  was  practising  in  the  Madras
 gigh  Court  and  his  name  has  been
 recommended  from  England  and  he
 was  chosen  ag  a  Judge.  As  a  matter
 af  fact,  he  was  not  having  any  case
 on  the  orginal  or  appellate  side.  He
 was  having  only  matrimonial  suits
 and  he  will  be  appearing  in  the  ori-

 al  side  once  in  a  month  or  twice
 Al)  of  us  were  surprised  when  he

 as  appointed  as  a  High  Court  Judge.
 But  after  the  appointment,  he  has
 done  Ins  best  and  his  performance
 waS  appreciated  as  one  of  the  best.
 Lixewise,  there  may  be  a  person  who
 has  put  forth  ten  years  of  practice
 as  an  advocate

 yir  Deputy-Speaker:  Should  they
 find  out  persons  who  have  appeared
 onc®  or  twice  a  month?

 ghri  ्,  R.  Muniswamy:  I  meant  te
 say  that  though  his  appearance  in  the
 covtt  was  rather  rere,  he  hag  enough
 legal  acumen  After  all,  he  is  an

 glishman  and  he  8  not  here.  2
 ger  to  Justice  Mock  Meany  of

 his  Judgments  have
 the  Privy  Council.

 yj  am  told  that  the  says
 if  8  person  has  got  ten  years |

 !
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 ing  as  an  advocate,  he  can  be  recruit-
 ed  as  a  High  Court  Judge.  What  is
 the  nature  of  the  work  that  he  is
 having?  In  what  courts  is  he  practis-
 ing?  Is  it  in  the  Distnct  Court?  Is
 at  on  the  original  side  or  the  appel-
 late  side?  These  things  should  be
 looked  into  if  a  man  is  enrolled  as
 an  advocate  when  he  i8  20  years  old
 he  may  begin  practice  in  taluk  or
 division  centres  That  man's  name
 may  be  recommended  by  the  Chief
 Minister  to  the  High  Court  as  being
 a@  fit  person  for  the  post  of  a  Judge
 He  will  be  hardly  30  or  32  years  old
 In  exceptional  cases  certain  persons
 may  have  very  keen  intellect  It  1५
 possible  that  they  have  not  practised
 in  district  court  or  the  High  Court

 हाती  iley  mmy  dv  revronier  lr  dahon
 case,  the  reference  that  has  deen
 made  by  the  previous  speakers  has
 got  weight  I  would  again  say  that
 this  subject  of  recruitment  of  the
 judieaary  does  not  come  within  the
 purview  and  so  we  shall  not  give
 thought  to  that

 With  regard  to  the  speedy  disposa!
 ef  cases,  the  cxecutive  issues  direc-
 tions  to  the  criminal  courts  that  they
 should  dispose  of  the  cases  within
 two  months  or  three  months  But  the
 civil  cases  take  a  longer  time  More
 often  it  3९  said  that  delays  occur  in-
 evitably  Still  they  could  be  avoided
 if  some  thouht  could  be  given  to  the
 disposal  of  cases  The  advocate.
 themselves  who  appear  on  either  side
 are  to  be  held  responaibk  for  this
 they  manoeuvre  to  get  adjournment.
 m  such  a  way  that  the  judges  have
 no  other  alternative  except  to  grant
 the  adjournment  So,  the  fault  alo
 hes  on  the  advocates  who  appear  to
 take  longer  time  for  reasons  best
 known  to  them  On  certain  occasions
 T  have  known  that  for  their  own  per-
 sonal  reasons,  they  ask  for  an  ad-
 journment  so  that  the  period  is
 lengthened  for  another  2-3  months  ०
 they  ask  for  adjournments  because
 they  have  not  been  fully  paid  There
 will  be  many  other  reasons,  but  stu!!
 there  should  be  a  time-limit  Whether
 7  be  in  criminal  cases  or  in  civil
 cases,  if  a  time-limit  is  put  in  I  am
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 SUre  these  unnecessary  delays  would BE  avoided
 5  hes.

 So  far  as  the  question  of  expend- ture  |६  concerned,  though  there  are
 certain  provisions  in  the  Civil  Pro- «  tre  Code  that  people  can  put  in
 they  claims  and  get  rehef  by  filing  a
 PrORer  suit,  I  find  that  even  those
 Provisions  have  not  been  well  thought out  and  there  are  still  some  lacunae
 by  which  many  persons  who  really need  certain  rehef  from  the  court  are not  being  given  such  rehef  I  would
 request  the  Government  to  consider this  aspect  as  to  how  to  minimise  the
 time.timit  and  also  expenditure

 Si,  many  of  the  recommendations
 even  here  are  very  formal  recom-
 mendations  Everybody  knows  that
 thes  things  are  to  be  remedied,  but 30  far  as  Government  are  concerned T  do  not  know  how  they  are  going  to deal  with  these  recommendations  7
 hope  at  least  the  important  recom-
 M€Nndations  will  be  taken  in  hand  and
 action  taken  to  remedy  the  defects

 थी  सुझवक्त  राय  (खरी)  उपाध्यक्ष
 महोदय,  झमी  एक  माननीय  सदस्य  दारा  यह
 कहा  गया  है  कि  जहा  तक  जजो  की  नियुक्ति
 का  ताल्लुक  है  उस  पर  कोई  राय  देने  का
 अधिकार  इस  कमोझन  को  था  ही  नहीं  t
 इस  सम्बन्ध  में  दलोल  यह  दी  गई  है  कि  ज्ञ
 ६...  श्राफ  रेफ्रेंस  थे  उनमें  सिर्फ  यह  था  कि

 “To  review  the  system  of  yuda-
 0३]  administration  in  all  its  as-
 Pécts  "

 में  यह  पूछना  चाहता  हू  माननीय  सदस्य
 से  कि  ज्यूडिशल  एडमिनिस्ट्रेशन  को  इन  भाल
 गस्पब्टम  रिव्यू  करने  का  उसको  ध्धिकार  हो
 और  यह  देखने  का  भ्रध्रिकार  हो  कि  ज्यूडिय्वरी
 इब्चिढेट  हो  या  न  हो  लेकिन  इस  बात  पर
 गौर  करने  का  भ्रधिकार  न  हो  कि  उन  जखिज
 को  नियुक्ति  किस  प्रकार  होती  हूँ,  तो  यह  बात
 मेरी  समझ  में  नहीं  भाती  है  कि  किस  तरह  से
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 [ar  खुशवक्त  राय]

 यह  चीज़  उसके  द्म्स  आफ  रेफरेंस  में  नहीं
 आाती  है  ।  में  समझता  हूं  कि  ज्यूडिशरी  के

 इंडिपेंडेंट  रहनें  की  बात  और  जिन

 कारणों  से  वह  इंडिपेंडेंट  नहीं  रह  सकती  है,
 उन  पर  विचार  करने  का  पूरा  श्रर्त्यार  ला

 कमीशन  को  था  ।

 एक  माननीय  सदस्य  ने  अभी  थोड़ी
 देर  पहले  कहा  हैं  कि इस  कमीशन  ने  कुछ  राय

 जरूर  जाहिर  कर  दी  है  इस  बारे  में  कि

 ज्यूडिशरी  इंडिपेंडेंट  नहीं  हैं  -  जहां  तक  इस
 प्रस्ताव  के  प्रस्तावक  महोदय  का  सम्बन्ध  हैं,

 उन्होंने  श्रपनें  भाषण  के  दौरान  में  यह  कहा  था

 परन्तु  इन  सदस्य  ने  कहा  कि  ला  कमीशन  ने

 कोई  तथ्य  नहीं  दिये  हैं  जिन  से  यह  मालूम
 पड़े  कि  नियुक्तियां  सही  ढंग  से  नहीं  होती  हैं  t

 मेरा  नम्प्र  निवेदन  यह  है  कि  यदि  आप  देखें  तो

 आपको  पता  चलेगा  कि  हाईकोर्ट  स  के  जज्जिज

 ने  अपनी  शहादत  में  इसके  बारे  में  क्या  कहा

 हैं  एक  जज  महोदय  का  कहना  है

 ‘If  the  State  Ministry  continues
 to  have  a  powerful  voice  in  the
 matter,  in  my  opinion,  in  ten
 years’  time,  or  so,  when  the  last
 of  judges  appointed  under  the  old
 system  will  have  disappeared,  the
 independence  of  the  judiciary
 will  have  disappeared  and  the
 High  Courts.  will  be  filled
 with  judges  who  owe  their
 appointments  to  the  politicians.”

 में  यह  कहना  चाहता  हूं  कि  इस  से  बड़ा
 तथ्य  और  कौन  सा  हो  सकता  था  कि  जिस

 के  ऊपर  हम  राय  कायम  करते  ।  अगर

 एक  जज  यह  बात  कहता  है  कि  जिस  तरीके
 से  आज  के  दिन  जजिज़  की  नियुक्ति  होती  है,
 उसी  तरीके  से  अगर  वह  जारी  रही  तो  दस
 बरस  के  बाद  कोई  भी  स्वतंत्र  जज  नहीं  रह
 जायगा  |  मैं  समझता  हूं  कि  यह  एक  ऐसा
 तथ्य  है  और  इस  पर  से  जो  निष्कर्ष  निकाला
 गया  है,  उस  पर  हमें  ध्यानपुर्वक  विचार
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 करना  चाहिये  और  इस  कथन  का  आदर

 होमी  चाहिये  t  हमारा  देश  प्रजातन्त्रात्मक
 देश  है  और  उस  में  अगर  हमारी  जो

 ज्यूडिशरी  है,  हमारा  जो  न्यायपालिक्य

 है,  वह  स्वतंत्र  नहीं  रहती  है  तो  मैं  समझता

 हूं  कि  हमारी  स्वतंत्रता  भी  कायम  नहीं  रह
 सकती  है  ।  प्रजातंत्रात्मक  राज्य  की  सब  से

 बड़ी  जरूरत  इस  बात  की  है  कि  ज्यूडिशरी
 इंडिपेंडेंट  हो,  स्वतंत्र  हो,  उस  के  ऊपर  हर
 व्यक्ति  का  विश्वास  हो  ।  अगर  मेरे  खिलाफ

 कोई  मुकदमा  हो  और  मैं  ज्यूडिशल  कोट्स
 का  दरवाज़ा  खटखटाऊं  तो  श्रगर  मुझे  यह

 मालूम  हो  जाय  कि  चूंकि  में  अपोजीक्षन  का

 मैम्बर  हूं,  इस  वास्ते  मुझे  न्याय  नहीं  मिलेगा,
 तो  मेरा  विश्वास  उस  पर  से  उठ  जायगा
 और  अ्रगर  ऐसी  स्थिति  आती  है  इस  देश

 में  तो  वह  हमारे  लिये  और  हमारे  देश  के

 लिये  बड़े  दुर्भाग्य  की  बात  होमी  !
 we

 पिछली  मतेंबा  इस  सदन  में  जब  उन

 की  मिनिस्ट्री  की  डिमांड्स  पर  बहस  हुई
 थी,  तो  इस  बारे  में  कुछ  बातें  विधि  मंत्री

 ने  कही  थीं  ।  में  समझता  हूं  कि  उन्हें  इस  सदन

 को  विश्वास  दिलाना  चाहिये  कि  इस  तरीके

 से  आगे  नियुक्तियां  नहीं  होंगी  ।  पिछली  बातों

 को  आप  छोड़  दें,  मगर  गे  के  लिये  ऐसे
 कदम  उठायें  कि  जिन  से  इस  तरह  से

 नियुक्तियां  न  हो  सकें  और  अगर  ऐसी

 नियुक्तयां  आप  करते  हैं  तो  आप  की  न्याय-

 पालिका  पर  से,  ज्यूडिशरी  पर  से,  सच

 मानिये,  लोगों  का  विश्वास  घटता  जायगा  ।

 सब  से  बड़ी  बात  जो  हमारे  संविधान

 में  दी  हुई  है  बह  फंडार्मेंटल  राइट्स  की  है  ।

 हमें  कुछ  फंडामेंटल  राइट्स  दिये  गये  हैं  और

 उन  फंडामेंटल  राइट्स  की  यह  ज्यूडिशरी
 चौकीदार  है  इस  को  यह  देखना  है  और  हर
 वक्‍त  देखना  है  कि  इन  फंडामेंटल  राइट्स
 का  कहीं  इनफ़्रिज़मेंट  तो  नहीं  होता  है  और

 अगर  होता  है  तो  उस  का  यह  कत्तेव्य  हो
 जाता  है  कि  वह  उस  इनफ्िज़मेंट  को  दूर
 करने  का  प्रयत्न  करे  ।
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 एक  बात  यह  भी  है  कि  ज्यूडिशरी
 के  प्रति  जो  आदर  और  सम्मान  की  भावना

 होनी  चाहिये,  जो  आदर  और  सम्मान  उस

 को  मिलना  चाहिये  वह  नहीं  मिलता  है  a  आप

 जानते  हैँ  कि  जब  हाई  कोट्स  और  सुप्रीम
 कोर्ट  के  सामने  बहुत  से  ऐसे  मामले  आते  हैं
 कि  जिन  में  जो  लैजिस्लेटिव  एक्शन  होता

 है,  एडमिनिस्ट्रेटिव  एकशन  होता  है,  एग्जी-

 क्यूटिव  एक्शन  होता  है  तो  उन  के  बारे  में

 एतराजात  होते  हैं  और  उन  में  रिट्स  के  द्वारा

 उन  पर  विचार  होता  है  ग्रैर  उन  को  द्स्स्त
 करने  की  कोशिश  की  जाती  है  तो  यह  ऐसी
 चीज़  बन  जाती  है  जोकि  एग्जीक्यूटिव  को

 पसन्द  नहीं  आती  है  और  यही  कारण  है  कि

 हमारी  एग्ज़ीक्यूटिव  की  तरफ  से  जो  आदर

 और  सम्मान  हमारी  ज्यूडिश री  को  मिलना

 चाहिये  वह  नहीं  मिलता  है  ।  आप  देखें  तो

 आप  को  पता  चलेगा  कि  ला  कमिशन  ने  इस

 बात  पर  बड़ा  जोर  दिया  है  कि  ज्यूडिश्वरी
 के  लिये  आदर  और  सम्मान  घट  रहा  है
 शौर  इस  का  कारण  यह  बताया  है  o

 “Because  views  were  expres:ed
 by  important  persons  which  creat-
 ed  an  impression  in  the  public
 mind  that  judges,  law  courts  and
 lawyers  were  superfious  institu-
 tions  which  hindered  the  progress
 of  the  social  welfare  State.”

 मैं  कहना  चाहता  हूं  कि  सोशल  वैलफेयर

 स्टेंट  के  लिये  इन  जजिज़  की,  इत  ला  कोट्स
 की  और  इन  वकीलों  की  बहुत  सख्त  जरूरत

 है  ।  आप  कानून  के  बाहर  जा  कर  कोई  बात

 नहीं  कर  सकते  हैं  |  जो  संविधान  है  वह  यह

 कहता  है  कि  आप  बिना  कानून  के  कोई  बात

 नहीं  कर  सकते  हैं  और  अगर  आप  कानूनी
 बात  करते  हैं  तो  उस  के  बारे  में  न  ला  कोर्ट,
 त  जजिज़  और  न  ही  वकील  कोई  बाधा

 पहुंचा  सकते  हैं  a मगर  जब  आप  कानून  से

 कोई  बात  नहीं  करेंगे  तो  बाया  पहुंचाई  जायगी  ।

 इस  वास्ते  यह  बहुत  आवश्यक  है  कि  न्याय-

 पालिका  का  जो  आदर  और  सम्मान  पहले

 होता  था,  वही  आदर  और  सम्मान  उसे

 ता
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 प्रदान  करें  |  अकसर  ऐसा  देखने  में  आया

 है  कि  जो  बड़े  बड़े  नेतागण  हैं  वे  ज्यूडिशरी
 के  बारे  में  ऐसी  बातें  कह  देते  हैं  जोकि  उन

 को  नहीं  कहनी  चाहियें  t  मुझे  याद  है  कि

 विवियन  बोस  की  रिपोर्ट  जब  छपी  थी  तो

 हमारे  प्रधान  मंत्री  ने  कुछ  बातें  उस  के  बारे

 में  कह  दी  थीं  जोकि  नहीं  कहनी  चाहियें  थीं  ।

 जब  कलकत्ता  बार  लायब्रेरी  ने  उस  के  बारे

 में  उन  का  ध्यान  आकर्षित  किया  तब  उन्होंने

 कहा  कि  मुझे  से  गलती  हो  गई  है  ।  मेरी

 यह  प्रार्थना  है  कि  ऐसी  गलती  करने  से

 पहले  ही  सब  को  यह  सोच  लेना  चाहिये  कि

 कहीं  व  कोई  ऐसी  बात  तो  नहीं  कह  रहे  हैं
 कि  जिसे  बाद  में  उन्हें  वापिस  कला  पड़े  या

 जो  ज्यूडिशरी  की  शान  के  खिलाफ  जाती

 हो  ।

 मैं  दो  तीन  बातें  और  कहना  चाहता  हूं
 एक  बड़ी  सिफारिश  जो  ला  कमिशन  ने  की

 है  उस  की  तरफ  में  आप  का  ध्यान  श्राकषित

 करना  चाहता  हूं  ।  कोर्ट  फ़ीस  के  बारे  में  उस
 न  लिखा  है  कि  इसी  मुल्क  में  यह  पड़ती  है  i

 इस  के  बारे  में  जो  कुछ  कहा  गया  है  वह
 सब  पढ़  कर  मैं  आप  का  वक्‍त  लेना  नहीं

 चाहता  हूं  लेकिन  संक्षेप  में  उन  का  कहना

 यह  है  :--

 “India  is,  as  far  as  we  know,
 the  only  country  under  a  modern
 system  of  government  which  de-
 ters  a  person  who  has  been  de-
 prived  of  his  property  or  whose
 legal  rights  have  been  infringed
 from  seeking  redress  by  imposing
 a  tax  on  the  remedy  he  seeks.”

 में  यह  कहना  चाहता  हूं  कि  न्याय  पर  आप
 को  कीमत  नहीं  लेती  चाहिये  ।  किसी  आदमी
 को  चोट  लग  जाती  है  तो  आप  की  पुलिस
 फौरन  उस  में  कार्रवाई  करती  है  ।  कारिति-

 जब  अफेंग  होता  है  तो  उस  का  कार्निजेन्स

 न््ती  है,  नहीं  तो  उत  आदमी  को  अख्त्यार  है
 घि  वह  अदालत  में  जा  कर  कारंवाई  करे  ।

 जब  किमी  के  चोट  लग  जाती  है  तो  उस  के

 लिये  आप  ने  अस्पताल  खोले  हुए
 हैं  t  मैं  पुछना
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 प्श्ी  खुशवख्त  राय]

 चाहता  हुं  कि  अगर  मेरो  जायदाद  को  या  जो

 हमारा  कानूनों  अधिकार  है,  उस  को  कोई

 आधात  पहुंचता  है  और  उस  के  लिये  हम  कोई

 चाराजोई  करना  चाहते  हैं,  तो  इस  के  लिये

 मेरे  ऊपर  क्यों  टैक्‍स  लगाया  जाता  है  ?  आप

 वेलफेश्वर  स्टेट  को  बात  करते  हैं  ।  वेलफेग्रर
 स्टेट  न्याय  मुक्त  मिलना  चाहिये  ।  मेरी

 यह  राय  है  और  सूसाव  है  कि  यह  बात

 स्टेट  गवर्नमेंट  से  कहो  जानी  चाहिये  क्योंकि

 कोर्ट  फीस  तो  वे  हो  लेतो  है  :  उन  को  सुझाव
 दिया  जाना  चाहिये  कि  धीरे  धीरे  वे  कोर्ट

 फीस  के  मामले  को  हटायें  |  यहा  ला  कमिशन

 ने  भी  कहा  है  1  यह  चीज  एक  दम  से  तो  हो

 नहीं  सकती  है,  पर  इस  के  बारे  में  कदम  उठाये

 जाने  चाहियें  |  में  आप  के  जरिये  से  विधि  मंत्री

 से  कहना  चाहता  हूं  कि  उन  को  इस  बात  पर

 विचार  करना  चाहिये  t

 इस  सम्बन्ध  में  एक  बात  और  कहना

 चाहता  हुं  कि  जा  हमारी  राज्य  सरकारें  हैं
 उन  में  एक  होड़  सी  लगी  हुई  है  कि  कौन

 ज्यादा  कोर्ट  फीस  लता  है  a  आप  देशिये

 कि  एक  राज्य  में  एक  कोर्ट  फोस  है  तो  दूसरे
 राज्य  में  दूसरी  कोर्ट  फीस  है  ।  मैं  बतलाना

 चाहता  हूं  कि  इस  तरह  से  डिस्क्रिमिनेशन

 होता  है  I  मान  लीजिये  कि  मेरा  कोई  मामला

 है  ।  श्रगर  में  उस  को  राजस्थान  में  उठाऊं
 तो  हो  सकता  है  कि  १०००  रु०  पड़े,  लेकिन
 अगर  में  उस  को  ही  उतर  प्रदेश  में  उदाऊं

 तो  सन्‍मव  है  कि  उस  के  लिये  १२००  रु०

 पड़ें  ।  यह  जो  डिस्क्रमतेशन  होता  है  इस
 को  बन्द  होना  चाहिये  ।

 थ्रो  जयपाल  सिह  :  (रांचे।--प/४चम----

 रक्षित-अनुसूधचित  आदिस  जातिया  )  :  बिहार
 में  सब  से  कम  है  1

 श्री  खुदवकक्‍त  राय  :  हो  सकता  है  वहां
 सब  से  कम  हो  ।

 दूसरी  बात  जिस  पर  में  जोर  देवा  चाहता

 हु  वह  लीगल  एड  टू  पुर  के  बारे  में  है  ।
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 जो  गरोब  लोग  हैं  उन  को  कानूनी  सहायता
 सिले  ।  पिछली  बार  जब  विधि  मंत्रालय  की

 डिमांड्स  पर  बहस  हो  रही  थी  तब  भी  में

 ने  यड़  बात  कहो  थी,  और  विधि  मंत्री  ने

 कई  एक  कांफरेंसेज  बुलाई  और  उन  में  यह
 बात  तय  हुईं  पर  अभी  तक  इस  पर  कोई
 अमल  नहीं  किया  गया  में  कहना  चाहता  हूं
 कि  इस  बात  की  तुरन्त  ही  करता  चाहिये  t

 बहुत  से  लोग  ऐसे  होते  हँ  जो  गरीब  होते  हैं,
 जिन  के  पास  पैसा  नहीं  होता  है,  जोकि  आसानी

 से  वकील  की  फ़ीस  नहीं  दे  सकते  हैं,  उन  के

 लिये  बड़ी  मुश्किल  पड़ती  है  |  इस  के  सम्बन्ध

 में  में  सिर्फ  दो  बातें  कहूंगा  ।  जहां  तक  सुप्रीम
 कोर्ट  शौर  हाई  कोर्ट  की  बात  है,  जहां  तक  उन

 के  रिट  जूरिस्डिक्शन  की  बात  है,  वहां  श्राप

 ऐसा  प्रबन्ध  कर  दें  कि  जो  गरीब  आदमी  हैं
 जिन  के  राइट्स  इंफ्रिज  हहे  उन  को  कानूनी
 सहायता  सरकार  की  ओर  से  मिले  ।

 ला  कमिशन  +  जो  यह  सिक्रारिश  की

 है  कि  बेंचेज  अलग  जगह  पर  न  43,  जहां

 तक  में  समझता  हूं  यह  मानने  योग्य  चीज

 नहीं  है  I  आप  उत्तर  प्रदेश  को  देखिये,  इलाहा-

 बाद  में  हाई  कोर्ट  है  गौर  लखनऊ  में  उसकी

 बेंच  है  ।  लखनऊ  की  बैंच  बहुत  श्रच्छा

 काम  करती  है,  उस  से  लोगों  को  इतनों  अधिक

 सुविधा  मिलती  है  कि  जिस  का  कोई  ठिकाता

 नहीं  है  ।  इस  तरह  की  बेंचों  के  लिये  जो

 सिफारिश  की  गई  है  कि  उन  को  खत्म  कर

 देना  चाहिये,  में  इस  से  मतभेद  प्रकट  करता

 हूं  ।  उन्हों  ने  कुछ  ऐसी  छोटो  छोटा  बातें

 इस  के  लिये  कह  दी  हैं  ज/कि  मेरी  समझ

 में  नहीं  आईं  ।  उन्होंने  कहा  कि  अगर  इस

 तरह  से  जगह  जगह  पर  मेें  होंगी  तो  वहां
 पर  न  वकील  मिलेंगे  और  न  अच्छी  लायबेरो

 ही  मिलेगी।  में  कहता  हुं  कि  जो  प्यासा  होता

 है  वह  कुंए  के  पास  जाता  है।  जब

 वहां  पर  कुंग  पहुंच  जायेगा  तो  प्यासा  अपने

 ही  आप  वहां  पहुंच  जायगा  ।  वकील  भी

 पहुंच  जायेंगे  ।  लायबेरी  भी  हो  जायगो  ।
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 जहां  तक  लखनऊ  बेंच  का  सवाल  है,  में  जानता

 हूं  कि  वह  इलाहाबाद  हाई  कोर्ट  के  मुकाबले
 में  कहीं  बेटर  इक्विप्ड  लायब्रेरी  रखती  है  ।

 मेरे  पास  अब  संमय  नहीं  हें,  इसलिये
 में  इतना  ही  कह  कर  बैठ  जाऊगा  |

 उपाध्यक्ष  महोदय  :  ब  में  मेम्बर  साह-
 बान  से  बड्ुंगा  कि  वह  दस  दस  मिनट  के  ग्रन्दर

 ही  ग्पना  भाषण  समाप्त  कर  ।

 श्री  दो०  Ho  शर्मा  (गुरदासपुर)
 दस  दस  नहीं,  पंद्रह  पंद्रह  मिनट  दे  दें  ।

 उपाध्यक्ष  महोदव  :  अगर  में  पद्रहपद्रह
 मिनट  दूंगा  तो  फिर  साप  की  बारी  नहों
 आयेगी  ।

 Shri  J.  R.  Mehta  (Jodhpur):  I  pro-
 pose  to  confine  myself  primarily  to
 one  issue,  namely,  the  issue  of  a  uni-
 fied  high  court  versus  the  so-called
 divided  high  court,  and  I  should  like
 in  this  connection  to  deal  particularly
 with  the  controversy  that  has  been
 raised  in  regard  to  the  high  court  of
 Rajasthan.

 I  felt  rather  unhappy  with  my  hon.
 friend,  Shri  Kasliwal,  who  by  his
 amendment,  sought  to  raise  what  I
 consider  a  hornet’s  nest.  I  did  not
 expect  this  from  him  as  I  have  al-
 ways  given  him  credit  for  sobriety.  I
 think  he  put  the  matter  in  such  a
 manner  that  he  has  provoked  me,
 a  rather  silent  Member  of  this  House,
 to  rise  to  my  feet.

 This  House  will  recall  the  rather
 unseemly  agitation  which  was  witnes-
 sed  in  Jaipur  on  the  controversy  over
 unified  high  court  after  the  abolition
 of  the  bench  from  that  place  a  year
 or  so  ago,  with  all  its  concomitants—
 hartals,  stone-throwing,  arson  and
 damage  to,  life  and  property.  More
 than  that,  we  witnessed  a  very  un-
 usual  and  unprecedented  scene  of
 members  of  the  bar,  as  a  body,  taking
 to  breaking  of  the  Iaw  and  defiance
 of  the  law,—people  who  are  generally
 expected  to  defend,  support  and  pro-
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 tect  the  law.  My  hon.  friend  Shri
 Kasliwal  was  out  of  that  controversy
 at  least  to  this  extent  that  he  did
 not  court  arrest  like  his  other  friends,
 the  members  of  the  bar,  and  I  wonder
 whether  he  is  trying  to  make  amends
 for  that  omission  by  availing  himself
 of  this  opportunity  of  moving  _  this
 amendment.

 °
 It  is  not  for  me  to  go  into  much

 details  as  to  the  merits  or  demerits
 of  the  general  question  as  to  whether
 we  should  have  a  unified  high  court
 or  not.  Wisdom  demands  that  we
 should  leave  such  complicated  and
 ticklish  matters  to  the  judgment  of
 those  who  are  competent  to  give
 judgment  on  such  questicns.

 An  Hon.  Member:  Who  are  they?

 Shri  J.  R.  Mehta:  I  think  in  this
 matter  only  those  people  who  have
 an  intimate  knowledge  and  practice
 of  the  administration  of  justice  are
 competent  to  ‘give  an  opinion.  Such
 a  body  of  persons  has  given  an  opi-
 nion  in  favour  of  the  unified  high
 court  and  I  think  if  we  lightly  dis-
 agree  with  the  unanimous  recommen-
 dations  of  that  body  we  only  delude
 ourselves.  I  think  that  in  such  mat-
 ters,  as  Shri  Datar  put  it  the  other
 day,  we  have  to  be  guided  by  expert
 opinion  and  we  have  this  expert  opi-
 nion  before  us.

 In  this  connection,  I  will  take  note
 of  only  one  argument  which  has  been
 put  forward  as  a  reason  for,  and  in
 favour  of,  the  establishment  of
 benches,  that  is,  we  should  decentra-
 lise  justice  so  as  to  bring  it  within
 the  reach  of  the  common  man.  That
 is  the  main  argument  put  forward.
 Now,  the  tragedy  of  the  situation  is
 that  we  live  in  .a  world  of  slogans
 and  catchwords,  and  we  are  apt  to  be
 misled  by  these  things.  Decentralisa-
 tion  or  devolution  of  power  may  be
 good,  but  I  submit  that  it  has  its  own
 limitations  and  that  there  are  certain
 spheres  or  institutions  which  will  not
 admit  of  breaking  up  and  decentrali-
 sation  without  detriment  to  this  very
 purpose,  utility  or  dignity.
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 [Shri  J,  R.  Mehta]
 Take  the  UPSC,  for  instance,  or

 even  the  Supreme  Court.  I  wonder
 whether  they  will  not  lose  in  effi-
 ciency  or  dignity  or  prestige  if  they
 are  broken  up  and  decentralised.  I
 would  respectfully  submit  that  all
 this  applies  to  the  high  courts  also.
 I  mean  no  offence  to  anybody,  but
 I  would  say  that  those  who  talk  of
 breaking  up  the  High  Court  in  order
 to  achieve  or  on  the  plea  of  decentra-
 lisation  do  not  realise  what  the  func-
 tions  of  the  High  Court  are  or  what
 is  the  nature  of  the  justice  adminis-
 tered  by  the  High  Courts.  Constitut-
 ed  as  we  are,  we  cannot  avoid  very
 complicated  and  ticklish  questions  of
 law  and  hon.  Members  can  visualise
 whether  such  questions  can  be  pro-
 perly  dealt  with  if  we  break  up  the
 High  Courts,  which  will  mean  two
 or  three  judges  sitting  at  each  place,
 with  no  competent  or  fully  develop-
 ed  bar,  as  there  is  at  present.

 Coming  to  the  question  of  Rajas-
 than,  my  task  has  been  lightened  a
 great  deal  by  my  hon,  friend,  Shri
 Harish  Chandra  Mathur.  He  has
 dealt  with  it  in  his  own  inimitable
 and  forceful  manner.  But  I  think  I
 owe  it  to  my  constituency  to  say  a
 few  words  on  this  subject.  I  want  to
 stress  that  in  this  matter,  we  are
 likely  to  be  misled  by  these  catchy
 slogans  of  decentralisation  and  devo-
 lution  of  power.  I  should  like  this
 august  House  to  bear  in  mind  that  so
 fay  as  Rajasthan  is  concerned,  this
 will  have  to  be  viewed  from  the  point
 of  view  of  integration  of  Rajasthan.
 As  the  House  is  aware,  22  or  23  prince-
 ly  States  were  brought  together  into
 the  State  of  Rajasthan.  Each  prince-
 ly  State  had  its  own  capital,  High
 Court,  so  many  other  institutions,  etc.
 Above  all,  each  had  its  own  ideas  of
 prestige,  dignity  and  self-importance.
 ity.  It  was  not  an  easy  question  to
 sacrifice  and  restraint  each  unit  had
 to  exercise  in  order  to  make  this
 dream  of  a  bigger  Rajasthan  a  real-
 ity.  It  was  not  an  easy  question  to
 integrate  the  princely  States  of
 Rajasthan.  Sardar  Patel,  of  revered
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 memory,  to  whom  we  owe  this  great
 and  noble  task,  first  appointed  a  com-
 mittee  known  as  the  Patel  Commit-
 tee—it  was  not  Sardar  Patel,  but
 another  Patel  who  was  its  chairman—
 which  produced  a  lengthy  report.
 That  committee  came  to  this  conclu-
 sion.  There  was  not  much  to  choose
 between  Jodhpur  and  Jaipur.  Since
 they  advised  that  the  capital  should
 be  located  at  Jaipur,  they  said  Jodh-
 pur  should  be  fully  compensated  and
 they  recommended  that  Jodhpur
 should  have  a  unified  High  Court,
 the  headquarters  of  the  military,  a
 university,  the  office  of  the  Account-
 ant  General,  the  office  of  the  customs
 and  excise  department  and  one  or
 two  more  departments.

 I  am  sorry  to  say  that  except  for
 the  unified  High  Court  which  Jodh-
 pur  has  got  now,  no  other  recommen-
 dation  of  that  committee  has  been
 implemented.  Yet,  the  Jodhpur  peo-
 ple  had  not  the  audacity  to  raise  any
 agitations  about  it.  In  fact  they  had
 the  Accountant  General’s  office  there,
 but  that  has  also  been  shifted  slowly
 and  slowly  and  it  has  now  disappear-
 ed  from  Jodhpur.  So,  Jodhpur  has
 not  had  a  fair  deal.  Now  most  of
 the  Patel  Committee’s  recommenda-
 tions  were  reinforced  by  a  committee
 lately  appointed,  as  a  result  of  the
 integration  of  Ajmer  with  Rajasthan,
 viz,  the  Rao  Committee.  That  Com-
 mittee  also  went  into  this  question
 and  suggested  unanimously  that  Jodh-
 pur  should  have  a  unified  High  Court.

 Formerly  in  many  of  the  princely
 States  there  were  High  Courts.  All
 of  them  disappeared,  but  to  begin
 with,  it  was  decided  that  four  of  them
 should  function  temporarily  until  the
 arrears  were  disposed  of.  TH&se  four
 States  are  Udaipur,  Bikaner,  Kotah
 and  Jaipur.  When  the  arrears  were
 cleared,  three  of.  them  were  disband-
 ed,  but  the  Jaipur  bench  somehow
 or  other  continued.  As  rightly  point-
 ed  out  by  Shri  Mathur,  there  were
 political  considerations.  I  will  not
 go  into  the  details,  but  somehow  07
 other,  it  continued.  But  it  was  a
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 temporary  bench  and  from  year  to
 year,  it  was  given  a  lease  of  life  by
 an  order  of  the  Chief  Justice.  Under
 the  Rajasthan  High  Court  ordinance,
 to  create  a  permanent  bench,  an  order
 of  the  Rajpramukh  was  necessary,
 which  was  never  given.  After  the
 States  Reorganisation  Act,  an  order
 of  the  President  was  necessary  in
 order  to  create  a  permanent  bench.
 That  was  not  given.  So,  it  was  all
 along  a  temporary  bench  and  I  think
 Shri  Kasliwal  was  wrong  when  he
 said  it  was  a  permanent  bench;  it  was
 not  so,

 In  these  circumstances,  I  do  not
 think  Jaipur  people  should  have  a
 grievance  that  their  bench  has  been
 taken  away  from  them.  I  would  just
 ask,  if  Shri  Kasliwal’s  suggestion  is
 to  be  considered,  then  is  there  any
 reason  why,  for  instance,  the  cases
 of  Udaipur,  Bikaner  or  Kotah,  which
 had  full-fledged  High  Courts,  should
 not  be  considered.  So,  to  put  this
 question  this  way  is  to  show  that  the
 whole  proposition  is  absurd.  I  would
 respectfully  submit  that  if  under  the
 name  of  decentralisation  of  authority
 or  devolution  of  power,  you  break  the
 High  Court  and  take  it  into  the  dis-
 trict  end  have  three  or  four  benches,
 it  is  द्  misnomer  to  call  it  a  High
 Court.  It  will  be  changed  into  a
 puisne  court  and  it  will  lose  all  its
 dignity  and  prestige.

 There  is  one  funny  thing  which  I
 might  mention  here,  which  will  in-
 terest  the  House.  When  this.  Rao
 Committee  met,  the  bar  association  of
 Jaipur  as  a  whole  insisted  that  there
 should  be  a  unified  High  Court  for
 Rajasthan.  Probably  in  their  heart
 of  hearts,  they  hoped  that  if  there  is
 a  unified  High  Court,  it  would  be  at
 Jaipur.  But  there  is  a  unified  High
 Court  and  if  it  has  gone  to  Jodhpur,
 they  have  only  to  thank  themselves;
 they  should  not  assume  an  air  of
 injured  innocence  and  complain  about
 $t.

 श्री  बजराज  सिह  (फिरोजाबाद)
 उपाध्यक्ष  महीदय,  विधि  अ्ायोग  की  विद्वच्ता-

 BHADRA  9,  88l  (SAKA)  Fourteenth  Report  of  5428
 the  Law  Commission

 पूर्ण  श्पोर्ट  की  कुछ  बातों  से  में  अपने  को

 सहम  नहीं  पाता  हूं,  खास  कर  बेंवों  के संत्रंब्र

 में  ।  बेंचों  के  सम्बन्ध  में  उन  की  सिक्रारिश

 पर  जो  चर्चा  हुई  है  उस  में  राजस्थान  के  कई
 माननीय  सदस्यों  ने  अपने  को  इस  पर  केन्द्रित

 कर  ध्या  है  कि  जयपुर  में  ब्रेंच  रहे  था  हाई
 कोर्ट  रहे  या  कि  जोवपुर  में  वह  रहे  :  सौभाग्य

 से  न  मुझे  वहां  की  किसी  कांस्टिट्युएंसी  की

 चिन्ता  है  और  न  में  राजस्थान  में  रहने  वाला

 कोई  नागरिक  हूं  ।  इसलिये  में  इस  को  दूसरे

 हो  दृष्टिकोण  से  देखना  चाहता  हूं  ।

 अभी  मेरे  पूर्व  वक्‍ता  महोदय  ने  येह  फर-

 माया  कि  अपने  क्षेत्र  के  साथ  न्याय  करने  के

 लिये  सम्भवत:  उन्हें  कहना  पड़े  कि  जोधपुर
 में  हाई  कोर्ट  की  सीट  न  रहे  i  इस  तरह  की

 दलील  देना  कि  इसलिये  हाई  कोर्ट  का  स्थान

 कहां  रहे,  यह  कोई  मुनासिब  दलील  नहीं  है  ।

 मेरे  मित्र  श्री  माथुर  ने  जो  दलीलें  पेश  कीं

 उन  से  यह  साबित  करने  की  कोशिश  की

 कि  कई  कमेटियों  की  राय  थी  कि  जयपुर
 में  बेंच  रहना  उचित  नहीं  है,  छेकिन  में”  इस
 मसले  को  दूसरे  दृष्टिकोण  से  देखना  चाहता

 हूं  ।  ला  कमिशन  ने  तो  यह  सिफारिश  की

 हैं  कि  एक  प्रदेश  में  एक  ही  हाई  कोर्ट  रहे,
 उस  की  बेंचे  न  रहें  ।  यदिं  हम  इस  सिद्धान्त
 को  स्वीकार  कर  लेते  है  तो  हमें  यह  स्वीकार

 करना  पड़ेगा  कि  उत्तर  प्रदेश  जैसे  एक  प्रदेश

 में,  जहां  की  आबादी  ७  करोड़  होने  को  है
 शौर  उसके  साथ  केरल  जैसे  प्रदेश  में,
 जिस  की  आबादी  सिर्फ  डेढ़  करोड़  है,  दोनों

 में  ही  कोई  बेंच  नहीं  रह  सकेगी  1  भले  ही
 उत्तर  प्रदेश  की  आबादी  वहां  से  कितनी  ही
 अधिक  हो  ।  उत्तर  प्रदेश  आबादी  के  हिसाब
 से  बड़ा  और  राजस्थान  क्षेत्रफल  के  हिसाब  से

 बड़ा  है,  फिर  भी  इन  सूबों  में,  चाहे  वे  आबादी

 के  लिहाज  से  बड़े  हों,  चाहे  क्षेत्रफल  के  हिसाय
 से,  एक  छोटे  से  छोटो  प्रदेश  के  अनुसार  ही

 हाई  कोर्ट  रखना  होगा  ।  में  निवेदन  करना

 चाहता  हूं  कि  यदि  हम  जनता  के  बड़े  से  बड़े
 भाग  को  न्याय  देना  चाहते  है  और  स  ते
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 मूल्य  पर  देना  चाहते  हूँ  तो  हम  इस  तरह  का
 कोई  सिद्धान्त  स्वीकार  नहीं  कर  सकते  1

 जहां  झ्ावश्यक  हो  बहा  सिर्फ  एक  ही  हाई
 कोर्ट  रहे,  लेकिन  जहा  प्राषश्यक  हो  बहा
 एक  से  ज्यादा  हो  सकते  है,  इस  सिद्धान्त  को
 स्वीकार  किया  जाना  चाहिये  |  इस  सर्न्वभ
 में  जयपुर  में  क्‍या  झान्दोलन  हुभा,  इसे  में
 इस  के  प्रन्दर  नहीं  लाना  चाहता  ।  कहा
 जाता  है  कि  यह  राजनैतिक  प्रप्न  था  |
 लेकिन  जो  जयपुर  में  बेंच नही  रखना  चाहते  है,
 सिर्फ  जोधपुर  में  बेंच  रखना  चाहने  है,  मुझे
 लगता  हैं  कि  वह  भी  सिर्फ  राजनीति  की
 बात  कहत ेहै  t  श्री  माधर  ने  कहा  कि  कांग्रेस

 पार्टी  के  राजस्थान  असेम्बली  के  सदस्यों.
 पालियामेंट  के  सदस्यों  भौर  दूसरे  लोगो  से
 राय  ली  गई  ।  में  पूछना  चाहुगा  कि  क्‍या
 इस  राय  मेने  मे  राजनीति  नहीं  थी  ?  खैर,
 राजनीतिक  प्रदन  को  न  ला  कर  में  कहना
 चाहूमा  कि  सिर्फ  एक  यह  दलोल  कि  अगर

 बेचें  विभिन्न  स्थानों  में  रहती  हैं

 गौबजराज  सिह...  में  केवल  जयपुर
 की  बेंच  के  सम्बन्ध  में  अपने  को  सीमित  नहीं
 रखना  rer  हू  1  इसलिये  में  इस  बात  को
 हीं  कह  रहा  हू  ।  लेकिल  जहा  सके  सवाल  इन
 कमेटियों  का  उठा,  के  मुख्य  रूप  से  इसलिये
 बनाई  गई  हैं  कि  सब  राज्यों  का  एकीकरण
 हुआ  है,  कई  राज्य  इकट्ठे  किये  यये  हैं,  शौर
 उन  'गज्यों  के  विभिन्न  हिसो  को  देखते  हुए
 हर  राज्य  चाहेगा  कि  हमारे  यहा  केन्द्रीय
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 स्थान  रहे,  अ्रसेम्बली  रहे,  सरकार  की  भी
 सीट  रहे,  हाई  कोर्ट  रहे,  रेवेस्थ  कोर्ट  रहे.
 झकाउष्टेंट  जनरल  का  दफ्तर  रहे

 रेड  independent  as  my  hon.  friend.
 other  member  was  the  Chief

 Yustice  of  Rajasthan  who  was  also  &

 जो  ब्अराज सिह  मे  श्री  माथुर  को
 बतला  दू  कि  वे  यह  मान  कर  कि  ओ  कमेटी
 के  मेम्बर  थे,  उन  की  कोई  कास्टिटृएन्सी
 वहा  नहीं  थी,  इसलिये  वे  किसी  प्रभाव
 से  प्रभावित  नही  हुए,  सम्भवत  प्रप्रत्यक्ष  रूप

 मे  यह  कहना  चाहते  है  कि  इस  तरह  के  मेम्बरों
 को  प्रभावित  किया  जा  सकता  है,  अबकि
 हम  सभी  मानते  है  कि  हाई  कोर्ट  के  जज
 हो  या  सुप्रीम  कोर्ट  के  जज  हो,  उन्हें  प्रभावित
 करना  झासान  काम  नहीं  है  शौर  ऐसा  नहीं
 किया  जाना  भाहिये  क्योकि  यह  तो  हमारे
 देश  के  जनतत्र  के  लिये  एक  शाशा  की  किरण
 है  t  स्वर,  में  तो  सिर्फ  यह  निवेदन  करना
 चाहता  हूं--इस  दलील  ले  नहीं,  बल्कि  यह
 कि  सिर्फ  इस  बिना  वर  कि  बहा  श्ले  बकौल

 नहीं  मिल  सकेंगे,  वहा  भ््छी  लाइग्रेरो  नही
 होगी,  कही  पर  कोई  बेंच  न  रक्‍स्ी  जाव,
 यह  उचित  दलील  नहीं  है  ।

 जिस  तरीके  से  राजस्थास  में  पहले
 चार  बेचें  थीं,  कोटा,  जयपुर,  उदबयुर  भीग
 बीकानेर  में  थी  शौर  यदि  श्राप  इन  चार
 स्थानों  पर  बेंच  रखते  है  तो  हम  अपने  इस
 सिद्ास्त  का  प्रतिपादस  कर  बंगे  कि  स्वाद

 का  भी  प्रशासन की  तरह  विकेश्रीक  रच
 होना  चाहिये  t
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 oat  हमारे श्री  Wo  We  मेहता  ने  कहा
 कि  यो न्याय  को  विकेन्द्रिस  करने  की  बात
 करते  है  वे  समझते  नहीं  | अ  ष  हाई  कोर्ट्स
 का  कार्यक्षेत्र  क्या  है।  हाईकोट्स  का  एक

 बहुत  सीमित  कार्यक्षेत्र  है  फिर  भी  जहा
 मौलिक  भ्रधिकारों  को  प्रतिष्ठापित  करने  का
 सवाल  झालता  है  तो  बहां  पर  हाई  कोट्स
 में  हर  एक  ब्यक्ति  जाने  की  सोच  सकता
 है  ।  में  उस  तफसील  में  नहीं  जाना  चाहुगा
 जिस  में  कि  मेरे  सित्र  श्री  कासलीवास  हाउस

 को  ले  गये  लेकिन  में  भी  इस  बात  में  सहमत
 हूं  भौर  चाहता  हु  कि  जयपुर  मं  बेंच  हो  ।
 अब  जोधपुर  में  हाईकोर्ट  बन  जाने  से  जयपुर
 पेडिबजिन  रि  कोटा  डिवाजन  यह  जा
 राजस्थान  +  हिस्से  हैँ  धौर  उन  मे  राजस्थान
 की  दो  तिहाई  आबादी  रहती  है  उन  को

 सुविधा  का  भी  हमें  खयाल  रखना  चाहिये
 झौर  वहा  पर  बेंच  कायम  करनी  चाहिये  ।
 में  तो  कहूगा  कि  यह  केवल  राजस्थान  का  ही
 चवन  नही  है  बल्कि  दूसरे  सूढो  का  भी  प्रश्न

 हू । भग  झाप  उलरघदंगा  को  ही  ले  से  जांगि
 एक  बहुत  बड़ा  प्रान्त  है  और  साथ  ही  बहुत  बड़ी
 श्राबादी  वाला  प्रान्त  है।  झब  उत्तर  प्रदेदा  मे

 इलाहाबाद  में  हाईकोर्ट  है  प्तौर  लखनऊ  में  बेंच
 है  लेकिन  पश्चिमी  उत्तर  प्रदेश  का  एक  बहुत
 बडा  हिस्सा  ऐसा  है  जिस  को  कि  इलाहाबाद
 पाने  में  बहुत  कठिनाई  पड़ती  है  t  इसलिये

 (६  तो  कहूंगा कि कि  बेंच  कायम  करने  के  प्रदन
 को  इस  तौर  पर  टाल  देना  कि  कही  पर  कोई
 बेच  हो  ही  नहीं  सकती  चाहे  वह  ह  करोड़
 की  झ्राबादी  बाला  सूबा  हो  शौर  दुनिया  के
 ॥  बहुत  सी  स्टेट्स  से  कत्रफल  में  बडा  हो
 झोर |.  यह  डेढ़  करोड  की  झावादी  बाला

 सूबा  हो,  न्याय  के  बिकेन्द्रीकण  का  जो
 सिड़ान्त  है  उस  के  खिलाफ  धाचरण  करना

 है।  इसलिये  में  ला  कमिशन  की  इस  सिफारिध
 को  उचित  नहीं  समझता  हू  धौर  में  ऐसा
 महसूस करता  हूं  कि  न्याय  के  बिकेन्टीकरण

 के  लिये यह  झावव्वयक  है  कि  न  सिर्फ  हाई  कोट्स
 की  घलग  सलग्र  देंचें  हो  बल्कि  सुप्रीम  कोटस
 की  भी  बेंच  होगी  चाहिये  प्रब  जाहिर
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 है  कि  दक्षिण  भारत  के  लोगों  को  यहा  दिल्ली
 में  सुप्रीम  कोर्ट  के  सामने  प्राने  में  शौर
 भेषने  किसी  अधिकार  को  प्राप्त  करने  में
 काफी  खज  ौर  दिक्कत  उठानी  पड़तो  होगी
 भौर  में  समझता  x  कि  दक्षिण  में  आव्यक
 नच  से  सुप्रीम  कोर्ट  की  एक  बेंच  होनी  चाहिये

 व्लेसी  तरह  से  हमारे  देश  के  जा  डररवर्ती  भ्रान्त
 है  3  बगाल  और  झासाम  वहा  भी  बेच
 किनी  चाहिये  |  हम  न्याय  को  विकेन्द्रित  कर
 के  जनता  का  भ्रधिक  से  अधिद  जला  कर
 फेकले  है  ।

 में  ला  कमिशन  ने  अपनी  स्थिट
 के  भाषा  के  सम्बन्ध  में  जो  सिद्धारिश  की  है

 उस  से  अपनी  भ्रसहमति  प्रकट  करना  चाहता
 है  भाषा  के  सम्बन्ध  में  ला  कमिशन  ने  अपनी
 रिपोर्ट  में  कहा  है  कि  २५  साल  तक  कम  से
 कैम  हमें  अपना  कामकाज  अग्नेज़ी  में  चलाना
 होगा  और  मुझे  यह  कहना  पढ़ता  है  कि  ्ाज
 देश  में  जो  एक  विचारघारग  चल  रही  है
 चाहे  बह  प्रशासन  के  क्षेत्र  में  हो  ओर  बाड़े
 वह  न्याय  के  क्षेत्र  में  हो,  इस  तरह  की  एक
 विचारधारा  चल  रही  है  कि  हमें  .  हमेशा  के
 लय  अषेजी  का  गुलाम  बनना  पढ़ेंगा  ।  मेँ
 अग्नेडी  भाषा  से  कोई  बेमनस्थ  नहीं  रखता

 हू  t  में  मानता हु  कि  ब्रन्मेंडी  भाषा  के  आन
 में  हम  भपने  लिये  दुनिया  के  विभिन्न  आन
 के  दरवाजे  खोलते  हे  लेकिन  उसी  के  साथ
 साथ  मे  यह  मी  कहना  चाहता  हु  कि  माया
 धौर  सत्ता  का  गहरा  सम्बन्ध  हुआ  करता
 है  ।  जो  ससाशील  देश  होता  है  उस  की
 भाषा  का  एक  विशेष  महत्व  हो  जाता  है  भौर
 अग्नेड़ी  का  जा  एक  विशेष  महत्व  है  बह  उस
 के  कल  के  इतिहास  को  वजह  से  था  t  इस-

 लिये  में  यह  कहना  बाहुगा  कि  हमें  भाज
 की  बदली  हुई  परिस्थितियों  में  जितनी  जल्दी

 हो  सके  उतनी  जल्दी  भाषा  को  विकसित  करने
 का  प्रयत्न करना  जयाहिये  ।  परब  झभ्ेजी को को
 बरकरार  रखने  के  लिये  यह  कहना  कि  चूकि
 उन  में  कानूनी  झब्द  व  टम्स नही  होंगे  इसलिये
 हम प्रग्नेज़ी  भाषा  को  २५  साल  तक  लाए  रहेंगे
 में  कहना  चाहुगा  कि  यह  उचित  बात  नहीं
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 है  |  यह  दसोन  दे  कर  अंग्रजों  को  लादे  रहने
 की  बकालत  करना  तो  मेरी  समझ  में  उसी

 तरह  है  जैसे  कि  एक  बच्चे  को  यह  कहा  जाय
 कि  तुम  पहले  तैरना  सीख  लो  तब  उस  के
 बाद  तुम्हे  पानी  में  छोड़ा  जायगा  ।  इस  के
 तो  साफ  माने  यह  हुए  कि  श्राप  उस  बच्च  '

 को  तैरना  ही  नहीं  देना  चाहते  ।  बच्चे  को
 अगर  भाप  तरना  सिखाना  चाहते  है  तो  श्राप
 को  उसे  पहले  पानी  में  छोड़ना  पड़ेगा  भर  फिर

 एक  दो  डुबकेयां  खाकर  झर  हाथ  पंर  चला
 कर  यह  तैरना  साख  जायगा  यह  बाज
 भाषा  के  सम्कध  में  भी  लागू  होती  है  t  चाहे

 बह  हिन्दी  के  प्रयोग  का  सवाल  हो  अथवा
 प्रादेशिक  भाषाशो  के  प्रयोग  का  सवाल  हो  t
 जब  तक  हम  सरकारी  क्षेत्र  में  चाहे  बह  न्याय
 का  क्षेत्र  हो,  चाहे  वह  प्रशासन  का  क्षेत्र  हो
 और  चाहे  वह  राजनीति  का  क्षेत  हो,  उन  में

 हम  अपनी  हिन्दी  भाषा  को  या  प्रादेशिक
 भाषाधों  को  काम  में  नहीं  लाते  हैं  तब  तक
 यह  भाषायें  अग्रेजी  को  जगह  नही  ले  पायेगी  ।
 झ्म  तरह  ही  दलीले  दिये  जाते  रहना  कि

 हिन्दी  अथवा  प्रादेशिक  भाषाओं  में  काननी
 आब्द  इत्यादि  नहीं  है  उचित  नहीं  है  ।  झब
 अग्रेडी  के  ढाई  लाख  शब्दों  में  तो  उपयकत
 दाब्द  है  लेकिन  हिन्दों  जिस  सें  बिः  ६  लॉग्च
 शब्द  हैँ  उन  में  उपयुक्त  शब्द  नहों  हैं.  यह
 उन  का  कथन  कुछ  यले  सीचे  नहीं  उतरता  f
 we  में  इस  बहस  में  तो  नहीं  पड़ना  चाहता
 कि  झप्रेजी  समृद्ध  भाषा  नहीं  है  या  हिन्दी

 समूद्  भाषा  नहीं  है  लेकिन  में  इतना  जरूर

 कहना  चाहुगा  कि  जहा  तक  न्याय  का  सम्बन्ध

 है  हमे  न्याय  ऐसी  भाषा  में  देना  चाहिये
 जिस  को  कि  ज्यादा  से  ज्यादा  लोग  पढ़  सकें

 और  समझ  सके  और  जिस  से  कि  न्याय  अधिक

 ये  ग्धिक  लोगों  को  मिल  सके  ।  जहा  में  यह

 चाहता  g  कि  केन्द्रीय  स्‍तर  पर  और  सुप्रीम
 कोर्ट  मे  हिन्दी  मे  न्याय  दिया  जाय  वहा
 विभिन्न  प्रान्तों  के  हाईकोर्ट न  में  वहा  की

 आदेशिक  भाषाप्रों  में  काम  हूं!  और  उन  को
 जल्दी  से  जल्दी  इस्तेमाल  में  लाने  की  कोशिश
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 की  जाय  a  सुप्रीम  कोर्ट  में  हिन्दी  में  जोकि
 हमारे  देश  की  राष्ट्रभाषा  घोषित  की  जा

 चुकी  है  उस  मे  जल्दी  से  जल्दी  काम  करने
 की  कोशिश  को  जाय  ।  में  चाहुंगा  कि  इस
 दिशा  में  जी  धता  से  यह  प्रयत्न  किया  जाय  शौर
 साल  दो  साल  में  या  भ्रधिक  से  अधिक  सन्‌
 १६६५  के  पहले  पहले  सुप्रीम  कोर्ट  में  हिन्दी
 में  सारा  काम  होने  लगे  श्रौर  हाईकोटर्स  में
 बहा  की  प्रादेशिक  भाषाओं  द्वारा  कामकाज
 चलने  लगें  |  में  चाहता  हू  कि  इस  तरह  की
 सिफारिश  हो  प्रौर  भाषा  ने  सम्बन्ध  में  जा
 लो  कमिशन  की  सिफारिश  है  उस  को  न
 माना  जाय  ।

 एक  बात  और  कह  कर  में  समाप्त  कर
 दुगा  जहां  तक  न्यायपालिका  और  कार्ये-
 पालिका  के  भ्रलगाव  का  ताल्लुक  है  उस  के
 झलग  करने  के  लिये  तो  हम  बहुत  दिन  से

 कहते  चले  झा  रहे  है  लेकिन  भभी  तक  मेप्रेशन
 झाफ  जूडिशिएरी  एड  एक्जीगयूटिव  नहीं  हो
 पाया  है  ।  अझव  उत्तर  प्रदेश  के  लिये  कहा  जाता
 है  कि  वहा  पर  न्यायपालिका  को  कार्यपालिका
 से  झलग  कर  दिया  गया  है  लेकिन  क्या  वास्तव
 में  वहा  यह  दोनों  अलग  है  ?  वहा  जो  जूड़ि-
 शिएल  मजिस्ट्रेट्स  तैनात  किये  गये  हैं  वे
 जिलाघीश  के  मातहृत  काम  कर  रहे  हैं  शौर
 झाप  समह  सकते  है  कि  इस  के  रहते  ये  कैसे

 बिलकुल  निष्पक्ष  हो  कर  और  बगैर  किसी  के
 प्रसर  में  बागे  स्वतत्र  रूप  से  लोगो  को  न्याय
 दे  सकते  है  ?  इसलिये  जब  तक  न्यायपालिका
 झ्रौर  कार्यपालिका  का  भलगाब  नहीं  होगा
 तब  तक  कार्यपालिका  का  हमेशा  उस  पर  प्रभाव
 पड़ेगा  प्रौर  जाहिर  है  कि  उस  के  रहते  जनता
 को  निष्पक्ष  और  अच्छा  न्याय  गहीं  सिल  सकेगा
 इसलिये  जहां  तक  कि  ला  कमिशन  में  इन  के
 झलगाव  के  लिये  सिफारिश की  है  में  उस  का
 मैं  हृदय  से  स्वागत  करता  हूं  भौर  भ्राशा  करता

 हैं  कि सरकार  इस  को  जल्द  से  जल्द  मान  कर
 करियास्कित  करेगी  t

 झाखिरी  बात  बार  भ्रौर  ऐंडवॉफेट्स  के
 इनरोममेंट  के  सम्बन्ध  में  मुझे  यह  कहती
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 है  कि  ऐडवोकेट्स  नियुक्त  किये  जाने  के  लिये

 कोई  फीस  नहीं  ली  जानी  चाहिये  भौर  एक
 एडबथोकेट  को  यह  भरभिकार  होना  चाहिये  कि

 बह  किसी  भी  हार्ट  कोर्ट  में जा  सके  और

 ऐपीमर  हो  सके,  सुप्रीम  कोर्ट  में  जा  सके  ौर
 उन  पर  कोई  प्रतिबन्ध  नहीं  होना  चाहिये
 कि  बहु  एक  हाई  कोर्ट  से  दूसरे  हाई  कोर्ट  में

 नहीं  जा  सकेंगे  ।  या  इतने  साल  की  ब्रैक्ट्सि
 के  बाद  जा  सकंग  ।  झब  यह  कहना  कि  काफी

 अव्टिस  न  होने  से  उन  में  योग्यता  नहीं  होगी

 कुछ  जयता  नहीं  क्योंकि  जिन  में  योग्यता

 नहीं  होगी  थे  जाहिर  है  कि  बहां  नहीं  जा

 सकेंगे  थ्रौर  वे  ही  जा  सकेंगे  जिनमें  कि  योग्यता

 होगी  i
 Shri  Kalika  Gingh  (Azamgarh):

 Mr  Deputy-Speaker,  Sir,  I  have  only
 a  few  points  to  make  out  First  of  all
 I  will  take  the  recommendation  of
 the  Law  Commission  about  the  High
 Courts  When  the  Report  is  read,  it
 appears  that  it  is  in  defence  of  the
 judiciary  There  are  eleven  members
 on  the  Commission  There  are  advo-
 cates  and  judges  too  When  the  Re-
 port  is  read  as  a  whole  it  appears
 that  everything  that  has  been  said
 there  38  in  defence  of  the  judiciary
 The  terms  of  reference  of  thy  Com-
 mission  were,  firstly,  to  review  the
 system  of  judicial  administration  in
 all  its  aspects  and  suggest  ways  and
 means  for  improving  it  and  makmmg  it
 speedy  and  less  expensive  It  was
 assumed,  while  appointing  the  Com-
 mission,  that  there  were  drawbacks
 and  the  judiciary  required  improve-
 ment.  It  was  assumed  that  there  was
 delay  in  the  disposal  of  cases  and
 that  speedy  disposal  was  necessary
 t  was  also  assumed  that  the  judiciary
 328  expensive  and  therefore  it  has  to
 be  made  less  expensive.  These  are
 the  only  three  things  that  ought  to
 have  been  made  the  subject  matter  of
 the  Report.

 The  second  term  of  reference  was
 to  examine  the  Central  Acts  of  gene-
 rel  application  and  importance  and
 recommend  the  lines  on  which  they
 should  be  amended,  revised,  consoli-
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 dated  or  otherwise  brought  up-to-
 date.

 Taking  up  the  High  Courts,  I  will
 first  of  all  say  that  the  main  aim  of
 the  Commission  appears  to  be  that
 they  want  the  salary  of  the  judges  to
 be  increased  to  Rs.  6,000.  I  do  not
 think  that  that  ought  to  have  been
 matie  a  very  important  point  in  the
 Report  of  the  Commussion.  It  appears
 that  an  opportumty  has  been  taken
 by  the  High  Court  judges  to  empha-
 aise  on  the  Government  that  their
 salary  is  inadequate  and  that  the  re-
 muneration  paid  to  them  is  not  pro-
 per.  Therefore  now  that  they  have
 got  an  opportunity  to  recommend,  the
 Commission  have  recommended  the
 increase  in  salary  on  the  main  ground
 that  the  value  of  money  has  gone
 down

 Shri  Satyendra  Narayan  Sinha
 (Aurangabad—Bihar).  They  have  not
 recommended  an  increase  in  the
 salar,  of  the  High  Court  judges  That
 was  a  demand  of  the  Bombay  Bar,
 that  is,  that  the  salary  should  be
 ra‘sed  to  Rs  6,000

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Datar):
 What  they  have  recommended,  if  I
 mistake  not.  is  an  increase  In  pension

 Shri  Harish  Chandra  Mathur:  They
 have  referred  only  to  pension

 hri  Kalika  Singh:
 they  have  said

 “The  salary  of  a  High  Court
 Judge  was  fixed  at  Rs  4,000  about
 a  hundred  years  ago  when  the
 value  of  money  was  far  highe
 than  at  present  Notwithstanding
 the  fall]  in  the  value  of  money  and
 the  heavy  mse  m_  taxation,  the
 salarv  of  judges  was  reduced  by
 the  Constitution  to  Rs  3,500  ै
 leading  member  of  the  Bombay
 Bar  pleading  for  an  increase  in
 the  Judge’s  salarv  to  Rs  6,000
 etated  as  follows  ”

 If  we  read  the  Report  further  on,  it
 appears  that  there  is  an  argument
 that  the  salary  is  low

 On  page  8I,
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 Mr,  Depaty-Speaker:  H  he  had  just
 read  as  to  how  the  paragraph  started,
 he  would  have  known  that  it  says
 that  there  is  a  feeling  among  the
 members  of  the  Bar  that  the  salaries
 are  Iow  It  says’

 “There  is  undoubtedly  a  feeling
 among  the  members  of  the  Bar
 that  the  present  salary  of  Higt,
 Court  Judges  35  too  low  to  attract
 the  members  of  the  Bar  in  the
 front  rank  to  judgeships.”
 Shri  Kalika  Singh:  That  :s  a  way  of

 arguing  bout  They  only  put  :t  into
 the  mouth  of  an  advocate  that  he  said
 Hike  this.  .  That  ws  my  impression

 The  second  thing,  as  I  just  now
 said,  3३  that  it  was  assumed  while
 appointing  the  Law  Commission  that
 there  was  delay  in  the  disposal  of
 cases  On  reading  the  Report,  it

 number  of  cases  where  persons
 are  arrested,  and,  are  just  fined  or
 Panchayat  cases  or  cases  which  can
 be  specified  as  petty  in  nature  both
 om  the  criminal  side  and  on  the  civil
 side  and  even  on  the  revenue  ade
 Therefore,  my  suggestion  is  that  if  all
 such  petty  cases  are  specified  and
 jurisdiction  is  conferred  on  district

 0

 i

 AUGUST  33,  1968  Fourteenth  Report  of  543% ह... अ  Law  Commission

 that  would  be  a  good  solution.  That
 will  also  provide  a  very  cheap  remedy
 for  persons  who  are  very  poor  and
 who  cannot  go  to  the  High  Court.  It
 as  very  strange  that  even  in  Panchayat
 cases,  where  the  jurisdiction  is  mostly
 below  Rs  00  although  in  Uttar  Pra-
 desh  now  the  Panchayat  jurisdiction
 has  been  raised  to  Rs.  600,  if  a  person
 uw  aggrieved  over  a  Panchayat  judg-
 ment,  only  if  he  goes  to  the  High
 Court,  files  a  writ  and  spends  thou-
 sands  and  thousands  of  rupees,  he  gets
 a  remedy  under  the  Constitution.  I
 think  that  is  a  very  suitable  case
 where  the  Parliament  may,  by  law,
 confer  the  jurisdiction  on  courts  other
 than  the  High  Courts.  I  mean  to  say
 that  it  can  be  conferred  on  the  district
 judges,  or  we  may  create  zonal  judges
 on  whom  that  jurisdiction  may  be  con-
 ferred  That  is  a  very  important  point
 which  may  be  considered

 About  the  vacations,  J]  will  say  that
 Parhament  passed  two  laws,  namely,
 the  Supreme  Court  Judges  (Condi-
 tions  of  Service}  Act  and  the  High
 Court  Judges  (Conditions  of  Service)
 Act.  It  was  suggested  then  that  the
 vacations  are  too  long  Now,  we  find
 here  in  the  Report  that  the  judges
 argued  that  the  vacations  are  not  too
 long,  and  that  there  are  too  few
 hohdays  In  the  olden  days,  there
 were  English  judges  in  all  the  High
 Courts  and  they  had  long  vacations
 only  to  allow  them  to  sail  for  England
 and  come  back  Therefore,  they  had
 three  months’  vacation.  Today  when
 there  is  no  English  judge  on  our
 Benches  even  then  they  want  8  vaca-
 tion  of  three  months  §  It  is  mostly  2)
 months  Sometimes,  it  is  three
 months  Even  here  in  the  Report,  it
 is  argued  that  the  vacation  is  not
 long  I  will  say  that  a  judge  has
 keep  abreast  with  law  from  day
 day  and  sitting  mn  vacation  for  three
 months,  I  think  he  will  be  out  of
 touch  with  law  Therefore,  a  vacation
 for  three  months  is  not  at  al)  justi-
 fied  If  in  the  district  courts,  the
 munsifs  and  judges  get  a  vacation  of
 anly  one  month,  in  the  High  Courts
 also  they  should  have  &  vacation  for
 one  month.  The  High  Courts  judges
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 i  of  the  judges  was  regarding
 tion.  I  do  not  know  as  to  what

 reaction  is.
 should  request  the  judges  themselves
 that  in  the  interest  of  justice  and
 the  country  at  large  and  in  the  public
 interest  they  should  try  to  reduce
 their  vacation  and  holidays

 About  the  subordinate  judiciary,
 the  main  thing,  as  my  hon.  frend,
 Shri  Raghub:ir  Sahai,  said  is  corrup-
 tion.  The  prevalent  corruption  there
 is  so  much  that  that  comes  in  the
 forefront  whenever  we  go  in  the  pub-
 he  I  do  not  say  that  corruption  is
 only  आ  giving  tips  and  money  and
 this  and  that  The  hitigant,  when  he
 sits  in  the  verandah  or  in  the  court
 room,  35  treated  as  a  very  subordinate
 human  being  The  courts  sit  there
 just  as  lords  A  Munsiff  gets  Rs  250
 He  is  appointed  on  Rs.  250  He  gets
 certificates  from  us  We  know  that
 he  was  a  cringing  sort  of  a  person
 just  a  few  davs  before  When  he  is
 appointed  a  Munsiff  on  Rs  250,  the
 first  jurisdiction  that  is  conferred  on
 him  1s  to  decide  the  fate  of  4  to  5
 lakh  persons  That  is  the  ordinary
 surisdiction  of  a  Munsiff’s  court  ‘His
 jurisdiction  is  so  big  that  in  the  very
 first  month,  :f  m  that  very  district
 the  district  magistrate  were  to  be  dis-
 missed  from  service  and  ४  he  valued
 the  suit  for  Rs  200,  that  Munsiff  wil!
 have  to  decide  whether  the  dismissal
 of  the  district  magistrate  in  his  dis-
 trict  was  right  or  wrong  Therefore,
 I  say  that  conferring  jurisdiction  on
 the  ground  of  valuation  in  big  suits
 and  big  matters,  on  such  small  officers
 who  have  been  just  appointed  fresh.
 35  @  wrong  pohcy  It  is  only  because
 of  this  that,  even  though  they  get
 very  smal)  salaries,  the  moment  they
 sit_on  their  chair,  they  feel  that  they
 are  so  big  that  they  can  treat  a)!  th:
 lutigants  who  come  to  thei:  courts
 with  contempt  That  38  one  thing

 that
 should  be  taken  into  considcra-

 tien.
 In  this  connection,  |  may  say  a  word

 about  the  Contempt  of  Courts  Act

 Fi
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 I  do  not  think  any  other  country  im
 the  world,  has  the  Contempt  of  Court.
 Act.  Here  in  India,  we  have  got  it.
 The  Indian  Penal  Code  already  pro-
 vides  the  remedy  If  there  is  con-
 témpt  of  court,  the  court  can  file  a
 cMminal  complamt  in  the  court.  Why
 should  there  be  the  Contempt  of
 Courts  Act  in  India?  That  should  also
 be  repealed  I  appeal  to  the  Minister
 of  Law  to  consider  this  point  also  as
 ta*why  there  should  be  special  pro-
 téction  given  to  the  Judges  in  regard
 ta  contempt  of  courts

 Shri  5.  L.  Saksena  (Mahara)gan))
 Mr  Deputy-Speaker,  I  am  very  glad
 that  the  Law  Commission  has  done
 its  work  with  so  much  of  conscien-
 tiousness  and  has  made  recommenda-
 Sons  whith  do  credit  ta  them  and  ६०
 the  country  as  a  whole  TI  am  in
 agreement  with  most  of  their  recom.

 mendations  excepting  one  or  two.

 The  one  important  recommendation
 on  which  I  differ  is  about  language
 and  it  35  the  most  important

 1  80  think  that  this  craze  for
 Enghsh  should  now  go  and  we
 Must  have  our  national  language  as
 the  language  of  the  Supreme  Court
 and  the  regional  languages  as  the
 Janguages  of  the  High  Courts  How
 long  shall  we  say  that  thes
 languages  cannot  be  fit  for  wrtmg
 Judgments,  etc  If  we  continued  to  do
 that,  we  will  never  fit  them  to  do  so
 In  other  countries,  when  we  go  and
 talk  in  English,  we  are  looked  down
 Upon  and  they  fee!  as  if  we  have  no
 language  of  our  own  Therefore,  the
 worship  of  English  :s  something  which
 45  most  degrading  We  must  see  that
 as  soon  as  possible,  the  High  Courts
 and  the  Supreme  Court  function  in
 the  regonal  languages  and  the
 National  language

 The  second  recommendation  on
 which  I  differ  35  the  prohibiting  of  the
 creation  of  Benches  of  High  Courts.  In
 ty  own  State  U-P..  one  High  Court
 Will  not  be  sufficient.  By  experience  we
 know  that  One  Bench  at  Lucknow
 has  been  reduced  I  think  the  demand
 of  the  Bar  and  the  people  of  Rajasthan
 should  be  accepted  and  a  Bench  should
 be  provided  there
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 [Shri  S.  L.  Saksena]
 About  the  other  recommendations

 of  the  Commission,  I  am  in  full  agree-
 ment,  particularly  with  some  of  them
 which  are  rather  bold.  About  the
 Supreme  Court  Judges  and  High
 Court  Judges,  they  say:

 “The  Judges  of  the  Supreme
 Court  should  be  barred  from
 accepting  any  employment  under
 the  Union  or  a  State  after  retire-
 ment,  other  than  employment  4s
 an  ad  hoc  Judge  of  the  Supreme
 Court  under  article  428  of  the
 Constitution.”

 About  High  Court  Judges  also,  they
 say  the  same  thing:

 “The  Constitution  should  be
 amended  to  bar  a  Judge  of  a  High
 Court  from  accepting  any  employ-
 ment  other  than  as  a  Judge  of  the
 Supreme  Court  after  retirement
 either  under  the  Union  or  the
 State.”

 When  High  Court  Judges  and
 Supreme  Court  Judges  can  look  upon
 higher  posts  like  Ambassadorships  or
 Governorships,  they  naturally.  look  to
 their  relations  with  the  executive.  If
 the  executive  has  the  power  to  appoint
 them  as  Ambassadors,  they  may  wish
 to  be  popular  with  them  and  not  give
 judgmefits  and  interpret  the  laws
 independently.  Therefore,  I  think  it
 is  very  important  henceforth  that  no
 Judge  of  the  Supreme  Court  or  the
 High  Courts  should  be  offered  appoint-
 ment  to  act  as  a  Governor  or  an
 Ambassador  or  to  any  other  post
 after  retirement.  They  must  think
 that  the  Supreme  Cowrt  or  the  High
 Court  Judgeship  is  the  highest  office
 that  they  can  occupy  and  that  that  is
 the  highest  position  of  respect.  There-
 by,  the  confidence  of  the  people  in
 them  will  also  be  increased  because
 then  we  can  know  that  Judges  cannot
 act  with  ulterior  motives.
 25.56  hrs.

 {Sarr  Jara  Smncu  in  the  Chair.]
 In  their  appointment  also,  my  hon.

 friends  have  said  already  that
 appointments  of  Judges  have  been
 mostly  on  party  considerations,  This
 is  something  which  is  very  serious  for
 our  country.  I  think  the  recommen-
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 dations  of  the  Law  Commission  in  this
 respect  are  very  bold  and  very  con-
 scientious  and  they  should  be  accept-
 ed.  They  have  said  very  well  that  it
 should  be  the  Supreme  Court  Chief
 Justice  whose  recommendations
 should  be  ultimately  binding.  The
 executive  should  not  have  the  right
 to  propose  names  for  Judgeship  of
 the  Supreme  Court  or  the  High
 Courts.  The  Executive  should  be
 authorised  only  to  give  opinions  about
 their  suitability  or  not.  They  may  ask
 him  to  submit  ‘other  names.  Ulti-
 mately,  the  Chief  Justice  of  the  Sup-
 reme  Court  and  the  High  Courts
 should  be  the  final  authority  fn  select-
 ing  Judges,  This  is  another  very  im.
 portant  thing.

 Delay  in  disposal  of  cases  is  another
 very  crying  scandal  of  our  judicial
 system.  I  know  of  cases  in  the
 Allahabad  High  Court  which  are  0  or
 l2  years  old.  There  are  several  cases
 and  they  are  not  yet  decided.  The
 litigants  sometimes  die  before  their
 cases  are  decided.  This  is  most  unfor-
 tunate.  Justice  delayed  is  justice
 denied  and  this  state  of  affairs  must
 be  remedied:  first  of  all,  by  appoint-
 ing  more  Judges,  secondly  by  cutting
 the  vacation  and  by  making  the  work-
 ing  days  six  in  a  week.  Without
 these,  the  arrears  cannot  be  cleared.

 Justice  is  very  dear.  The  practice
 seems  to  be  for  every  State  to  make
 law  courts  to  be  a  source  of  revenue.
 I  think  free  justice  should  be  the  ideal
 of  a  State.  For  that  purpose,  court
 fees  should  be  nominal.  Service  of
 lawyers  should  also  be  available  free
 of  charge  to  the  poor  litigants,  The
 Government  should  also  fix  ceilings  on
 fees.  Sometimes  the  fees  are  so  high
 that  litigation  ruins  any  estate  or  any
 family.

 It  has  been  stated  in  this  report
 that  many  labour  cases  are  on  the
 files  of  the  Supreme  Court.  As  a
 worker  and  representative  of  labour,
 I  do  feel  that  when  the  mill-owners
 take  the  cases  to  the  Supreme  Court,
 the  labourers  are  ruined.  First  of  all,
 there  is  the  Board,  then  the  Indus-
 trial  tribunal,  then  the  Appellate
 tribunal,  then  the  High  Court  and
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 then  the  Supreme  Court.  The  result
 is  the  case  is  prolonged  for  5  or  6
 years  and  labour  cannot  bear  this
 delay  and  the  cost  of  litigation.  Of
 course,  the  mill-owner  can  spend
 money  from  the  mill  and  he  can
 go  on.  This  must  stop.  The
 labourers  must  have  the  same  rights
 as  ordinary  litigants  to  go  to  the
 courts.  That  is  not  the  case.  They
 have  first  to  apply  to  the  regional
 board.  The  Government  has.  the
 right  to  send  the  case  up  or  not.  This
 is  very  bad.  Many  people  cannot  go
 because  the  State  Government  does
 not  want  to  send  up  those  cases.  They
 favour  some  institutions  and  others
 are  not  allowed.  Every  labourer
 should  have  a  similar  right  to  go  to
 the  courts  as  an  ordinary  man  has  to
 go  to  any  court,  civil  or  criminal.
 36  brs.

 Then,  there  must  be  a  special  Bench
 of  the  Labour  Appellate  Tribunai,
 which  has  been  abolished,  in  my
 opinion,  wrongly  now;  and  all  the
 labour  cases  should  be  decided  by
 that  Bench.  The  standard  of  judges
 of  the  Labour  Appellate  Tribunal
 should  be  similar  to  that  of  the  other
 judges  of  the  High  Court  and  _  the
 Supreme  Court,  so  that  they  may  ad.
 minister  justice  well,  and  the  labour-
 ers  will  have  the  same  confidence  in
 their  judgment  as  in  that  of  the
 Supreme  Court.

 Therefore,  I  suggest  that  every
 Jabourer  like  every  citizen  should
 have  the  right  to  go  to  a  labour  court.
 There  should  be  a  special  Bench  of
 the  High  Court  or  the  Supreme  Court,
 and  they  must  deal  with  all  labour
 cases,  and  the  ordinary  courts  should
 not  be  tied  down  by  cases  from  the
 labour  courts,  That  will  make  justice
 cheap  to  the  labourers,  and  will  also
 reduce  the  work  of  the  High  Courts
 and  the  Supreme  Court.

 The  last  point  that  I  would  like  to
 deal  with  is  in  regard  to  corruption.
 Perhaps,  people  do  not  know  how
 deep  it  has  gone.  In  fact,  it  is  almost
 destroying  the  confidence  of  the  people
 in  the  courts.  I  think  this  should  be
 put  down  with  very  strong  hands:
 even  mere  suspicion  should  be  suffi-
 cient  to  disqualify  a  judge  or  a
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 lawyer  from  being  there.  This  is  very
 important.  I  hope  the  Ministry  will
 take  this  into  consideration  and  see
 that  cases  of  corruption  are  not  dealt
 with  leniently  but  very  firmly  so  that
 nobody  may  dare  to  indulge  in  it.

 Shri  Satyendra  Narayan  Sinha:  I
 am  not  going  to  be  as  technical  as  my
 hon.  friend,  Shri  N.  R.  Muniswamy,  in
 challenging  the  recommendations  of
 the  Law  Commission  on  the  ground
 that  they  have  exceeded  their  terms
 of  reference,  in  so  far  as  their  recom-
 mendations  concern  the  recruitment  to
 the  High  Courts  and  the  Supreme
 Court.  I  feel  that  they  were  quite
 competent  to  review  the  whole  thing
 and  make  their  recommendations.

 I  listened  with  very  great  interest
 to  the  speech  of  my  hon.  friend,  Shri
 Harish  Chandra  Mathur  on  this  sub-
 ject.  I  am  in  agreement  with  him
 when  he  says  that  if  the  recommenda-
 tion  of  the  Law  Commission  with
 regard  to  the  appointment  of  the
 Chief  Justice  of  the  Supreme  Court
 is  accepted  in  toto,  and  a  convention
 is  firmly  established  that  a  person
 from  outside  will  be  appointed,  that
 will  create  a  feeling  of  uneasiness  in
 the  mind  of  the  seniormost  puisne
 judge  who  naturally  looks  up  to  the
 highest  office  in  the  judiciary,  and
 perhaps,  he  might  start  canvassing.
 So  far  as  that  remark  is  concerned,
 I  am  in  agreement  with  him,  and  I
 feel  that  there  is  a  danger  in  adopt-
 ing  that  recommendation  of  the  Law
 Commission  in  toto.  But  when  I  read
 the  report  myself,  I  found  that  that
 recommendation  was  not  in  these
 terms—that  the  post  of  the  Chief
 Justice  should  be  filled  up  by  recruit-
 ing  from  the  Bar  or  from  the  Chief
 Justices  of  the  High  Court  and  by
 ignoring  the  claims  of  the  seniormost
 puisne  judge.  On  the  contrary,  they
 have  said  that  whenever  the  senior-
 most  puisne  judge  is  not  found  suit-
 able  and  does  not  possess  the  requi-
 site  qualifications,  Government  could
 go  outside  the  precincts  of  the
 Supreme  Court  and  make  recruitment
 from  the  Bar  or  from  the  Chief  Jus-
 tices  of  the  High  Court.  So  far  as
 this  recommendation  is  concerned,  I
 do  not  see  any  difficulty  in  accepting
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 [Shri  Satyendra  Narayan  Sinhe]
 dt,  and  J  feel  that  that  danger  is
 unnecessarily  exaggerated.

 When  I  heard  my  hon.  friend  on
 the  point  of  appointment  of  High Court  judges  and  the  system  that  pre- vails  today,  and  then  his  strong  criti-
 cism  that  it  reflects  upon  the  Chief
 Sustice  of  the  High  Court  if  he  yield- ed  to  the  pressure  of  the  Minister,  I was  really  surprised.  For,  on  the  one hand,  he  feels  that  the  seniormost Puisne  judge  of  the  Supreme  Court  is
 Mable  to  take  to  canvassing,  if  his
 Claim  is  likely  to  be  passed  over;  on the  other  hand,  he  expects  the  Chief
 Justice  of  the  High  Court  to  be  as
 firm  as  to  ignore  all  the  considerations -of  losing  of  face  or  of  discomfiture  in
 the  even:  of  his  recommendation being  ignored  by  Government.  They @tre  also  human  beings,  as  I  said
 earlier  in  an  interjection.  And  I  do submit  that  the  general  impression  is
 that  in  the  ultimate  analysis  of  things, the  appointment  of  High  Court  judges 4s  such  that  the  judges  are  tending to  became  the  nominees  of  the  State Chief  Ministers,  not  even  the  State
 Government  This  is  the  genera) impression  To  the  extent  that  this
 impression  persists  in  the  Public ‘mind;  7  beg  to  submit,  the  respect  and
 confidence  that  we  have  in  the  judi-
 ciary  in  the  States  is  suffering  a
 slump;  and,  therefore,  it  is  necessary that  Government  should  take  note  of what  the  Law  Commission  has  said  on this  point.

 However  vehement  and  loud  Gov-
 ernment  might  have  been  in  ther
 repudiation  and  denial  of  what  the Law  Commission  has  said  on  this Point,  I  still  beg  to  submit  with  all the  cmphasis  that  I  have,  that  this  is
 the  general  feeling  today.  Instances
 have  also  come  to  our  Notice  wher»
 there  has  been  a  real  difference  bet-
 ‘ween  the  recommendation  of  the
 Chief  Justice  and  the  Tqcommenda- ‘tion  of  the  Chief  Minister,  and  ulti-

 mately  the  views  of  the  Chief  Justice
 have  been  passed  over  or  ignored.

 Then,  the  Law  Commission  has  been
 very  sensible  in  making  a  recommen-
 dation  that  the  Chief  Minister's  voice
 should  be  there.  They  should  be  able
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 to  say  whether  =  particular  man  is
 suitable  for  being  appointed  as  a
 judge  or  not,  from  another  angle,  that
 is,  from  the  point  of  view  of  integrity,
 desirability  and  other  standards;  bat
 the  decision  on  whether  he  possesses
 merit,  ability  and  legal  equipment  is
 within  the  competence  of  the  Chief
 Justice  of  the  High  Court;  he  is  the
 Person  to  decide  this  question,  and  in
 my  opinion,  his  nomination  should
 generally  be  given  proper  weight.
 They  did  not  say  that  the  Governor
 should  be  completely  excluded  from
 this  orbit.  All  that  the  Law  Com-
 mission  says  is  that  the  concurrence
 of  the  Chief  Justice  of  India  should
 be  there.  That  is  the  simple  amend-
 ment  that  they  are  asking  for,  and  |
 do  not  sec  why  Government  should
 find  any  difficulty  in  accepting  this
 recommendation,  because  this  will
 create  a  very  healthy  atmosphere  in
 the  country,  and  the  Chief  Justice  of
 India  who  is  supposed  to  know  the
 leading  Members  of  the  Bar  and  th
 High  Court  judges  will  have  an  effec.
 tive  voice  in  this  matter;  and  then,
 the  general  impression  that  is  getting
 saturated  in  the  public  mind  will  also
 disappear  and  get  dissolved  There-
 fore,  I  do  submit  that  Government
 should  not  find  any  difficulty  in
 accepting  this  recommendation  of  the
 Law  Commission.

 Then,  I  come  to  the  appointment  of
 the  Chief  Justice  of  the  High  Courts
 Here  also,  the  recommendation  is  very
 good.  The  Law  Commission  has  said
 that  it  is  better  to  have  the  Chief
 Justice  of  a  High  Court  brought  trom
 outside;  they  do  not  say  that  the
 claims  of  the  seniormost  puisne  judge
 in  a  particular  High  Court  should  be
 ignored;  if  he  is  found  suitable  for
 being  appointed  as  the  Chief  Justice,
 he  may  be  appointed  as  such  in
 another  State.  If  that  is  done,  then
 the  impressions  that  are  created  about
 a  particular  judge.  due  to  his  associa-
 tion  with  a  particular  State  for  a  long time.  will  also  not  have  any  existence.
 If  he  goes  to  another  State  with  a
 fresh  mind.  he  is  able  to  look  at  a
 thing  from  an  absolutely  dispassionate
 point  of  view:  and  whatever  we  heat
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 end  whatever  impressions  are  cur-
 family  circulating  against  a  High
 Caurt  judge  will  also  disappear  alto-
 gether,  That  is  my  submission  on
 this  issue.

 Now,  I  come  to  the  recommendatior
 of  the  Law  Commission  with  regard
 to  the  reorganisation  of  the  Ministry
 I  personally  feel  that  it  is  an  anachro-

 that  the  Home  Ministry  is  in
 of  the  working  of  the  crim:-
 as  well  as  the  appointment  of

 the  Court  judges  When  wi
 know  that  it  is  the  practice  of  the
 Government  to  have  one  of  the  most
 leading  members  of  the  Bar  as  our
 Law  Minister,  and  he  Ww  supposed  to
 know  most  of  the  leading  Members
 of  the  Bar  in  the  country,  he  should
 be  placed  in  charge  of  the  working
 of  the  criminal  law  and  also  the

 of  the  High  Court

 only  be  asked  to  tell  us  on  the  basis
 of  the  confidential  reports  that  they
 reemve  as  to  the  desirability  of  a  par-
 tieular  person  being  appointed  85  x
 judge,  not  that  they  should  have  any-
 thing  to  say  with  regard  to  his  ability
 or  legal  equipment  Therefore,  the
 sooner  this  recommendation  is  given
 effect  to,  the  better  will  it  be  for  us

 With  regard  to  delay  in  the  dis-
 posal  of  cases,  the  Law  Commission
 has  made  a  very  exhaustive  recom-
 mendation  on  this  subject.  They  havc
 reviewed  the  whole  thing  and  made
 recommendation  on  every  point.  But
 from  my  personal  experience,  I  can
 tell  you  that  ;:t  is  necessary  that  the
 persons  who  are  called  upon  to  pre-
 side  over  the  judiciary  tn  d'fferent
 spheres  should  have  a  certain  aware-
 ness  in  their  mind  with  regard  to  the
 duties  that  they  are  called  upon  ‘o
 fol]  or  discharge,  and  they  should
 also  be  cognizant  of  the  convenience
 of  the  public  and  always  be  feeling
 the  need  to  administer  justice  in  a
 manner  that  the  public  is  satistied
 with  the  way  the  administration  of
 justice  is  done.  That  should  be  the
 duty  of  the  superior  courta  to  create
 the  awareness.

 ३  have  found  that  in  respect  to  some
 suits  or  appeals,  when  there  may  be
 i99  LED—8,
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 an  interlocutory  matter  and  injunc-
 tion  is  granted  and  there  is  need  for
 the  whole  matter  to  be  disposed  of
 within  a  particular  period,  it  appears
 that  the  judges  go  to  sleep  and  the
 matter  remains  hanging  fire  for
 months.  And  by  the  time  the  case  is
 disposed  of,  the  whole  thing  becomes
 infructuous  Such  a  state  of  affairs
 should  not  be  allowed  to  persist  in
 our  law  courts,  and  :t  is  the  duty  of
 the  High  Courts  and  the  district
 judges  who  are  called  upon  to  preside
 and  administer  justice  that  they
 should  look  to  these  things.  This  :s
 just  an  instance  of  the  lack  of  aware-
 ness

 Mr.  Chairman:  The  hon.  Member
 from  Gurdaspur.  After  him,  I  will
 cal]  the  hon  Member  from  Farrukha-
 bad.

 Shri  D.  C.  Sharma:  Mr.  Chairman,
 Sir,  the  hon.  Members  who  have  pre-
 ceded  me  have  talked  about  very
 we:ghty  matters  connected  with  the
 judicial  reports,  but  I  want  to  focus
 the  attention  of  the  House  on  legal
 education.

 For  a  long  tume,  I  have  been  con-
 nected  with  a  University  and,I  have
 had  some  experience  of  the  way  in
 which  legal  education  is  being  con-
 ducted.  I  agree  entirely  with  the
 finding  of  the  Comm  'ssion  that  lega!
 education  35  deteriorating  all  along
 the  line.  This  applies  to  all  parts  of
 India.  If  our  legal  education  is  not  of
 the  right  standard,  I  think  the  legal
 profession  would  go  down.  And  if  the
 legal  profession  goes  down,  the  judi-
 ciary  would  go  down  and  al!  our  :eg>!
 appartus  would  suffer  all  along  the
 line

 I  would,  therefore,  say  that  legal
 education  should  be  placed  on  a  high-
 ly  professional  basis  It  should  be
 treated  on  a  par  with  medical  educa-
 tion  and  engineering  education  Medi-
 cal  education  is  guided  and  supervised
 by  an  All-India  Med-cal  Council.  The
 curricula  of  studies  of  the  medical
 colleges,  the  appointment  of  teachers
 of  the  medical  colleges,  the  standards
 of  examination,  all  these  have  go’  to
 be  approved  by  the  Medical  Council,
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 {Shri  D.  C.  Sharma]
 Similar  is  the  case  with  engineering
 education,  We  have  recently  started
 an  eng  neering  college  at  Ludhiana,
 and  I  know  on  the  governing  body  of
 that  college,  there  is  a  representativ>
 of  the  All  India  Technical  Education
 Council.  They  want  that  the  standard
 should  be  kept  very  high,  and,  there-
 fore,  they  see  to  it  that  proper  things
 are  done  in  the  way  of  appointments,
 curricula,  etc.  But  legal  education  is
 an  education  which  is  neither  legal
 nor  education.  I  should  say....

 Shri  Supakar  (Sambalpur):  Is  it
 illegal  education?

 Shri  D.  C.  Sharma:  |  wish  it  were
 Ulegel  education,  because  that  would
 be  some  kind  of  education!  But  it  is
 a  legal  education.  I  would  submit
 respectfully  that  legal  education  =  in
 many  parts  of  the  country  has  be-
 come  a  kind  of  a  by-product  of
 general  liberal  education.  It  has  be-
 come  a  kind  of  an  addition  or  ap-
 pendix  to  general  education.

 I  suggest  that  legal  education  should
 be  divided  into  three  parts.  There
 are  some  persons  who  want  to  have
 legal  ‘eflucation  as  a  part  of  their  cul-
 ture.  There  are  some  persons  who
 want  it  as  a  part  of  their  general
 liberal  education.  And  there  ere
 @Mme  persons  who  want  to  have  it
 because  they  want  to  practise  law.
 Now,  what  we  are  doing  is  that  we
 are  hanging  all  by  the  same  rope,  we
 ere  lumping  all  these  three  categories
 of  students  together  and  we  are  put-
 ting  them  in  the  law  college.  There-
 fore  our  law  colleges  are  a  mixture  of
 the  fits,  unfits  and  misfits  on  the  legal
 tide.  I  would  therefore  submit  that
 for  the  proper  education  of  the
 future  young  men  of  our  country  we
 must  try  to  have  legal  education
 along  these  three  lines.  I  would
 strongly  suggest  that  in  no  case,  in
 80  University,  in  no  State  should  a
 student  be  allowed  to  do  his  M.A.
 and  LL.B.  together.  That  should  be
 stopped  forthwith.  And  legal  edu-
 cation  should  be  made  somelning
 which  comes  after  a  person  has  gra-
 Gunted.
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 Again,  I  would  say  that  so  far  as
 the  curricula  of  the  law  colleges  are
 concerned,  they  are  in  a
 mess.  For  instance,  if  a  student
 wants  to  study  politics  he  begins  poli-
 ties  with  Aristotle  and  he  studies  alt
 the  great  mass  of  political  science.  Of
 course  to  recent  works  he  comes,  ond
 he  specialises.  I  have  looked  into
 some  of  the  syllabuses  of  these  cours-
 es  and  I  have  found  that  in  these
 courses  you  get  neither  a  sound
 grounding  in  theory  nor  ai  gvod
 grounding  in  what  will  be  helpful  to
 you  when  you  practise,  nor  a  good
 basic  knowledge  of  other  things.  This
 legal  education  is  neither  theoretical-
 ly  sound  nor  prectically  sound.

 There  was  a  time  when  in  the  Pun-
 jab  we  tried  that  every  graduate  of
 law  should  serve  with  a  lawyer  for
 some  time  before  he  went  to  practise
 in  a  court  of  law.  But  that  thing
 became  quite  useless,  because
 a  lawyer  would  =  sign  8  certi-
 ficate  that  a  person  served  with
 him  in  his  chamber  for  so  much
 time.  Therefore  the  whole  thing
 had  to  be  given  up.

 Legal  education  should  he  like
 teachers’  education.  It  should  be  like
 a  training  college,  like  an  M.A.  course
 plus  a  teachers’  training  college.  That
 is  to  say,  there  should  be  a  knowledge
 of  theory  and  there  should  also  be
 some  practice.  And  I  support  the
 contention  put  forward  by  the  Com-
 mission  that  the  person  should  go  and
 work  in  the  chamber  of  the  lawyer
 for  at  least  one  year,  keep  a  diary
 and  make  a  note  of  what  work  he  has
 been  entrusted  with  and  also  give  an
 account  of  what  he  has  done,  and
 after  that  has  been  done  he  should  be
 asked  to  practise.

 If  you  go  to  a  law  college  you  will
 find  that  you  have  got  lectures  there.
 I  do  not  want  to  enter  into  the  qua-
 lity  of  those  lectures.  We  have  lee-
 tures.  In  an  arts  college  or  science
 college  you  have  lectures,  but  you
 have  also  what  are  called  extra-cur-
 rieular  activities.  Some  persons  eall
 them  co-curricular  activities.  In
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 these  law  colleges  there  are  some-
 éimes  moot  courts  and  mock  trials
 and  tutorial  classes,  but  mostly  they
 are  only  in  name.  They  are  not  given
 as  much  attention  as  they  deserve.

 Therefore  I  would  say  that  legal
 education  should  be  made  sound  in
 three  ways.  In  the  first  place,  the
 theory  part  of  it  should  be  made  as
 broad  as  possible.  Secondly,  the  co-
 curricular  part  of  it  should  be  made
 as  wide  as  possible.  And  thirdly,  the
 practical  part  of  it  should  be  made
 as  useful  as  possible.

 I  would  also  say  that  so  far  as  law
 examinations  are  concerned,  they  re-
 quire  to  be  looked  into.  I  do  not
 want  to  say  more  about  that  but  only
 this  that  so  far  as  law  examinations
 are  concerned,  all  the  examiners
 should  be  external  examiners.  If,  for
 instance,  the  examination  is  held  in
 Punjab,  you  should  take  most  of  the
 examiners  or  all  the  examiners  from
 some  State  other  than  Punjab.  I  think
 that  will  level  up  the  standards  of
 legal  education  in  our  country.

 Another  point  that  I  want  to  make
 is  this.  In  free  India  we  are  making
 a  big  drive  so  far  as  research  is  con-
 eerned,  I  find  that  in  science  and  in
 arts,  there  is  a  big  movement  for  do-
 ing  research.  But  I  want  to  ask  in
 how  many  law  colleges’  is  research
 being  done.  I  think  there  are  some
 Universities  which  have  the  degree  of
 LL.M.,  but  there  are  very  few  of  them.
 Therefore,  we  should  try  to  give  our
 legal  education  this  kind  of  research
 bias.  We  are  talking  about  inter-
 national  law,  this  kind  of  law  and
 that  kind  of  law.  But  we  are  not
 preparing  our  younger  generation  for
 tackling  those  problems.

 At  the  same  time,  I  would  suggest
 very  humbly  that  these  iawvers  have
 got,  what  I  may  call,  a  high  unem-
 ployment  potential.  Most  of  them  २४०
 to  the  law  colleges  because  tney  have
 not  much  else  to  do,  I  would  request
 the  Home  Minister  to  taka  note  of  it,
 that  for  practising  lawyers  Govcrn-
 ment  should  create  new  avenues  of
 employment.  If  we  should  have
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 new  avenues  ०  unempicyment,  then
 at  least  throw  open  to  thcm  some  pro-
 portion  of  the  jobs  which  they  can
 claim  as  their  right  on  account  of
 their  knowledge  and  experience.  I
 know  a  few  jobs  are  given  to  them,
 but  they  are  as  nothing  compared  to
 the  vast  army  of  lawyers  that  we  have
 in  this  country.

 Therefore,  the  profession  of  law
 should  be  such  as  can  lex  tu  certain
 good  employment  also  in  the  case  of
 those  who  do  not  want  to  practice  but
 who  have  the  necessary  legal  equip-
 ment  which  can  be  useful  to  the
 country.

 Mr,  Chairman:  Now  I  call  upon  the
 hon,  Member  for  Farrukhabad.  Then
 I  will  call  the  hon.  Member  for  Dar-
 bhanga.  Between  them  they  raust
 finish  by  4.40  when  I  propose  to  call
 the  Minister  of  Static  in  the  Ministry
 of  Home  Affairs.

 Shri  Mulchand  Dnbe  (Farrukha-
 bad):  How  much  time  shall  I  have?

 Mr.  Chairman:  Ihe  usual  time.

 Shri  Mulchand  Dube:  Mr.  Chair-
 man,  in  a  Welfare  State,  the  =  citizen
 has  certain  rights  and  he  is  entitled
 to  the  safeguarding  of  those  rights  to
 him.  I  however  regret  tv  have  to  say
 that  the  Law  Commission  has  not
 paid  adequa.e  attention  tc  the  pro-
 tection  of  those  rignis.

 It  appears  from  the  kepcrt  that
 about  249  laws  were  enacied  from
 3933  to  940  and  in  the  seme  period
 of  seven  years  from  950  to  4957
 about  580  laws  have  been  enacted  in
 this  Parliament.  I  hav  not  been
 able  to  find  whether  it  hus  given  the
 number  of  laws  enacted  in  the  vari-
 ous  States  in  the  country.  However,  I
 found  in  a  journal  of  the  Law  Society
 that  from  4953  to  4957  about  25i]
 laws  have  been  enacted.  If  we  come
 to  calculate  it  at  the  same  rate  it
 appears  that  in  the  seven  years  there
 would  be  about  5000  laws  in  the  vari-
 ous  States  also.  To  these  laws  there
 are  also  rules  and  regulations  framed
 by  Government,  so  that  this  enormous
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 emount  of  legislation  igs  an  imroad
 on  the  freedam  of  the  individual.  The
 question  i  whether  there  is  any  ade-
 quate  protection  for  the  rights  of  the
 individuals.  So  far  as  the  Law  Com-
 mission’s  Report  is  concerned,  my
 submission  is  that  there  38  none

 So  far  as  the  ह्ाप च.  and  regulations
 are  concerned,  they  ac,  most  of  them
 edministered  by  administrative  _  tri-
 bunals  Now,  lawycrs  are  not  allow-
 ed  in  these  tribunals  I  submit  it  ७
 absolutely  i:mpossible  for  any  person
 to  keep  pace  with  this  enormous
 volume  of  law,  unless  he  is  well
 versed  in  laws  or  unless  he  has  made
 a  study  of  them  I  submit  even
 Judges  will  find  it  impossible  to  keep
 pace  with  the  legislation  that  is  going
 on.  If  we  do  not  allow  lawyers  to
 appear  before  the  admunistrative  ¢ri-
 bunals,  the  result  will  be  that  the
 rights  of  the  individual  may  not  be
 safeguarded,  as  they  should  be  mnder
 the  Constitution

 Apart  from  this,  so  far  as  the  law
 courts  are  concerned  if  a  man  28
 allowed  to  go  tot  law  courts  §  to
 establish  Is  rights,  the  same  diffi-
 eulty  amses  For  instance,  to  begin
 with,  he  has  to  pay  an  enormous
 amoun:  as  court-fees  Poor  people
 will  not  be  able  to  afford  the  pay-
 ment  of  the  court  fees  When  the
 court-fee  i3  paid,  other  expenses  fol-
 low  Apart  from  these  expenses,
 there  are  the  delays  of  the  law  An
 ordinary  litigation  takes  7  to  8  years

 If  this  is  the  state  of  affairs  pre-
 vailing  in  this  country,  then  there  is
 no  hope  It  appears  to  me  that  the
 members  of  the  Law  Commission
 who  were  trained  in  law  and  who
 tad  been  dealing  with  law  for  a  con-
 siderable  time  and  who,  m  the  prac-
 tice  of  this  law,  had  been  following
 certain  procedures  adopted  from  the
 United  Kingdom  did  not  find  it  pos-
 sible  to  change  it  I  am  quite  pre-

 ages
 to  understand  :t.  Probably,  it

 right  that  in  the  ancient  system
 that  prevailed  in  this  country  for
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 thousands  end  thousands  of  yeats
 there  was  some

 var
 and  that  ape

 tem  if  adapted  to  ern  conditions
 would  have  done  very  well,  But,
 some  how  or  other,  in  the  report  I
 find  that  the  members  of  the  Law
 Commission  3  ५)  been  able  =  कक
 find  any  coherent  or  consistent  sys-
 tem  of  law  under  which  society  in
 this  country  was  governed.  It  cannot
 be  doubted  that  we  had  an  ordered
 society,  a  society  which  was  goed  en-
 ough  and  perhaps  better  than  one  can
 find  in  many  other  countries.  If  this
 was  the  state  of  affairs,  I  submit  that
 it  simply  regrettable  that  the  Law
 Commussion  should  not  have  been
 able  to  find  something  from  the  anci-
 ent  books  or  from  ancient  laws  that
 prevailed  in  thu  country

 Be  that  as  it  may,  they  have  not
 suggested  any  remedy  for  the  evi
 that  45  prevailing  In  the  absence  of
 such  a  remedy,  my  submussion  is  that
 if  nothing  else  can  be  done,  at  Teast
 this  should  be  done  that  the  orders  of
 the  Administrative  Tribunal  should
 be  made  appealable  to  the  High
 Court  or  the  Supreme  Court  as  the
 case  may  be  and  the  Admunistrative
 Tribunals  should  also  be  asked  to  give
 reasons  for  the  orders  they  pass.  This
 is  so  far  as  the  Admunistrative  Tribu-
 nals  go

 But,  so  far  as  the  law  courts  are
 concerned,  my  submission  ३8  that  an
 attempt  should  be  made  to  see  that
 every  case  that  comes  before  a  court
 could  be  sent  to  arbitrators  as  far  as
 possible  if  it  ts  not  found  practica-
 ble,  there  may  be  at  least  a  panel  of
 lawyers  or  other  gentlemen  who  are
 prepared  to  do  arbitration  work  to  be
 appointed  in  every  court  or  tahsil  so
 that  in  every  case  that  comes  before
 a  court  the  parties  may  be  given  the
 option  to  take  it  to  the  arbitrators.  मे
 it  goes  to  the  arbitrators  the  chances
 are  that  it  will  be  quickly  decided
 even  though  in  some  cases  justice
 may  not  be  done.

 But  what  is  the  idea  of  justice?  A
 man  who  tries  to  have  justice  loses
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 is  fighting  for  and
 he  has  to  wait  7  or  8  years  before
 he  can  get  any  justice  My  submis-
 sion  is  that  instead  he  may  as  well
 dispense  with  justice,  and  get  some-
 thing  which  he  seeks  within  the  short-
 est  possible  time  My  submission  is
 that  the  court  of  arbitrators  will  be
 the  only  solution  for  the  evils  from
 which  we  are  suffering

 That  is  all  I  have  to  say

 Mr.  Chairman:  The  hon  Member
 from  Darbhanga

 Shri  Mulchand  Dube.  One  point
 more,  Sir

 Mr.  Chairman:  Order,  order,  the
 hon  Member  from  Darbhanga

 शी  ओनारायण  शास  (दरभगा)
 सभापति  महोदय,  हम  सभी  ला  कमिशन  के

 बहुत  ही  कृत  है,  जिस  के  माननीय  सदस्यों
 ने  बडी  मेहनत  कर  के  न्याय  पद्धति  के  मम्बन्ध
 में  एक  रिपोर्ट  हमारे  सामने  उपस्थित  की  है  ।

 हमारे  यहां  जो  न्याय  पद्धति  झभी  जारो  है
 उस  के  सम्बन्ध  में  जो  टीका-टिप्पणी  होती  है,
 उस  का  समावेश  सरकार  ने  भ्रपन  प्रस्ताव  में
 कर  दिया  था  झोर  झभी  कई  मानतीय  सदस्यो
 नने  उस  की  तरफ  ध्यान  खीचा  है  कि  यह
 प्रणाली  स्वर्चोली  है  और  यह  प्रणाली  ऐसी
 है,  जिस  में  न्याय  बहुत  दर  से  मिलता  है  ।

 जहा  तक  में  ला  रमिशन  की  रिपोर्ट  क।

 पढ़  सका  हु  और  उन  को  सिफारिशा  को

 देख  सका  हू।  मुझे  ऐसा  लगता  है  कि  उन  से
 मे  तो  हमारो  न्‍्याय-प्रणाली  कम  खर्चीली

 होगी  शौर  न  ही  न्याय  का  निपटारा  जल्दी  हो
 सकेगा  ।  यहापि  ला  क्मीश्न  न  न्याय  प्रणाली
 में  बहुत  सुधार  सुझाय  है,  जिनसे  कमी  न

 किसी  प्रकार  से  कुछ  सुधार  वी  आशा  की
 जा  सकती  है,  लेकिल  में  प्रभी  भी  इस  बात  का

 महसूस  करता  हूं  कि  हमारे  देश  की  जा  न्याय

 प्रणाली  है,  यह  जनता  की  अावइ्यवताझों
 को  च्वान  में  रख  कर  नही  बनाई  गई  है
 झौर  ह द  तक  जितन  ला  कमीशन्ज  की

 मिलुषिसतिया  समय  समय  पर  हुई  है  उन  के
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 सुझावों  का  समावेक्ष  हम  झपनी  न्याय-पद्धति
 --श्षपनी  कोट्स  की  व्यवस्था--में  कर  याये
 है,  लेकिन  फिर  भी  हमारा  उद्देश्य  पूरा  नही
 हुआ  है  झौर  वाछित  सुधार  नही  हो  पाये  हैं  ।

 हिन्दुस्तान  की  जनता  समझती  है  कि  ह!
 की  न्‍्याय-पद्धति  में  न्याय  धनियों  को  ही
 मिल  सकता  है--गरीबो  को  न्याय  नहीं
 मिलता  है  |  इस  का  कारण  यह  नहीं  है  कि
 हमारे  जो  न्याय  करने  वाने  हैं,  वे  कुछ  पक्षपात
 करते  है,  लेकिन  जो  पद्धति  हम  ने  भपने  देश
 में  चलाई  है  भौर  भ्रभी  तक  जारी  रखी  है,
 उस  में  हर  जगह  मुकदम  में  खर्च  को  जरूरत
 है  ।  हम  ने  अपने  सामने  हिन्दुस्तान  में  एक
 कल्याणकारी  राज्य  की  स्थापना  का  आदर्श
 रखा  है,  लेकिन  भ्रभी  तक  हमारे  देश  में  सैकड़े
 में  3५  और  co  झादमी  ऐसे  है,  जोकि  अपने
 पट  को  ठीक  तरह  से  नहीं  भर  सकते  हैं  ।
 उन  के  प्रति  'झमर  समाज  के  किसी  झग  के
 द्वारा  झन्याय  किया  जाय,  तो  भ्रव्वल  तो  a
 ज्लि  की  कचहरी  तक  भी  नहीं  पहुंच  सकते

 है  शौर  झगर  किसी  तरह  पहुचने  की  हिम्मत
 भी  करते  है,  ता  मुकदमे  के  एडजनेमेंट'  के
 कारण--बई  कई  तारीखें  पढने  के  कारण
 उन  को  बड़ी  परेशानी  का  सामना  झरना
 पडता  है  t  अपने  मुकदमे  के  लिये  उन  को पढ़ह
 पद्रह  दिन  तक  झाता  पड़ता  हैं  7  सभापति
 महोदय,  श्राप  इस  बात  का  प्रनुमान  लगा
 सकते  हैं  कि  खेत  में  काम  करने  बाला  मजदूर
 कितने  दिन  तारीख  पर  झदालत मे  हाडिर  हा
 मकता  है  ।  इस  का  परिणाम  यह  है  कि  उस  के
 प्रति  जो  भी  झन्याय  समाज  के  किसी  झाग
 क॑  द्वारा  होता  है  झाज  की  कोर्ट  की  व्यवस्था
 में  वह  उस  का  निराकरण  नहीं  करा  सकता
 है  उस  के  सम्बन्ध  में  कोई  न्यायोजित
 निर्णय  नही  करा  सकता  है  t  में  कोई  वकीस

 नहीं  हू,  लेकिन  देहात  में  काम  करने  वाला
 एक  कार्यकर्ता  जरूर  हू  ।  में  जनता  की
 भावना  को  जानता  है  ।  जब  उन्हें  किसी
 मामले  में--वह  गलत  हो  या  सही---

 किसी  मौके  पर  मुद्दई  या  मुहालय  के  रूप  में

 भदासत  में  जाना  होता  है,  तो  वे  धबरा  उठते
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 हैं,  वे  थर्रा  उठते  हैं  -  वे समझते  हैं  कि  क्या  बला

 हमारे  सिर  पर  आ  पड़ी  t  जो  मोटी  पुस्तक  हमारे
 सामने  रखी  गई  है,  उस  में  दी  गई  सिफ़ारिशों

 को  में  ने  बड़े  गौर  से  पढ़ा  है  |  में  बहीं  समझता

 कि  किन  सुधारों  से  हमारे  गरीबों  को  कुछ  राहत
 मिल  सकेगी--चाहे  वह  ज़िले  की  कचहरीं  के

 स्तर  पर  हो,  चाहे  सूबे  की  अदालत  के  स्तर  पर

 और  चाहे  सुप्रीम  कोर्ट  के  स्तर  पर  हो  1

 आज  हमारे  वकील  भाइयों  को  फ़ीसें  दिनों-दिन

 बढ़ती  जा  रही  हैं  ।  तो फिर  किस  तरह  हमारे
 गरीबों  को  न्याय  सस्ता  और  शीघ्र  मिल

 सकेगा  ?  इस  लिये  मुझे  अफ़सोस  के  साथ  कहना

 पड़ता  है  कि  जहां  तक  इस  पद्धति  को  कम

 खर्चीली  बनाने  का  ताल्लुक  है,  उस  में  हमारे
 ला  कमीशन  के  माननीय  सदस्यों  को  कुछ  भी

 सफलता  नहीं  मिली  है  -  धती  और  ग़रीब  का

 भेंद-भाव  जब  तक  कचहरियों  में  नहीं  मिठाया

 जाता,  जिस  तरह  धनी  रुपया  खर्च  कर  के  न्याय

 पा  सकता  है,  जब  तक  गरीब  भी  न्याय  नहीं  पा

 सकता,  तब  तक  हमारी  न्याय  पद्धति  न्‍्याय-

 पद्धति  नहीं  है,  उस  को  न्‍्याय-पद्धति  का  ढको-

 सला  ही  कहा  जायगा  |

 हमारे  आयोग  बे  कहा  है  कि  जो  पद्धति

 हम ने  अंग्रेजों  से  ल ेकर  अपने  देश  में  चलाई  है,

 वह  बहुत  असंतोषजनक  नहीं  रही  है।  में  नहीं
 जानता  कि  हमारी  पद्धति  संतोषजनक  है  या

 असंतोषजनक,  इसका  क्राइटेरियन,  इस  की

 कसौटी  क्‍या  हो  सकती  है  ।  इस  की  कसौटी

 यह  हो  सकती  है  कि  हमारे  न्यायालयों  के

 सामने  मुकदमे  करने  वाले  कितने  गरीब  आये

 और  कितने  धनी  आये,  यह  देखा  जाये  ।  कितने

 ही  गरीब  ऐसे  हैं,  जिन  के  साथ  अन्याय  होता  है,
 लेकिन  वे  उस  का  निराकरण  नहीं  कर  पाते,
 क्योंकि  उन  के  पास  पैसा  नहीं  है  ।  यह  ठीक  है
 कि  हमारे  ला  कमीशन  के  माननीय  सदस्य  बड़े
 विद्वान  हैं,  बड़े  मेहनती  हैं  और  उन्होंने  बड़ा
 परिश्रम  किया  है,  लेकिन  जैसा  कि  अभी

 माननीय  सदस्य  ने  कहा  है,  उन  का  यह  भी

 क॒न्नेब्ब  था  कि  यदि  वे  कोई  मौलिक  सुधार  न
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 करें,  तो  कम  से  कम  पद्धति  को  कम  खर्चीली
 बनाने  का  मोटा  उपाय  तो  बतायें  t

 ज्यादा  वक्‍त  नहीं  है,  लेकिन  फिर  भी  मैं

 एक  बात  की  तरफ़  आप  का  ध्यान  खींचना

 चाहता  हूं  ला  कमीशन  ने  उस  तरफ़  कुछ
 ध्यान  दिया  है  और  वह  है  लीगल  एड  की  बात  ।
 जब  से  हमें  स्वराज्य  मिला  है,  इस  सदन  में
 गरीबों  को  मुकदमे  के  सिलसिले  में  खर्च  या

 कुछ  सुविधा  देने  या  वकीलों  की  सहायता
 देने  का  सवाल  उठाया  जाता  रहा  है  और  हमारे
 माननीय  मंत्री  जी  ने--कभी  ला  मिनिस्टर  ने
 श्रौर  कभी  होम  मिनिस्टर  ने--कहा  कि  इस
 पर  विचार  किया  जा  रहा  है,  फलां  स्टेट  से
 स्कीम  मांगी  गई  है,  केरल  से  मांगी  गई  है,
 बिहार  से  मांगी  गई  है,  अभी  स्कीम  नहीं  झाई

 है,  वगैरह  ।  मालूम  नहीं  कि  ग़रीबों  को  फ़ायदा

 पहुंचाने  सम्बन्धी  स्कीम  कब  तक  आयगी  और

 कहां  तक  लागू  की  जायगी।  इस  रिपोर्ट  में

 इस  सम्बन्ध  में  कुछ  सुझाव  दिये  गये  हैँ,  लेकिन
 प्रदन  यह  है  कि  इतने  बड़े  देश  में,  जहां  ज्यादा
 आदमी  ग़रीब  हैं,  ग़रीबों  को  स्याय  के  सिलसिले
 में  सहायता  पहुंचाने  के लिए,  उन  को  लीगल

 एड  उपलब्ध  करने  के  लिये  जितने  रुपये  की
 ज़रूरत  है,  हमारी  सरकार  क्‍या  उतने  रुपये
 की  मुहैया  कर  सकेगी  या  नहीं  ।  अगर  इस
 बारे  में  कोई  कदम  न  उठाया  गया,  तो  हमारे
 ग़रीब  बहीं  के  वहीं  रह  जायेंगे,  जहां  कि  वे

 सदियों  से  रह  रहे  हैं  ।  इसलिये  में  माननीय
 विधि  मंत्री  से  कहूंगा  कि  अगर  इस  न्याय-

 पद्धति  को  कम  खर्चीली  नहीं  बनाया  जा

 सकता  है,  तो  कम  से  कम  हर  जगह--हर
 जिले  में,  हर  तहसील  में--लीगल  एड  की

 समितियां  बनाई  जायें,  जिन  के  द्वारा  वकीलों

 और  दूसरे  लोगों  की  सहायता  को  जाये  t

 सेंट्रल  बजट  में  से  उन  को  रुपया  दिया  जाये,
 ताकि  ग़रीब  लोग  जब  मुद्दई  या  मुद्दालेह  की

 हैसियत  से  कचहरी  पहुंचें,  तो  उन  को  इस
 खर्चीली  न्याय-पद्धति  में  कुछ  न्याय  मिल  सके।

 ~
 लीगल  एड  सोसायटी  के  बारे  में  केन्द्रीय

 ag

 a]

 ww



 3459  Motion  re:

 सरकार  को  शीघ  से  शीध्र  कदम  उठाना

 चाहिए  |  उस  ने  भव  तक  इस  सम्बस्थ  में  जो
 नौति  रखी  है,  वह  बहुत  उपेक्षा  की  नीति  है  ।
 जो  स्थाय-पद्धति  हमारे  देश  में  प्रचलित  है,
 बह  इतनी  खर्चीली  है  कि  गरीब  उस  में  न्याय

 नही  पा  सकता  है।  सरकार  ने  लीगस  एड
 सोसायटीड  की  तरफ़  कदम  नही  उठाया  है  1

 मरकार  की  तरफ़  से  यह  कहा  जा  सकता  है  कि

 यह  केन्द्रीय  विषय  नहीं  है,  यह  राज्य  का  विषय

 है  भौर  राज्य  सरकारो  को  स्वतत्रता  है  कि  वे

 लीगल  एड  सोसायटी  बनायें  ।  लेकिन  में
 समझता  हू  कि  झाज  के  जमाने  में,  जब  कि
 केन्द्रीय  सरकार  धीरे  धीरे  भ्रधिकारा  को

 जेती  जा  रही  है,  यह  कहना  कि  यह  कार्य
 राज्य  सरकारे  चलायें,  उचित  नही  है  ।  केन्द्रीय
 सरकार  भौर  राज्य  सरकार  दोनों  की  इस  बारे

 में  जवाबदेही  है  कि  इस  मौजुदा  पद्धति  को  ता
 कम  खर्जीली  नहीं  बनाया  जाता  हे  भोर  ऐसी
 व्यवस्था  नहीं  को  जाती  है  कि  जल्दों  न्याय  मिले

 इसलिये  जल्द  में  जल्द  ऊपर  से  लेकर  नीचे  सके

 लीगल  एड  सोसायटीड  स्थापित  को  जातो

 चाहिए  ।  संविधान  की  दफा  १३६  झर  २२६
 में  सुप्रीम  कोर्ट  झोर  हाई  कार्ट  को  अपील  और
 शष््टि  आदि  जारी  करने  का  अधिकार  दिया

 गया  है  ।  लेकिन  ज़रा  रूपाल  कोजिये  कि

 अगर  गाव  के  रहने  वाले  किसी  साधारण

 झादमी  के  थ्या  तगत  भ्रधिकारा  में  यदि

 कु

 ७

 होता  हो,  तो  बह  किस  तरह  दिल्‍ली  जैसे  स्व

 दाहर  में  प्रा  कर,  बड  बढे  बकोलों  का  बड़ी  बडी

 फीसे  दे  कर  सुप्रीम  कोर्ट  का  दरवाज़ा  खटलटा-

 कर  इस  रिट  का  फायदा  उठा  सकता  है  ?

 इसलिये  प्रगर  हर  जगह  लोगल  एड  सोसायटीज

 हो  जायें,  तो  ऐसे  लोगा  को  कुछ  महारा  मिल

 सकता  है  t

 एक  बात  की  तरफ  प्लोर  में  ध्यान  खीचना

 चाहता  हूं  ।  स्थाय  दिलाने  के  सम्बन्ध  में  पुलिस
 एक  मुख्य  कडी  है.  'प्रग'  यो:  अ्रपराध  होता

 है,  तो  उस  की  जांच  करने  ©  लिय  जितने

 प्रधिकार  हैं,  वे  पुलिस  के  है,  लेकिन  हमारे  देश

 में  इस  तरह  की  पुलिस  है-में  सल  के  बारे  में  नही

 कहना  चाहता हू  गेकिन  जिस  बग्ह  की  पुलिस
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 की  व्यवस्था  अभी  तक  हमारे  देश  में  है,
 उसमें  ठीक  ठीक  सही  सही  हालात  का  पता
 जगाने  में  इतना  विलम्ब  ह  ता  हैं,  इतनी  देरी

 होती  है  कि  कुछ  कहना  ही  नहीं  ।  इसके  साथ

 ही  साथ  कोरप्क्न,  भ्रष्टाचार  भी  होता है  ।
 अब  कभी  कोई  झपराध  होता  है  तो  नम्पाय

 पुने  के  लिये  सबसे  पहले  पुलिस  को  खुश  कर्ता
 पढ़ता  है  और  भाप  जानते ही  हैं  कि  पुलिस  को

 शृष  करना  कितना  कठिन  काम  है  t  प्‌  लस
 की  रिपोर्ट  ठीक  न  हो  तो  न्याय  नटीं  मिल
 सकता  है  ।  जो  गरीब  हो  1  हैं  वह  उसी  frat
 पर  निर्भर  करता  है,  इस  बास्ते  पुलिस  की
 रिपोर्ट  का  ठीक  होना  बहुत  झावृश्यक  होता
 है  ।  में  मानता  हू  कि  मजिस्ट्रेट  को  अधिकार

 है  कि  पुलिस  को  इन्क्वायरी  के  बाद  भी  फिर
 से  इन्क्वायरी  करा  ले  भौर  दूसरी  बातें  भी  हैं,
 लेकिन  फिर  भी  इतनी  दिक्‍्कतें  रास्ते  में
 श्ातो  है  कि  उनको  पार  नहीं  किया  जा  सकता
 है  t  इसलिये  ला  कमीदन  ने  जो  एक  सुझाव
 दिया  है  कि  इनवेस्टिगेशन  करने  के  लिये  जो

 पुलिस  हो  बहू  दूसरी  पुलिस  हो  शौर  साधारण

 पुलिस  दूसरी  हो,  एक  झच्छा  सुझाव  है  भौर
 मैं  इसका  स्वागत  करना  हू  ।

 ना

 इसके  साथ  ही  साथ  एक  शौर  भी  सुझाव
 दिया  गया  है,  जिसको  मैं  झच्छा  सममता  हू  rT

 हमारे  प्रान्त  में  तो  यह  नोज  है  नही  भौर  दूसरी
 जगहों  पर  हो  तो  मुझे  पता  नहीं  है।  वह  सुझाव
 यह  दिया  गया  है  कि  एक  डायरेक्टर  झाफ

 श्र सीक्यूगन  होना  चाहिये।  भभी ओ  पब्लिक

 प्रासोक्‍्यूटर  होते  है,  ये  नीचे  के  दर्जे  में  जो

 इस्पेक्टर  झाफ  पुलिस  है,  बही  प्र  सीक्यक्षन
 का  काम  भी  करते  है,  ।  मै  समझता  हू  कि  सभी

 देहातो  के  झन्दर,  सभी  जिलो  के  झन्दर,
 सभी  तहमीलो  के  झन्दर  झगर  एक  स्वतन्त

 विभाग,  पब्लिक  प्रोसीक्युद्ान  के  लिये  बनाया

 जाए  और  उसका  इंचार्ज  डायरक्टर  झाफ

 प्रोसीक्यूषात  हो  जो  कि  पुलिस  के  बाहर  का

 भ्रादमी  हो,  तो  ज्यादा  फायदा  हो  सकता  है

 कोर्ट  फीस  के  बारे  में  बहुत  से  माननीय

 सदस्यों  ने  झपने  विचार  प्रकट  किये  हैं।
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 ca  श्रेनाराय  अदास]

 मैं  समझता  हूं  कि  न्याय  पाने  की  जो  वर्तमान

 पद्धति  है,  वह  सरकार  के  लिये  भी  और

 मुकदमा  लड़ने  वाले  के  लिये  भी  खर्चीली  है  ।

 मैं  मानता  हूं  कि  तनख्वाह  बड़ाने  की  बात

 चलती  है,  कोर्ट  फीस  हटाने  की  मांग  चलती  है
 लेकिन  फिर  भी  सरकार  की  चाहिये  कि  वह
 साधारण  टैक्सों  से  इकट्ठे  किए  हुए  पैसे  से  ही
 न्याय  पद्धति  का  इन्तिज्ञाम  करे  ।  न्याय  को

 जनता  तक  पहुंचाने  के  लिये,  फीस  लेना

 उचित  नहीं  है,  न्याय  संगत  नहीं  हैं,  यह  सबसे

 प्राइमरी  अन्याय  है,  जो  हो  रहा  है  और  यह

 दूर  होना  चाहिये  i

 इन  शब्दों  के  साथ  मैं  श्रादा  करता  हूं
 कि  जो  राज्य  सरकारें  हैं,  जो  केन्द्रीय  सरकार

 है  तथा  सुप्रीम  कोर्ट  व  हाईकोर्टंस  हैं,  जिनसे

 सम्बन्ध  रखने  वाली  ला  कमीशन  की  सिफा-

 रिदों  हैं,  व  सब  इन  सिफारिशों  को  कर्याविन्त

 करने  के  लिये  जल्दी  कोशिश  करेंगी।

 36.42  hrs.  ™

 BUSINESS  OF  THE  HOUSE

 Mr.  Chairman:  Before  I  call  upon
 the  Minister  of  State  to  intervene  in
 the  debate,  I  permit  the  Minister  of
 Parliamentary  Affairs  to  make  an
 announcement.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Singh):
 Sir,  I  have  a  little  announcement  to
 make  with  your  permission.

 As  you  are  aware,  the  considera-
 tion  of  the  Andhra  Pradesh  and
 Madras  (Adjustment  of  Boundaries)
 Bill  has  been  postponed  to  the  next
 week  at  the  request  of  certain  sec-
 tions  of  the  House.  It  is  proposed  to
 take  in  its  place  the  Arms  Bill  as  re-
 ported  by  the  Joint  Committee.  The
 Bill  will  be  taken  up  tomorrow  after
 discussion  and  voting  of  Demands  for
 Excess  Grants  (Delhi)  and  Demands
 for  Excess  Grants  (Himachal  Pra-
 desh).  The  Business  Advisory  Com-
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 mittee  has  already  allotted  five  hours
 for  this  Bill.

 I  have  also  to  announce  another
 change,  namely,  that  discussion  on
 the  motion  of  Shri  Harish  Chandra
 Mathur  regarding  the  Vivian  Bose
 Board  of  Inquiry  and  the  allied  docu-
 ments  originally  announced  for  Fri-
 day,  September  4,  will  now  be  held
 on  Monday,  September,  7,  and  the
 House  will  discuss  the  report  of  the
 Commissioner  for  Linguistic  Minori-
 ties  on  Friday,  September  4.

 These  change,  as  you  are  aware,
 have  been  made  to  accommodate  they
 wishes  of  large  sections  of  this  House.

 Shri  Nagi  Reddy  (Anantapur):
 What  is  the  time  allotted  for  the  dis-
 cussion  cf  these  reports?  (Interrup-
 tion).

 Mr.  Chairman:  No  further  expla-
 nation  is  necessary.  The  Minister  of
 Parliamentary  Affairs  has  made  his
 announcement.

 6.43  hrs.

 MOTION  RE:  FOURTEENTH  RE-
 PORT  OF  THE  LAW  COMMISSION
 —contd.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Mr.  Chairman,  Sir,  a  number  of  points
 have  been  raised  in  the  course  of  the
 debate  today  and  also  on  ‘the  last
 occasion  in  relation  to  the  Law  Com-
 mission’s  recommendations  as  well
 as  suggestions.  I  should  like  to  deal
 with  a  few  of  them  because  they  are
 more  or  less  concerned  with  the
 Ministry  of  Home  Affairs.

 In  the  first  place,  a  reference  was
 made  by  one  or  two  hon.  Members  to
 the  comments  or  the  complaints  made
 by  the  Law  Commission  in  regard  te
 the  appointment  of  judges  in  the  high
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 >  courts  as  also  in  the  Supreme  Court.
 This  question  was  debated  at  great
 length  while  the  Demands  of  the
 Ministries  of  Law  and  Home  Affairs
 were  under  consideration  during  the
 last  budget  session,  and  a  detailed  re-
 ply  ‘was  given  thereto  both  by  the
 Minister  of  Law  and  the  Minister  of
 Home  Affairs.  I  would  not  like  to
 repeat  all  those  arguments  but  =  I
 would  merely  submit  to  this  House
 that  so  far  as  those  remarks  were
 concerned  the  circumstances  were  not
 found  to  be  such  as  they  were  made
 out  to  be,  and  almost  all  the  appoint-
 ments  had  been  made  with  the  full
 concurrence  of  the  Chief  Justice  of
 India.  Wherever  there  was  some
 difference,  that  difference  was  only
 with  regard  to  the  recommendations
 made  by  the  Chief  Justices  of  the
 high  courts  or  the  Chief  Ministers  as
 the  case  may  be.

 Pandit  D.  N.  Tiwary  (Kesaria):  In
 the  report  of  the  Law  Commission,  it
 is  said  that  extra-influences  are
 brought  upon  the  Chief  Justices  of
 high  courts  in  regard  to  the  appoint-
 ment  of  judges.  What  about  that?

 Shri  Datar:  May  I  point
 the  same  thing  was

 out  that

 Mr.  Chairman:  I  think  that  hon,
 Members  will  do  well  to  permit  the
 hon.  Minister  to  proceed,  and  that  the
 hon.  Minister  could  deal  with  such
 points  at  the  end.  Otherwise,  there
 will  be  too  much  of  interruption.

 46.45  hrs.

 [Mr.  Deputy-SPEAKER  in  the  Chair]

 Shri  Datar:  May  I  point  out  that  the
 question  that  was  considered  was  both
 in  respect  of  appointment  of  judges  to
 the  Supreme  Court  and  of  judges  to
 the  High  Courts?  So,  I  would  not
 deal  with  that  question,  because  it  was
 satisfactorily  dealt  with  and  8  full
 and  effective  answer  was  given  here
 to  the  various  complaints  and  obser-
 vations  made  in  the  Law  Commis-
 sion’s  report.

 The  next  question  is  whether  there
 is  any  need  for  what  has  been  called
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 a  Ministry  of  Justice  at  the  Centre.
 Certain  points  have  been  made  in  the
 Law  Commission’s  report  and  we
 have  to  consider  a  number  of  other
 circumstances  in  this  respect.  So  far:
 as  justice  is  concerned,  largely  it  is
 within  the  State  sector,  except  so  far
 as  the  Supreme  Court  and  the  High.
 Courts  are  concerned.  It  is  for  the
 Staite  Governments  to  consider  these
 matters  in  the  first  instance.  As  I
 have  stated,  the  question  is  whether
 there  is  any  need  for  a  separate  Minis-
 try  of  Justice  at  all  at  the  Centre.
 The  actual  administration  of  justice,
 as  you  are  aware,  vests  in  the
 Supreme  Court,  various  High  Courts
 and  a  hierarchy  of  courts.  So  far  as
 we  are  concerned,  we  deal  with  cer-
 tain  matters  regarding  appointments
 or  matters  which  are  of  an  adminis-
 trative  nature.

 The  Law  Commission  themselves.
 have  pointed  out  how  in  India  condi--
 tions  are  different.  We  are  in  a  fede-
 ral  constitution  and  the  administra-
 tion  of  justice  is  within  the  State
 sphere.  The  second  point  they  have:
 pointed  out  is,  generally  our  adminis-
 tration  of  law  or  justice  has  *  been
 based  upon  the  system  that  prevails
 in  the  U.K.  Even  in  U.K.  certain
 opinions  were  expressed  that  there
 ought  to  be  a  Ministry  of  Justice.  The
 Law  Commission  have  pointed  out  on
 page  225  of  their  report  as  follows:

 “We  may  in  this  connection  #€-
 fer  to  the  fact  that  the  creation  of
 such  a  Ministry  of  Justice  has  been
 advocated  in  England  where  emin-
 ent  lawyers  have  expressed  them-
 selves  against  the  condition  of
 affairs  under  which  the  responsibil-
 ity  for  the  administration  of  justice
 is  divided  between  the  Lord  Chan-
 cellor  and  the  Home  Secretary
 though  the  conditions  there  are  not
 so  confused  and  illogical  as  here.”

 We  have  to  consider  to  what  extent
 they  are  illogical  or  confused,  as  the
 Law  Commission  have  pointed  out.
 Whether  they  are  confused  or  illogi-
 cal  at  all  is  a  question  which  has  to
 be  fully  considereqd  and  we  have  not
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 got  very  great  elucidation  so  far  as
 this  question  is  concerned  in  the  Law
 Commission’s  report.  They  say  fur-
 ther:

 “No  doubt  this  reform  has  not
 been  given  effect  to  in  England  for
 ‘various  reasons,  some  of

 which  | ete.

 I  will  not  deal  with  them.  So,  this
 question  requires  a  full  examination
 and  it  will  not  be  possible  at  this
 stage  to  point  out  what  the  final  po-
 licy  decision  of  the  Government  will
 ‘be  in  this  respect

 I  next  come  to  the  question  of  the
 establishment  of  benches  in  varnous
 High  Courts.  We  have  got  the  well-
 considered  views  of  the  Law  Com-
 mission  in  this  matter.  They  pro-
 duced  a  special  report  and  pointed  out
 that  in  India  so  far  as  the  ligh
 Courts  are  concerned,  there  ough:  to
 be  only  one  principa}  seat  of  the  High
 Court  and  there  should  be  neither
 permanent  nor  temporary  benches.
 That  was  the  view  expressed  by  the
 Law  Commission  on  the  ground  that
 if  there  are  gong  to  be  vanious
 benchee—there  are  some  such  Cases
 even  now—then  there  would  be  a
 lowering  of  standards  on  =  various
 grounds.  And  one  of  the  grounds
 which  has  to  be  referred  to  in  this
 connection  is  that  the  Chef  Justice,
 who  has  to  control  all  the  edminis-
 tration  of  law  in  that  particutar  High
 Court,  wil}  be  staying  in  one  piace
 and,  therefore,  there  will  be  no  effec-
 tive  contro]  or  supervision  by  the
 Chief  Justice  of  the  particular  High
 Court.  They  have  pointed  out  a  num-
 ber  of  other  cases  also.  Therefore,  as
 I  submitted  on  an  earlier  occasion  in
 comnection  with  a  private  Member's
 Bill,  this  Report  of  the  Law  Commis-
 sion  is  entitled  to  the  greatest  wright
 amd  generally,  subject  to  certain
 realities  of  the  situation,  the  policy  of
 the  Government  would  be  to  follow
 the  recommendations  of  the  Law
 Commission  in  this  respect.

 Shri  Kasliwal:  It  is  anly  from  now
 ey
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 Shri  Datar:  If  the  hon.  Member
 had  waited,  I  would  have  clarified
 the  position.  It  is  true  that  there  are
 certain  benches  in  about  4  or  5  States.
 But  they  have  arisen  on  account  of
 historical  considerations,  and  there-
 fore  we  have  to  consider  as  to  what
 should  be  done,  so  far  as  thes¢  bench-
 es  are  concerned.  Now  that,  as  I  f:ave
 pointed  out,  is  the  general  policy  of
 the  Government,  which  डि  in  keeping
 with  the  Law  Commission's  report.
 We  have  also  to  consider  how  tong
 such  benches  ought  to  remain.  That  is
 a  question  on  which  it  is  not  neces-
 sary  at  present  to  pronounce  §  any
 opinion.  But  may  I  point  out  agam
 that  they  arose  on  account  of  histori-
 cal  circumstances?  In  fact,  as  the
 Rao  Committee  pointed  out,  there
 were  five  High  Courts  in  the  Rajas-
 than  State,  when  it  was  =  integrated
 into  one  There  was  also  the  Judicial
 Commissioner,  so  far  as  Ajmer  was
 concerned  Then,  when  all  these
 States  were  integrated,  naturally  it
 would  have  been  very  hard  to  rmme-
 diately  have  only  one  High  Court  and
 not  to  have  any  benches  at  ail  That
 is  the  reason  why  even  in  respect  of
 Rajasthan  a  gradua!  policy  was  follow-
 ed  In  respect  of  other  States  also.
 may  I  po:nt  out  that  only  on  account
 of  certain  conditions  then  obtaining
 were  the  benches  allowed?  Take  the
 vase  of  the  Bombay  High  Court.  In
 the  reorganised  Bombay  State  we
 naturally  have  the  Bombay  High
 Court  But  Nagpur  had  a  High  Court
 when  it  was  in  the  former  Madhya
 Pradesh  and,  therefore,  it  was  con-
 sidered  proper

 Shri  Braj  Raj  Singh  (Firozabad):
 May  1  know

 Shri  Datar:  You  should  aflow  me
 to  complete.  The  tame  at  my  disposal
 is  very  little.  Also,  I  have  to  cover  a
 number  of  matters  Therefore,  I  would
 request  the  hon.  Member  not  to  ask
 any  questiong  now.  He  can  ask  eny
 number  of  questions  afterwards.
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 In  Rajkot  there  was  a  High  Court
 for  Saurashtra  State.  So  far  as  U.P.
 igs  concerned,  at  Lucknow  we  had  a
 chief  court  formerly  and  after  inde-
 pendence  we  have  now  got  the  Alla-
 habad  High  Court  and  a  permanent
 pench  at  Lucknow.  Similarly,  in  the
 South,  as  I  have  already  pointed  out,
 according  to  a  decision  between  the
 parties,  and  according  to  the  terms  of
 the  integration,  the  High  Court’s  prin-
 cipal  seat  was  on#%  at  Ernakulam,  It
 was  only  subsequently  that  bench  was
 established,  a  temporary  bench,  at
 Trivandrum.  Therefore,  in  all  these
 cases  we  have  to  consider  the  question
 first  from  the  point  of  view  of  the
 efficiency  of  the  High  Court,  or  of
 keeping  the  efficiency  of  the  High
 Court  administration  at  as  high  a  level
 as  possible.

 So  far  as  Rajasthan  is  concerned,  let
 us  take  into  account  one  more  cir-
 cumstance.  In  respect  of  Rajasthan
 there  wag  a  special  committee.  After
 the  integration  of  Rajasthan  as  a  part
 B  State  and  Ajmer  as  a  part  C  State,
 a  question  arose  as  to  what  should  be
 done  so  far  as  a  number  of  matters
 of  common  interest  were  concerned.
 That,  including  the  question  of  the
 High  Court  and  the  High  Court  Bench,
 if  any,  was  at  the  instance  of  the
 Raiasthan  Government  referred  to  a
 special  committee  presided  over  by
 a  hon,  Judge  of  a  High  Court.  That
 committee  went  into  the  whole  ques-

 "tion.  I  need  not  deal  with  the  other
 questions.  But  they  considered  this
 question  from  two  points  of  view.
 One  was  to  where  the  principal  seat
 of  the  High  Court  should  be.  They
 considered  the  claims  of  Jodhpur.
 They  considered  the  claims  of  Ajmer.
 They  considered  the  case  of  Jaipur
 also  because  it  was  stated  that  if  only
 one  principal  seat  was  to  be  there
 why  should  it  not  be  at  Jaipur.  After
 considering  all  the  circumstances,  the
 points  of  principle  and  questions  of
 administrative  matters,  they  came  to
 the  conclusion  that  there  ought  to  be
 the  principal  seat  only  at  Jodhpur.  So
 far  as  Jaipur  was  concerned,  they
 have  pointed  out  in  their  report  very
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 properly  that  the  Jaipur  Bench  can-
 not  be  considered  as  a  temporary
 bench,  much  less  what  can  be  called
 a  permanent  bench’  under  =  section
 §1(2)  and  §1(3)  of  the  States  Reorga-
 nisation  Act.

 I  would  point  out  as  to  how  the
 position  was  extremely  anomalous  so
 faz  as  the  Jaipur  Bench  was  concern-
 ed.  In  paragraph  117  of  the  Rao
 Committee’s  Report  it  has  been  point-
 ed  out  how  the  position  was  not  like
 any  ordinary  temporary  bench  or  a
 permanent  bench.  I  would  read  that.

 ‘It  may  be  pointed  out  in  this
 connection  that  it  may  not  be
 accurate  to  describe  the  judges
 sitting  at  Jaipur  as  a  Bench.”

 This  question  should  also  be  under-
 stood.

 “The  expression  may  not  convey
 to  one’s  mind  a  correct  picture  of
 what  is  actually  happening.  At
 present  the  Rajasthan  High  Court
 consists  of  seven  judges  and  it
 is  said  that  one  more  judge  is  to
 be  appointed  soon.  The  strength
 will  then  be  eight.  Actually  four
 judges  sit  at  Jaipur  and  three
 judges  at  Jodhpur,  the  principal
 seat  of  the  High  Court.  The
 Chief  Justice..........  ”

 This  may  kindly  be  noted.

 “The  Chief  Justice  goes  for  one
 week  in  the  month  to  Jaipur  and
 sits  there  for  disposal  of  cases
 either  alone  or  in  a  Bench.  It
 is  really  a  division  of  the  High
 Court  into  two  unequal  parts....”

 That  should  be  noted.  It  is  not  mere-
 ly  a  temporary  bench.

 “It  is  really  a  division  of  the
 High  Court  into  two  unequal
 parts  with  a  common  Chief  Justice
 and  the  small  part  of  it  function-
 ing  at  Jodhpur.”

 You  will  agree,  Sir,  that  if  we  take
 a  detached  view,  the  position  so  far
 as  the  High  Court  in  Rajasthan  is
 concerned,  was  far  from  satisfactory.
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 3t  was  almost  anomalous.  Therefore
 the  whole  question  was  gone  into  as  to
 where  the  seat  of  the  Rajasthan  High
 Court  should  be.  This  question  was
 considered  even  though  at  the  time
 when  the  States  Reorganisation  Act
 eame  into  force,  naturally  Jodhpur
 was  declared  as  the  principal  seat  of
 the  Rajasthan  High  Court.  Still,  the
 Pros  and  cons  of  the  question  as  to
 whether  Jaipur  or  Ajmer  or  Jodhpur
 should  be  the  principal  seat  of  the
 High  Court  was  fully  considered  and
 after  considemng  all  the  aspects  of
 the  matter  the  Rao  Committee  came
 to  the  conclusion  that  in  the  first
 place  the  principal  seat  should  be  at
 Jodhpur;  secondly  that  there  should
 be  no  Bench  at  Jaipur  at  all  So  far
 ag  Ajmer  was  concerned,  the  ques-
 tion  was  not  pursued  because  Ajmer
 was  not  found  to  be  a  suitable  place
 from  the  criteria  that  were  laid  down
 m  this  respect  A’ter  considering  all
 these  circumstances  :t  was  found
 necessary  or  rather  imevitable  to
 abolish  what  is  popularly  called  the
 Bench  at  Jaipur  Under  these  circum-
 stances  I  would  request  my  hon
 friends’to  know  the  correct  and  realis-
 tic  position  in  this  respect  and  not
 to  allow  this  question  to  be  always
 raked  up  because  whenever  =  such
 attempts  are  made  naturally  they  lead
 to  &  position  of  uncertainty  and  to  a
 position  of  suspense  Therefore  tet
 things  remain  as  they  are  so  far  as
 Jaipur  is  concerned  I  would  not  hke
 to  dea}  further  with  this  question

 27  bys.

 In  respect  of  separation  of  judiciary
 from  the  executive,  may  I!  point  out
 that  there  has  been  complete  separa-
 tion  in  respect  of  three  States?  In
 respect  of  the  fourth,  by  this  time  I
 am  confident  that  the  Government  of
 Bombay  will  have  introduced  com-
 plete  separation  in  what  are  known  as
 Vidarbha  and  Marathwada  areas,  s0
 that  we  can  take  it  that  therc  are  four
 States  in  India  where  there  has  been
 complete  seperation

 AUGUST  33,  3889  (Amendment)  ह... .' उ  Slo

 Shri  Ferose  Gandhi  (Rai  Bareti):
 Bombay  and  Maharashtre  are  to  be
 separated.

 Sari  Datar:  I  am  dealing  with  the
 question  of  the  separation  of  judiciary
 in  the  State  as  it  exists  today.

 I  was  pointing  out  that  at  least  m
 respect  of  four  States  which  are
 fairly  big  ones,  Bombey,  Andhra  है...
 desh,  Kerala  and  Madras,  we  have  got
 complete  separation  of  the  judiciary
 from  the  executive.  In  the  case  of  7
 States,  it  has  been  introduced  partial-
 ly.  Gradually,  as  experience  ig  gain-
 ed,  the  question  of  the  extension  of
 separation  of  judiciary  from  the
 executive  is  being  undertaken.  After
 a]l,  we  have  to  take  this  circumstance
 into  account  that  this  is  a  question
 which  has  to  be  dealt  with  by  the
 State  Governments.  My  hon.  fmend
 Shr:  Shree  Narayan  Das  spoke  almost
 on  the  footing  that  we  had  a  unitary
 form  of  Government  with  Parhament
 exercising  absolute  authority  in  res-
 oect  of  all  the  States  My  simple
 answer  is  that  we  have  a  fedcral
 structure  of  the  Constitution  and  the
 State  Governments  are  competent  in
 a  number  of  matters  to  des'  with
 them  as  they  hke  This  Ww  a  matter
 in  which  all  we  can  do  :s  to  persuade
 them  as  early  as  possible  to  give
 effect  to  one  of  the  Directive  prind-
 ples  of  the  Con  tuviion  =  that  there
 ought  to  be  complete  separation  of  the
 judiciary  fiom  the  executive  That
 point  १३  bemg  pursued

 Mr.  Deputy-Speaker:  Would  the
 hon  Minister  }ixc  to  finish  today*

 Shri  Datar:  I  should  hke  to  con-
 tmue  tomorrow  The  Law  Minister  7९
 going  to  reply

 Mr.  Deputy  -Speaker:  Then,  we
 take  up  the  Half-an-hour  dis  घष्जाणो

 Shri  Ram  Krishan  Gupta  {Mahen-
 dragarh)  I  wish  to  make  some  «ub-
 missions,  Sir

 Mr.  Deputy-Spesker:  Does  he  want
 to  speak  before  the  Minister  hag  con-
 cluded?
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 *SCHOLARSHIPS  TO  SCHEDULED
 CASTES,  SCHEDULED  TRIBES
 AND  OTHER  BACKWARD  CLASS-
 ES.
 Shri  Tangamani  (Madurai):  Sir,  on

 the  3th  of  this  month,
 Mr.  Deputy-Speaker:  One  second.

 I  have  received  intimation  from  cer-
 tain  Members  that  they  want  to  par-
 ticipate  in  this.  Under  Rule  55,  Mem-
 bers  who  have  intimated  earlier  their
 intention  to  participate,  can  only  put
 questions.  There  are  no  speeches  that
 can  be  made  by  other  Members.  I
 will  request  Shri  Tangamani  to  con-
 clude  within  40  minutes  so  that  the
 hon.  Minister  may  have  0  minutes  to
 reply  and  ten  minutes  may  be  left  for
 other  hon,  Members,

 Shri  Tangamani:  As  I  was  saying,
 en  the  3th  of  this  month,  a  question
 was  tabled  by  a  large  number  of  Mem-
 bers  and  this  was  answered  in  this
 House  as  Starred  Question  No.  38!i.
 The  main  purport  of  the  question  and
 the  supplementaries  was  this.  Decen-
 tralisation  has  taken  place  on  _  the
 question  of  award  of  scholarships  for
 1959-60.  We  wanted  to  know  whai
 has  been  the  guiding  principle  and
 what  is  the  nature  of  the  control,  and
 on  what  basis  the  allocations  would  be
 made.  The  hon.  Minister  replied  that
 gecentralisation  has  taken  place  after
 discussion  with  the  Chief  Ministers  of
 the  various  States  and  also  consulta-
 tion  with  the  Scholarship  Board  and
 that  proper  consultation  has  taken
 place  before  this  decentralisation
 was  brought  about.  He  also
 told  us  that  decentralisation  was
 necessary  for  prompt  disbursement
 and  to  avoid  duplication.

 I  do  not  want  to  go  into  details.  If
 only  we  go  through  the  supplemen-
 taries  that  were  put  on  that  parti-
 cular  date,  it  will  be  seen  that  there
 ‘was  really  apprehension  on  the  part
 of  the  Members  that  in  spite  of  this
 decentralisation,  disbursement  has  not
 taken  place.  Even  the  ad  hoc  payme:it
 for  renewal  has  not  taken  place  to  this
 day.  Several  other  points  also  were
 raised,  I  would  confine  myself  to  four

 *Half-an-hour  discussion.

 Scheduled  Castes,
 Scheduled  Tribes

 and  other  Back-
 ward  Classes

 or  five  aspects  of  this  question  arising
 ‘trom  decentralisation  of  the  whole
 question  of  scholarships  to  the  Sche-
 duled  Castes,  Scheduled  Tribes  and
 other  backward  classes.

 My  first  point  is  this.  Maulana  Abul
 Kalam  Azad,  in  January  1955,  addres-
 sing  the  Central  Advisory  Board  for
 Education  said:

 “When  I  took  over  charge  in
 1947,  the  total  amount  utilised  for
 all  scholarships  was  Rs.  3:5  lakhs.
 It  was  my  constant  aim  to  increase
 the  provision  year  by  year.”

 Then  he  goes  on  to  say  how  the
 aiotment  has  increased  to  Rs.  407
 lakhs  in  the  year  1954-55.”  If  we  go
 through  the  figures  also,  we  find  that
 in  1952-53,  the  allotment  was  Rs.  17s
 takhs  originally,  but  later  on  it  was
 increased  to  Rs.  30  lakhs;  in  1953-54,
 the  allotment  which  was  Rs.  40  lakhs
 was  raised  to  Rs.  62  lakhs;  in  1954-55,
 the  allotment  which  was  Rs.  75  lakhs
 ‘vas  raised  to  Rs,  07  lakhs,  in  1955-56,
 the  allotment  which  was  Rs.  30  lakhs
 was  raised  to  Rs.  50  lakhs;  in  1956-57,
 the  allotment  which  was  Rs.  50  lakhs
 was  raised  to  Rs.  86  lakhs;  in  1957-58,
 the  allotment  which  was  Rs.  200  lakhs
 was  raised  to  slightly  over  Rs.  200
 jakhs;  in  1958-59,  and  i959-60,  it
 yemains  in  the  neighbourhood  of  Rs
 2°25  crores.

 So,  my  first  submission,  without  elz-
 borating  this  point,  is  that  there  has
 been  need  for  increasing  this  allot-
 ment;  even  after  the  allotment  has
 been  originally  made,  in  the  course
 of  the  year,  it  has  had  to  be  raised.
 So,  my  submission  is  that  the  sum  of
 Rs.  2°25  crores  which  has  been  allot-
 ted  for  this  year  will  not  be  sufficient
 to  meet  the  demands,  because  thece
 have  been  ever  so  many  _  applicants,
 and  more  than  40,000  scholarships  wiii
 have  to  be  given.  So,  some  provision
 may  be  made  whereby  this  allotment
 may  be  increased  at  least  to  Rs.  3
 crores.

 Now,  arising  from  this,  there  is  one
 submission  that  I  would  like  to  make
 The  Madras  State  Government  have

 ae aa  |
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 got  a  programme  by  which  scholar-
 ship  is  given.  There  is  a  sepa-
 rate  allotment  for  scholarships
 to  the  Scheduled  Castes  and
 Scheduled  Tmbes,  and  a_  separate
 allotment  for  scholarships  to  the  othe:
 backward  classes  But  here  m  this
 scheme,  we  have  got  all  these  things
 combind  into  one  So,  we  cannot
 choose  the  one  m  favour  of  the  other
 I  find  that  in  the  year  ‘1956-57,  the
 budgetary  provision  was  allotted  a.
 follows.  45  per  cent.  for  Scheduled
 Castes—subsequently,  we  find  that  if
 was  increased  to  47  per  cent,  45  per
 eent  for  the  Scheduled  Tribes,—we
 found  that  the  disbursement  went
 only  up  to  9  per  cent  ,  and  40  per  cent
 for  the  other  backward  classes,  which
 was  later  on  increased  to  44  per  cent

 So,  my  submussion  38  that  there  must
 be  a  demarcation  We  must  set  apart
 80  much  for  the  Scheduled  Castes  and
 Scheduled  Tribes  and  so  much  for  the
 other  backward  classes  That  wil]  be
 the  ideal  thing  to  do,  failing  that,  we
 must  have  a  suitable  percentage  for
 the  Scheduled  Castes  and  Scheduled
 Tribes  and  the  other  backward  classes
 From  the  various  figures,  I  find  that
 the  scholarships  to  be  given  to  the
 members  of  the  Scheduled  Tribes  does
 not  go  above  9  per  cent;  so,  0  per
 cent  will  be  a  proper  percentage  for
 the  Schedu'ed  Tribes,  the  remaining
 90  per  cent  may  be  divided  equally
 or  in  any  other  proportion,  I  am  not
 particular  about  the  proportion,  but
 we  must  know  how  much  will  be
 allotted  to  the  Scheduled  Castes  ard
 how  much  will  be  allotted  to  the  other
 backward  classes

 My  next  point  is  in  regard  to  the
 question  of  transfer  of  surplus  from
 one  State  to  another  Now,  we  find
 that  in  each  year,  a  certain  amount  :*
 allotted  to  each  State,  but  a  surplus
 is  ‘eft  in  some  States  How  35  that
 surplus  going  to  be  spent?  That  35
 an  Important  thing  If  there  is  a  sur-
 plus,  my  submission  38  that  it  may  be
 atvided  equally  amongst  all  the  Stai+r

 My  third  pomt  will  be  in  regard  to
 renewal  cases,  Cases  of  renewal  must
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 be  disposed  of  as  speedily  as  possible.
 Tomorrow  will  be  the  Ist  of  Septem-
 ber,  and  one  term  would  have  been
 completed,  but  my  information  is  if
 दे दपा  not  wrong,  that  even  the  ad  hoc
 payment  in  these  cases  of  renewal
 bheve  not  been  made  to  the  State  At
 react  when  the  Centre  was  disbursing
 this,  a  section  of  the  students  who
 had  this  scholarship  and  who  had  ap-
 plied  for  renewal  were  able  to  get
 it  But  here  I  find  that  delay  छ  still
 co.itinuing

 The  next  point  on  which  I  want  2
 ropty  from  the  hon  Mhunuster  is  this
 There  should  not  be  a  cut  in  the  faci-
 litres  I  shall  explain  what  I  mean
 Now,  the  State  Governments  have  got
 -ertamn  schemcs  for  scholarships,  whe-
 *hen  they  9१  for  the  Scheduled  Castes
 or  for  the  other  backward  classes
 Now  the  scholarship  amount  for  an
 angmeering  co  lege  student  may  he
 Rs  600,  the  same  scholarship  while
 given  by  the  Central  Government  may
 he  Rs  800  When  the  thing  ts  taken
 ovcr  by  the  State  Government,  the
 amount  should  not  be  reduced  to  Rs.
 606  Whatever  the  student  was  get-
 ting  as  a  scholarship-holder  directly
 ‘rom  the  Central  Government  must
 continue

 Now,  in  the  States  they  have  got
 this  poverty  test  or  the  means  test,  but
 here  we  had  the  means  test,  and  3
 believe  that  has  been  abolished.

 T  know  m  Madras  State,  means  ts
 Rs  180  per  mensem  If  that  is  going
 ‘o  be  applied  we  inay  find  that  cer-
 tain  students  who  would  have  normal-
 ty  got  this  renewal  are  not  benefited
 as  a  result  of  this  So  my  submission
 is  that  this  particular  aspect  should  be
 vorne  in  mind  and  the  nghts  and  bene-
 fits  which  were  being  enjoyed  by  the
 cho'arship  holders  should  not  be

 tal.cn  back,

 Mv  next  point  would  be  this  If  on
 the  basis  of  population  or  of  the  pre
 vious  year’s  allotment  payment  is
 mace,  we  may  find  that  m  certain
 States  it  may  be  in  deficit  I  cam
 rpeak  from  experience  of  the  Madras
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 State,  Madras  State,  on  the  basis  of
 las,  year,  would  be  getting  only  Rs,  22
 jJakhs.  From  the  applications  now
 comung,  taking  deserving  cases  on  the
 basis  of  the  merit  consideration  wh.ch
 we  have  imposed,  Madras  State  will
 require  at  least  Rs.  40  lakhs.  At  the
 sane  time  we  must  see  that  this  is
 not  made  part  of  the  State's  schoiar-
 ships  and  both  these  things  are  com-
 bined

 Even  to  this  day  we  do  not  know
 who  is  the  officer  in  charge  of  each
 State  Government.  The  hon  Minister
 stated  that  it  is  for  the  State  to  decide
 The  students  do  not  know  whom  to
 address  for  getting  scholarships,  to
 whom  to  send  their  applications.  That
 will  have  to  be  c'arified.  Otherwise,
 even  by  Ist  September  which  is  the
 fast  date  fixed  by  the  Madras  Staic
 for  receiving  applications,  the  deserv-
 ing  cases  may  not  have  sent  their
 applications  in  time

 Lastly,  I  would  hke  to  know  whe-
 ther  any  discussions  have  taken  piace
 w.ta  the  State  Government  since  this
 ques  was  answered  and  whethci
 agy

 fe
 -cut  directive,  on  the  basis

 of  sdine  of  the  suggestions  which  I!
 havig  made  now  and  on  the  basis  of
 some  suggestions  which  were  invited
 an  the  House,  have  been  made
 to  the  various  State  Governments

 And  in  conclusion  !  would  request
 the  hon.  Minister  that  this  booklet,
 “Progress  of  Scholarships  for  Schedul-
 ed  Castes  and  Scheduled  Tribes  and
 other  Backward  Classes”  which  was
 published  in  957  may  be  brought  up-
 to-date  containing  the  scheme  as  it
 epplies  now  to  the  various  States  after
 the  decentralisation.

 Shri  Basumatari  (Goalpara-Reserve.
 ed—Sch.  Tribes):  The  other  day  the
 hon.  Speaker  suggested  to  the  Minister
 that  he  should  consult  the  M  P's  about
 this  matter.  I  want  to  know  whe-
 ther  it  wes  done  or  not.  That  is  one
 thing.

 Another  thing  Is  this.  Shri  Tanga-
 mani  suggested  that  ten  percent  should
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 be  cut  out  from  the  share  of  the  tribal
 people.  The  tribal  people  are  so  back-
 ward  that  if  ten  per  cent  is  cut  as
 has  been  sugested  by  Shri  Tangamani,
 then...

 Shri  Tangamani:  I  did  not  say  it
 should  be  cut.  I  said  that  the  tribal
 people  should  get,  but  from  the  statis-
 tics,  we  find  that  only  ten  per  cent  of
 the  total  goes  to  them.

 Mr.  Depnty-Speaker:  A!)  right.

 Shri  Basumatari:  In  the  case  of  the
 Scheduled  Castes  and  Scheduled
 Tribes  it  should  not  be  disturbed.

 Another  thing  I  want  to  know  from
 the  hon.  Minister  is  whether  M.P.s  will
 be  included  in  the  Scholarship  Board
 at  the  Centre  If  they  are  not  includ-
 ed  and  if  there  is  some  anomaly  or
 irregularity  done  there,  we  cannot
 raise  our  voice  here.  The  M.P  s  from
 Scheduled  Castes  and  Scheduled  tribes
 are  very  few;  from  each  State  there
 are  only  one  or  two,  and  I  think  there
 should  be  no  difficulty  in  having  them
 included  in  Scholarship  Board  in  each
 State.

 Shri  Tangaman:  also  said  that  the
 amount  should  be  retained  or  main-
 tained  as  it  was  in  the  Centre.

 The  other  thing  which  I  would  like
 to  suggest  is  that  rules  should  be  so
 laid  down  in  this  respect  that  no-
 body  can  play  on  the  politics.  The
 State  Governments  sometimes  misuse
 the  money  and  divert  the  money  from
 one  side  to  the  other,  from  the  Tribal
 side  to  another  side.  Rules  should  be
 laid  down  so  stnmctlvy  wherein  that
 cannot  be  done  This  should  be  look-
 ed  into.

 कं  जि०  मंडल  (लगरिया)  :  यह  जो

 छात्रवत्ति  का  विकैत्रीकण  किया  गया  हूं

 इसका  परिणाम  यह  हुमा  हे  कि  अगर  एक

 राज्य  का  विशार्थी  दूसरे  गज्य  में  पड़ता  ह

 तो  उसको  कठिनाई होती  है  ।  जब  केन्द्र से

 छात्रवृत्ति  मिलती  थी  तो  राष्ट्र  के
 काम  पर

 दी  जाती  यौ  ।  भव  बगर  एक  राज्य  का
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 विश्ञार्थी  किसी  दूसरे  राज्य  में  पढ़ता  है  तो
 श्ट्ट  यवनेमेंट  को  कठिनाई  हो  जाएगी
 इसके  बारे  में  मैं  मंत्री जी  से  एक  स्पष्टीकरण
 चाहता हूं

 ।

 दूसरी  बात  में  फार  के  झलारमेंद, के के
 बारे  में  कहना  चाहता  हू  I  यह  प्रलाटमेंट
 जनसंक्या  के  झाभार  पर  किया  जाता  है  ।

 जहां  तक  हरिजनों  औौर  झादिवासियों  का
 सवाल  है  उनकी  सख्या  तो  जनगणना  में
 निरिचत  रूप  से  मालूम  कर  ली  गयी  थी  ।
 ेकिन  जहां  तक  बैकवर्ड  क्लासेख  का  सवाल

 है  उनका  नाम  कास्ट  हिन्दूज  के  साथ  लिखा
 गया  था  1  उनको  सख्या  अलग  नहीं  दी  गयी

 है  ।  इसलिए  किसी  किसी  राज्य  को  बडी
 कठिनाई  का  सामना  करना  पड  रहा  हैं  t
 झौर  इसी  कारण  बिहार  में  गत  ररव  बहुत

 कम  छात्रवृत्ति मिली  ।  चूकि  में  छात्रवृत्ति
 समिति  का  सदस्य  था  इससिये  में  जानता  हूं
 कि  बिहार  में  बेकवर्ड  क्लासेज  की  संख्या  २
 करोड  से  ज्यादा  हैं  |  मैने  पिछले  १६३६  की

 अर्देमभुमारी  के  प्राकडे  देखे  हैं।  उनके  'झनुसार
 इनकी  संख्या  झाज  बिहार  में  २  करोड़  से

 ऊपर है  ।  लकिन  सिर्फ  ६३  लाख  की  भाषादी

 श्र  ही  झलाटमेंट यत  वर्ष  हुआ  था।  मे ंमाननीय
 मंत्री  जी  से  जानना  चाहता  हु  कि  बह  इस

 विषय में  |  क्‍या  करना  चाहते  है  ।

 तीसरी  चीज  यह  है  कि,  जैसा  मेर  दोस्त
 से  भी  कहा,  जब  केन्द्र  से छात्रवृत्ति  मिलती  थी

 नदो  न्यायसंगत  तरीके  से  मिलती  थी  1  सेकिन

 मेरी  यह  जानकारी  है  कि  राज्यों  में  यह  काम

 उतना  झच्छ  ढग  से  नहीं  हो  रहा  है  1  गिकैसी-
 करण  सिद्धान्तत:  बडी  भ्च्छी  चीज  है  यह  में

 मानता  हूं,  लेकिन  इस  मामले  में  केन्द्र  को  भी

 खतर्क  रहना  चाहिए  ताकि  जो  केनीय  फण्ड

 झलाट  हो  उसका  राज्य  सरकारें  ठीक  से

 उपयोग  करें  ।  में  चाहता  हूं  कि  मस्ती  महोदव
 राज्य  सरकारों  को  यह  डाहरेक्कन  दें  कि

 शाज्यों  में  जो  छात्रवृत्ति  समितियां  बनायी

 ‘end  other  Back-
 ward  Classes

 जाएं  उनमें  राज्य  सरकारें  संसद  सदस्य  को
 भी  भ्रवष्य  रखें  ।

 Shri  8,  C.  Samanta  (Tamluk):  Is  it
 not  a  fact  that  when  this
 was  being  dealt  with  by  the  Centre,
 individual  students  were  receiving
 money  on  an  all-India  basig  on  the
 same  standard?  Now  that  the  popu-
 lation  basis  has  been  accepted,  is  it
 not  a  fact  that  when  the  number  of
 scholars  is  greater  in  a  State  and  the
 population  less,  then  the  amount  of
 scholarship  per  individual  will  go
 down?  Will  this  not  come  about?  Is
 it  not  a  fact  that  the  Central  Govern-°
 ment  were  advancing  money  to  differ-
 ent  colleges?  Now  no  amount  has
 been  sanctioned  or  sent  up  till  now  to
 colleges.  It  was  intimated  to  the
 students  who  were  expected  to  get  the
 scholarships  that  they  will  not  be
 charged  for  tution  fees  and  other
 things  but  their  scholarship  will  be
 adjusted  against  the  same  I  would
 request  the  hon.  Minister  to  clarify  the
 position  so  that  the  students  ig,  the
 States  will  be  relieved.  .

 Shri  N.  R.  Munisamy  (Vellorg:  |
 may  be  permitted  to  ask  two  ques-
 tions  The  first  is:  how  is  this  allot-
 ment  to  be  apportioned  between  the
 three  categones  of  people—Scheduled
 Castes,  Scheduled  Tribes  and  other
 backward  classes?  Is  it  on  the  basis
 of  population  or  is  it  that  ad  hoe
 amounts  have  been  allotted  for  these
 three  categories?  The  other  question
 ss  this.  Will  the  rules  and  regulations
 that  have  been  framed  here  by  the
 Central  Government  while  awarding
 scholarships  be  maintained  by  the
 State  Governments  also  or  will  they
 have  their  own  rules  and  reguletions,
 apart  from  what  the  Central  Govern-
 ment  have  already  framed?  In  the
 latter  case.  would  they  give  a  clean
 go-by  to  the  Central  rules  and  evoive
 their  own  rules?

 Shri  Rasumatari:  Mey  I  ask  only
 one  question?
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 Mr.  Deputy-Speaker:  He  has  al-
 ready  asked.

 Shri  Siddiah  (Mysore—Reserved
 Sch.  Castes):  While  discussing  the
 Report  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes,
 both  the  Deputy  Minister,  Shrimat:
 Alva,  and  the  Minister  of  State,  Shri
 Datar,  had  assured  us  that  every  stu-
 Gent  belonging  to  Scheduled  Castes
 and  Scheduled  Tribes  would  be  award-
 ed  scholarship  this  year  also,  I  want
 to  know  whether  that  assurance  will
 be  implemented  this  year

 Shri  Panigrahi  (Puri):  I  want  to
 ask  whether  because  the  scheme  of
 decentralisation  has  not  been  suffi-
 ciently  publicized  by  the  State  Gov-
 ernments,  the  Minister  is  going  to  con-
 sider  extending  the  last  date  for
 receipt  of  applications  by  Scheduled
 Caste  and  other  students

 Secondly,  whether  those  students
 who  have  not  received  their  scholar-
 ships  from  January  958  to  June  i959
 will  get  their  scholarships  from  the
 Central  Board  here  or  from  the  State
 Boards  there?

 Thirdly,  whether  cases  of  discrimi-
 nation  between  these  scholarship
 holders  have  come  to  the  notice  of  the
 hon  Minister’

 Shri  Ayyakannu  (Nagapattinam—
 Reserved—Sch  Castes)  Sir,  the  Cen-
 tral  Government  has  fixed  Rs  400  as
 the  income  of  the  parent  per  month
 for  eligibility  for  scholarships  But
 some  States  have  fixed  Rs  100  and
 some  other  States  Rs  350  per  month
 So,  I  would  like  to  know  whether  the
 Centre  would  advise  the  States  to
 accept  the  formula  of  Rs  400  income
 or  would  allow  the  States  to  have
 their  own  limits  of  income

 aft  गयज  पर  राकर  (बाह्य  दिल्‍ली,  रजित-
 *

 धन्शजित  जातियां)  :  weer  से  लोग  संसद
 लबस्वों  हे  पास  हस्ताजर  लेन  भाते  हैं  इसके

 लिए  कि  ये  क्सि  जाति  से  सम्बन्ध  रखते  हैं

 wae  होता wy  है  कि  कुछ  सोच  सुनार  का  काम

 390  LSD.—9.
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 करते  हैं  झेकिन  जाति  से  ने  सुनार  नहीं  होते,
 कोई  लोग  जाति  से  ब्राह्मण  होते  हैं  लेकिन  काम
 दरजी  का  करते  हैं।  वह  कहते  हैं  कि हम  दरजी
 हैं  -  एसी  परिस्थिति  में  हमको  क्‍या  करना
 चाहिये  ।  यह  मेहरबानी  करके  बता  दीजिए  ।

 Shri  Basumatari:  I  want  to  know
 whether  all  these  Scheduled  Caste  and
 Scheduled  Tribe  scholarship  holders
 are  exempted  from  payment  of  college
 fees;  and,  if  so,  which  are  the  States
 where  they  are  exempted

 आ  qo  mo  बा्कपाल  (बीकानेर-
 रक्षित  अनुसूचित  जातिया)  :  संविधान  में

 यह  गारण्टी  दी  गयी है  कि  दस  बेषों  में  हरि-
 जनों  को  हौत्षणिक  दृष्टि  से  समान  स्तर  पर

 लाया  जाएगा  ।  लेकिन  हम  में  से  जितने  लोग

 छात्रवृति  के  लिये  फार्म  मरते  हैं  उनमें  से

 बहुत  कम  लोगों को  छात्रवृत्ति  दीं  जाती है  i
 २५  परसेंट  से  भी  कम  को  मिलती  है  कह
 दिया  जाता  है  कि  हमारे  पास  इतना ही  बजट
 है  ।  में  जानना  चाहता  हु  कि  इस  स्थिति  में
 झाप  हरिजनो  को  स्थिति  को  कंसे  सुधार
 सकेंगे  ।  न

 The  Minister  of  Education  (Dr.  K.
 L  Shrimali):  Quite  a  number  of
 questions  have  been  raised  and  I  shall
 try  to  satisfy  the  hon  Members  as  far
 as  possible  My  friend,  Shri  Tange-
 mani  raised  the  question  with  regard
 to  the  need  for  increasing  the  allot-
 ment  He  is  quite  right  that  during
 the  past  several  years  we  have  been
 continuously  increasing  the  allotment
 for  the  scholarship  fund  for  the  Sche-
 duled  Castes,  the  Scheduled  Tribes
 and  the  Backward  Classes  I  am  very
 happy  that  this  was  bemg  done
 because  but  for  this  a  large  number
 of  students  who  would  not  have  ordi-
 narily  got  access  to  colleges  would  not
 have  taken  advantage  of  higher  edu-
 cation.  It  was  @  matter  of  great  satis-
 faction  to  the  Government  that  there
 had  been  continuous  increases  as
 regards  the  allocation  of  funds.

 The  position  now  is  that  last  year
 we  raised  the  fund  to  Rs.  225  lakhs.
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 I  think  Shri  Tangamani  is  quite  right
 that  unless  we  increase  this  allocation
 all  the  eligible  students  of  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 would  not  get  scholarships.  |  did  not
 know  whether  additional  funds  would
 be  available.  We  are  approaching  the
 Finance  Ministry  and  requesting  thém
 to  let  us  have  an  additional  Rs.  26
 lekhs.  If  we  get  that  amount,  then.
 it  jg  possible  that  we  may  be  able  to
 give  scholarships  to  all  Scheduled
 Caste  and  Scheduled  Tribe  students

 The  general  policy  that  we  have
 laid  down  before  the  States  is  that  no
 Scheduled  *  Caste  student  should  be
 denied  scholarship  In  our  opinion
 they  are  the  most  backward  classes
 so  far  as  education  and  economic  con-
 ditions  are  concerned  Therefore,  we
 have  said  that  for  some  time  to  come
 all  the  eligible  Scheduled  Caste  and
 Scheduled  Tribe  students  should  get
 scholership.  We  have  also  written  to
 the  State  Governments  that  they  may
 supplement  their  funds  with  the  grants
 which  they  get  from  the  Central  Gov-
 ernment  and  as  far  as  possible  give
 scholarships  to  all  Scheduled  Caste
 stadents  because  so  far  as  I  remember
 Six,  the  hon.  Minister  assured  us  that
 al?  students  from  Scheduled  Castes
 and  Scheduled  Tribes  will  get  scholar-
 ship.

 Shei  Basumatari;  On  a  point  of
 clerification,  I  want  to  know  the  elig:-
 ble  students

 Dr.  K.  L.  Shrimali:  Those  who  pas
 sed  the  examination  are  eligible;  as
 far  as  the  Scheduled  Castes  are  con-
 cerned  that  is  the  principle  we  have
 followed.  If  the  State  Governments
 cannot  supplement  the  grants  which
 they  get  from  the  Central  Government
 and  the  Central  Government  cannot
 give  additional  funds  for  this  purpose,
 it  ig  obvious  that  some  kind  of  a
 selection  will  have  to  be  made  among
 the  Scheduled  Caste  students.  We
 would  very  much  like  that  all  eligible
 Scheduled  Castes  and  Tribes  students
 get  the  scholarship  but  it  will  depend
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 upon  the  availability  of  fumds,  both
 with  the  Centre  as  well  as  tha  States.

 Shr:  Tangsmani  reised  a  question
 with  regard  to  the  demarcation  of
 funds  for  three  categories.  There  is
 a  demarcation  of  funds  but  there  is
 certain  elasticity  also.  Since  it  has
 been  our  policy  that  all  the  Scheduled
 Castes  and  Tribes  should  get  the
 scholarship,  there  hes  sometimes  been
 a  shift  and  as  far  as  the  backward
 classes  are  concerned,  amounts  are
 allocated  on  the  basis  of  population.
 In  the  past  out  policy  was  to  give
 scholarship  to  all  the  Scheduled  Castes
 and  Tribes  students  who  are  eligible.
 Shri  Tangaman:  also  suggested  that
 the  cases  of  renewals  should  be  dis-
 posed  of  as  quickly  as  possible.  We
 have  released  25  per  cent  of  the
 expenditure  incurred  on  each  State  or
 Union  administration  in  the  last  fiscal
 year  We  have  asked  the  State  Gov-
 ernments  to  renew  acholarships  as
 quickly  as  possible.

 A  question  was  raised  whether  a
 uniform  policy  would  be  followed  by
 the  State  Governments.  The  policy
 will  be  laid  down  by  the  Central  Gov-
 ernment  in  this  matter.  In  fact  a
 directive  has  been  given  to  the  State
 Governments  and  as  far  as  possible  a
 untform  policy  will  be  followed  by
 them  Certain  difficulties  were  point-
 ed  out  in  the  implementation  of  the
 scheme  by  the  State  Governments
 recently  when  this  scheme  was
 decentralised.  The  House  is  aware  that
 at  first  we  accepted  the  principle  that
 funds  should  be  allocated  on  the  basis
 of  population.  The  Government  of
 Bengal  and  the  Government  of  Uttar
 Pradesh  and  some  other  hon.  Members
 of  Parliament  also,  made  representa-
 tions  to  the  Government  thet  ‘this

 matter  will  have  to  be  considered  by
 the  Cabinet.  If  they  avorove,  then,
 for  two  years,  we  might  sccept  the
 arrangement  which  we  had  in  the
 past,  that  डि,  distribation  of  funds  to
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 the  State  Governments  on  the  basis  of
 which  we  have  been  awarding  scholar-
 ships  to  the  three  categories  in  the
 past.  This  will  not  cause  any  kind  of
 hardship  to  those  State  Governments
 which  have  a  larger  number  of  eligible
 students.  It  is  possible  that  the  whole
 position  may  have  to  be  _  reviewed
 after  a  couple  of  years.

 Shri  D.  C,  Sharma  (Gurdaspur):
 Why  not  review  it  every  year?

 Dr.  K.  L.  Shrimali:  Well,  Sir,  the
 question  was  raised  whether  we  have
 given  sufficient  publicity  to  the  whole
 scheme  of  decentralisation.  I  would
 like  to  inform  that  apart  from  the
 information  which  we  gave  to  the
 State  Governments,  we  also  have
 informed  the  Members  of  Parliament,
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 Press  Notifications  have  been  issued
 and  we  have  asked  the  State  Govern-
 ments  to  publicise  the  scheme  as  far
 as  possible.

 These  are  the  main  questions  that
 were  raised  by  hon.  Members.  If
 there  are  any  questions  which  are  left
 out  I  would  be  glad  to  answer  them.

 Some  Hon.  Members  rose—

 Mr,  Deputy-Speaker:  The  discussion
 is  over.

 17.32.  hrs.  is

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  the
 lst  September,  959/Bhadra  10,  88]
 (Saka).
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 No.

 1838,  Crimes  in  Delhi
 $280-81  72839  Pakistani  =  Na‘ionals

 Crossing  into  Kash-
 sar  mu

 38409  Defence  requirements
 fulfilled  by  the  Hin-

 $281  dus.an  Shipyard
 rer  Steel  Plants
 3842  ‘Saence  Fars.  का

 $28:  843  Invesiment  of  U.K.
 Private  Capi'al

 3844  Trained  Social  Workers
 5282  i845  Small  Savings

 3846  Self  Sufficimcy  in
 $2ta-83  warsips  and  tankers

 3847  Credat  facihites  from
 Frarce

 5283  3848  Personnel  (  r  Educational
 Development

 $283  3849  Handicrife  Schemes

 Dela  ‘oad
 ia

 28  © 8983-54
 7850  Escape  of  Paki:

 $284  from  Dethi  Joal
 1851  Central  aad  पटा  or  al

 s28a8s
 taxes  in  Delhi

 3852  Admission  into  Technical
 585  Tasatutions

 i853  Muarcrals  wD  Chitra-
 5285-86  urge
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 $287-88
 pal

 Scavengers  in
 $288  saa

 I856  Jet
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 $288  Force.

 857  Recovery  of  Indian
 5288-89  ्पाइधादक  from  steamer

 3858  Use  of  Hindi  in  clec-
 trons

 5289-90,  i859  Housing  for  Malabar
 Special  Police

 1860.  Rauon  for  officers
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 5290-91
 7862  Jama

 mite
 Islamia

 3863  Marual  Races.

 cide  3864  Mandu_  Fort  and  ८
 den  Caves.

 $292-93  7665  Jhumuas  .
 3866  Reclamstion  of  waste

 $293  fend  in  Tripura
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 3867  Merit  promotion  for
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 32868  Miripur  College  of
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 3323-24
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 9328-26  3)  ह उ  «कर  of  the  Bombay
 Second  School  _Cer-
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 Reconstiturson)  Ones 1959  published  in
 5336  fiction  No.  G.S.R.  923

 dated  the  8th  August,
 under  sub-sec.ion

 (s)  of  Sec.inn  4  of  the  In-
 5326-27  tereSuae  Corporttion

 Act,  7957
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 of  each  of  the
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 COLUMNS
 COLUMNS

 PERS:  LAID  ON  THE  MESSAGE  FROM  RAJYA
 Pe

 a  ontd.
 SABHA  *  .  5334°35
 Secretary  reported  a  mes-

 Section  3  of  the  All  India  sage  from  Roya  Sabha
 Services  Act,  r95I  :  that  at  its  si  cing  held  on

 the  28th  August,  1959,
 @

 Cee  ae:  acete  Rajya  Sabha  had
 agreed

 I959  making  cer’ain  wie  oie  ton  Be
 amendments  to  the  All  ei  Law  (Amend-
 India  Services  (Death-  rent)  Bill,  r959  passed

 gon  Bese
 Bene-  by  Lok  Sabha  on  the  25th

 8)  Rules,  79  58.  Augus",  ‘1959+

 (iz)  G.S.R.  No.  958  dated
 ihe

 pate
 August,  3959 making  ceriain  amend-

 Sane  is  ERE
 ्  Indie

 PETITION  PRESENTED  5335

 Services  Conduc  an
 Rules,  7954  shal  Games  Fy  done  by

 (5)  A
 copy

 of  the
 Travan:  A  Peni  er  ing

 core-  ehi  ren

 Taxation
 im

 Geraerdeesent
 ceiver  licenses  for  villages.

 and  Validation)  Ordinance,
 I95

 Ned  of  7859)
 pro-

 mu  =  y  the  Governor  c
 of  Kerala  on  the  9th  July,  BILLS  INTRODUCED  5338

 1959,  under  provisions  of
 Article  23  &  (a)  of  the  @  The  Geneva  Conventions
 Constitution  read  with  Bill,  ‘1959
 cleuse  (c)  (७)  of  the  pro-
 clamation  dated  the  ‘31st  (2)  The  Kerala  Appropria-

 July,  ‘1959,  issued  by  the  tion  Bill,  1959.
 President  in  relation  to
 the  State  of  Kerala,

 (6)  A  _copy  of  Notification  BILLS  PASSED  5339287
 No.  G.S.R.  938  dated  the
 r5th  August,  1959,  under
 sub-section  (4)  of  seciion
 t9  of  the  Medicinal  and
 Toilet  Preparations  (Ex-
 cise  Duties)  Aci,  ‘1955,
 making  certain  further
 amer.dments  to  the
 Medicinal  end  Toilet  Pre-
 parations  (Excise  Duties)

 (x)  The  Deputy  Minister
 of  Finance  (Shrimati  'Tar-
 keshwari  Sinha)  moved
 for  the  consideration  oO
 the  Government  Savings
 Banks  (Amendment)  Bill.
 The  motion  was  adopted.
 Af-er  clause-by-cla  ise  con-
 sideration  the  Bill  was

 Rules,  7956  passed,

 T  (2)  The  Deputy  Minister
 PRESIDENTS  ASSENT

 FO  of  Finance  (Shrimati
 BILLS.  5334  Tarkeshwari  Sinha)  move-

 ed  for  the  consideration
 of  the  Government  Savings
 Certificate  Bill.  The
 motion  was  adopted.  After
 clause-by-clause  consi-
 deration  the  Bill  was
 passed,

 Secretary  laid  on.  the  Table
 the  folllwing  Bills  passed
 by  the  Houses  of  Parlia-
 ment  during  the  current
 Session  and  assented  to
 by  the  President  since  the
 last  report  made  to  the

 द  On
 a

 on  the  3rd  August,  (3)  The  Deputy  Minister  of
 Finance  (Shrimati  Tar-

 (x)  The  Pharmacy  (Amend-  keshwari  Sinha)  moved
 ment)  Bill,  ‘1959.  for  the  consideration  of

 the  Public  Debt  (Amend-
 (2)  The  International  ment)  Bill.  The  motion

 Monetary  Fund  and  was  adopted.  Afcer

 Bank  (Amendment)  clause-by-clause  conside-
 Bill,  1959-  ration  the  Bill  was  passed,
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 MOTION  RE:  FOURTEEN-
 TH_  REPORT  OF  THE
 LAW  COMMISSION
 Further  discussion  on  the

 motion  re:  Fourteenth
 Report  of  the  Law  Com
 mission  continued.  The

 oo
 ‘was  not  conclu-

 HALF-AN-HOUR  DIS-
 CUSSION
 Shr  7  3  raised

 a  aleanch -an-hour  dis-
 cussion  on  points  arising
 out  of  the  answer  given  on
 the  23th  August,

 2959  59 Starred  Question
 AGA  WERESMng,  Lani  Mitte ric  Scholarships  to  Sche-

 duled  Castes,  Scheduled
 Tribes  and  other  Back-
 ward  Classes.

 The  Mriister  of  Education
 (Dr.  K.  L.  Shnmah)  re-
 phed  to  the  debate

 387-3470.

 $4794

 ३  Dion"!

 Conumn  .
 GENDA  FOR  TUESDAY

 EPTEMBER
 BHADRA  10,  ‘1882  (eke)

 Statement  by
 Pg  Lover er  on  the  repor

 resigne
 ef ff,  Indian  Army  in

 response  to  8  mo‘ion
 t,  further

 discussion  on  the  motion
 re.  Fourteenth  Report  of
 the  Law  Commission,

 for  1956-57,  Demands
 for  Exccss  Grants  in  res-

 t  of  Government  of
 Prmachal  Pradesh  _—  for
 rash:  derauan,

 and  passing  of  the  Arms
 Bill  as  reported  by  the
 Jont  Commitee  and
 discussion  on  the  Motion
 re  Annual  Report  of  Hin-

 _
 Shipyard  (Private;


